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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 16, 1988/
Sravana 25, 1910 {Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

[English]

Production and demand of polyester
staple fibre

-+
*264. SHR1 CHINTAMANI JENA ;
SHRI MOHANBHAI PATEL :

Wili the Minister of INDUSTRY be
pleased to state :

(a) the particulars of polyester staple
fibre projects which have been established
in the couatry so far in public and private
sector and the producticn capaclty of
cach project;

(b) the estimated demand of polyester
staple fibre in the country;

(c) whether polyester staple fibre s
being imported to meet the demand and
if 80, the quantity imported annually and
the amount involved;

(d) whether Government propose to
establish more units to increase the pro-
duction of polyester staple fibre to meet
the indigenous demand v near future;
and

(e) 1f so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL RAO): (a) A State-
-t is given below,

(b) The estimated demand of Poly-
ester Staple Fibre for the current year is
1,10,000 tonnes/annum.

(¢) No, Sir,

(d) At present, there 1s no proposal
to sanction any new letter of intent for the
manufacture of polyester Staole Fibre.

(¢) Does not arise,

Statement
S. No. Name of the Unit Location Whether Installed
Public/ Capacity
Private/ (Tonnes/
Joint Sector annum)
1 2 3 4 5
1. M/s Ahmedabad Mfg. & Gujarat Private 7,968
Calico Printing Co.,
Baroda
2. M/s Bongaigaon Refinery Assam Public 30,000

& Petrochemicals Ltd ,
Bongaigaon
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1 . 2 3 4 5
3. M/s Indian Explosives Mabarashtra  Private 10,000
Ltd., Bombay
4. M/s Indian Organic Chemi- Tamilnadu Private 30,000
cals Ltd., Bombay
6. M/s India Polyfibres Ltd., Uttar Joint 15,000
Lucknow Pradesh Sector
6. M/s J. K. Synthetics Ltd., Rajasthan Private 22,000
New Delhi
7. M/s Orissa Synthetics Ltd., Orissa Joint 15.000
Bhubaneswar Sector
8. M/s Reliance Industries Mahara- Private 45,000
Ltd., Bombay shtra
9. M/s Swadeshi Polytex Uttar Private 12,600
Ltd., Ghaziabad Pradesh
Total: 186.968

SHRI CHINTAMANI JENA : May
I know from the Hon. Minister whether
it is a fact that there is a big gap in bet-
ween the full installation capacity and
full utilisation ? If so, what is the reason ?
May 1 know whether even 509 of the
installed capacity is not being utilised ?
On the other hand they are pleading that
due to low off-take of fibre industries and
" blended. spinning and cotton textile indus-
tries, they are not producing to according
their fall capacity. May I also know what
action the Government has taken so that
the full capacity utllisation is there for
production so that'the price increase of the
fibre isreduced to a large extent about
which the Director General of Company
Affairs Department has also reported to
the Government ?

SHRI J. VENGAL RAO : I cannot
understand this question; but anyhow I
will answer it...(Interruptions) . .

Already nine upnits are producing
1,86,000 tonnes. Our this year’s demand
is only one lakh tonnes. We are expor-
ting 66,000 tonnes this year, Last year
cnly we exported 5000 tonnes. Uptil now

we have exported 10.000 tonnes. There
is sufficient quantity left Sir,

SHRI CHINTAMANI JENA : My
second supplementary was not answered
Sir,

MR. SPEAKER : The second supp-
lementary is coming now, How can he
answer it before hapd ?

SHRI CHINTAMANI JENA : May ]
know from the Hon. Minister whether the
Director General of Investigation and
Registration of the Department of Com-
pany Affairs has reported to the Govern-
ment thar the prices fixed by the industries
are not reasonable ? If so, what is the rea-
ction of the Government so that the prices
may be reduced and the 1ndustries may
utilise it to their full requirement ?

SHRI J. VENGAL RAO : You know
very well that in the recent budget the
Customs reduction was from Rs. 25 to
Rs, 15 in each case. That is why pow
the price is reasonable Now the ioter-
national price has also gone wup recently.
That is why the price in our country has
gone up.
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DR. DATTA SAMANT : The Hon.
Minister has said that the demand for
this fibre has gone down in the couatry.
On the contrary in the last budget he has
given concessions of Rs. 30 per kg. for
the polyester fibres and filaments, It is
worth about Rs 700 crores for all these
big bosses of Reliance. etc. It was toid
here that the customers will get these
concessions relatively. In that case the
cost of the polyester sarees must go down
by Rs. 10 per piece it at ali these conce-
ssions are passed on to the customers. So,
the concessions that the Government has
given are not passed on to the customers,
This 1s stated by the Minister and by the
Secretary also. Considering all these
facts, I would like (0o know whether the
Government will study the situation—
because the poor man is going to use the
polyester—and see that these concesstons
are passed on to the poor consumers and
also the demand goes up.

.

SHRI J. VENGAL RAO : Because of
these concessions only the demand has
gone up from 40,000 tonoes 1n 1985-86 to
88,000 tonnes 1n 1987-88. This year we
are expecting 1,:10,000 tonnes. The inten-
tion of the Governmeat 11, these conce-
ssions should go to the actual user.

DR. DATTA SAMANT : What about
the statement of the Minister and the
Secretary ?

[Translation)

SHRI DILEEP SINGH BHURIA
(Jhabua) : Mr. Speaker, Sir, many com-
panies have taken licences for the insta-
Ilation of Po!yester Fibre factories. Late
Shrimati Indira Gandhi had 4aid the
foundation stone of a Polyester Fibre
factory on 23rd October, 1983 at Meghna-
gar in Jhabua district of Madhya Pradesh
but the company has not installed any
factory till today. Similarly, companies
do take licepzes but do not set up any
industry. May I know the action being
taken against such persons and the pro-
gress made in startipg this industry ?

[English])

SHRI J, VENGAL RAO : As the
hen. Member mentioned about Madhya
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Pradesh they have not implemented the
letter of intent, We have cancelled it.
I do not know whether the foundation
stone 18 there or not,

SHRI THAMPAN THOMAS : I
would like to know from the hon. Mini-
ster whether he is aware of the contradi-
ctory problems in polyester manufacture.
In Kerala Mavoor Rayon factory 1s closed
because of non availability of bamboos
and labour trouble. Similarly in many
areas such industries which make polyester
fibre are closed, The reason for 1t s
that the import 1s permitted and the same
parties are given licence to import this
material from abroad and, therefore, they
are keeping the factories 1dle here and
throwing away the natural resources that
are available. At the same ume smugg-
ling of polyester fibre 1s increasing, Last
year maximum amount ot smuggted article
was polyester fibre. That bad been poin-
ted out in the Finance Minister’s report
and the Commerce Minister was also
concerned about 1t. 1 would iike to know
whether the Industries Minister is aware
about 1t and what steps are you going to
take 10 make them tunct.on and produce
th's mater:al 1o our country using our
own facility ani also to curtail import ?

SHRI J. VENGAL RAO : Sir, the
point that has been raised by Mr. Tham-
pan Thomas 1s not dealt by my Mimstry,
It 18 with Textile Minisiry. He must
address his question to them
(Interruptions)

SHRI THAMPAN THOMAS : Sir, 1
specifically asked about Mavoor Rayon,

[Translation]

Scheme to generate hydroelectric
power in Bibar

*266. PROF. CHANDRA BHANU
DEVI : Will the Minister of ENERGY
be pleased to state :

(a) whether Union Government have
prepared any scheme to generate hydro-
electric power from river waters in Bihar;

(b) if so, the details in this regard;
and
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(c) if not whethsr Government pro-
pose to conduct a specific study in this
connection ?

THE MINISTER OF STATE IN TH}'
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) to (¢c) The Central
Electriclty Authority has made an assess-
ment of the hydro-electric power poien-
tial of the river waters in Bihar and identi-
fied 23 schemes with ap aggregate hydro-
electric potential of 538 MW at €0% load
factor.

PROF, CHANDRA BHANU DEVI :
Mr. Speaker. Sir, will ihe hon. Minister
be pleased to state how much power.
is being generated under the Kos: Hvdro-
Electric Project; wheth:r this generation
is accordine 1o the tarpct fived and if not,
the action being taken by the Government
to achieve the target ?

SHRI KALNATH RAI : Mr. Speaker.
Sir, the total potential of the Kosi Project
1 20 MW and {t shouid at jeast generate
15-16 million units 1n a year but it 1alis
short by about 13 millicn upits  This 1s
because of siiting and growth of vegetation
in the rivers  With th2 result, full quan-
tity of water is nct available to run the
machines. In order to deal with this
problem, the Government of Ind:a had
constituted a committee which submitted
its report in August 1987. According 1o
this Report, Rs. 28 lakh w:ll be reguired
to improve the working or this project,
" This plant is to be revitalised. A detailed
report ca the project is svlt awaited from
the Bibar Governmen:., Ths work 1s o
be done by th: State Governn-ert because
this is not a Central Proiect

PROF. CHANDRA BHANU DEVI :
Mr, Speaker, Sir, second.y, I want to
know the progress made in the construc-
tion work of the proposed hydro-electric
power project and the time by which this
project 1s Hkely to be compieted ?

SHRI KALPNATH RAI : Mr. Spea-
ker, Sir, the Koyal Kora Project of 710
MW for Southern Bihar is under the
consideration of the Centra! Government.
A bydro-electric power project generally

AUGUST 16, 1988
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takes 7-8 years to complete,

Pak programmes viewed in Delbi

+
*268. SHRI SARFARAZ AHMAD :

SHRIMATI MANORAMA
SINGH :

Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have been
able to identyfy the causes due to which
transmissron of Pakistani TV programmes
to Delhbi and other parts of the country is
possibie;

(b) if so, the detaiis thereof; and

(c) what measures are being taken to
contain this intrusion and also to ensure
effective transmission of the national and
regional programmes to the people in the
border areas ?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI S, KRISHNA
KUMAR) : (a) to (c) A statement is given
below.

Statement

Some parts of Jammu & Kashmir,
Pupjab apd Rajasthan close to the inter-
national boruer recdive TV signals from
Pakistan because of their proximity to the
transmitting stations operating across the
border. However, freak signals through
abnormal propagation of electro-magnetic
waves caused occasiopally by peculiar
weather conditions are some times received
at far off placcs. The phenomenoa is not
unique to Pakistan signals alone.

Priority has been assigned to the ex-
pansion of TV service in the border areas
of the country. A number of schemes have
been included in VII Plan of Doordarshan
for strengthening of TV service of the
border areas of the country. On imple-
mentetion ot the schemes, TV service is
expected to be available to about 86%
population in the border districts of the
country, as against the National average
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82.8% sought to be achieved on the
implementation of the various schemes of
the VII Plan.

[ Translation]

SHRIMATI MANORAMA SINGH :
Mr. Speaker, Sir, the coverage o* Pakis-
tani Television is so wide that its pro-
grammes can clearly be seen in the border
areas of Srates like Punjib, Rajasthan and
Himachal Pradesh. Their programmes are
not cultura) but are full of propaganda
material. The programmes of Pak stani
Television are so interesting that the
people of border areas in Srates like
Punjab, Rajasthan and H machal Pradesh
prefer to watch their programmes. May
I know the action being taken to make
our programmes more interesting so that
the people do not see their programmes ;
have the Goveroment constituted any
committee for implementation of pro-
grammes ; and if so, the decisicn taken by
this committee in this regard ? Pro-
grammes should be made more interesting
so that ths pecpl: prefer to view cur
programmes and do not see their
programmes.

[English]

SHRI S. KRISHNA KUMAR : Sir,
the Government knows that some districts
in the border areas are within the ranze
of the signals of TV and Radio or
Pakistan. As you are aware, the signals
do not respect international boundaries.
For instance, from Pakistan, areas of
western Gujarat, Jammu, from Nepal,
some areas :n eastern India and Uttar
Pradesh and from Bapgladesh some parts
of West Bengal get TV signals because
these districts are within the primary
transmissron zone of TV transmitter
located in Pakistan.

There are a'so other areas, which are
within what is known as ‘secondary range’,
where we get feeble signals.

Sir, Government of India has em-
barked on a very ambitious programme
with an cutlay of Rs. 110 crores to
strengthen the TV coverage and the trans-
mission network in our border areas.
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PROF. N.G, RANGA : What is ihe
result ?

MR. SPEAKER : It has to be more
interesting, Sir. This can improve.

SHRIS. KRISHNA KUMAR: Ido
pot want to go into the details, This
inc'udes the north-eastern expansion plan
in all the border areas. T have got district
level nosition, [Ihe transmitters are under
installation. Also, an additional pro-
gramme has just been r'nitiated to improve
the tran<misston in the Ladakh region of
Jammu and Kashmir,

When these programmes of expension
are fully implemented, the border areas
of our couotry will get 86 per cent
coverage of our population as against the
average of 82 per cent for the whole of
our couniry,

While it is true that Pakisthan trans-
missions are available to some of our
peonle in the border districts, it is equally
true that Indian transmissions are avail-
able in mapy of the districts, even as far
away as Chittagong in Bangiadesh or
Islamabad and other major centres of
Pakistan. It is not correct to say that
Pakistant progremmes are better than
ours. It is a matter of optnion. Here, we
have received a large nuruber of letters
from Pakistan commending the quality of
our programmes. We have also received
letters trom our Ambassador saying that
our programmes are received very well
and appreciated in some of the areas of
Pakistan. And people even put up high
antennae so that Indlan programmes can
be received. The improvement of the
programmes not only from the border
districts but the entire country is an on-
going and continuing process but as far as
the border districts are concerned, we are
improving the studio facilies, improving
the staff and we are seceing that creative
programmes are being prepared especially
for border transmission in all the trens-
mission centres with studio facilities in
these border districts.

[ Translation]!

SHRIMATI MANORAMA SINGH :
Has any Programme Advisory Committee
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been constituted to take care of that area?
Has Doordarshan any plan under its
consideration to make such programmes
for military personnel in future as are
being made by the All India Radio ?

[English]

SHRI S. KRISHNA KUMAR : Every
transmission centre which  originates
programmes 1n the coutry has a Pro-
gramme Advisory Committee and the
border transmission kendras also have
Programme Advisory Committees, As I
mentioned to the hon. Member, we are
giving special attention to improve all the
programmes which reach across our
borders into Pakistan.

DR. G.S. RAJHANS The telecast
of late night films is nuisance to the
society. Will the.hon. Minister consider
stopping it ?

SOME HON. MEMBERS :
not agree.  (Interruptions)

MR, SPEAKER : He must have seen
this. Otherwise, how does he know ?
Next question. Sbrl  Shankar Rao
Chavan.

We do

Site selection committee for large thermal
power stations

*269 SHRI ASHOK SHANKAR-
RAO CHAVAN: Will the Mipister of
ENERGY be pleased to state :

AUGUST 16, 1988
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(a) the composition and terms of
reference of the Committee appointed by
Government recently in regard to the
sclection of sites for setting up large
thermal power stations ;

(b) the work done so far by the
Committee including the sites visited ;
and

(¢) wheiher the Committee expects
to submst its report before the stipulated
time of March, 1989 and if not. the time
by which 1ts report is lisely to be received

. by Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI1 KALP-
NATH RATI) : (a) to (¢) A statement is
given below,

Statement

(a) The composition and term of
reference of the Committee coanstituted by
the Goverament in regard to the selection
of sites for large thermal power stations
are given in the Annexure,

(b) The Committee has reviewed the
status of development of the sites recom-
mended by the earlier Committee for
selection of sites for large thermal power
stations in April, 1976 and the feasibility
of further extepsion at these sites. It has
not visited any site so far.

(c) Yes, Sir.

Annexure

Committee for sclection of sites for large thermal power stations

A. Composition

1. Member (Thermal), CEA Chairman
2. A representative of the SEB in the jurisdiction of Member
which a suitable site is Jocated and being
investigated.
3. A representative of the Deptt, of Coal. Member
4. A representative of M/s CMPDIL, Member
5. A representative of M/s NTPC. Member
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6. A representative of Ministry of Railways,

SRAVANA 25, 1910 (SAKA)
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Member

7. A representative of the Ministry of Environment,

. Forests and Weldlife.

8. A representative of the

Development,

9. A representative of the Planning Commissioan.
10, A representative of the Geological Survey of India.

11,  Chief Engineer (Thermal Planning) C.E.A.

B. Terms of Reference

Deptt.

Member

of Industrial
Member

Member
Member

Member-Secretary

The terms and reference of the Committee are as under :

(i) review the status of development of sites recommended by the earlier Site
Sclection Committee set up in Jan., 1973 and examine the feasibility of
setting up further extension projects at existing sites and

(i) identify suitable new sites for setting up large thermal power stations in
different regions of the country, keeping in view the relevant techno-

economic considerations including :

(a) Availability of power grade coa! and fecasibility of its transportation ;

(by availability of sources of supply of water ;

(c) availability of land for power plant and ash disposal etc. ;

(d) the geological suitability of sites, soil conditions and amenability to

floods ;

(e) environmental considerations ; and

sanctioned 3C00 MW and there will be no

( 7) evacuation of power to load centres.
SHRI ASHOK SHANKARRAO
CHAVAN : Sir the power position in

Maharashtra, even though satisfactory at
the moment, there is likely to be a short-
fall of 1200 MW bty the end of the Seventh
Five Year Plan and 14C0 MW in the
Eighth Five Year Plan, as given by CEA.
1f so, what steps are being taken to sece
such a situation does not arise 7 What
are the locations in Maharashtra where
large and new therma! power stations are
likely to be located ?

SHRI KALPNATH RAI : The
Government of India has sanctioned
3000 MW power generatton i1n the Seven-
th Five Year Plan and today there is
no shortage of power in Maharashtra and
for the Eighth Five Year Plan, we have

shortage.

SHRI ASHOK
CHAVAN :

SHANKARRAO
Maharashtra is not getting

. its due share of the gas which is available

from the Bombay High. I would relate
{his question to power generation, There
bhas been a constant demand from the
Government of Mahaiashtra regarding
gas to be made available for power
plants, So, I would like to know from the
bon. Minister, as in the case of thermal
power stations, there is lot of public
opposition due to the fear of adverse
effects on environment, specially horticul-
ture, Is the Central Government examin-
ing various proposals from different
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States including Maharashtra for setting
up gas-based power plants ?

SHRI KALPNATH RAIl : The
Government of India has appointed a
Committee for the sclection of the sites,
That Committee will submit jts report on
30th March 1989 in which the Govern-
ment will take into consideration the
problem of Maharashtra and Government
of India is considering to include gas-
based power plants in Maharashura,

SHRI ASHOK SHANKARRAO
CHAVAN : Sir, I feel that answer has
not been properly given,

MR. SPEAKER : It is OK.

PROF, MADHU DANDAVATE :
The hon. Member has asked a question
and the reply was given by the hon.
Minister that there is no inadequacy of
power generation in Maharashtra, If hon.
Member’s father was present here, he
would have actually pointed out the
fallacy in his reply.

The Hon. Member has asked the
correct question and I will quote the
Chief Minister’s contentlon which goes
against exactly wbat the hon. Minister has
said. For the development of backward
areas in Maharashtra like the Kokan
coastal area, there was a scheme for the
establishment of Bharat Aluminium
Project, a public secior unit; it was
proposed long back, it bas not been
commissioned and is Dkely tc be given
up. The former Chief Ministers bad
repeated'y asked for adequate provision
of power supply for this. Repeatedly we
were told by the former Chief Ministers
and confirmed by Mr Sathe, who was
incharge of the Ministry here, that the
amount of electricity that is required for
the aluminium public sector project was
very high and since Maharashtra was not
able to make the provision for adequate
power supply, that is why, this projzct
cannot come¢ up. I am pointing this
patticular ples to indicate that your
answer is incorrect, There is no adequate
supply of power in Mabarashtra and,
therefore, I will pick up the question
that the hon. Member bad asked in the

AUGUST 16, 1988
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beginning, Will you take adequate steps
to explore all sources of power generation
like hydroelectric power generation in the
backward areas of the Kokan region,
where there is a lot of rainfall and try to
sce that inadequacy of power supply in
Maharasbtra is eliminated ?

SHRI KALPNATH RAI: As the
hon. Member has said, there is fome
shortage of power in all the parts of the
country. Taking into consideration, the .
shortage of power, the Government of
India bas already decided to sanction 3000
MW power for Maharashtra and that
will solve the problem of Maharashtra.
whatever suggestions have been given by
the hon. Member, the Government will
consider the same.

SHRI BHATTAM SRIRAMA MUR-
TY : What are the various sites snggested
for Andhra Pradesh ? Is Viskhapatpam
also included?

SHRI KALP NATH RAI : This does
not arise out of this question.

Tidal power project in Gulf of Kutch

+
*271. SHRI U. H. PATEL :

SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government bave received
the techno-economic feasibility report for
the tidal power project in the Gulf of
Kutch;

(b) if so, the details thereof;

(¢) whether Government have taken
the investment decision for the project;

(d) if not, the reasons for delay; and

(¢) when the proposed project is
likely to be implemented ?



17 Oral Answers

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI
(KALPNATH RAI) : (a) Yes, Bir.

(b) The report envisages an installa-
tion of 900 MW, comprising 36 units
of 25 MW each, generating 1690 GWh
(million units) aopually. The cost of
installation and the cost of energy
generation have been estimated as
Rs. 1455/KW and Rs. 0.90/KWh respec-
tively.-

{¢) No, Sir.

(d) The project is proposed to be
implemented in four phases. With the
completion of the techno-economic
feasibility study, the work of the first two
phases has becn completed, In the third
phase, the detailing of design and
construction features and preparation of
contract documents have to be taken uwp.
The construction of the project forins the
fourth phase, ’

(¢) The projects will be implemented
after the investment decision and detailing
of the design and construction fza ures,

[ Translation]

SHRI U, H. PATEL : Mr. Speaker,
Sir, in response to part ‘E’ of my quest-
ion the hon, Minister has said that tbe
project will be implemented after the
investment decision and detailing of the
design and coustruction features. In this
regard may I know from the hon. Minis-
ter the time by which this work is likely
to be completed ? .

[English]

SHRI KALPNATH RAI: Sir, the
survey is going on and this will be taken
up as per plan,

[Translation]

SHR1 U. H. PATEL : Mr, Speaker,
Sir. in response to part (d) of my ques-
tion, the bon. Minister has said that “the
project is proposed to be implemented in
four phases, With the completion of the
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techno-economic feasibility study,the work
of the first two phases has been comple-
ted.”” This is not clear, I could not
understand it. Please clarify the position
in this regard.

[English]

SHRI KALPNATH RAI : Sir, the
tidal power generation is being considered
for the first time in the Gulf of Kutch, A
potential of the order of 9000 MW has
been 1dentified by UNDP experts in 1975
at 3 locations in the country. Of these
about 7000 MW was in the gulf of
Cambay in Gujarat and 1000 MW in the
gulf of Kutch. In addition the potential
for very small upit was ideatified io
Sunderban in West Bengal. At present
only France has the tidal power plant of
240MW_ On the basis of that the Goverp.
ment of India is considering the feasibility
study for the gulf of Kutch and it
indicates that the installation and genera-
tion cost with tidal power are comparable
with the present day coal-gas baged
thermal puwer plant. Moreover, the
project will not result in an extra submer-
ston and as such there will not be any
problem of rehabilitation, At present the
Government 1s concentrating on gulf of
Kutch alone. No investigation has been
taken up at other location.

[Translation]

SHRIMATY USHA THAKKAR :
Mr. Speaker, Sir, I have asked this
question in this House many times and |
am told that survey is going on and the
worh will be started very scon.  But, till
now no work has been started. [p the
previous Budget session also I bhave
asked this qu.stion in this regard and in
response to that I was told that the work
wouid be started In 1989. Now, I wouid
like to know from the hcn. Minister
whether the survey of  tidal
energy is going on in Kutch or not ? Dye .
to high temperature, the possibilities of
tidal energy are more in the Kutch area,
In view of this fact, what progress hag
been made in this regard ?

[English]
SHRI KALPNATH RAI: Sir, thess
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two tida! power projects are situated in
the Kutch and Cambay. The techno-
economic feasibility report is being
processed and after that it will be conside-
red for taking the investment decision.
After the techno-economic clearance the
next phase involving the detailing of the
design and construction figures will be
taken up, It will take two years. The
project can be taken up after all these is-
sues are completed,

[Translation]

SHRI SHANTILAL PURUSHOTT-
AMBRHAI PATEL': Mr. Speaker, Sir,
most of the projects remain on paper
only. Will the hon. Minister be pleased
to state the number of projects, which
have been processed and the time by
which their construction work would be
started ?

MR, SPEAKER : He has told that
it is in process.

SHRI SHANTILAL PURUSHOTT-
AMBHAI PATEL : Mr. Speaker, Sir. 1
want to know the time by which the
con‘ruction work of those projects, which
have been processed, will be started ?

[English]

SHRI KALPNATH RAI: Sir, when
the techno-economic feas'bility report
will be submitted, the Government will
send it for financral clearance.

DR, KRUPASINDHU BHOI : Mr.
Speaker, Sir. it will be a milestone if in
our couontry we can get this type of tidal
power project. As far as my knowledge
goes, Dr. Chughalingam, ic Tamil Madu
E'ectricity Board first started the pilot
plant there, 1 would like to know what
is the prcsent position. Whether the
Ministry has cleared any pilot plant
there 7 If so, what is the name of the
project; what is the desiga parameter and
what are the chemicals required for this
tidal power project ? Whether the pilot
plant study has already been made ?
Whether as per the techno.economic
feasmbility report the money part is
comparable to thermal power generation

AUGUST 16, 1988

OralAnswers 20

and hydro-electric generation ? This fact
should be cleared first and then only we
can implement this project on the
priority basis,

"SHRI KALPNATH RAl : The Gulf
of Kutch and Gulf of Khambal (Cambay)
on the Western Coast in Gujarat and
Delta of Ganga in Sunderbans fn West
Bengal on the Eastern Coast have been
identified as the potential sites worthy of
being considered for tidal power develop-
ment. A major step towards quantifying
the overall possibilities of tidal power in
India was taken up...

DR. KRUPASINDHU BHOI: Has
any Pilot Plan been done in India or not,
whether the design parameter has been
satisfactory and  whether chemical
ingredient which is required has been
dope because our geo-political condition
Is different ?

SHRI KALPNATH RAI: No...
(Interrutions)

MR. SPEAKER : It is not being
done,

SHRI KALPNATH RAI: Sir, noth-
ing has been done.

PROF. MADHU DANDAVATE :
You can assure him that nothing will be
done!

[Translation]
Telepbone system in Delhi

*272. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of COMMUNI-
CATIONS be pleased to state

(A) whether planning of telephone
system in Delhi is satisfactory;

(b) if so the reasons for which the
waiting lists for telephones in some areas
date back to 2-4 years whereas the waiting
Jists in some other areas have requests
pending for 10-15 years; and

(c) the measures being undertaken to
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improve the planning of telephone system
in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI GIRIDHAR GOMANGO): (a}"

Yes Sir,

(b) and (c) A statement is given
below.

Statement

In Delhi, the longest waiting period is
about 9 years in the Ge1eral category and
that too in a smal. Pocket namely
Shahadra, Disparity 1n clearance of
waiting list in various a-eas occur due to
limited availability of equipments and
external plant and shor'age of investible
resources.

In any multi-exchange area like Delhi,
it is always possible, due to the above
reasons, that the clearance dates vary
significantly from one Exchange to
another. As the telephone Exchanges are
always installed in large units ( usually
units of 10,000 lines) it is possible that the
clearance dates get a quantum jump ip
some areas. Efforts are always made to
equalise the waitiog list in all arcas by way
of area transfer from one e¢xchange to
another but this is to be done in a
limited way to avoid frequent number
changes.

Delhi Telephones has drawn up a
developm:ntal plap so as to reduce the
waiting period in almost all areas to
within 31/2(3}) years by the end of Tth
plan and further to one year progressively
by the end of 8th Plan, subject to
availability of material and financlal
resources.

[Translation’’

SHRI JAI PRAKASH AGARWAL :
‘Mr, Speaker, Sir, the position in case of
telephones in Delhi is the same as is in
regard to the reply given by the hon.
Minister. The only difference is that the
advertisement in the newspapers showed
the walting list of 14-15 years but now
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A
the walting period has been reduced to 9
years ever since the hon. Minister has
taken over the charge, This is a big
difference.

The position in case of telephones in
Delhi s quite bad and I do not think any
proper planning has been done to improve
the tolepbone system. In one area, the
waiting period is 15 years, in another area,
it is only 2 years and in some other area
telephones are supplled currently. I do
not understand this planning of yours. In
Cqonaught P.ace and Tis Hazarl telephones
are being provided against a waiting Hst
of only one year whereas in Shahadra the
waiting llst is of |5 years, in Radhu Palace
exchange area it is of 8-9 ysirs and in
Delhi Gate area it is of 10 years. Such
a planning is beyond my comprehension.
I want to know as to how will you bring
about co-ordination between various areas
in regard to the wa‘ting period, In case
there is a difference it should not be more
than 6 months to | year.

You have saild in your reply that it is
due to limited availability of equipments
and external piant and shortage of
resources but y a are sanction'ng tele-
phone connection; without any delay in
the areas where there is no shortage in
your plan, What js the reason that the
waiting list 10 Trans-Yamuna areas is of
9 years ? I want to know the difficulty
being experienced in case of your
planping ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BIR BAHADUR
SINGH) : It is true that the position in
every area 1s different. The areas where
the capacity of the cxchange is more, the
problem is not serious but the arecas
where the demand of people has increased
with the increase in population and the
capacity of the exchange is less, are facing
this problem. There are certaln such
areas where there is @ possibility of a long
delay.

The waiting hist for telephones date
back 20 years when this Corporat:on was
established and after that the waiting
period has now been reduced to 9 years,
We are trying to reduce it further o
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three-and-a-balf years by the end of the
Seventh Five Year Plan and to one yecar
by the end of the Eighth Five Year Plan.
We are trying to increase the capacity of
the exchange where it is less and we are
also making attempts to change the olc
exchanges which are not in good working
conditions.

SHRI JAI PRAKASH AGARWAL :
1 am unable to understand the reply. 1

want to know whether you have fixed the ~

responsibility of any officer to see as to
how Delhi should be divided. It is due to
lack of planaing that at present the
waiting list in one part dates back 20 years
while in some other part it is of one year
only.

MR. SPEAKER : He has givean its
reply.

AN HON. MEMBER : He has said
that the population is increasing.

SHRI JAI PRAKASH AGARWAL :
It is not at all connected with the increase
in popu'ation. My second guestion is that
you are making attempts to reduce this
waiting period to three and a half years
during the Seventh Five Year Plan. The
fact is that more than half the period of
the Seventh Plan is alrcady over and on y
one year-and-a-half is left now. I, there-
fore, want to know as to how wiil you
reduce the waiting period to three-and-a-
half years in the rest of the one year-and-
a-half when the waiting hist is ruoning for
a period of 10 years ?

SHRI BiR BAHADUR SINGH : Sir,
we are laying some new knes, increasing
the capacity and setting up soine new
exchanges. Our present plan is worth Rs.
55 lakhs. We will increase it fu-ther if wo
get the equiproent. We will try to increase
it mcre and more.

[English]

SHRIMATI GEETA MUKHERIJEE :
Sir, whether the hon. Minister is aware
that there are many complaints that in
Delhi Telephones, the teicphone lines
sometimes are actually connected in an
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unauthorised manner by some rich people,
may be by industria! Louscs and which
many f(imes comes to the poor MPs.
Those who are hcre —many of them includ-
ing mvself-have expcrienced this problem.
I would like to krnow whether the Minister
will go into this kind of complaint and
investigate and put a stop to this kind of
unauthorised telephoning by the industrial
houses and other rich people througk
dubious means 7 ’

[Translation]

SHRI BIR BAHADUR SINGH : Sir.
we have =2a express te'ephone service
under which telephones are grovided there
and then on payment of Rs. 30,000.
Such people who... (Interruptions),.

MR SPEAKER : She is not asking
for a telephone, she is complaining.

SHRI BIR BAHADUR SINGH : Sir,
we have no information regarding the
unautborised telephone connections. We
will get it Investigated if such a complaint
1s received ?

MRK. SPEAKER * She is azking as to
what sieps do you take in case somebody
used the telephone number of another
person through a malpractice and the bill
tor which 18 received by the lateer, .,

(Interruptions )

SHRI BIR BAHADUR SINGH : Sir,
there 1s a practice in our clectronic
cxchanges. Ifa person deposits 25 per
cent of the amount, then after an
investigation of the whole case we suggest
bim as to what is the actual over-due
amount.

SHRI V. TULSIRAM : Mr. Speaker,
Sir, the hon. Minister has just mentioned
about increasing the number of exchanges
in Delhi, At what points these sre going
to be increased and whether superior
machinery will be ir.talled in these
exchanges so that it functions properly
and wrong numbers are not connccted.
Many times I have even been abused by
some female on getting a wrong number,
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Besldes, many heavy hills also come to
us.. Whatever the Madam bhas said is
quite correct. I complained about my
telephone 5-6 times but received only a
vague reply. Once an officer of your
department said that they haive watched
my telephoae and that 1 rang up Bom-
bay. When I said that I did not ring up
Bombay, bhe replied that the pame
“Tulsiram’’ is used only in Maharashtra
and not in Andhra Pradesh. I even asked
that officer to get me a number connected
with this. Ever since than he has been
absconding and has not even got me any
number, Therefore, the hon. Minister
should look into it. There are mary other
hon. M Ps, who received such telephore
bills. I want to submit to the hon,
Minister that we will gain nothing by
avoiding this issue, You will have to
allow some rebate in such cases. ..
(Interruptions)

MR, SPEAKLER : Tulsiramjl, for
God’s sake have mercy on us, You first tell
ns whether the abuse was sweet or bitter.

SHRI V. TULSIRAM : It was not
sweet but bitter,

SHRI BIR BAHADUR SINGH :
Whenever such complaints are recetved
we get them 1nvestigated. .. (Interruptions)

MR. SPEAKER : You get it enquired
into and arrive at a conclusion. Many
such complaints are received.

SHRI BIR BAHADUR SINGH : Sir,
there 1s a heavy demand for elsctronic
exchanges where people get all kinds of
facilities. Attempts are becing made to  set
up such exchanges all over India, We try
to establish it according to the capacity.

Districts linked by S.T.D. in Madhya
Piadesh

#273. SHRI KAMMODILAL JATAV :
Will the Minpister of COMMUNICATI-
ONS be pleased to state :

(a) the number and names of districts
in Madhya Pradesh linked by S.T.D.
during the last three years and the
number of districts yet to be linked by
S.T.D.; and
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(by the time by which the remaining
districts are likely to be linked by S.T.D.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
(i) 12 Distric: Headquarters in Madhya
Pradesh have been linked by S.T.D.
during the last three years. These are :—

Bhind, Dewas, Dhar, Gwalior,

Mandsaur, Morena, Rewa,
Raigarh. Satna, Seoni, Schore
and Vidisha.

(ii) 24 Dustrict Headquarters in
Madbya Pradesh are yet to be
linked by S.T.D,

(b) The 24 remaining District Head-
quarters In Madhya Pradesh have been
planned to be linked by STD during the
7th Plan.

SHRI KAMMODILAL JATAV : Hon.
Minisier has siated that 12 districts have
been linked by S.T D. and 24 districts are
to be linked while there are as many as
45-46 districts in Madhya Pradesh. As
such 10 districts have been left out right.
1 want to know from the Hon. Minister
the reasons for excluding 10 districts
outright and names of districts proposed
to be inked by ST.D. In coming 6
moaths ?

THE MINISTER OF COMMUNIC-
ATIONS (SHRI BIR BAHADUR
SINGH) : Sir, as bas been stated,
remaining 24 districts in Madhya Pradesh
are proposed to be linked by S.T.D, and
it has further been stated that these
districts will be Nnked by S.T.D. in the
remaining 1} years ot seventh five year
pian.

SHRI KAMMODILAL JATAV : Sir,
I wouid like to submit that my constitue-
ncy Morena has been liked by S.T.D. but
there are some big towns in my constitue-
ncy such as Shyopur, Sabalgarh, Porsa
and Amba which are market centres for
wheat mustard aud ghee. May [ inuw
as to when these towns are likely to be
linked by ST.D, ?
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SHRI BIR BAHADUR SINGH :
First of all, we will link dsstrict head.
quarters by S.T.D, and with the increase
of capacity, we shall try to link tehsils by
S.T.D.

[English]

SHRI R, P, DAS ; Three years of the
7th Plan have already elapsed, Only
twelve districts of Madhya Pradesh are to
be lloked by STD, out of 36. There are
434 districts all over the country, including
those in Madhya Pradesh. I would like to
know how many districts so far have
been linked by STD.

MR. SPEAKER : The question today
is only about Madhya Pradesh, and abcut
the commitment of Government.

SHRI R. P. DAS : What are the
ptoblems that stand 1o the way of lioking.

MR. SPEAKER : Do you have any
question regarding Madhya Pradesh now ?

SHRI R. P, DAS : The Munister can
at least cite problems due to which STD
could not be provided.

MR. SPEAKER : It is a question
regarding Madhya Pradesh.

SHRI R. P, DAS: The point also
remains that there are oaly two years
left for the close of the 7th Plan. How
can all the districts be linked by STD in
the 7th Plan—at least the districts in
Madhya Pradesh ?

[Translatian]

SHRI BIR BAHADUR SINGH : Sir,
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1 bave already stated that these will be
linked by S,T.D. in Madhya Pradesh.

[English]

Use of All India Radio for campaign
against social evils

+
*274. SHRI PRAKASH CHANDRA:

SHRI MANIKRAO HODLYA
GAVIT : ’

Will the Mipister of INFORMATION
AND BROADCASTING be pleased to
State :

(a) whether Government propose to
use the All India Radlo effectivey for
their campaign to eradicate social evils of
dowry, untouchabtlity and curb forces
fanning commuopal disharmony in the
country; and

(b) if so, the derails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI S. KRISHNA
KUMAR): (a)and (b) A statement is
given below.

Statement

Certain well defined policy guidelines
are already laid downm for mounting
programmes to eradicate social evils and
to encourage forces of unity and National
Integration,

The statistical details relating to
programmes broadcast from All India
Radio Stations on different themes are
furnished in the Annexure.

Apnexuare

Statistical Abstract of Programmes on Campaign
themes (Average in a Month)

S. No. Name of the Theme No. of Programmes
1 2 3
1. National Integration 4,540
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1 2 3
2. Communal Harmony 1,230
3. Drug Abuse/Prohibition 840
4. Sociai Evils namely Dowry/ 825
Child Marrjage/Sati etc.
5. Untouchatility 385
6. Crimes against women and 595
programmes on women’s Education,
Laws concerning women & Women
Weifare etc.
7. Exploitation of T abour and 360
programmes on 'aws concerping
Industrial Labour, Unorganised
Labour Minimum Wages, Trade
Union etc.
8. Programmes against superstitions 1,140

and promotion of scientific temper

[Translation]

SHRI MANIKRAO HODLYA
GAVIT. I am graleful 'o the Uon.
Minister that replies to parts (a) and (b)
of the question have been laid on the
Table of the House. 1 want to know
from Hon. Minister that these pro-
grammes have been categorized under
cight different themes which are sufficient
in number but what i3 the tuming of
broadcast of these programmes in a week
and a month and how much time is
devoted to each ?

[English]

SHRI S. KRISHNA KUMAR: In
the statement laid on the Table in answer
to the main qusstion, *he average number
of programmes 1n a month categorized
under eight different heads, have been
given. This includes the specific question
which the hon. Member had asked, viz.
the programmes to combat social evils
including dowry, child marriage, com-
mupal disharmony, etc. We have here
only a number of programmes. I have
also a break-up of the programmes

station-wise all over the country. But
it will be difficult to say how many
minutes on each programme for each
station are devoted because this has to be
compiled station-wise. I require a separate
guestion !f the hon. Member wants such
detatls.

[Translation]

SHRI MANIKRAO HODLYA
GAVIT : Mr. Speaker, Sir, th& broad-
casting timing fixed for such programmes
are not convepient. The people go to
their beds after 1] P.M. Some -carlier
timing should be stipulated for such pro-
grammes. Such mportant programmes
should be broadcasted at prime time. WilI
Hon. Minister take some steps to broad-
cast such programmes earlier ?

[English]}

SHRI S KRISHNA KUMAR : Progra«
mmes, for instance re‘atiog to the family
welfare, maternity & child bealth, literacy
and other high priority social issues, are
shown, telecast and broadcast, at prime
time. Certainly, some programme has to
go beyond 11 O’ clock ; and our surveys
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show that even upto One O° clock at
night, radio listemng is quite good and
it is more or less prime time late into
might at night,

Meeting of Eastern Coal Users
Cousultative Council

*277. SHRI V., TULSHIRAM : Wil
the Minister of ENERGY be pleased to
state :

(a) whether a meeting of the Eastern
Coal Users Consultalive Council, a forum
of Coal India Ltd. was held in the month
of July, 1988 at Calcutta ;

(b) if so, the suggestions made and
decisions arrived at the meeting for the
satisfaction of the consumer of the non-
core sectors like textile, foundry, bricks
etc, ;

(c) the participants at the mecting ;
and

(d) the details of the councils consti-
tuted for the various zones in the country?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
C.K. JAFFER SHARIEF,: (a) to (d)
A statement is given below.

Statemeat

(a) Yes, Sir. A meeting of Eastern
Coal Users Consultative Council was held
at Calcutta on 22.7.1988.

(b) The following subjects were, inter-
alia, discussed at this meeting.

(i) Installation of deshaliinz plants
at Open Cast mines for elimi-
nation of stone, shale etc,

(ii) Introduction of better technology
to manufacture somkeless solid
fuel to reduce environmental

poliution.

(iii) Constitution of small sub-groups
to look into the problems of
specific industries,
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(iv) To examine ways and means to
reduce prices at Coal India stocke
yards.

(c) the participants at the meeting
included-—Representatives of Central
Government agencies like Railways, Tea
Board etc. and representatives of State
Governments of ‘West Bengal, Bihar and
various coal consumers’ Associations re-
presenting pottery manufacturers, Glass
manufacturers, Brick manufacturers, Jute
maaufacturers, Steel Rolling manufac-
turers etc. Bharat Chamber of Commerce,
Merchants® Chamber of Commerce,
Calcutta Chamber of Commerce etc.

(d) Coal India is constituting similar
coal users consultative councils for Nor-
thern Southern and Western Zooes.

[ Translation]

SHRI V. TULSIRAM : Mr, Spea-
ker, Sir, the question asked by me has
pot at all been replied, I have asked in
part ‘b° of the question, “If so, the sug-
gestions made and decisions arrived at the
meeting for the satisfaction of the consu-
mer of the non-core sectors like textile,
foundry, brick, etc.”” The reply to this
part has been given that ‘foilowing sub-
jects were inter-alia discussed at the
meeting . Is it a fitting reply ?

MR. SPEAKER : Atter all the word
following’ is very much there in the

reply.

SHRI V. TULSHIRAM: I have
asked in very clear terms whereas he has
replied that the discussion was held on
tbe following topics. That reply was laid
on the table. Mr. Speaker, Sir, you keep
protecting bim. Due to your protection,
they come forward with such replies. You
should support us...... (Interruptions)

SHRI CK. JAFFER SHARIEF:
Why are you telling him, 1 know how to
save myself from you... (Interruptions)

SHRI V. TULSIRAM: If Mr.
Speaker had not protected you, we would
have made you dance at our string...,..
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(Interruptions) .., ... you are listening to it.
You are replying to it... . (Interruptions)

SHRI C.K. JAFF:R SHARIEF : Mr.
Speaker Sahib is our old friend, there is
nothing Hke that. .. ... (Interruptions)

SHRI DINESH GOSWAMI: Mrn
Speaker, Sir, kindly provide us oppor-
tunity to witness the dance......

(Interrupsions)

(English]

SHRI CK. JAFFER SHARIEF : So
far as these Zonal Coungils are concerned,
they have been newly constituted, Earler,
so far as the core sector 1s concerned, the
government had 1ts forum. So far as the
non-core sector 18 concerned, as my hon.
friend was telling, there are some diffi-
culties about this small scale sector. It is,
therefore to share their opinion, share their
concern, that these Zonal Councils were
constituted. Apd what exactly he said
about those industries like brick kiln,
textile, cement, etc.. they were also parti-
cipating and their views had been taken,
Their views bave been taken.

For instance, installation of deshalling
plants at Open Cast mines for elimination
of stone, shale, etc, and introduction of
better technology to manufacture smoke-
less solid fuel to reduce environmental
pollution—these are the subiects which
came up fo- discussion. Constitution of
small sub-groups to look into the problems
of specific industries, was also discussed.
Each industry, as I rightly pointed out.
has a different problem. LCven those are
being reviewed. Even about such very
specific industries some other small groups
will go into the quesrdon and they will
advise. The next point was, to examine
ways and means to reduce prices at Coal
India stockyards, Because there a:so of
other expenses arc Incurred. We do not
want small entreprencurs to get over-
burdened with these things. So, in this
the whole idea is for the consumers to
get proper quality of coal and they should
be able .to procure coal for better use.
This was the idea and this was a new
experiment. If the hon. Members have
got any other suggestions to consider,
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along with whatever is being suggested
now, we will examine these suggestions.

[ Translation]

SHRI V. TULSI RAM: As he has
already stated that all things were dis-
cussed. There are small brick kiln owners
all over the country. The poor people
are engaged in making bricks and coal
not berng avallable to them in time, has
to be acquired at high price from the
open market and whatever coal is sup-
plied to them, this supply is also irregular,
as a result of which unbaked bricks lying
on the ground get damaged due to rains,
causing loss worth lakhs of rupees to
them. This happens in my constituency,
I want to know whether you are making
some arrangement zone-wise in Andhra
Pradesh so that small brick manufactures
and small scale industries get their sup-
phies of good coal in time. What
provision are you going to make for
this ?

SHRI C.XK. JAFFER SHARIEF ;
Requirement of coal by kiln owners is
very small. as such, they should not face
any difficulty in getting it but the problem
is that inflated demands are sponsored.
If the brick-kilns are four in number, 40
people prefer their claims, We have
written to the State Governments in this
conpection that applications of only bopa-
fide users should be forwarded. After
meeting the requirements of our core
sectors coal thus saved wili be supplied
to them. This does not mean that we
want to put smull sectors into difficulties.
Due to farlure of monsoon last year,
there was shortfzall 1n hydel power genera.
tion, due to which pressure on thermal
plants increased and coal hall to be
supplied to them to meet their demands.
Therefore some difficulties did arise but
the monsoon is good this year it will
improve the situation in coming time.

[English]

SHRI BASUDEB ACHARIA : May
I know from the hon. Minister, who are
the members of the Eastern Coal Users
Consultative Council, whether the repre-
sentatives of the State Government are
members of this Consultative Conicnl,
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and whether in the meeting of the
Consultative Council a complaint about
short supply of coal to the thermal power
plants and supply of coal with more ash
content to the thermal power plant was
discussed or not.

SHRI C. K. JAFFER SHARIEF:
These Consultative Councils are different
from what the hon. Member 1s referring
to. So far as the core sector is concerned,
whether it is the thermal plant or steel
plant or washeries or the Railways, there
is a separate committec at the govern-
mental level itself and we do discuss with
them, and we do monitor the production
and distribution.

The question which the hon. Member
has tabled here is regarding non core
sector, like Brick Kiln industry and other
small industries like cement, pottery, etc.
So, this has got nothing to do with
textiles, etc. It is not the one which the
hon. Member is referring to,

So far as the Thermal Power Plants,
coal, washery, etc. are concerned, there
are Committees at the Government level
ftself and those committees are functioning
regularly.

WRITTEN ANSWERS TO QUESTIONS

Employces working in Krishna Godavari
Bzsin Project

*265. SHR1 SRIHARI RAO : Will the
Minister of PETROLEUM AND NA-
TURAL GAS be pleased to state :

(a) the number of employees working
in Krishna-Godavari Basin Project ;

(b) the norms of selection of emp-
loyees for working in the Krishna-Goda-
vari Basin ; and

(c) the future potentiality of employ-
ment ?

THE MINISTFR OF STATE OF THE
MINISTRY OF FETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) There are 930 employees
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working in Krishna-Godavari (KG) Basin
Project of ONGC.

(b) The recruitment to various posts
is done as per the ONGC (Recruitment
and Promotion) Regulations, 1980.

(¢) The future requirement of man-
power for the KG Basin Project will
depend upon the level of activity genera-
ted in the basin.

Production of Tyres

*267. SHRI G. BHOOPATHY :

SHRI BALASHEB VIKHE
PATIL :

Will the Minister of INDUSTRY be
pleased to state :

(a) tbe total production of tyres in
the country ;

(b) whether the production of tyres
is not sufficient to meet the requirement ;

(c) whether Government propose o
control the rates of tyres ;

(d) whether the tyre manufacturing
units have brought to the notice of
Government that the price increases of
tyres should be received in the context of
steep price increases for various raw
materials, particularly nylon tyre cord ;
and

(e) if so, the details thereof and
the action taken/proposed to be taken in
the matter ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) The
total production of all types of automotive
tyres in the country during 1987-88 was
145 lakbh npumbers in the organised
sector,

(b) By and large. the production
capacity in the country is sufficient to
meet the demand. There is also no
constraint on the expansion of production
capacity to meet the demand.
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(c) No, Sir.

(d) and (e) The automotive tyre
manufacturers bring to the notice of the
Goverament from time to time the
increase in the cost of certain inputs,
especially in respect of bus and truck
tyres. Depending on the situation, Govern-
ment have taken steps to enhance
the availability of such nputs for the
industry,

Guidelines on TV/A.L.R. advertisemeats

*270. SHRI P.R.S. VENKATESAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there are guidelines on
I.V./A LR. advertisements and if so, the
details thereof;

(b) whether any specific code/guide-
lines have been laid down for tobacco and
tobacco based products;

(¢) whether Government are aware of
surreptitious means of advertising on T.V,
through sponsorship of sports series, etc.
by tobacco and tobacco based products
manufacturers; and

(d) whether Government propose to
stop such misuse of the media in order to
prevent the encouragement to the use of
tobacco and tobacco based products ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT) :
(a) to (d) Acceptance of advertisements for
broadcast/telecast on All India Radio/
Doordarshan are governed by various
provislons contained 1o the Code for
Commercial Advertising. The Code is
intended to ensire that the advertisements
conform to laws of the country aad do
not offend against morality, decency and
religious susceptibiiities of the people.
Advertisements promotiag use of Intoxi-
cants, those of political nature, those
connected with chit funds, betting elc. and
those misguiding children are not accepted
for broadcast.
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The Code specifically stipulates that
no advertisemént shall be permitted which
relates to and promotes cigarettes and
tobacco products, liquor, wines and other
intoxicants.

During telecast of sports events some
theardings do get projected as these form
background to the main action. These
exposures are unavoidable. However,
the Production Staff bas been instructed
to ensure that wherever possiple, they
should avoid fccussing on such hoardings,

As there is a total ban on advertise-~
ments concerning 1ntox:cants including
tobacco products, there is no misuse of
Government media on this account.

{Translation]

Loan for power projects from World
Bank and Iaternational Development Fund

*275 SHRI SHANTI DHARIWAL :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government have asked
for more loan for power projects of the
country from the World Bank and Inter-
national Development Fund (I.D.F.);

(b) if so, the parts of the country
where Government propose to invest the
loan from World Bank and I. D. F. and
details thereof;

(c) whether Government have received
favourable reply from the World Bank
and I.D.F.;

(d) if so, the time by which Govern-
ment propose to start work on the pro-
posed projccts; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPTIT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAl) : (a) Power continues to be
a sector for which substantial aid bas been
committed by the World Bank. The
World Bank commits loans for specific
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projects depending on the requirements of
the projects and the resource positior
of the Bank.

(b) and (c) For the Bank’s fiscal year
1988, loan assistance amounting to US §
260 million and US § 350 million for thu
Karnataka Power Project-II and the
Uttar Pradesh Power project, respectively,
has been approved. The International
Development Association (IDA) did not
approve any assistance for power projects
during FY 1988.

(d) and (e) The Karpataka Power
Project-II covers, inter ala, construction
of the Sharavarhs Tail Pace Scheme (240
MW) and its associaled transmission
system which would, on completion. pro-
vide benefits in the Eighth Plan period.
The Uttar Predesh Power Project covers
jmplcmenaiion of the Siinagar Hyuro-
electric Project (330 MW), the rebabili-
tatfon of the Obra ‘B’ and Harduaganj
‘A’ Thermal Power stations and the asso-
-ciated ransmission system. The Srinagar
Hydro-electric Project is envisaged for
benefits in the Eighth Plan period.

(English)
Selection of films on Doordarshan

*276. SHRI R, M. BHOYE :
SHRI H. B, PATIL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether an assessment has been
made about the preference of TV viewers
in respect of films exhibited on Doordar-

shan;
(b) if so, the outcome thereof;

(c) the percentage of viewers who have
shown preference for films with pre-domi-
naat sex and violence and of those who
disapprove of such films;

(d) whether it1s a fact that children
show a preference for short TV films on
wild life, sports, travel and historical

events; and
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(e) if so, the steps taken or contemp-
lated to review the selection of films so as .
to cater to the taste of aduits as well as
children keeping in view the larger inte.
rests of the country by promoting national
unny and integraticn ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND _BROAD-
CAST'NG (SHRI H. K. L. BHAGAT) :
(a) to (¢) No survey as such has been
conducted by Dcordarshan to gauge the
preference of TV viewers in respect of
films telecast on Noordarshan. However,
letters are received from viewers indica-
ting th:ir lkings and d.slikings. Door-
darsban is being advised to conduct a
comprehensive survey to elicit viewers
response in regard to films telecast by it.

z. tudics conducted from time to
time have revealed that children enjoy
films on wild life. sports. travel and other
visually rich and action oriented items
including animaticn and puppet fiims,

3. It has been the constant epdea-
vour of Doordarshan to select such films
wh.ch sult popular taste besides promo-
ting  natopal up.ty. inteeration and
communal harmony. Separate chunk has
been reserved for telecast of films for
children. Films with mature themes are
telecast only in the late night chunk.

[Translation s

Supply of L.PG ip rural areas of
Uttar Pradesh

*278, SHR1 HARISH RAWAT : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government have formu-
lated any comprehensive scheme in coope-
ration with the persons who have been
allotted gas axencies for supply of cooking
gas in rural parts of the hill areas in
Uttar Pradesh;

(b) if so, whether cooking gas is being
supplied in these rural parts of the hill
arcas; and
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(c) the time by which cooking gas is
llkely to be made available 1o all the
rural areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI )BRAHMA
DUTT): (a) and (b) Supply of LPG to
consumers in the hilly areas of Uttar
Pradesh is being made through main LPG
distributorships and thelr extension points
operated by organisations of the State
Government, These extension points are
normally located in the rural areas;

(¢) Otber than the arcas mentioned
above, there 1s no proposal under Gove-
roment’s consideration to extend LPG
facility to the rural areas,

[English)

Expansion of telecommunication services$
in Malappuram district of Kerala

*280. SHRI G. M. BANATWALLA :
Wili the Mmmster ot COMMUNICA-
TIONS be pleased to refer to the reply
given on 8 December, 1987 to Unstarred
Question No 4647 regarding expansion of
telecommunbication services 1n Malappuram
district of Kerala and state :

Statement
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(a) the progress in the Work of pro-
posed expansion of the nineteen teiephone
exchanges 1o Malappuram  district of
Kerala;

(b) the telephone exchanges in respect
of which expansion work has been comp-
leted and the cost involved; and

(c) the time by which the work with
respect to ecach of the other telephone
exchapges would be completed and the
approximate cost of each expansion ?

THE MINISTER OF COMMU -
NICATIONS (SHRI BIR BAHADUR
SINGH) : (a) Out of the 19 Telephone
Exchanges which were proposed to be
expanded by March. 1980, 5 have been
expanded as on date. In addition, part
expansions have been carried out in two
exchanges.

(b) Expansion work has been comp-
leted sn 5 exchanges and partially comp-
leted 1D two others, at a total cost of Rs,
42 lakhs approximately.

(c) Details are given in the statement
below.

Details of Exchanges

Sl. Name of Exchange Proposed Estimated Expansions
No. Expansion  cost for completed/likely
expansion to be completed
| 2 3 4 5
)
1. Kottakkal 90-200) 90-200 completed
)
2. Edavannapara 45-90) Approxima- 45-90 "
) tely
)Rs, 42.00 45-90 v
3. Puzhakatteri 45-90) lakhs
)
)
4. Parappanangadi 90-200) 90-200 .

)
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1 2 3 4 5
5. Mankada 45-90) 45-90 »
)
6. Chelari 150-400) 150-200) Partially
) ) ) Completed
7. Tirur 800-1200) 800-900 )
8. Chelari 200-400 Rs. 6,13,900)
b
9, Tirur 900-1200 Rs. 18,44,500)
)
10. Vengara 90-200 Rs. 4,70,900) Exp ansions will be

11, Perintalmanna
12, Tanur

13. Tirurangadi
14, Mavancherry
15. Kuttippuram
16. Valaocherry
17. Kolathur

18. Anpamangad
19. Thazhekode
20, Kalikavu

21. Malathur

) taken up during the

400-500 Re. 11,54,300) remaining part of

) 7th Plan subject

90-200 Rs. 5,35,500) to availability

) of funds and

250-400 Rs. 17,65,200) equipment,

)
90-200 Rs. 5.42,800)

)

90-200 Rs. 4,48,900)

)

90-200 Rs. 4,80,300)

)

35-45 Rs. 2,01,500)
)
45-90 Rs, 2,05,500)

)
35-45 Rs. 2 06,500)

)

45-90 Rs. 2,17,900)

)
45-90 Rs. 2,07,300)

Gas find in coastal region of Orissa

#281. SHRI JAGANNATH PAT-
NAIK : Will the Miister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether gas has been found in the
coastal region of Orissa; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
MNATURAL GAS (SHRI BRAHMA
DUTT) : (a)and (b) Though there are
fadications of hydro-carbon deposits,
drilling by Oil India Limited so far has
not resulted in discovery of oil and gas of

commercial significance in the Bay Explo-
ration Project and in the North-East
Coast Offshore area in Orissa.

Setting up of electronic telephone
exchange at Lakhimpur, U.P.

¢282. SHRIMATI USHA VERMA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
set up an electronic telephone exchange at
Lakhimpur in Uttar Pradesh; and

(b) if so, when and if not, the reasons
therefor ?

THE MINISTER OF COMMU-
NICATIONS (SHRI BIR BAHADUR
SINGH) : (a) No Sir.
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(b) No indigenous electronic exchange
in the range required is available at pre-
sent to meet the requirement of Lakhim-
pur.

Setting up of T.V. relay centres

*283. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of T.V. relay centres
proposed to be set up in the country
during 1988-89;

(b) the location of the proposed TV
relay centres State and Union Territory-
wise;

(c) whether some TV relay centres
are proposed to be set up 1o Karpataka
during 1988-89; and

(d) if so, the locations thereof ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K.L. BHAGAT):
(a) to (d) Besides replacement of low
power TV trapnsmitters at Tura, Aizawl
and Shillong by high power TV transmi-
tters, augmentation of power of TV trans-
mitters at Delhi (both for primary and
second channel services) and Bombay (for
second channel service), and establish-
ment of a 10 KW TV transmitter at
Madras for second channel service and a
1 KW TV transmitter at Pij (which was
earlier closed down), Doordarshan envi-
sages to set up 80 new transmitters and 2
transposers, including one transmitter in
Karnataka during the current financial
year. The State/Union Territory-wise
locations of these 82 new transmitters/
transposers are indicated in the Annexure.
Doordarshan have, however, been advised
to mobilise resources so that a larger num-
ber of pew transmitters are set up during
the current financial year.

Annexure

New TV transmitters expected to be commissioned during 1988-89

* indicates that the transmitter has been commissioned into service

State Location of the transmitter
Low Power Very Low Power Transposer
(100 W) (2X10 W)
1 2 3 4
Andbra Pradesh 1. Khammam — 1. Vijayawada
2. Ramagundam 2. Visakhapatnam
Arunachal Pradesh Tezu 1. Along* —_
2. Anioi
3. Bomdilla

4. Changlang

*5. Namsai*

6. Raga

7. Roing
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1 2 3 4
8. Seppa
9. Tawang
10, Ziro
Assam Kokrajhar —_ —
Bihar 1. Begusarai — —
2. Bovaro*
3. Giridih
4. Motibari
5. Saharsa
6. Sasaram
7. Siwan
Gujarat - 1. Abwa* —_ -
2, Godhra
3. Porbandar
4, Valsad
Haryana Narnaul — —_
Himachal Pradesh Dharamshala 1. Chamba* -—
2. Kalpa
3. Kyclong
4. Una
Jammu & Kashmir — 1. Bhadarwa —_
2. Doda
3. Kistawar
4. Rajouri
5. Udbampur
Karpataka Chitradurga —_— -
Kerala 1, Idukki — —_
2. Kalpetta

3. Malappuram®*

Madhya Pradesh 1. Betul —_— -—

e

2. Chhattarpur
3. Jhabua
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1 2 3 4

4, Khargaon
5. Mandsaur*
6. Neemuch*
7. Panna

8. Ralgarh
9. Shivpuri*

Mabharashira 1. Gadhchiroli* — —_
. 2, Osmanabad

3, Pusad
Maaipur — Senaputi —_—
Meghalaya — Nongstoin —
Mizoram —_ 1. Lunglei* —_
2. Saiha
Nagaland Tuensang* -— —
Orissa 1. Baleshwar —_ —
2. Keonjhargarh — —
3. Phulbani
Rajasthan 1. Sawaimadhopur — —
2. Sirohi
Sikkim — Margan —_
Uttar Pradesh Hardoi 1. Gopeshwar* —_
2. Haldwani
3. Kausani
4. Ranikhet
5. Uttarkashi
West Bengal Alipurduar —_ —
Union Territory
Andaman & — 1 Nancowry -
Nicobar Islands 2 Rabngat
Chandigarh Chandigarh® — —
Dadra & —~ Silvassa®* -

Nagar Haveli
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1 2 3 4
Daman & Diu — Diu —_—
Lakshadweep — 1. Chetlat —
Islands 2. Kilton
Poadicherry —_ 1. Karaikal —_—

2. Mahe¥*
3. Yapam

Award of contract for Thermal Power
Projects

2730. SHRI DHARM PAL SINGH
MALIK : Will the Minister of ENERGY
be pleased to state :

(a) the detalls of thermal power
projects which are in progress and the
time by which these are likely to be
completed by the National Thermal
Power Corporation;

(b) whether the contracts for these
projects bave been awarded to some
companies which have been blacklisted by
other public sector undertakings for their

bad performance; and
(¢) If so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI
KALPNATH RAI): (a) The commission-
Ing status of the projects of the National
Thermal Power Corporation (NTPC) Is
given 1o the statement below,

(b) and (c) The NTPC have not
awarded contracts to any firm which has
been b'ack-listed by them or in respact
of which an intimation to this effect bas
been received by them from other
Ministries/Departments

Statement

Commissioning Schedule of NTPC Projects

Name of the State where Description Commussioning date
Project located of the unit actual anticipated
i 2 4 5

Singrauli Uttar Pradesh 200 MW Unit-1 2/82

Unit-2 11/82

Unit-3 3/83

Unit-4 11/83

Unit-5 2/84

500 MW Unit-1 12/86

Unit-2 11/87
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1 2 3 4 5
Korba Madhya Pradesh 200 MW Unlt-1 3/83
Unit-2 10/83
Unit-3 3/84
500 MW Unit-1 5/87
Unit-2 3/88
Unn-3 3/89
Ramagundam Andhra Pradesh 200 MW Unit-1 11/83
Unit-2 5/84
Unit-3 12/84
500 MW Unit-1 6/88
Unit-2 7/89
Unit-3 7/90
Farakka West Bengal 200 MW Unit-1 1/86
Un‘t-2 12/86
Unit-3 8/874
500 MW Unit-1 6/91
Unit.2 6/92
Vindhyachal Madhya Pradesh 210 MW Unit-1 10/87
Umt-2 7/88
Unit-3 12/88
Unit-4 5/89
Unit-5 10/89
Unit.6 3/90
Rihand Uttar Pradesh 500 MW Unit-1 3/88
Unit-2 3/89
Kahalgaon Bihar 210 MW Unit-1 7/91
Unit-2 1/92
Unit-3 7/92
Unit.4 1/93
NCTPP Uttar Pradesh 210 MW Unit-l —_ 12/91

Unit-2

6/92
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1 2 3 4

Unit-3 —_ 12/92

Unit-4 —_ 6/93

Avuraiya GBCCPP  Rajasthan 100 MW Unit-1 —_ 9/89
GT Unit-2 —_ 11)89

Unit-3 — 3/90

Unit-4 — 3/90

100 MW Unit-5 —_ 9/90

ST Unit-6 — 1/91

Anta GBCCPP Rajasthan 100 MW Unit-1 —_ 8/89
GT Unit-2 — 10/89
Unit-3 — 12/89

130 MW Unit-4 _ 8/90

ST

Kawas GBCCPP Gujarat 100 MW Unit-1 — 11/89
GT Unit-2 — 1/90

Unit-3 —_— 3/90

Unit.4 — 5/90
100 MW Unit-5 — 11/90

ST Unit-6 — 3/91

Petition to ban TV serial ““Amir
Khusre”

2731. SHRI NARSING SURYA-
VANSI : Will the Minister ot INFORM-
ATION AND BROADCASTING be
pleased to state :

(a) whether a petition has been filed
by the Hazrat Nizamvdi'n Mushm
Welfare Society for putting immediate ban
on TV serial *Amfir Khusro™'; and

(b) if so, the reaction of Government
thercon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER
OF INFORMATION AND BROAD.
CASTING (SHRI H. K, L. BHAGAT):

(a) and (b) A petition was filed in the
Court for restraining Doordarshan from
telecast of this serial. But the Hon’ble
Court dismissed the case. The telecast of
the serial continues,

[Translation]

Allotment of petrol pumps at Gopalganj
in Bihar

2732. SHRI KALI PRASAD
PANDEY : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) the number of petrol pumps
allotted so  far in Gopalganj district of
Bihar by cach of the Oil Companies;
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(b) the names of all the owners who
have been allotted petrol pumps in
Gopalganj district so far;

(c) whether the Hindustan Petroleum
Corporation Ltd, had earlier issued
licence for opening a petrol pump 1n
Nechua-Jalalpur in Gopalganj district and
later on this plaee was changed to
Balthari National Highway; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) : (a) and (b) A total number ot
four petrol pumps (one each of Indian
Oil Corporation Ltd., Bharat Petrolecum
Corporation Lid., Hindusian Petroleum
Corporation Ltd., and 1.BP. Co. Lid))
bhave been allotted in Gopalganj district of
Bibar. The names of the dealers arc :

S/Shri Jai Singh Nahar,
Sukhdeo Prasad,

Nand Lal Ram,
Pashupat: Nath Singh.

(c) and (d) Nechua-Jalalpur 1n District
Gopalganj was earlier planned by the Ol
Industry, alongwith other simtlar locations,
for setting up a low cost retail outlet,
Subsequently it was found that these
locations did not meet the prescribed
distance porms for ‘E’ class market: 1t
was, thercfore, dec:ded by :he Oll
Industry to convert these locations 1nto
‘D’ class market which covers States
National Highways. Nechua-Jalalpur was
accordingly finahsed on the Naional
Highway.

[English]
Modergisation of Leatber Industry

2733, SHRI PARASRAM BHAR-
DWAJ : Wili the Minister of INDUSTRY
be pleased to state :

(a) whether the leather exporters
have underlined the need for gearing up
the industry for the induction of modern
technology to produce quallty products at
competitive prices; and
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(b) if so, the details regarding the
efforts of Union Government in this
regard alongwith its plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Yes Sir, The
Government have been liberally permitting
inreign collaborations and engagemen’ of
forcign technicians for the manufactare
of leather and leather goods for exports.
The Government have also liberalised the
import of capital goods, iaw materials and
components required for such manufac.
ture,

Rehabittation Package for Bengal
Immunity Ltd, Bengal Chemicals and

Pharmaceuticals Ltd. and Smith
Stanistreet Pharma centicals Ltd.

2734, SHRI R, P, DAS: Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Goveroment have formul-
ated any rehabilitation package for the
Bengal Immunity Limited, Bengal Chemi-
cals and Pharmaceuticals Limited and
Smith Stanistreet Pharmaceuticals Limited;
and

(b) 1f so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J, VENGALEN RAO) : (a) and(b)
The Rehabilitation Schemes for Bengal
Immunity Limited, Calcutta, Bengal
Chemicals and Pharmaceuticals Limited,
Calcutta and Smith Stanistreet Pharmace-
uticals Limited, Calcutta are being
formulated.

Telephone service in Amritsar

2735, SHRI BIRENDRA SINGH
RAO : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether telephones in Amritsar
are not working satisfactorily for the past
one year or so;

(b) how many telephones bave



59 Written Answers

remained dead for more than 10 days
during the past six months; and

(c) the action if any taken to improve
the efficiency of the system and against
the officials responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) ; (a)
The telephone system of Amritsar is
working satisfactorily.

(b) A total of 952 telephones remained
dead for more thap 10 days during the
period from February, 1988 to July, 1988
at different times and different cables,
These were mostly due to cable faults
which took some time to repair,

(¢) To improve the telecom, services
action under Mission-Better Communic-
ation have been initiated of which follow-
ing are the main activities;

(1) Changing of heavy overhead
lines to underground cables.

(ii) Replacement of
cables.

fault-prone

(iii) Replacement of faulty telephone
instrumecots.

(iv) Replacement of old and life
expired clectromechanical exchan-
ges.

Bvery effort is being made to bring
dewn the duration of telephone faults.
Suitable departmental actions are being
taken against the erring officials responsi-
ble for prolonged faults in telephone
circuits.

Expaosion of Haldia refinery

2737. SHRI SATYAGOPAL MISRA:

Will the Nipister of PETROLEUM AND

MATURAL GAS be pleased to state :

() whether there is any plan for
expansion of the capacity of Haldia

refinery;

(b) if so, when and the details thereof;
and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (a) No, Sir,

(b) Does not arise.

(c) Expansion of Haldia Refinery is
not considered feasible since it would cost
as much as a grass root refinery. Further,
other demand supply considerations also
are not favourable for this expansion.

Enquiry into sale of Tyres by M/s. J.K.
Industries Ltd., Calcutta and M/s Gupta
Tyres Traders, Karnal

2738. SHRI MATILAL HANSDA :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the investigation made by
the Monopolies and Restrictive Trade
Practices (MRTP) Commission into the
sale of Iyres by M/s J.K. Industries Ltd,,
Calcutta and M/s, Gupta Tyre Traders,
Karnal in May 1988 has been com-
pleted ;

(b) if so, the details of the findings ;
and

(c) the action taken against the

companies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) No, Sir, The enquiry
proceeding are in progress before the
Commission.

(b) and (¢) Do not arise.

Licences issued to “No Indastry Districts™
in West Bengal

2739. SHRI ANANDA PATHAK :
will the Minister of INDUSTRY be

pleased to state :

() the number of licences issued tq
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“No Industry Dastricts’® in West Bengal
so far by Union Government '; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY

SRAVANA 25, 1910 (SAKA)

Written Answers 62

OF INDUSTRY (SHRI M. ARUNA-
CHALM) : (a) and (b) During the period
1985 to 1988 (up to June ’88), 3 industrisl
licences have been granted for setting up
industries in “No Industry Districts’ im
West Bengal, The details of these licences
are as below :

Name of the Party/

Location Item (s) of manufacture
Undertaking & Cayacity
1. Perfact Air Pro- District 1) Oxygen Gas == 0.47 mcm
ducts Pvt. Ltd., Jalpaiguri 2) Nitrogeo Gas
Calcutta. = 0.47 mcem
2. Kangsabati Co-op. District Cotton Yarn ==
Spg. Mills Ltd., Bankura 25,080 Spindles
Calcutta.
3. EMR polytex Ltd, District Woven PP/HDPE sacks
Calcutta, Bankura based on Circular

Looms except items
reserved for small scale
sector = 1,200 tonnes.

Industrial Units in Backward Areas
of Gujacat

2740, SHRIMATI BASAVARAJES-
WARI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the study entitled * Indus.
trial policy and backward regions—a
critical analysi<” has provided an empiri-
cal analysis of industrial units 1n the
backward areas of Gujarat ;

(b) if so, whether the study covered
Maharashtra Gujarat, Tami] Nadu and
West Bengal ;

(c) what are .the other
made 1n the study report ; and

suggestions

(d) to, what
implemented ?

extent they are being

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL

DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM: : (a) to (d) The informatien
is being collected and will be laid dows
on the table of the House.

Shortage of Refiniag Capacity

2741. SHRI S. M. GURADDI : Wil
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the shortage of refining
capacity has proved expensive;

(b) if so, whether Government have
made any decision to meet the domestic
demand; and

(c) if so, the total shortage of the
refining capacity and to what extent
Government propos¢ to improve the
same ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AUD
NATURAL GAS (SHRI BRAHMA
'‘DUTT) : (a) to (c) At present there is no
shortfall in indigenous refining capacity.
However, in order to meet indlvidual
product requirements the Govt. have also
been importing some petroleum products
Jlike SK and HSD. In order to meet the
increasing demand of petroleum products
in future years, the Govt. has already
planned to instal three new grass root
refineries at Karnal (6 MTPA), Mangalore
(3 MTPA) and Assam (2 MTPA).

Petrochemical Complex at Salempur in
Uttar Pradesh

2742 DR. B. L, SHAILESH : Will
the Mibister of INDUSTRY be pleased to
stato :

(a) whether Government are consider-
ing the setting yp of a Petrochemical
Complex of Salempur near Aligarh (U.P,).

(b) whether any multi-nationnl com-
pany has offered to collaborate with
Indian partners in-setting up this complex;

(c) if so, their proposal for investm-
ent,;

(d) whether any Indian Companiesa
arc also 1p the run to set up this project
and 1f so, the names of these compan:es
and their lke'y foreign collaborators;
and

(¢) whether this project is likely to be
in private or joint sector and the stage at
which its planning and execution stand at
present ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) to (e)
Some applications bave been received
for setting up of a Petrochemical Complex
at Salempur, District Aligarh in Uttar
Pradesh. Details of such applicatsons are
not disclosed }mtil a decision thereon has
been taken. Decisions on such applications
are taken oo techno-economic consider-
stjons.
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Marufactare of Jeeps

2743. SHRI AMARSINH RATHAWA:
SHRI MOHANBHAI PATEL :

Wili the Minister of INDUSTRY be
pleased to state :

(a) the names of the industrial units
which are manufacturing jeeps and the
number of jeeps manufactured in such
unit annuafly;

(b) whether there is a great demand of
jeeps manufactured in the country, in
forelgn countries and particularly in
Avuastralia;

(c) the details of the orders received to
supply jeeps to foreign cousntries; and

(d) the steps being taken to increase
the production of jeeps to meet the
indigenous requirement and also to boost
the export ? v

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA.
CHALAM): (a) ‘Jeep’is the licensed
brand name of cross country vchicles
being manufactured by M/s. Mahindra &
Mahindra Ltd.. Bombay. M/s, Mahindra &
Mahindra Ltd. and Maruti Udyog Ltd,,
are at present the two major manufactur-
ers of cross country vehicles in the
country. The latest productien figures of
these two units is given below :

Mahindra& Mahindra — 30,000
1987-88 (Oct -Sept) (Estimated)
Maruti Udyog Ltd. — 2,364

1987-88 (April-March)

(b) and (c) Tbe exports (including
deemed exports) by M/s, Mahindra &
Mahindra Ltd., during the last 3 yecars are
as under :

1984-85 3129 Nos,
1885-86 2386 Nos.
1985-87 2129 Nos,
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The company is also making efforts to
develop export market in  Australia,
Similarly, M/s. Maruti Udyog Ltd., have
exported a small number of Gypsy
vehicles to countries like Nepal and
Bhutan. The company is also making
efforts to develop export market in South
Pacific Islands and Yugoslavia.

(d) Existing licensed capacity is not
a constraint to the production of cross
country vehicles for both domestic and
export markets.

Drilling by USSR In West Bengal

2744, SHRI SANAT KUMAR
MANDAL : Will the Minister of PET-
ROLEUM AND NATURAL GAS be
pleased to state :

(b) whether the Soviet Union has
agreed to drill for Osl with their men and
machines brought from USSR in Soparpur,
24-Parganas (West Bengal), the site
chosen in consultation with the Oil and
Natural Gas Commission;

(b) If so, the time by which the
drilling is hikely to start at Sonarpur;

(c) the details of the other sites in
West Bengal identified for drilling by the
0il and Natura! Gas Commission; and

(d) the element of cost to be borne by
the ONGC ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) to (d) Soviet Union has
agreed to drill ono well pear Sonarpur,
24.Parganas, West Bengal with Soviet
technical assistance and supervision but
with Oil and Natural Gas Commission’s
equipmeat, men and materials. Drilling
for thus well 18 likely to b: taken-up by
the end of 1988, In 5 other lucatices in
West Bengal, namely, Kakdwip, Mainagar,
Sahanpur, Kulpi and Chandihudi, 5 v :ls
are expected to be drilled on a turn-key
basis with Soviet equipment, men and
materials. These wells are expected to be
drilled after about 2 years. Tle cost of
drilling for these wells will be borne by
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Oil and Natural Gas Commission and will
be partly covered by Soviet credit.

Farakka (Stage-1I) power project

2745. SHRI ZAINAL ABEDIN : WwWill
the Minister of ENERGY be pleased to
state :

(a) the time by which the FParakka
(Stage-I1I) power project upnder the
National Thermal Power Corporation
would be implemented; and

(b) the expected time when it would
start generation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI
KALPNATH RAI): (a)and (b) The
first 500 MW unit of the Farakka Super
Thema! Power Project, Stage 1II is
expec'ed to be commissioned in Juse,
1991 and the second unit one year
thereafter.

Setting up of Industries during Seventh
Plaa

2746. SHRI MANIK SANYAL : Wwill
the Minister or INDUSTRY be pleased to

state :

(a) the details of licences given for
settrng up industries in Mabarashtra,
Karnataka Uttar Pradesh, Gujarat,
West Benga! and Tamil Nadu during the
period of Seventh Five Year Plan (till-

date); and

(b) the progress made by these
industries so far, State-wise ?

THE MINISTER OF STATE OF
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) The table below indic-
ates the number of industnial licences
granted during the financial years 1985-86,
1936-87, 1987-88 and 1988-89 (April June
*88) for setting up of industries In the
States of Maharashtra, Karpataka, Uttar
Pradesh, Gujarat, West Bengal and Tamil

Nady ;=
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State. No. of industiial licences granted during
1985-8;_- o 1986-87 1987-88 1988-89
April-
June '88)
Mabharashtra 135 95 80 19
Kernataka 63 43 37 8
Uttar Pradesh 76 64 32 7
Gujarat 73 77 41 8
West Bengal 43 24 23 8
Tamil Nadu 165 60 27 4

(b) Monitoring of the progress of
implementation of indusirial licences
issued is dope by the States Government
concerned and the Miplstry/Department

admiristratively conceined with the
industry in question 1n the Central
Government.

Opening of LPC ageacy at Unz in Himachal
Pradesh

2747. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PETROLEUM AMND NATURAL GAS
be pleased to state :

(a) whether any steps have been taken
to ensure early opening of an LPG agency
at Una in Himachal Pradesh;

(b) if so, the steps taken in this
regard; and

(c) the likely date by which the
agency would be opened and the reasons
for delay ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM

AND NATURAL GAS (SHRI BRAHMA
DUTT) : (8) to (¢) The Letter of Intent
(POI) was issued to the selected candidate
on April 14, 1988. However, due toa
stay granted by the High Court, further
action towards commissioning of this dis-
tributorship has been held in abeyance.

Gap between demand and supply
of electricity

2748. SHR1I PURNA CHANDRA
MALIK : Will the Minister of ENERGY
be pleased to state :

(a) The gap between the demand and
supply of electricity as oa 3] December,
1987; region-wise; and

(b) The total geperation during the
last three years, region-wise and year-
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF (SHRI KALPNATH
RAI) : (a) The required information is
as upder .—

(January, 1987 to Dec. 1987) (Fig. in MU)

Requirement Availability Shortage
1 2 3
Northern Region 61039 54379 6060
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1 2 3
Western Region 615:2 58560 2952
Southern Region 53988 45809 8179
Eastern Region 27370 23827 3543
North-Eastern Region 2057 1974 83
All India 205966 184549 21417

(b) The required information is as under :—

Energy Generation (Fig, in MU)

1985-86 1986-87 1987-88
Northern Region 46149 52842 59517
Western Regiop 57389 63128 68945
Southern Region 43486 47091 47634
Eastern Region 21175 22630 23646
North-Eastern Region 1838 1914 2152
170037 187605 201894

All India

Inves tment in Industries in Central
Sector

MASUDAL
of IN-

2749. SHRI1 SYED .
HOSSAIN : Will the Manister
DUSTRY be pleased to state @

(a) The total investment 10 industries
in the Central Sector, Statewise from 1975
to 1987;

(b) The percentare share of invest-
ment of each State during the above

period;

(c) whether some States are lagging
behind in this regard; and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL RAO) : (a) and(b)
The total investment 1n terms of gross
Block in Central Public Sector Under-
takings from 1975 to 1987, State-wise and
percentage share of each, state as in 1975
and 1987 1s given in the statements below.

(c) and (d) Central nvestment are
made taking into consideration the
Techno-economic viabilihty of prodjects
while keeping 1o view the nced for over-
all balanced regional development. Hence
investment in different states cannot be
of the same order.
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Setting up of T.V. Studio in Goa

2750. SHRI SHANTARAM NAIK :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the progress made in setting up a
Television studio in Goa, so far;

(b) whether the required equipments
have been indigenously procured or
imported;

(¢) whether apy time schedule has
been fixed; and

(d) if so, the detai's thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H K L. BHAGAT): (a)
and (b) Construction of bui'ding for the
proposed TV Studio at Panaji (Goa) is
nearing comp'etion. Orders for the
equipments have been placed on indigen-
ous manufacturers and supp'y of part
equipment has been recerved,

(¢) and (d) The Studio Centre at
Panaji (Goa) is expected to be commissio-
ped during 1988-89.

Collaboration for Manafacture of
Fire-resistant Doors

2751. SHRI M. V. CHANDRASE-
KHARA MURTHY : Will the M nister
of INDUSTRY be plcased to state :

(a) whether applications for grant of
licence to manufacture fire-resistant doors
with collaboration of West German based
firms are pending;

(b) whether some of applicants are
State-owned companies; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) No, Sir.
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(b) and (¢) Do not arise.

Marketing of “Neem’ products

2752, DR. G. VIJAYA RAMA RAO:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether any of the ‘Neem’ pro-
ducts have been found practical for
commercial application as insecticides and
if so, the details thereof: and

{b) whether the ‘Neem’ products are
being made and marketed by apny public
sector unit such as Hindustan Insecticides
Ltd and if so, the details thereof includ-
ing value of exports made ?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL RAO) : (a) No,
Sir. Commercial application of Neem’
products as insecticides has not been
found practical so far.

(b) No, Sir.
Licences to NRIs in Tami] Naduo

2753, SHRI C. K KUPPUSWAMY :
Will the Minister of INDUSTRY be
pleased to state :

(a) the number of Non-resident
Indvans who have apphied for licences to
start industrial preojects 1in Tam!l Nadu;
and

(b) the pumber of Non-resident
Indians to whom the licences have been
given by Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Since the setting
uo of the Special Approval Committee
(NRT) in November, 1983. a total of 21
industrial licence applications from the
poa-resrdent Indrans were received upto
30 6,88 for setting up industrial units in
the state of Tamil Nadu, against which a
total of 13 letters of inten:/SIA Degns,
have been issued to them.
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Recommendations of Working Groups on
Indastrialisation of Backward Areas

2754. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state :

(8) whether several working groups
and committees 1n the the past wenl 1nto
the question of industrialisation of back-
ward arcas 0 the country ;

(b) sf so, whal steps have becn taken
80 far to implement their r.command-
ations ;
[ ]
(¢) which rscommaondat.ons are yet
to be implemented ; and

(d) the impact of the recommend.-
actions implemented so lar?

THE MINISTER OF STATE IN
THE DEPARTMENT OE INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) Yes, Sir Pandey
Working Group prescribed the criteria tor
identification of Backward Districts. The
Wanchoo Working Group iooked 1nto the
Fiscal aond Finaocial Concessions.
Accordingly, 246 districts were 1dentitied
as Industrially Backward. Out of which
101 were made chgible for grant of
Central Ipvestment Subsidy aond the
remaintng for concessional finance. The
National Committee oo Development ot
Backward Areas (NCDBA) recemmended
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inter-ala setting up Growth Centres.
With effect from 1.4.1983, the Central
Goverament has decided to assist the State
Goveraments for deveiopment of in-
frastructure facilities in one or (two
idennfied growth centres n their No
Industry Districts, The Inter-Ministerial
Committee set up 1o review and revise the
existing Central locentive Scheme hbas
submitted its report, Their recommend-
actions inter-aha deal with :

(1) Estabhishement of  growth
centres.

(1) Identification of  backward
districts.

(in) Revision of extisting Central

Incentive Scheme.

Government has not taken a final
view on the Committee’'s recommend-
actions. In the meaniime 1t has been
decided 10 set up 100 new growth ceaters
over a period of five years n the back
ward areas of the country,

(d) Industrialisation is a coutinuous
proces.. The Central incenlives
provided by the Central Govt. have
halped eatreprenedrs (o set up Iadustries
ion ba.kward areas as is evidcot from the
reiobursement of central 1nvestment
Subsidy and number of Letters of Intent
(LOIs), lodustrial Licences (ILs), Deli-
censed Industns: Registrations (DLR)
and DGTD  Registrations  1ssued to
industrially bacsward districts/areas n
differeat States/Union [erritories in the
country during the last 3 years:

Reimbursements of Central Investment  Subs:dy
1985-86 Rs.101.27 creres
1986-87 Rs.125 12 crores
1987-88 Rs 154 35 crores
Noof LOIs, 1ILs, DLR and DGTD REGISTRATIONS ISSUED
YEAR 1LO1 IL DLR DGTD REGN

1985 774 427 681 1140

1986 621 278 1483 610

1987 534 192 1097 651
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‘Modernisation of Telecommusication
System in Kerala

27585, SHRI T. BASHEER :
Will the Minister of COMMUNI-
CATIONS be pleased to State :

(a) whether Government bave any
new proposal under consideration to
modernise the telecommunication system

in Kerala  and
(b) if so, the detaifs thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI.
CATIONS (SHRI GRIDHAR
GOMANGO) : (1) and (b) Although
modern telecommunication systems like
satellite, microwave, coaxial, electronic
exchanges, telex exchanges ectc. are
already working in Kerala, some of the
important plan proposals for modernising
the teleccommunication system tn the State
of Kerala duripg the period 1988-90 are as
under :

— Installation of digital micro-
wave link; Calicut-Cannarore

during 1989-90.

— Installation of 3 UHF lines
during 1989-90 on the following
routes

(i) Kanjra-palily-Kottyam
{n) Karunagatpliy-Quilon
(iii) Peermade-Kottayam

— Installation of optical Fibre Link
on route Trichur -Ernakulam-
Trivandrum in 1989-90.

— Installation o! coaxial link bet-
ween Calicut-capnanore §p
1989 90

— Provision of T.V bearer channel
on route Trivandrum-Ernakulam
Calicut during 1988.%9,

— Installation of 10 NW 128 Port
C-DOT designed electronic tele-
phone exchangs during 1988-%9
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(3 already commissioned at
Karakonam, Madanvila Peruma-
thura, Katlara during July-
August °88)

— Installat.on of 11 NW of 512 port
Electronic ILT exchanges during
1988-90

— Ipstaliation of one MARR
System with base station Kasa-
rged to provide 30 Long Dis-
tance Public Telephones during
1989-90,

— Provision of 12 nos. of Single
Chennel VHF Links durng
1988-90.

Supply of Gas for Power Generation In
Maharashtra

2756. SHRI V.N.GADGIL : Wwijll
the Minister of PETROLEUM AND
NATURAL GAS be pleased to State :

(a) whether Government have under
consideration  nine proposals from
different States for setting up gas based
power plants coming up on HBJ plpeline;

(b) whetber Government of Mabaras-
htra has sent a proposal for sanctioning
about 5.6 million pubic metres of gas per
day for setting up a 900 MW gas turbined
power station;

(c) whether the Bombay Suburban
E.cetric supply Company have requested
Usnion Government to sanction to them
two million cubic metres of gas per day
for theiwr proposed power station;

(d) whether the Tata Electric Co. bas
also requestea for sanction of more gas
for power generation for their existing
unit No. 5 as weli as Unit No.6 under
instatlation; and

(¢) wheithcr Union Government have
agreed to their proposals of making gas
avai.able for power generstion in Maha-
rashtra?
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THE MINISTER OF STATE OF
THE MINISIRY OF PETROLEUM
AND NATURAL GA3 (SHRI BRAHMA
DUTT): (a) Proposais hLave been
received from various State Governments
for power plants based on gas from HBJ
pipeline.

(b) to (d) Yes Sir.

(¢) 1.5 MMCMD of gas has been
committed to M/s. Tata Electric Company
and 3 MMCMD to MSEB on a firm
basis. As the gas avaiable at Uran
has already been commuitted to various
consumers, it would not be possible to
make addinional commitment of gas at
present.

Issuing of Licences for Distilleries and
Breweries in Karnataka

2757 SHRI H.G. RAMULU : Wil
the Minster of INDUSTR « be pleaced to
state :

(a) wether the Goveroment of
Karnataka bhas 1ssued licences for
molasses based distilleries and breweries
witheut prior approval ot the Uagion
Government;

(b) if so. the number o, licences
issued ull date and the detalis thereof,
and

(c) the remedral action Unioa Govern-
mept purpose to take in this regarc?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) . (a) & (b) On
the basis of informat.on available from
the Government of Karnataka Licences
were issued to 20 distilieries for macu-
facture of Rectified Spirit trom Molasses
and also tc 4 brewerres.  Out of 20 disti-
lleries, 13 are funcuooning (10 ot them for
14 10 53 ycars) and the remammng units
are yet to commence production  Six of
the 13 distilleries have already applied
to the Central Govi. for Carry on
Business (COB) licences or DGTD
Registrations; some others are claiming
exemption under the Industries (Develop-
ment and Regulation) Act, 1951, since
they are employing less than 50 workers.
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(c) The applications/repre<entations
will be dealt with in accordance with the
rules and regulations on this Subject,

Sick Small Industrial Usits in Punjab

2758 SHRI KAMAL CHAUDHRY :
Will the Minister of INDUSTRY be
pleased to state :

(a) the total number of small scale
industrial units 1o Pupjab as on 30th Jupe,
1988,

(b) how many of them are sick; and

(c) the remedial measures taken or
rroposed to be tukem to improve the
position of such small scale units n
Pup;ab ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY(SHR! M, ARUNACHA-
LAM) (a) and (b) Data on sick industrial
untts assisted by banks 1n the country are
collected by the Reserve Bank of India, as
per the defimition of sickness adopted by
it According to the latest information
avai'ab'e from the Reserve Bank of India
as at the end ot December ’86, out of 70,
699 borrowing accounts under small scale
industries sector with outstanding bank
cred't of Rs, 6:359 crores on the books
of ail sch:duled commercial banks in
Punjab, 1830 units with outstanding bank
credit of Rs 27.50 crores have been
identifted as s'ch.

(¢) A number of measures have been
taken by the Government for detecting
sickness at the incipient stage and towards
rehabilitation of sick umts n the small
scale sector. Detalled guidelines have been
1ssu=d by the Reserve Bank of India to
all commercral bapks 1n February, 1987
with specific  reference to detecting
inciplent stckness, identification of sick
smal! scale units, viability porms, as also
reliefs and concessions from banks/finan-
clal instliutions for mplementation of
rehabilitation packages mm the case of
potentially viab'e sick units. The Small
Industries Development Fund set up by
the Industrial D2velopment Bank of India
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in May, 1986 also provides for rehabilita-
tion assistance to sick SSI units tinanced
by commercial banks, State Financial
Corporations and State Small Industries
Development Corporations. Financial
assistance 1n the form of long term equity
type assistance upto Rs. 75,000/- to units
with a project cost not exceeding Rs 5
lakbs at a nominal service charge of one
per cent per annum is also available to
poteatially viable sick SSI units from the
National Equity Fund set up in August,
1987, The Government of India have
liberalissd the Margin Money Scheme for
revival of sick small scale units and the
quantum of assistance under the scheme
has been raised from Rs, 20,000 to Rs,
50,000 per unit. The Government of India
have a uniform policy tor the whole
country for revival of sick units and these
measures are equally applicable to the
State of Punjab.

Agreement with Sovict Ugion on Joint
Eaterprises in Private Sector

2759. DR. DATTA SAMANT : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of the Indian Private
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firms which have signed agreements with
Agropom Soviet delegation to start joint
enterprises in India; and

(b) th: details thereof alongwith the
location of those projects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) (a) 6 Indian firms have
signed agreements with Agropom Soviet

delegation to start loint eaterprises 1o
India. These firms are —
1. M/s. Kejnwal Eoterprises, New

Delhi.
2. M/s. Sawant Foods, Bombay.

3. M/s. Phoenix Overseas, New Delhi.

4. M/s. Rajdoot Paints, New Delhi,

5 M/s J. New

Delhbi.

K Orgaoisation,

6. M/s. Jaylaxmi Exports Guntur,

(b) A statement is given below.

‘Statement

Details of the Six Joint Ventures with USSR Firms are as Under :

2

1. M/s. Kejriwal Enterprises :

2. M/s. Sawant Foods :

3. M/s. Phoenix Overseas :

4. M/s. Rajdoot Paints :

One joint venture in India and one in USSR
7000 tonpes of mango & fruit pulp from
India to be exported to USSR and 20,000
tonnes pulp & juices & concentrates to be
mapufactured in USSR,

One joint venture Abattoir with 409, parti-
cipation by USSR Agropom in Nastk District
of Maharashtra. Lamb & bam & sausages,

Same as above. The phoenix-Agropom
Abattoir in U. P. Rabbit meat & sausages,
upgrading rabbit progeny.

A joint venture unit with Agropom 409,
participation for essential herbal oils-ether
hearing & other herbs in Karnalaka or
Kerala.
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5. M/s. J. K Organisation :

6. M/s. Jaylaxmi Exports :

One joint venture unit with 40% Agropom
participation for Citrlc Acid by submerged
fermentation process [rom molasses in UP
with Soviet technology.

One Soyabean oil extraction in Tamil Nadu
with 409 Agropom participation Soyabeans
to be supplied by Agropom & crushed,
refined & soya cake-solvent extracted in
India with export of soyabean solvent
extraction cake to USSR.

Scooters manufactared by M/s. LML
Limited

2760 SHRI G. S. BASAVARAJU :
Wil the Minister of INDUSTRY be plea-
sed to state

(a) whether Government bave appro-
ved LML Lta. collaboration with Piaggio
of Italy to manufacture scooters of 250
€C engine capacity;

(b) the total number of scooters manu-
factured pcr anpum,

(c) the total cost of a scooter; and

(d) whether this  vehicle
suitable for the rural areas ?

will be

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M ARUNA-
CHALAM) : (a) M/s LML Ltd. Kanpur
have been permitted to import technology
for the manufacture of two wheeler scoo-
ter upto 250 cc engine capacity from their
existing collaborators.

(b) The company has so fai not repos-
ted production of this range of vehicle.

(c) The company has not yet worked
out the cost of the proposed vehicle.

(d) With the higher engine capacity
and consequent higher power the company

expects that the vehicle will be suitable .
for the rural areas.

Study on working of Doordarshas and
All India Radio

2761. SHR1I MOHD. MAHFOOZ
ALI KHAN : Will the Minister of INFO-
RMATION AND BROADCASTING be
pleased to state :

(2) whether any critical examination
of the working of Doordarshan and Al
India Radio has been made by any inde-
pendent authority to know how far the
meda 1s projecting the vlews of the various
political parties in the country on matters
of national and international issues with-
out any bias apd 1n freating the sensitive
issues with professionalism besides fulfill-
1ng 1its role 1n educating the people regard
ing national and international happenings;

(b) if so, the details thereof; and

() if not, whether Government Ppro-
pose to do such an excrcise ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRIH K. L. BHAGAT) :
(a) and (b) No such critical examination
with regard to the functioning of the All
India Radio and Doordarshan has been
mad:. However, both All India Radio
and Doordarshan adhere to the newy
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policy and guidelines prepared by the
Advisory Committee on official media.
In selection of news and in news editing,
the electronic media are guided by the
highest poss ble professional standards.
News worthiness determines the criteria for
selection of news, and its treatment and
presentation is directlv related to the
speclal characteristics of each medium as
well as the target audiences.

(¢) The workiog of Ail India Radio
and Doordarshan already comes in for
critical review periodicaily in both Houses
of Parllament and in the Consultative
Committee of Members of Parliament
attached to the Ministry of Information
and Broadcasting. As such, there is no
felt vezd .or any examinaiion of the
functioning of Al! India Radio and Door.-
darshan by an independent authority.

Supply of cranes to ONGC by Voltas

2762, DR. A. K. PATEL : Will the
Minister of PETROLEUM AND NATU.
RAL GAS be pleased to state :

(a) whether the Oil and Natural Gas
Commission (ONGC) was supplied twenty
Omega cranes by Voltas ;

(b) if so, the cost thereof;

(¢) whether all the cranes are working
satisfactorily;

(d) if not. the reasons therefor;

(¢) whether global tenders were invited
for the supply of thirteen 45-tonnes (T500)
cranes for ONGC and again the fender
was awarded to Voltas;

(f) whether after awarding the tender
to Voltas several amendments were made
in the specifications as required by the
ONGC;

(g) if so, the detalls of the amend-
ments made and the reasons therefor;

(b) whether one crame costing rupees
fifty 1akhs has alrcady been supplied to
the ONGC;
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(i) whether the said crane is working
satisfactorily; and ‘

(i) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (a) to (d) The 20 Omega cranes
of different models procured by ONGC
from M/s. Voltas at prices ranging from
Rs, 17.69 lakbs to Rs. 25.80 lakhs per
crage are performing satisfactorily.

(e) Yes, Sir,

(f) and (g) Some amandments to the
supply order were made at the Instance
of M/s, Voltas; the main being the repla-
cement of the indigenously manufactured
Cummins model ND-743 diesel engine
developing 225-H. P. at 2100 RPM by
GM-6L 71 TA diesel cogine developing
265HP at 2100 RPM alongwith matching
changes in the gear box and auxilliary
gear box. These changes which confor-
med to the technical specifications perscri-
bed by the ONGC were accepted because
of the proven past performance of this
engin¢ and the availability of after sales
service suppoert and parts in India, M/s,
Voltas have guaranteed supply of spares
for a mmimum of 10 years against rupee
payments.

(h) to (j) Out of the 13 cranes costing
Rs. 34 60 lakhs each, two were Commi-
sstoned 1n May/June 1988 and apother is
in the process of commissioning. The
performance of these cranes is being
observed by ONGC.

Re-opening of Steel and Allied Products
Ltd., Calcutta

2763. DR. V, VENKATESH : Will
the Minister of INDUSTRY be pleased to
slate

(8) whether Union Government have
been approached with the proposal for
re-opening the Stecl and Allied Products
Limited, Calcutta;

(b) whether any decision has been
takep in the matter; apd
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(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a)to (c) After a detailed
examination held by the Industrial Finance
Corporation of India (IFCI) with vanious
other financial institutions and the concer~
ned Government agencies, a decision was
taken that it will not be a commercijally
viable proposition to revive M/s. Steel &
Allied Products Ltd. The IFCI had
accordingly filed a petition in February,
1983 in the Calcutta H:igh Court for
winding up of tne company for recovery
of their dues. The Joint Receivers appo-
inted by the Calcutta High Court on
14,5.87 had fixed 97 88 as the date for
auction of the assets of the industrial under-
taking. However, it i1s understood from the
IFCI that High Court on a petition recei-
ved from the workers has ordered adjourn-
ment of the sale procecdings. A Caul-
cutta based consultant firm have forwarded
certain suggestions for revival of this
industrial undertaking These have been
forwarded ot the IFCI.

News telecast in Urda

2764. SHRI SYED SHAHABUDDIN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether Government have received
requests for a news cast 1n Urdu in the
National Programme of Doordarshan;

(b) if so, the reaction of Government
thereto;

(c) whether the time allotted to Urdu
at the various centres of Doordarshan
has been enhanced during 1987-88; and

(d) if so, the particulars thereof ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT):
(a) Yes, Sir.

(b) At present, news bulleting in Hindi
and Epghsh are telecast in the national
network of Doordarshan. Various Door-
darshan Kendras telecast regional news
bulletins in their respective regional langu-
ages. Doordarshan Kendra, Sripagar, is
telecasting regional news bulleting in two
languages viz., Kashmurt and Urdu. Since
the telecast time of the programmes in the
pational network is limited it will not be
possible for Doordarshan to start telecast
of news bulletins in Urdu in the national
petwork, till the transmission time 1s
extended and adequate hardware/software
facilities become available.

(¢) No, Sir.

(d) Does not arise.

Targets and achievements of power and
coal

2765. SHRI BHATTAM SRIRAMA-
MURTHY : Will the Minister of
ENERGY be p'eased to state :

(a) the targets and achievements,
year-wise, during 1985 to 1988 in regard
to coa! and power; and

(b) whether Government intend to
reduce the target or increase production
to show better performance in terms of
percentage ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) The requisite infor-
mation is as under:—
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Energy Generation (MU) Coal (MT)
Target Achieve- 9, of Target Actual % of
ment Target production  Target
1985-86 170000 170037 100,0 154.50 154.20 99.8
1986-87 190000 187605 98.7 166.80 165,79 99.4
1987-88 205000 201894 98.5 183.50 179.75 97.9

(b) Annual target for power generation is

fixed in consultatton with State Electricity
Boards/Power Corporaticns/other gene-
rating agencies & the Planning Commission
taking into account the power/energy
demand, new capacity additicn progra-
mmes, maintepance programmes, etc.
Apnua) target for production of coal is
fixed in consultation with the Planning
Commission taking into account the coal
demand from consuming sectors, P.wer
and coal sector have been registering
significant growth m production during
the last several years and the tempo will
be maintained cn a sustained basis,

Spuricus Mobil Oil

2766. SHRI KAMLA PRASAD
SINGH : will the Minister of
PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether Delhi police busted a
racket of sclling spurious mobil o1l packed
in tins of Indian Oil Corporation
Ltd, etc., and

(b) if so, the details thereof together
with action taken in the matter?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (a) Yes, Sir.

(b) On 15.6.88 the Delhi Police
conducted raids at Shivaji Park, New
Patel Nagar and Village Dashgran wbhere
spurious o0il were detecled as being
manpufactured, packed and, sold uader
brand names of well-known  Oil
Companies, During these raids, large
quantities of spurious oils and material

for manufacturing and packing them were
scized, and three persons arrested by the
Delhi Police. A case vide FIR No.205
dated 15.6.88 u/s 420 IPC, 78/79 Trade
mark Act, and 63 copy Right Act, has
been registered at P.S Punjabi Bagh,
Delhi.

New Port for polymer import

2767. SHRI BASUDEB ACHARIA:
Will the Minister of INDUSTRY be
pleased to state*

(a) whether the attention  of
Government has been drawn to the news
item captioned, “New Port for polymer
import likely’’ appearing in the ‘Time of
India’ of 8 June, 1988;

(b) f so, whether Government are
contemplating a separate port with
modern faciiities on the western coast for
1mporting polymers; and

(¢) the details
proposal in this regard?

of Goveroment’s

THE MINISTER OF INDUSIRY
(SHR1 J_ VENGAL RAO) : (a) Yes Sir.

(b) and (c) The proposal for setting
up the port termipal faciliues on the
Western Coast for handling petrochemica’s
1aw material s at prehiminary stage of
formulation.

Availability of Coal in Orissa

2768, SHRI SOMNATH RATH:
Will the Minister of ENERGY be pleased
to state:

(8) whether any attempt has beed
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made to find out
in Orisse; and

availability of coal

(b) if s0,
taken ?

the details of the steps

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.K.
JAFFER SHARIEF) : (@) and (b)
Regiopal exploration for locating coal
reserves 1n different  State includiog
Onssa is carried out by Geological
Survey of India as a continuous process.
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exploration is taken up by Central Mine

planning and Design Institute Ltd.
in  conjunction with Milneral
Exploration Corporation Ltd. and

other drilling agencies for the purpose of
taking up specific projects for mining of
coal.

As per the assessment of Geological
Survey of India, the cumulative coal
reserves of Orissa State are 39662. 82
million tonnes as on 1.1.1938.

As regards detailed exploration, the

Based oo these cxploration, detailed details are gtvea below
(Figures in metres)
Year CMPDIL MECL Onissa Government
agencies
1985-86 9178.6v 14:0.80 4565.80
1986-87 20235.30 7202 60 11903.0»
1987-88 19182.95 11903 55 12183.45

The drilling programme for 1988-89 and 1989-50 is as follows :

(Figures in metres)

Year CMPDIL MECL Orissa Goveroment
agencies

1988-89 19000 10000 12000

1989-90 19000 10000 12000

Survey for Patrochemicals io Telangana
area of Aodhra Pradesh

2769. SHRI M. RAGHUMA
REDDY : Will the M'nister of
INDUSTRY be plecased to state :

(a) whether large quantities of
petrochemicals are available in Telangana
area of Andhra Pradesh; and

(b) whether any survey bas been
conducted in this region and if not, the
reagons therefor?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL RAO): (a) and (b)
At present there is no major petrochemi-
cal plant in Telangana area of Andhra
Pradesh. Setting vp of petrochemical
plants entails large capital invesment apd
decisions oo such matters are taken on
tachno-economic considerations at the
appropriate time.

Revision of Pay Scales of officers of
Pablic Uadertakings
2770. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of INDUS.
TRY be pleased to state :
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(a) whether the pay scales of the
officers of the Central public under-
takings were enhanced unilatera ly with-
out any enhancement in the pay
scales of employees ;

(b) if so, the reasons thercof; and

(c) the remedial steps being taken in
this regard ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO):(a) to ©)
The pay scales of executives were not
ephanced unilaterally but ad hoc relief
was given to them to restore relativity ip
the emoluments of the executives on
Industrial DA vis-a-vis those on Central
DA pattern, As wage policy for workers
was finalised by the Goverpment and final
settlement could be errived at on
bilateral basis between the workers and
management, no ad hoc relief was san-
ctioned to the workers. However, inter-
fm relief to be absorbed in wage settle-
ment has been sanctioned to tbe workers.

Export of Alcohol

2771. SHRI S. B. SIDNAL :
SHRI S. M, GURADDI :

Wil the Minister of INDUSTRY be
pleased to state :

(a) whether Union Government are
examining a proposal for authorisiog
more exports of alcoho! to take care ot
the glut situation that 1s It ely to develop
in the domestic market io the current

nlcohol year: and

(b) If so, the details iereafl ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (@) and (b)
Yes, Sir. The All India Distillers’ Associ-
ation (AIDA) has already been permitted
to organise the export of 500 lakh litres of
alcohol, to begin with. More quantitles
will also be allowed for export after soms
progress Js made in this venture,
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Shortage of staff for industrial under~
takings in Vadodara

2773. SHRI RANJITSINGH GAKE-
WAD : Will the Minister of INDUSTRY
be pleased to state :

(a) Whether Government are aware
that large scale public sector industrial
undertakings 1 and arouod Vadodara ia
Gujarat are facing the problem of adequ-
ate techpnical manpower around Vadodara;

(b) Whether Government are also
aware that the petro-based, oil-based and
chemical-based large industries are emplo-
ying mappower from distapt eastern and
southern States even for Class IV and
Class IIT posts although local people are
easily available in the vicinity of the area;
and

(¢) if so, whether Government propose
to issue specific guidelines to the respective
industrial undertakings to make recruit.
ment of skilled and upsk:lled man-power
from the employment exchanges and on
the basis of permanent domicile of more
than ten years in the area ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) No, Sir.

(b) and (c) Recruitment to posts in
all Public Sector Enterprises carrying
pay scales, the maximum of which does
not exceed Rs. 1250/- per month (in
respect of Public Sector Undertakings
where the pay scales had been revised and
are following industnnal D.A. and in
respect of other PSUs which are following
Central DA pattern, the ceiling will be
Rs. 600/- p.m.), should be made only
through the National Employment Service.
According to the fnstructions in force,
the Public Sector Undertakings are
required to potify all the vacancies arising
under them to the Employment Exchanges/
Central Employment Exchange in the
manoer and form prescribed in Rule 4 of
the Employment Exchange (CNV) Rules,
1960. Other sources of recruitment can be
tapped only, if the Employment Exchan-
ges issue ‘Non-availability® Certificate,
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Setting up of LPG agencies at Malappuram
in Kerala

2774. SHRI G. M. BANATWALLA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to refer to
the reply given on 8 December, 1987 to
Starred Question No, 471 regarding LPG
facility in Malappuram district in Kerala
and state ;'

(a) the progress made in setting up
LPG distributorships at Parappanangadi
and Tirurangadi in Malappuram district in
Kerala;

(b) whether these distributorships
have been commissioned;

(c) if so, since when;

(d) if not, the reasons therefor and
the time by which they are likely to be
commisstoned; and

(¢) the name of places in Malappuram
district of Kerala covered by LPG
facility ?

THE MINISTER OF STATE OF THE
MINISTRY OF IETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) Letters of Intent were issued
to the selected candidates in April 1988
for setting up one distributorship each at
Parappangadl and Tirurangadi in Malap-
puram district in Kerala;

(b) No, Sir;

(c) and (d) As various steps precede
the actual commissioning of LPG d:stri.
butorships, it is not possible to iadicate
the exact dates by  which these
two will be commissioned;

(e) As on July I, 1988, LPG facility
has been provided to the following places
in Malappuram district :

1. Tirur
2. Malappuram

3. Ponnani
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4. Ponpani
S. Parinthalmanna

6. Manpjeri

S.T.D. facility from Lakbhimpur in
U.P.

2775. SHRIMATJ USHA VERMA :
Will the Minister of COMMUNICATI-
ONS be pleased to state ¢

(a) whether Government prorose to
introduce S.T.D, facility from Lakhimpur
in U.P. to various major cities of the
couptry; and

(b) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
S.T.D. facility from Lakbimpur in U.P. to
various major cities of the country has
already been provided,

(b) Does not arise.

Installation of awtomatic telephone
exchange with STD facility in
Farrukhabad

2776. SHRI KHURSHID ALAM
KHAN : Will the Miister of COMMU-
NICATIONS be pleased to state :

(2) whether Farrukhabad being a big
commercial and industrial centre has no
adequate telephone facility;

(b) whether there has been a persistont
demand to spstal autematic telephone
system with S. T D. facility;

(c) the actlon taken by Government
so far. in this regard; and

(d) how soon Government propose
to provide these facilities 7

THE MINISTER OF STATE IN THE
MIRNISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGQ): (a)
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No, Sir. Adequate telecom. facilities are
available,

(b) Yes, Sir.

(c) A 1500 lines automatic telephone
exctange at Farrukhabad has already been
sanctioned and building construction is in
progress,

(d) This automatic exchange at
Farrukhabad is likely to be commissioned
during early part of 8th Five Year Plan.

Doordarshan Studio at Patna

2777. SHRIMATI
SINGH :

DR. G. S. RAJHANS :

MADHUREE

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Patna, capital town of
Bibar does not have Doordarshan Studio;

(b) which TV statlon is serving Patpa
at present; and

(c) the time by which Doordarshan
Station would start functioning at Patna ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROADCA-
STING (SARI H, K, L, BHAGAT) : (a)
and (b) A fuil-fledged TV Studio Compiex
is under implementation at Patna, as part
of Seventh Plan of Doordarshan. At
present, the high power 1V transmitter
at Patna relays programmes fed from
Doordarshan Kendra, Delh: via INSAT-
IB. Doordarstan Kendra, Ranchi provides
TV coverage of important cvents taking
place at Patna for telecast on the National
Network,

(c) The TV Studio Complex at Patna
is expected to be commissined into service
during 1990-91.

Kayamkulam Thermal Power Plant
in Kerala

2778. SHRI THMPANA THOMAS :
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Will the Minister of ENERGY be pleased
to state :

(a) whether Kerala Government has
approached Union Government to take
over the proposed Kayamkulam Thermal
Power Plant;

(b) if so, the decision of Union Gove-
rnment thereon; and

(c) the present stage of the project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI
KALPNATH RAI) : (a) to (c) The Gove-
rnment of Kerala have proposed that the
Kayamkulam Thermal Power Project
(2 X210MW) may be set up by the Natio-
nal Thermal Power Corporation (NTPC)
in the Central Sector, for regional bene-
fits. The NTPC have since been advised
to prepare a feasibility report and have
initiated the necessary studies,

[Translation]

Supply of power to Punjab

2779. SHRI BALWANT
RAMOOWALIA :

SHRI TEJA SINGH DARDI:

SINGH

will the Minister of ENERGY be
pleased to state :

(a) whether there is less possibility of
supply of power to Pupjab according to
1ts needs at the end of Seventh Five Year
Plan;

(b) if so, the details 12 regard thereto;

(c) whether Punjab Admipistration
has submitted to Unlon Government
project reports for production capacity of

1500 M.W. of electricity;

(d) If so, the reasons for delay in
sanctioning these projects; and

() the time by which these projects
are proposed to be sanctioned ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) Though it is anticipated
that there will be peaking shortage in
Punjab, the State will be surplus in energy
by the end of the Seventh Plan.

(b) The details are indicated below:—

Peak Demand 1 27714 MW
Peak availability ©  : 2292 MW
Peak deficit : 482 MW (17.4%)
Energy requirement : 14321 MU
Energy availability : 14900 MU

Energy Surplus . 579 MU (4.0%)

(c) At present, proposals for power
projects of Punjab totalling to a capacity
of 3091 MW are in vanous stages of
clearance and approval.

(dy Some of the projects have
been cleared by the Central
Electricity Authonity  but are subject
to inter-state aspects being A resol-
ved, Some projects are held up for final
approval for want of funds and environ-
mental clearance. Some projects are
under techno-ecopomic appraisal in Cent-
ral Electricity Authority and in these cases
inputs such as coal linkage, environmental
clearance, water availability and comp-
liance under Section 29 of the E.ectricity
(Supply) Act, 1948 are to be tied up. In
respect of onc project, revised project
report has been calted for.

(e) Sanctioning of power projects
depends upon the comprehensiveness of
the project reports expeditious response
of the project authorities to the various
comments/observations of the Central
Electricity Authority/Central Water
Commission and the relative priority
accorded to the projects by the State
Governments in terms of sllocation of
funds, As such, it is not possible to
indicate a definite time limit for saactio-
ning a project.
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[English]

Production of oil and gas at
Bombay High

780. PROF. K. V. THOMAS :

SHRI BRAJA MOHAN
MOHANTY :

will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) the number of oil platforms now
producing gas and oil at Bomby High;

(b) the production of gas and oil at
Bombay High during the last three years
against the target fixed for the same;

(¢) the foreign exchange saved due to
the availability of gas and oil at Bombay
High; and

(d) the future
Bombay High ?

expectations from

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) 63 platforms are prosently
producing oil and associated gas in Bom-
bay Offshore.

(b) The details of production in
Bombay offshore region are:—

Year Crude production  Associated
(MMT) gas proda.
(MMSCM)

Traget Actual Actual

1985-86  20.61 20.82 5180
1986-87  20.27 20.62 6705
12987-88  19.92 20.16 8229

No targets for gas production were
fixed as the associated gas production is
incidental to oi! production.

(c) Io the absence of crude oil produc-
tion from Bombay offshore, an equivalent
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quantity would bave had to be imported,
The national value of Bombay Offshore
crude at average price per tonne of crude
imported in that ycar is as follows—

Rs./Crores
1985-86 5059
1986-87 2824
1987-98 3425

WS

Natural Gas is not imported and
accordingly there is no direct impact on
foreign exchange. It is however used as
a substitute for certain petroleum products
and to the extent that this saves on the
imports of such products it has an indirect
impact on forcign exchange.

(d) The target for crude produdtion
doring 1988-89 is 20.88 million tonnes.
During 1989-90 the production is expected
to be Rs. 21 90 million tonnes.

Complaints of excess metering in
Bangalore

2781. SHRI V. S. KRISHNA IYER :
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) the total number of complaints of
excess metering of telephone charges recei-
ved by Bangalore Telephones from Janu-
ary 1988 till the end of June i 98%;

(b) ip how many cases, excess mete-
ring was noticed and rectified;

(c) the maximum time
dispose of each complaint; and

taken to

(d) whether any action has been taken
against those who are respomsible for
excess billing ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
The number of complaints of excess
metering received in Bangalore Telephones
from January, 1988 till the end of June
is 2107
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(b) There was po case of excess
metering, However, in 208 cases of

complaints, rebate was allowed on beaefit
of doubt:

(¢) Generally within two months,
(d) Question does not arise.

Gas processing complex at Hazlra

2782. SHRIMATI D.K. BHANDARI :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Oi! and Natural Gas
Commission’s gas processing complex at

Hazira has been put into operation in July
1988;

(b) if so, the details thereof;

(¢) what are the contributions in the
country’s development expected from this
prestigious complex; and

(d) the details of amount spent on
this project with resources thercof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT): (a) to (¢) The Hazira Gas
Complex comprises of LPG fractionation
plant and Gas Sweetening Plant (Phase
1 & I1). The LPG Fractionation Plant
was commissioned in December ’87 and at
full throughput can produce 1.92 lakh
topnes of LPG per anpum. The Gas
Sweetening Plant is being set up to sweeten
the sour gas of South Bassein fields which
would feed the plants at Hazira and along
the HB! Pipeline. The capacity of the
gas sweetening plants is to process 20
MMCMD of sour gas. The gas sweetening
Phase-I plant has been completed and has
been commissioned with Sweet gas. Sour
gas is expected to be charged shortly,

(d) The sanctioned cost of the LPG
Fractionation Plant is Rs. 101.24/ crores
and that of Gas Sweetaning Plants(Phase 1
& 1I) is Rs, 409.29 crores,
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Prodaction of alcohol from sugarcane
or molasses

2783. SHRI V.
PRASAD :

SHRI M. V. CHANDRASE-
KHARA MURTHY :

SREENIVASA

Will the Minister of INDUSTRY be
pleased to state -

(a) whether despite the ban imposed
by Union Government on the creation of
alcoholic capacity, a few State Govern.
ments have alowed new industrial
ventures to come up for production of
alcohol based on sugarcane or molasses;

(b) if so, the facts thereof; and

(c) the action proposed to be taken
in this regard ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (c)
The information is belng collected aad
will be faid on the Tabie of the House,

Power produciion in saharashira

2784. SHRI PRAKASH V. PATIL:
Will the Minister of ENERGY be pleased
to state :

(a) whether the power production in
Meharashtra is sufficient to meet its
domestic, agricultural and industrial needs;

(b) if not, the reasons therefor;

(c) whetlier the Planning Commission
have given aoy suggestion to the State
Government to deal with the situation and
to mect the shortfall; and

(d) if so, the details of the suggestions
and how these are being implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) and (b) Makarashtra
isby and large comfortable in meeting
the power requirements of various cate-
gory of consumers with ooly a marginal
shortage mainly due to peaking deficit.
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The power supply position during April-
July, 1988 in Maharashtra is as under :—

April-July
1988
Requirement 10310
Avaijlability 10023
Shortage 287
%shortage 2.8%

(c) No, Sir.

(d) Does not arise.

Policy on acquiring land for T. V.
and A. L R,

2785. SHRIMA1TlI  VYJAYANTHI-
MALA BALI: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the cost of the various
projects has escalated epormously due to
delay in the acquisition of land for the
installation of trapsmitters, setting up of
production units and studio facilities by
the All India Radio and Doordarshan;
and

(b) if so, whether Government are
considering to frame a policy under which
the State Government concerned will be
required to band over the land to the
authorities concerned without delay ?

THE MINISTER OF PARLIAME-
NTARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. .. BHAGAT) :
a) and (b) Delay in acquisition of land
1s one of the factors for escalation of the
cost of some of the projects of All India
Radio and Doordarshan. However, as
such instances occur raiher rarely and the
State Governments have generally been
extending full co-operation. no specific
purpose would be served in formulating
any special policy on the subject.
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fIncentives for Salt Manufacture

2786. SHRI DAULATSINHII
JADEJA : Will the Minister of INDUS-
TRY be p'eased to state :

(a) whether any financial incentives
are extended for salt manufacture:

- (b) the details of such incentives;
and

(c) whether the Incentives will be
enhanced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (c) The following
financial incentives are extended for salt
manufacture: —

1, Financial assistapce is given to
the hicensed salt works for execu-
tion labour welfare works and
works berefitirg the industry on
the recommendation of Central/
Regiopal  Advisory Board for
Salt as per code of principles
laid down by the Governmeni.

2. Fipancial assistapce is given to
the licensed salt works i1n the
form of ex-gratia grant and
rehabihitation loan to the salt
works damaged on account of
natural calamities litke cyclones,
floods, heavy rains etc. according
to the scheme approved by the
Government.

3. Development loans are graoted
to the licensed salt manufacturers
as per scheme drawn under the
«Grant of loans to licensed Salt
Manufacturers Rules, 1959.”

4. Financial assistance is given to
licensed sa't mapufacturers (o
provide houses to labourers
employed in Salt Industry as per
the scheme approved by the
Government.

5, Rewards are granted to the
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meritorious children of salt
Jabourers working in the Salt
Industry according to scheme
approved by the Government.

6. Subsidy is granted to the iodized
salt manufacturers who have
taken permission from Salt
Commissioner upder National
Goitre Control Programme, as
per scheme approved by the
Government.

Sopply of Film Rolls by Hindustan
Photo Films Manufacturing Co. Ltd.

2787. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the Hindustan Photo
Films Manufacturing Company Ltd. supply
their products through stockists engaged
by them;

(b) 1f so, whether they have intro-
duced the system of conditional sales which
make it compulsory for every customer
to purchase papers and other products
from the stockists in order to get black
and white film rolls;

(c) if so. whether the above practice
1snot a violanon of the Monopolies
Restrictive Trade Practices rules; and

(d) if so, whether Government propose
to take measures to ensure supply of
quality black and white film rolls to the
custorners without apy pre-conditions ?

THE MINISTER OF INDUSTRY
(SHR! J. VENGAL RAO): (a) HPF
distributes its products through a network
of Stockists/Dealers apart from direct
supplies from the Company.

(b) No, Sir.

(c) and (d) Do aot arise,
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Collaboration Agreement for Coasumer
Goods

2788. SHRI RAM SWARUP RAM:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether any collaboration agree-
ments were cntered into  with mauhi-
oationals for manufacture of any consumer
goods during the last three years ;

(b) if so, the names of those com-
papies and the consumer goods manu-
factured ;

(c¢) whether those goods can also be
produced indigenously ; and

(d) if so, the reasons for entering
into collaboration agreements with multi-
nationals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF THE INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) 2834 proposals
for foreign collaboration were approved
by Goveroment duning the period 1985 to
1987. The details of approved foreign
collaboration showing the names of the
Indian and foreign firms, ltems of manu-
facture and nature of fore.gn collaboration
are publised on a monthly basis by the
Indian Investment Centre as a supplement
to its monthly news letrter. Copies of this
publication are sent regularly to Parlia-
ment Library.

() and (d) Foreign Collabora‘ion
for consumer goods s considered on
merits it such collaboration 1s justified
taking 1nto consideration factors such as
nature of technology involved, availabihity
of indigenous technology, potential for
export earnings, and the nced to update
existing techoology to become competitive
and to suit consumer prelerence.

Coastruction of gas pipeline in
Maharashtra

2789. SHRI S.G. GHOLAP :

SHRI VILAS MUTTEMWAR :

SHRI VIJAY N. PATIL :
Will the Muister of PETROLEUM

AND NATURAL GAS be pleased to
state
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(a) whether the State Government of
Mabharashtra has suggested to construct
gas pipeline coming from South Bassein
along the Central Railway route i.e. Surat,
Bhusawal, Etarsl and to Eastern U,P. for
supply of natural gas for the production
of electricity and fertiliser in Vidharbha
which is the backward part of Maha-
rashtra ;

(b) 1if so, the action taken in the
matter ; and

(c) the expenditure involved therein ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) to (c) In 1985, the Govern-
ment ¢ Maharashtra had suggested that
the HBJ Pipeline be taken along the
Central Railway route or a branch line be
constructed to supply gas to fertiliser
plants 1n Vidbarbha and other areas in
Mabarashira State,

This was considered by Government
and not found feasibie,

Telecast of festivals in Orissa

2799. SHRI BRAJA MOHAN
MOHANTY :
SHRI SRIBALLAYV PANI-
GRAHI :

DR. KRUPASINDHU BHOI :

Will the Munister of INFOCRMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal to
live telecast the Car Festival of Puri and
if so, from which year it hasto be intro-
duced and the details thereof ;

(b) whether there is any proposal to
hive telecast the ‘Magasaptami Mela® at
Chandrabhaga by the side of Konark in
Orissa ; if so, the details thereof ; and

(c) the details of the festivals being
live telecast in Orissa at present ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K,L. BHAGAT) (a) No, Sir,



119 . Written Answers

(b) No, Sir.

(¢) As per the existing policy, live TV
coverages are limited to events of
nation-wide topicality such as Republic
Day Parade, Independence Day, Inter-
national Conference. important sports
events etc. For other important Socio-
Cultural events, TV reports are prepared
for subsequent telecast oo Doordarshan.
Festivals ip Orissa are also similarly tele-
cast in proper manner,

Telecast of National Projects

2791. SHRI E. AYYAPU REDDY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether Doordarshan is telecasting
important national projects undertaken
both by the Union and State Governments
to create public awareness of the develop-
mental activities in the country ;

(b) if so, the derails of important pro-
jects which have been telecast so far ;

(c) whether Nagarjunasagar, Srisailam,
Bbarat Heavy Electricals and Ramagun-
dam Thermal Station of Andhra Pradesh.
were telecast by Doordarshan at any time;
and

(d) if pot, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATON AND BROADCASTING
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir.

(b) Some of the important Projects
already covered in Doordarshan telecast
are Bhilai Steel Plant. Hindustan Machipe
Tools, Heavy Engineering Corporation,
Oil & Natural Gas Commission, NEPA
Hindustan Shipyard, Bharat Heavy Plats
Vessels, Nagarjun Sagar, Srisailam. Bharat
Heavy Electricals, Ramagundam Thermal
Station, Integral Coach Factory, etc,

(c) Yes, Sir.

(d) Does not arise.
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{ Translation]

Production of regional programmes

2792. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state ;

(a) whether National Programme
Production Centres are belng set up with
a view to produce regional programmes ;
and

(b) if so, by what time and if not,
how the regional programmes are pro-
posed to be produced for various States ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROACASTING
(SHRI H.K.L. BHAGAT) : (a) and (b)
The programme production centres at
present exist at 18 places in the country
and on implementation of the various
Seventh Plan schemes, their number is
envisaged to be increased to 48. These
centres are at various stages of implemen-
tation and are being commissioned in
phases, depending on availability of
equipment, infrastructural frcilitles and
annual allocation of resources.

[Engiish]

Utilisation of cement in Road
Construciion, lining of
Canals etc.

2793, SHRI PRATAPRAO B,
BHOSALE : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether ceriain schemes are being
worked out to utilise cement not only in
the housing sector but also in road con-
struction, lining of canals and pre-cast
and pre-fab constructions ;

(b) if so, the details of such schemes ;
and

(¢) whean the results of such schemes
are likely to be made available ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (¢) Cemen. is being
used for road construction, Iining of
canals and pre cast and pre-fab cons-
tructions wherever considered neces-
sary. It was only recently that the avail-
ability of cement 1n the country has eased
considerably. The Cement Manufact-
urers Association (CMA) has, however
for the purpose of improving the demand
f'or cement, proposed to concerned Mimi-
s ries/construction Agepcies to Increase
the use of cement for cana! Lnng and
also for construction of concrete road and
pavements, The CMA 1n association with
various other organisations like the
Indian Roads Congress, the National
Council for Cement and Buiiding Mater:-
als and the Central Road Rescarch Insti-
tute has also recently organised seminars/
workshops 1o this regard.

[ Translation]

Vacaancies of SC and ST in"A.1.R.
stations and T.V. Centres in U.P.

2794, SHRI MANVENDRA SINGH :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the number of posts reserved for
Scheduled Castes ani Scheduled Tribes
lying vacant In the A I R. stations and
Television Centres in Uttar Pradesh; and

(b) the steps being taken to {ll up
these vacant posts ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H K. L BHAGAT):
(a) and (b) The reservation roster for
Group ‘A’ and Group ‘B’ posts are pot
maintained on Station/Kendra basis. As
on 1.1.1988, 22 posts reserved for Schedui-
ed Castes and Scheduled Tribes in Group
‘C' and Group ‘D’ were lying vacant at
various Stations of All Jndia Radio/
Doordarshan Kendras in Uttar Pradesh,
Appropriate action to fill up such vacant
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posts is taken on a continuous basis.

[English)

TV centres for relaying Bombay
Doordarshan Programmes in
Maharashtra

2795. SHRI R. N. YADAV : Will the
Min.ster of INFORMATION AND
BROADCASTING be pleased to state :

(a) how many districts in Maharashtra *
are yet to have satelite TV relaying
centres;

(b) whether more TV relay centres
are proposed to be set up for relaying
Bomrbay TV programmes; and

(c) if so the progress made so far
for relay ng Bombay TV pragrammes in
Maharashtra ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRIH K.L. BHAGAT:
(a) TV transmitters are, at present,
functioning m 25 out of 30 districts of
Mabarashtra. All these transmitters relay
regional (primary) service oOriginating
frcm Doordarshan Keandra, Bombay with
the help of satellize linkage,

(b) and (c) Yes, Sir, As part of the
Seventh Plan, schemes for the establishm-
ent of a high power (10 KW) TV
transmitter each at Ambajogai, Auranga-
bad and Pupne; a low power (100 W)
transmitter each at Ichhalkaranji, Osmana-
bad and Pusad and a TV transposer each
at Aurangabad and Junnar are at various
stages of 1mplementation. Whereas the
transmitters for Osmanabad and Pusad
are expecied to be commissioned during
the current financial year (1988-89), the
remainlng projects are expected to be
completed during 1989-90,

[ Translation]

Setting up of gas based industries in
Vidharbha region of Maharashtra
2790. SHRI VILAS MUTTEMWAR :
Will the Mimister of PETROLEUM AND
NATURAL GAS be pleased to state :



‘i23 Written Answees

(a) whether Government propose to
start any big industry based on gas 1n
Vidharbha;

(b) if so, the details thereof;

(c) whether Government of Maha-
rashtra bas drawn the attention of Union
Government towards the setting up of any
big industry in Garchirauli distgict; and

(d) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) : (a) No, Sir.

(b) Does not arise.
{c; No, Sir.
(d) Does not arise,

[English]

Telephone connections in Assam

2797. SHRI BHADRESWAR TANTI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of persons on the
waiting list for telephone connections in
Assam up-to-date :

(b) the steps taken to provide them
with telephone connections at an early
dated; and

(¢) the pames of the places where
telephone exchanges are proposed to be
set up in the Seventh Plan and the likely
capacity of each of the proposed exchan-
ges ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (@)
9319 persons were on the waiting hst for
the telephone connections in Assam as on
36.6,88.
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(b* and (c) During the first three
years of the Secventh Five Year Plan
(1985-88), 6057 telephone connections were
provided. Electronic exchanges bave been
provided at the following places replacing
the manual exchanges.

(i) Dibrugarh (DHQ) — 2000 L PRX

(i) Haflong ,, — 600 L NEAX
(iti) Jorhat .  — 2000 L PRX
(iv) Silchar . — 3000 L PRX

(v) Tinsukia (Sub-Dfv)— 3000 L PRX

Io addluon 10 above, expansion of
existing exchanges and automation of
mapual exchanges has also been carned
out at many places. New MAX-1II
exchanges have been opened at 14 places
In Assam,

During the remaining two years of the
7th Plan (1988-90) the following exchan.
ges are proposed to be opend—

1. 400) hne E-10B exchange at
Guwahati with 2100 line RLU at
Dispur, 1000 line RLU at Jaluk-
bar1 and 600 line RLU at Noona-
mat; during 1988-90.

2. NEAX electronic exchanges
during 1988-89 at Kanmgan)
(1000 Iine), North Lakhimpur
(700 line) and Diphu (400 line),
NEAX exchanges of 400 line
each are aiso proposed at Nazira,
Hojai, Barpeta Road and Badar-
pur subject to clearance by
Department of Electronics.

3, 128 port C-DOT (88 line) electro-
nic exchanges during 1988-89 at
followiog places :-

(i) Pathsala
(ii) Mankachar
(fii) Abbyapuri
(iv) Bijoi

(v) Sapatgram
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(vi) Umarangero
(vii) Tihu
(vii) Jagl Road
(ix) Lanka
(x) Lumding
(xi) Marigaon
(x1i) Simulguri
(xiii) Ghahigaon
(xiv) Udalguri
(xv) Lala
(xvi) Lakh'mpur
(xvii) Udarband
(xviii) Aluguri

(xix) Borapathar

(xx) Titabar

200 line ESAX electronic exchan-
ges during 1938-89 at

(i) Gaurnpur

(i) Dhalgaon
(1) Deragaon

(tv) Martiant

Mini ILT (electronic exchanges)
at 5 places of Assam during
1988.90,

20 New Small Capacity Te'ephone
exchanges (MAX IIl) of 25 line
capacity each at Baubalangshu
Dhbakuakbana, Sipajbar, Desan-
gmukh, Jogijan Kakojar
Kamar-bandba. Narsingpur,
Rangbang, Bunkanokam, Subsan.
sir, Helem, Muka mua, Sarrhe-
bari, South (South R) Salamara,
Behara, Musalpur, Cinamara,
Jhaklabandha, and Gholamara.
This is. bowever, subject to
availability of demand and
technical feasibility.
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Complaints against drugs and cosmetics
manufactarers by MRTP Commission

2798. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of INDUS-
TRY be pleased to state :

(a) the pumber of complaints received
by the Monopolies and Restrictive Trade
Practices Commission against the
manufactures of drugs and cosmetics and
the advertisers during the last two years;

(b) the number of companies prosecu-
ted under the MRTP Act in this regard;
and

(c) the number of persons awarded
compensation who suffered loss or injury
on account of the unfair trade practices
by thess companies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVLOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (@) to (¢) The MRTP
Commission does not maintain product-
wise details of complaints. The Commiss-
ion bas, however, during the period from
1.1 86 till date instituted 47 enquiries
against Drug/Cosmetic manufacturers and
advertisers for indulging in unfair trade
practices, In these cases, the Commission
has till date neither Instituted prosecution
por awarded compensation.

[Translation]

Development of “no Industry’ Districts

2799. SHRI RAJ KUMAR RAI:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is any time bound
programme in regard to development of
‘no industry” districts and the amount of
capital earmarked for investment there-
for;

(b) if so, the names of the districts in

Uttar Pradesh which have been included
under this programme; and

{c) if pot, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHR1 M. ARUNA-
CHALAM) : (a) to (¢) Industrialisation
of an area is a conrtinuous process.
Government have announced from time to
time a numter of incentives for industri-
alisatton of backward areas including ‘No
Indvstry Districts’. Entrepreneurs setting
up industries in ‘No Industry Districts’
are entitled to Central Investment Subsidy
at the highest rate of 259, subject to a
maximum of Rs. 25 Jakhs besides prionty
in licensing nnd Ccncessional Finarce
Facilities etc.

Government have also been implemen-
ting since April. 1983. a Scheme to assist
State Government in development of
infrastructural faciities in one or two
growth centres in ‘No Industry Districts’,
The Central assistance is limited to 1/3rd
of the cost subject to a maximum of Rs. 2
crores. Growth centres identified by
Government of Uttar Pradesh 1n the
districts of Banda, Jaunpur, Jalaun Fateh-
pur, Kanpur Dehat Hamirpur, Sultanpur,
Tehri Garhwal, Pauri Garhwal and
Chamoli have been approved. So far a
sum of Rs. 250 lakhs has been released in
respect of Jaunpur. Jalaun, Kanpur Dehat,
Fatehpur and Su'tanpur districts,

(English]
Production of Qil by Oil India Ltd.

2800, SHRI YASHWANTRAO
GADAKH PATIL : Will the Munister of
PETROLEUM AND NATURAL GAS be
pleased to state the targets for O pro-
duction by the Ol India Limited during
1988-89 and the production during the
first quarter of the year ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): The target for production of
crude oil by Oil India Limited during the
year 1988-89 is 2-90 million tonnes and the
producion during the first quaster of
1988-89 is 0,607 million tonnes,
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Issue of licences to MRTP Companies

2801. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(2) the rotal number of licences issued
ot different MRTP companies to set up
industries duripg the last three years,
State-wise;

(b) how many of those licences were
issued for setting up industries in the ‘No
Industry Districts’ ;

(c) the names of different MRTP
companies which set up industries in last
three years both in the ‘No Industry
Districts’ and other than ‘No Industry
Dustricts’ in different States: and

(d) the detalls thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.
CHALAM): (a) A statement is given
below.

(b) 7 industnal licences,

(¢ and (d) An industrial licence is
granted with ap initial validity period of
two years within which the entrepreneur
is expected to commence commercial
production. However, further extensions
mn the valhidity period ot the industrial
licences are also granted on justifiable
grounds. Monitoring of the progress of
implementation of industrial licences is
donne by the State Governments concerned
and the Ministries/Departments administ-
ratively concerned with the industry in
question ir the Central Government, In-
formation about the units which have
gone into production is not centraly
maintamed in the Ministry of Industry,
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State-wise break-up of numiber of Industrial Licences granted
during 1985, 1986 & 1987 to MRTP undertakiogs

130

State/Union Territory, 1985 1986 1987
1. Andhra Pradesh 5 1 3
2. Andaman & Nicobar Islands 1 — —
3. Bibar 1 2 2
4, Delhi 2 —_ 2
5. Goa 3 2 7
6 Guiarat 17 27 17
7. Haryana 5 6 4
8. Jammu & Kasbmir — — 1
9. Karnataka 4 S 7
10. Kerala 2 - —_
11, Madhya Pradesh 10 7 4
12, Mabharashtra 28 37 29
13. Orissa - 1 —
14, Punjab 2 9 —
15. Rajasthan 1 6 [
16, T amil Nadu 9 9 9
17. Uttar Pradesh 10 7 8
18. West Bengal 6 3 7
19. More than one State - 2 —
Total 106 124 108




131 Writren Answers

[ Translation]

Imported equ'pments lying unutilised
In Indian Telephone Tndustries
Limited

2802, SHRI RAM PUJAN PATEI :
Will (ke Minister of COMMUNI-
CATIONS be pleased to state :

(8) the quantity of imported equip-
ment lylng unutflised in the various units
of the Indian Telephone Industries Ltd,
at pregent;

(b) whether the equipment is of in-
ferior quality;

(¢) whether objections have been
raised on the quality of the equipments
and

(d) if so, the details of the defects
found therein ?

THE MINISTER OF STATE IN
THE 'MINISTRY OF COMMUNI-
CATIONS (SHR{ GIRIDHAR GOMAN-
GO) : (a) to (d) Information is being
collected and will be laid on the Table of
the House.

(English)
LPG connections in Andhra Pradesh

2803. SHRI C. SAMBU : Will the
Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state :
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(a) the present waitlng list for LPG
connections In Andhra Pradesh, district-
wise;.

(b) how long it will take to fulfi! the
demand;

(c) whether the provision of supplying
the Double Bottle Connection facility has
been withdrawn in Delhi and Hyderabad;
and

(d) 1f so, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) : (a) The information is given in
the statement below.

(b) Release of LPG comnnections is
done by the oil Industry all cver the
country including in Andbra Pradesh, in
a phased mapner under its annual pro-
gramme for enrolment of customers, sub-
ject to augmentation in availability of
LPG.

(c) and (d) The distributors are under
instructions to release double bottle con-
nection to consumers in the country, in-
cluding Delhi and Hyderabad, es and
when the consumers desire. However,
when there is a backlog in LPG supplies
or product constraint etc, the release of
pew double bottle connect'ons is tempor-
arily curtajled till the situation normalise.

Statement

Name of the Districts

No. of persons on waiting list

1 2
1. Hyderabad 4,725
2. Ranga Reddy 480
3. Nizamabad 648

4, Medak
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1 2

S. Krishna 3,315
6. Kbammam 1,380
1. Anantapur 366
8. Mehboobnagar 910
9. Warangal 840
10, Nalgonda 900
11, West Godavari 6,519
12, Chittoor 2,189
13. East Godavari 12,983
14. Visakbapatnam 2,306
15, Guatur 1,760
16. Adilabad 270
17. Viziapagaram 5,425
18. Prakasam j970
19. Cuddapah 525
20. Kurpool 400
21, Nellore 1,815
22. Karimnagar 645
23, Srikakulam 5,019
24, Prodattur 300

Total ; 55,127
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Manbnufactore of Tractors

2804. SHRI GOPAL KRISHNA
THOTA : Will the Minister of INDUS-
TRY be pleased to state whether Govern-
ment propose to further increase the
manufacture of tractors to meet the inerea-
sed demand ?

THE MINISTER OF STATE JN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : At present there is sufficient
licensed and installed capacity in the
tractor industry to meet the demand for
tractors in the near future. There is no
constraint on existing units expanding
their production to meet the demand,

[Translation]

implementation of pay scales of
News Readers

2805. SHRI SANTOSH KUMAR
SINGH : Will the Minister of INFOR-

ALL INDIA RADIO
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MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that three pay
scales exist for News Readers;

(b) if so, whether these pay scales
have been implemented fully;

(¢) whether there is disparity between
the pay scales of the All India Radio
News Readers and the Doordarshan News
Recders;

(d) if so, the reasons therzfor; and
(¢) the details in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAS-
TING (SHRI H. K. L. BHAGAT) :. (a)
and (b) The three fee scales of Newsrea-
der/Newsreader-cum-Translator in Al
India Radio and Presentation Announcer
and News Presenter in Doordarshan are
as under:—

DOORDARSHAN

Newsreader/Newsreader-
cum-Translator

Presentation Announcer
and News Presenter

(i) Rs, 2000-3500

(i) Rs. 3000-4500

(iii) Rs. 3700-5000

(i) Rs. 1640-2900

(i) Rs. 2000-3500

(iif) Rs. 3000-4500

The fee scales in All India Radio have
been implemented. The higher fee scale
of Rs. 3000-4500 in Doordarshan will be
implemented after framing of revised
Recruitment Rules,

(c) to (¢) These fee scales are not
comparable since these are for different
modia and so the job requirements are
also different,

[English)

Natfonal Envergy conservatlon

A Orgavisation
2806. SHRI RAM SINGH YADAV :
Will the Minister of ENERGY be pleased
to state :

(a) whether the Advisory Board on
Energy had recommended in February,
1986 for setting up a national Energy
Conservation Organisation for taking all
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necessary initiatives for formulating, imple-
menting and mogitoring energy conser-
vation programmes in all sectors; and

(b) if so, the concrete steps taken so
far by Union Government in implementing
the Energy Conservation Programme 1n
the country ?

THE MINISTER OF STATE IN THE
"DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) The Advisory Board on
Energy had made detailed recommenda-
tions in March, 1987 in regard to the
creation of a National Energy Conser-
vation Organisation.

(b) The steps taken by the Govern-
ment in Implementing the Energy Conser-
vation Programme in the country mainly
inctude creation of a nodal cell to coordi-
nate and review the progress of activities
in this field and to e¢volve the general
strategy, setting up of targets for energy-
intensive industries, energy audits, train ng
of personnel as Energy Managers, commi-
ssiening of studies/surveys to indentify
and define the need for policy initiatives
in specific areas, demonstration progra-
mmes in rectification of incflicient agricul-
tural pumpsets, modification of standards
governing electricel apnliapces, grant of
fiscal incentives including import duty
concession on certain  energy saving
devices and launching of a multi-media
public awareness campaign.

Off-shore exploration in Kerala

2807 : SHRI A, CHARLES :
SHRI K. MOHANDAS :

Will the Miopister of PETROLEUM
AND NATURAL GAS be pleased 1o
state :

(8) whether any off-shore exploration
is being conducted ir the Kerala Coast
for the exploration of petroleum aand
Natural gas; and

(b) if so, the details thereof and the
results of such exploration 7
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) : (a) Yes Sir.

(b) ONGC bhad so far drilled four
wells. Cochin-1, Kasargod-1

Karwar-1 and Cochin BHigh.1 and
around 55000 line kms. of seismic surveys
have been conducted, Although the weils
bave proved dry useful information has
been obiained for further exploration.

Exploration programme in this area
has further been supplemented by signing
contracts with two foreign oil companies,
nemwely, M/s BHP Petcoleum (India), a

. subsidiary of Broken Hill Proprietory

Petroleum Ltd. of Austraha and M/s
Shell India Petro eum Development for
explorat.on :n thbree offshore blocks in
Kerala-Konkan basin. These companies
bave alrecady floated tenders for data
acquisition and processing.

Modernisation of Hindastan Cables Ltd.

2808. SHRI INDRAJIT GUPTA ;
SHRI NARAYAN CHOUBEY :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Hindustan Cables Ltd.
in West Bengal has submitied a Rs. 18
Jlakh modernisation project for Govern-
ment’s approval;

(b) if 'so, the details of the project;
and

(c) when it was submitted and what
is Government’s decision thereon 7

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (¢)
There Is no such proposai from Hindustan
Cables Ltd. However, Hindustan Cables
Ltd. bave submitted various proposals for
modernisation of its units by undertaking
the manufacture of Jelly.Filled Cables in
place of Dry Core and Coaxial Cables
which are likely to be phased out by
Department of Telecommunications in
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course of time. Government have oot
takon a decision on these proposals so
far.

Paralle! phone system

2809. SHRI K. RAMACHANDRA
REDDY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it has been decided to
allow voluntary orgapisations and private
entrepreacurs to instal, maintain and
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operate public pay phone services for both
local calls and STD calls;

(b) if so, the details thereof; and

(c) whether this will act as a parailel
phone system or as a subordinate system
to the Telephones Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 GIRIDHAR GOMANGO) : (8)
to (c) A Statement is given below,

Statement

In order to expand the Public Pay phone service in Cities and Towas, it
has been decided to Franchise Voluntary Organisations as well as private

entreprencurs to install, maintain and operate such pay phones in addition
to existing Public Telephones subject to following terms and conditions :

(i) "Bach such organisation or private agency may be franchised for a minimum
of ten pay-phones in a.city or a town, The number of agencies to be

franchised in a city/towa will depend on population and the number of pay-

phones each agency is able to handle.

In case of a number of agencies

being franchised in a city/town, the franchise may be distributed In suitable -

geogrephical areas.

(if) The pay-phones may be of the coin/tokcn or card operated type at the choice

of the operating ageacy.

(iii) For each pay-phone, the Department will provide a telephone connection
parented 1o 2 suitable telephone exchange, preferably Electronic Exchange

wherever possible, with
pay-phone.

an appropriate termination at the location of

(iv) The operaling agency will provide and maintain its own coin/token/card
operated pay-phone duly approved by Department of Telecom. and operate
it, Department of Telecommunications will maintain the telephone conn-

ection except the instrument.

(v) The operating agency will be permitted to charge Re. 1/—per unit call from

the public.

(vi) In case of STD pay-phones, which will permit local, national and International

subscriber dialiing facilities, 80 paise per unit call will be payable to the
Department of Telecommunications/Mahanagar Telephone Nigam Limited
and 20 paise per unit will be retajned by the operating agency,



141

Written Answers

_will pay 60 paise per call unit to the Department
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Department of Telecommunications will charge the operating agency
on the basis of metred call units recorded in the exchange.

There will be a monthly guaranteed minimum amount of Rs. 1600/-per
month for each STD pay-phone which the operating agency will have to pay
to Department of Teiecommuvoications. There will, however be no separate
rental or installation charges for the telephone connection for the pay-phone,

(vii) In casc of payphones installed for purely local call facility the operatiog

agency will be entitled to charge Re. 1/—per local call from the public; it
of Telecom.
and rctain the balance of 40 paise per voit. Department of Telecommu
pications will charge on the basis of metred call unit recorded in the
exchange. There will be a monthly guaranteed min:mum charge for 500 call
units i.e. Rs, .00 per month for each such pay.-phone. There will be no
separate renta! or installation charge for the telephone connection.

(vili) The opciating agency may give preference to physically handicapped persons/

ex-servicemen to work as attendants for the payphones.

(1x) The operating agency will finalise the pumber and location of various types

of payphonpes to be established in a city/town in consultation with local head
of the telephone system. The operating agency will make its own arrange-
ment for suitable accommodation and space for establishing the pay-phones.
The Department will assist to the extent possible, the operating agency for
obtaining suitable space on road side etc. from the municipal and other
agencies and selected location,

(x) The operating agency will make a security deposit in the form of either cash

o1 bank guarantee to cover six months minimum guarantee amount initially
to be adjusted later to 3 months average revenue for each pay-phone.

Saoctioning of [.LPG conpections by
Marketing Division Officers

2810. SHRi MURLIDHAR MANE :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether a few officers of the
Marketing Division of the Indian Oil
Corporation Ltd have been authorised to
sanction a fixed quota of LPG connections
every month or every year;

(b) if so, the number of such officers,
post-wise;

(c) whether no quota has been fixed

for any officer in the Pipline Division and
the Refinery Division of the Indian Oil
Corporation Ltd; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) Yes, Sir;

(b) A statement is given below,
(¢) No, Sir;

(d) Does not arise in view of (c)
above. )
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Statement
REGION DESIGNATION OF THE OFFICER
Head Office Director (Marketing), Chief General Manager, General

Manager.

Nerthera Region Chief General Manager, Deputy General Manager (Sales),
Chief LPG Manager, Deputy General Manager (Operations),
Deputy General Manager (Personnel), Chief Finance Manager.
Chief Aviation Manager, Chief Engineering Manager, Senior
Manager (Publc Relation), Chief Divisional Manager
(Chandigarh), Chief Dlvisonal Manager (Delhi), Senlor
Divisional Manager/Divisional Manager (Allahabad/Lucknow/
Shimla/Jaipur/Agra/Jammu/Bareilly), Senior Plant Manager/-
Plant Manager (Gangaganj/Mathura/Sawaimadhopur/Jalan-
dhar/ Shakurbasti). '

Eastern Region General Manager, Deputy General Manager (Sales), Deputy
General Manager (Operations), Deputy General Manager
(LPG), Chief Aviation Mapnager, Deputy General Manager
(Accounts), Deputy General Manager Personnel), Deputy
Mapager (Calcutta), Deputy Manager (Patna), Deputy
Manpager (Guwahati), Deputy Manager (Durgapur), Deputy
Manager (Raipur), Deputy Manager (Slliguri),Deputy Manager
(Bhubaneshwar)., Deputy Manager (Jamshedpur).

Western Region Deputy General Manager (LPG), Area Manager (Nagpur/
Bhopal/Ahmedabad/Rajkot).  Deputy Manager (Nagpur/
Bhopal/Ahmedabad/Rajkot , Plant Manager (Rajkot), Plant
Manager (Hazira).

Southern Region General Manager, Deputy General Manager (LPG), Chief
Personnel Manager, Deputy General Manager (Opcrations),
Deputy General Manager (Sales), Deputy General Manager
(Finance), Chief Aviation Manager.

Modernisation Programmes of Coal Ltd., are held up for want of funds and
Mising of Coal India Ltd. decision for a long time ;
2811. SHRI ATISH CHANDRA (b} 1If so, the facts and details thereof;

SINHA : Will the Minister of ENERGY and
be pleased to state :
(c) the coal mines under the Coal
(a) whether several modernisation India Ltd, or its snbsidiaries awaiting such
programmes of coal mining of Coal India modernisation ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
C.K. JAFFER SHARIEF,: (a) to (c)
The coal raining modernisation programme
of Coal India Limited comprises re-orga-
pisation of existing mines to :mprove the
production capacities and efficiencies,
opening of new mines to meet the increa-
sing demand for coal and augmentation of
infrastructural and support facilities. In-
vestment proposals for all coal mining
projects are considered by the Government
with due regard to cons:derations like
demand linkage. production efficiency,
environmental management and -ecfficient
use of available rcsources. No sanctioned
project is held up for want of funds.

Sectting up of Naiional Research and
Development Centre for Tyres

2812, SHRI BANWARI LAL
PUROHIT : Will the Minister of
INDUSTRY te pleased to state :

(a) whether there Is any proposal
under coasideration of Government to set
up a National Rescarch and Developinent
Centre for tyres in the country ;

(b) if so, the location where the
proposed centre would be set up ; and

(c) to what extent the tyre technorogy
will be upgraded ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) to (c) Automotive Tyre
Manufacturers Associat:on (ATMA) have
bmitted a prop~-al to the Government
‘or the setting up of a National Research
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and Development Centre for tyres. Mysore
has been indicated as the proposed location
for the centre, According to ATMA, while
it is not possible to quantify the extent of
tyre technology upgradation on account of
the setting up of the Centre, this should
lead to better absorption of inported tyre
technology suited to Indian coanditions and
upgradation of existing technology through
testing and evaluation facilities.

Reglonal imbalance in Indastrial
Development

2813, DR, KRUPASINDHU BHOI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the basic policy of
Government is to reduce regional imba-
lance in industrial development ;

1

(b) if so, the steps taken in that

regard in Orissa ;

(c) the fiscal and financial incentives
given to the State ot Orissa during the last
three years under the Central Investment
Subsidy Scheme for the industrial growth
of the State in order to remove regional
imbalance : and

(d) the detatis thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M ARUNA.
CHALAM) : (a) to (d) Yes, Sir. 8 dis-
tercts tn Orissa State have been fdenvified
as Industrially Backward Districts by the
Central Government. The entrepreneurs
setting up industries in these districts are
eligible for graded rates ot Central Invest-
ment Subsidy as per details given below :

Category ‘A’

No Industry Districts

1. Balasore)

| Eligible for Central Subsidy at

2. Botangir
| of Rs. 25 lakhs

3. PhulbnniJ

the rate of 25% subject to maximum
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Category ‘B’ Districts

1. Kalahandi I

2. Mayurbhanj

3. Dhenkanal

4. Keonjhar | Rs. 15 lakhs.
5. Koraput J
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| Eligible for 15% Central Subsidy
L-subject to a maxmimum of

In addition. they are also eligible for loan on concessional terms, concessions
under the Ircome-tax Act, priority in the grant of Industrial licences, etc,

The Government have released Rs. 2 crores to the Govt. of Orissa as its slhare
for development of infrastructure facilities in the growth centres of Balasore,
Manmunda gnd Bolangir in the districts of Balasore, Phulbani and Bolangir.

Under the Central lovestment Subsidy Scheme amount of Rs. 8.0l crores has
been re-imbursed to Orissa during the last 3 years as per details given below :

Year Amount (Rs. in crores)
1985-86 1.70
1986-87 2.90
1987-88 2,46
1988-89 0.95
(up to July, 88) _—
Rs. 8.01 Crores

Opportaaity to political parties on AIR and
Deoordarshan 1o bye-clections

2814, PROF. MADHU DANDA-
VATE : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaged 10 state :

(a) whether it sg a fact that during the
recent 18 bye-elections for Lok Sabha and
assemblies held on o June, 1988 repre-
sentatrves of political were not offered any
opportunity to present ther respective
poims of view to the pecple through
Doordarshan and All India Radio ;

(b) 1f so. the reasons thereof ; and

(c) whether in future, opportunities
are rroposed to be offered to recognised

parties to explain their rcspective points
of wview to the people during election
campalgn ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI{H K L. BHAGAT) : (a)
and (b) Representatives of politicies parties
were oot offered any oppuitunity o
present their point of vicw through All
India Radio and Doordarshan during the
recent bye-clcctions for Lok Sabha aud
State Legislative Assemblies because the
party political broadcast scheme approved
by the Government and the Election
Commission is applicable only 'to General
Elections and not to bye-elections.

(c) There is no proposal to extend
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this facility of election broadcast to recog-
nised p»litical parties ¢ uring bye-elections,

Increase in off take of Polyester
Staple Fibre

2815. SHRI N,
Will the Minister
pleased to state :

SUNDARARAIJ :
of INDUSTRY be

(a) whether Government's attention
has been drawn to the reported increase
in off take of Polyester Staple Fibre after
the reduction in excise duty from Rs. 25
to Rs. 15 per kg.

(b) 1f so, whether despite this increase
in off take the industiy is working at
below capacity ;

(c) if so, whether the reduction in
duty would still increase the off take ; and

(d) the reaction of Government
thereto ?

THE MINISTER OF INDUSTRY
(SHRIJ. YENGA RAO) (a) and (b)

Yes, Sir.

(¢) Normally reduction in price of
Polyester Staple Fibre would increase the
offtake,

(d) Decisions on such cases are taken
on merits.

Setting up of biogas plants in Gujarat

2816. SHRI CHHITUBHAI GAMIT :
SHR! UTTAMBHAI H.
PATEL :

Wiil the Minister of ENERGY be
pleased to state :

(a) whether biogas plants can be a
substitute for coal and other forms of
energy, there being repeated shortage and
failure of electricity in Gujarat and other
States;

(b) if s0, how and to what extent;
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{c) the number of biogas p'ants set up
during 1-1-84 to 31-7-88 in the districis of
Bulsar, Surat and Baroda, the detais of
the places and the amount spent on each
ones;

(d) the target for 1989 to 1991 for
Surat and other districts of Gujarat;

(e) what sort of assistance and help is
being glven for setting up bro-gas plants
and the latest ruies, procedure, guidelines
and policy 1n regard thereto; and

(f) the details of the bio-gas plants
existing at present in each disirict of
Gujarat ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b) Biogas
can substitute partly or tully coal and
other energy sources presently being used
for cooking purposes in rural areas. There
is an estimated theoretical potential of
setting up of about 16 to 22 million family
type biowas plants in the country including
about 7 10 10 lakh biogas plants for
Guiarat State.

(c} Information is being obtained from
the State Goverrment and will be placed
on the Tab!: of the House on receipt.

(d) targets for 1989-90 and 1990-91
will be determined in ths years concerned

depending on the financia! allocations
available,

(e) The National Project for Biogas
Development, envisages inrer-alia, Cent-
ral subsidy, turn-key job fee, service
charges, promotiona! cash incentives,
training progremmes, repair and maipten-
ance charges and field demonstration on
utility of minure. The rates of central
subsidy approved for 1988-89 arc given in
the Statement below,. A target of setting
up 1.50 lakh plants has been fixed for
1988-89. Funds are released to State
Governments and progrsmme implement-
ing agencies on the basis of their respective
targets and progress made during the
course of the year,

{f) Information is being obtained from
the State Goverpment and will be laid og
the Table of the House,
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Statement

Rates of Central Subsiey for setting up of Biogas plants during 1988-89

Rates of subsidy 1o Rupees for other areas

Capacity of For North- Assam, H.P., For SC, ST For all
plant (cum of Eastern J&K and hill as well as other
gas per day). Region areas where all cate- (General
States (except the cost of gories of categor-
Assam) and construction benefi- 193).
S:kkim. is very high. ciaries :n
notified
desert
districts,
1 2 3 4 5
1 — _ 1250 1000
2 4410 2940 2350 1560
3 5490 3660 2860 1900
4 6580 4390 2860 2140
6 8020 535u 2860 2610
8 8020 5350 2860 2610
10 8020 5350 2860 2610

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-

2817. SHRI . A. DORA : Wil the ING (SHRI H. K. L. BHAGAT): (a)
Mipister of INFORMAIION AND Yes Su.

BROADCASTING be pleased to state :

Co-operation with Hungary on T.V.
programmes

(b) The main features of the Agree.

(a) whether an agreement has been ment on Cooperation between Doordar-
recently concluded with Hungary to co- shan India and Magyar Televizio of
operate in the field of television program. Hungary are as follows :-
mes; and

(i) Both parties shall cooperate in

(b) if so, the details thereof ? Commercial exchange of news,
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film events and news programmes
depecting political, economic and
cultural life of the two couatries,
Both parties shall exchange
artistic and documentary TV
films, on science, music, folklure,
sports as well as children and
youth programmes;

(ii) Both parties undertake, on a
reciprocal basis, to invite each
other’s representatives to inter-
national programme shows and
commercial screenings;

(iii) Both parties shali commemorate
the anniversary of the National
Day of the other;

(iv) Bach party shall previde necess-
ary technical assistance (0 the
official television crows of the
other party;

(v) Both partiee shall submit propo-
sals for coproduction projects on
subjects of mutual interest

Revival of ceased oil wells

2818. SHRI RADHAKANTA DIGAL:
Will the Minister of PETROLFUM AND
NATURAL GAS be pleaszd to state :

(a) whether Government have taken
steps for the revival of ceased o1l wells;

(b) If so, which oi' company has taken
steps in this regard;

(c) the number of ceassd oil wells
which bhave been revived by t(he oil
companics at different places; and

(d) the details thereot ?

THE MINISTFR OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) ; (a) and (b) Yes Sir. Both
ONGC end Oil [ndia Limited regularly
and systematically conduct well servicing
Operations as and when required,

{c) and (d) During the last three years
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a total of 1504 wells were revived/serviced
as under.

Region 1985-86  1986-87 1987-88

Western Region 287 302 363

Eastern Reglon 149 118 176

[

Bombay Offshore 15 40 54

451 460 593

[ Translation)

Setiing up of Cement Factory in
Palamau district, Bibar

2819. KUMARI KAMLA KUMARI :
Wil the Minister of INDUSTRY be
pleased to state :

(8) whether Government propose to
set up a cement factory at Untari or
Bhavnathpur block 1n Palamau dsstrict of
Bihar:

(b) if so, by what time; and

(¢) if nct, the reasons therefor though
lirestone of good quality is available
there ?

1HE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
CF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) Governmen! have
00 proposal to set up any grassroot cement
plant at Uniari or Bhavnathpur block in
Palamau district. , However, the State
Govsroment have proposed a slag cement
plant 10 joint sector based on Jadunathpur
limestone and slag from Bokaro Steel,

LPG conpections and allotment of LPG
ageacies in Gujarat

2820, SHRI NARSINH MAKWANA:
Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) the district-wise number and details
of the persons on the waiting list for
cooking gas conacetions in Gujarat;

(b) the number of the cities where gas
agencies are yet to be allotted and the
number of those cities for which advertise-
ment was given for allotment of gas
agency; and

(c) the reasons for delay in holding
interviews of the applicants from whom
applications were Invited for LPG ag:ncy ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) The details are given in the
statement below.

(b) In addition to the LPG distributor-
ships already in operation in Gujarat,

Statement

AUGUST 16, 1988

Wnien foverr 1%

upto the Marketing Plan 1987-88, 77 LPG
distributorships in Gujarat are at various
stages of processing. Out of these, 43 have
since been advertised. In addition to the
above, under the 1988-8 LPG Marketing
Plan, 31 more distributorships have since
been approved for being set up in Gujarat,
O1l compantes would take necessary steps
after these are categorised In regard to
selection of distributorships in accordance
with the guidelines la:d down for ihe
purpose;

(¢) The term of the incumbents of the
Ou1l Selection Boards had expired 1n June,
1980, Owing to nop-tunct-oning ot the Ol
Sclection Boards, interviews for selection
dealors/distributors coud mot be  held,
Toese Boards have since been reconstitu,
led, are tuily tunctional and are disposing
ot the pending work,

LPG coonectioas and allotment of LPG agencies in Gujarat

Sl. No. Name of District Number of persons

on the waiting list
as on 1.7.1988

1 2 3

1. Ahmedabad 1,04,968

2. Banaskantha 9,045

3. Panchmahal 8,891

4, Baroda 40,306

5.  Kheda 29,209

6. Bharuch 15,636

7. Surat 72,440

8. Valsad 15,848

9. Mehsana 24,838

10. Rajkot 33,673

j1.  Surendranagar

619
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| 2 2
12 Junagadh 13,394
13. Bhavnagar 31.219
14. Jamnpagar 1,634
15. Amreli 3,080
16. Kutch 6,613
17 Snbarkanta 4,309
18.  Gandhinagar 10,589

[English]

SC/ST employees in N. T. P. C.

2821. SHRI ANADI CHARAN DAS :
Will the Minister of ENERGY be pleased
to state

(a) the total staff strength, category-
wise in the MNatiopal Therma: Power
Corporat:on, Or:ssa Branch, Angul as on
31st March, 1985 and 3Ist March, 1988
vis-a-v:s the number of Scheduled Castes/
Scheduied Tribes amongst them;

(b) the numbter of reserved poss
carried forward @s on 1 Japuary, 1986
1 January. 1°87 and | January, {988 and
those reserved during the years 1986, 1987
and 1988 and the reason. for not filling
these posts io these years and subsequen-
tly carned forward;

(c) the number of reserved posts
lapsed during the years 1986, 1987 and
1988 after being carried forward for three
years as provided under the rules; and

(d) the pumber of reserved posts lying
vacant at present and the reasons there-
tor and the steps taken or proposed to be
taken to fill the backlog of these reserved
posts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) There is no Orissa
Branch. Angul under the National Ther-
mal Power Corporation (NTPC) A super
thermal rower project is, however, envi-
saged to be set up at Talcher for which
no recruitment was made in 1985. The
staff position a: the project in 1988 is
given below:—

Categorty Total Vacancies filled Vacancies filled ty recruitment
Surength by trausfe. Generail SC/ST Total
‘A’ 21 16 5 — 5
‘B’ 1 1 — - —
‘<c* 10 4 5 1 6
‘D’ 2 ~ 2 - 2
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(b) to (d) The position in regard to carry forward of vacancies is as follows: —

Reserved for

SC ST
1986 1 1
1987 1 —_
1988 — 1

Carried forward from the
previous years

SC ST
1 1
1 1

One Scheduled Caste vacancy of 1986
was filled in 1987. Reserv:d vacancies
are notified to the loca! Employment
Bxchange. No reserved vacancy has
lapsed in 1986, 1957 and 198%,

S. T.D. link between Keonjhargarh
and New Delhi

2822. SHRI HARIHAR SOREN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have 8 pro-
posal to introduce STD facility beiween
Keonjhargarh, the district headquarters of
Keoojhar district of Orissa and New
De'hi; and

(b) if so, the time by which the STD
facility 18 expected to be in‘roduced bet-
ween Keonjhargarh and New Delbi ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Yes, Sir.

(b) S. T. D facility between Keopjhar
(K=onjhargarb} and New Delhi is expected

to be provided by the end of the 7ih
Plan.

[Translatian]

Street light facilities in villages of
Mzgsdlya Pradesh

2823. SHRI MAHENDRA SINGH :

Wil! the Ministzr of ENERGY be pleased
to state :

(2) the number of harijan bastis ip
viliages of Madhva Pradesh provided with
street light facilities;

(b) wheth?r the strcet light extension
programme for the harijan bastis in the
villages is adversely affected because of
village panchayats’ funds position being
quite poor; and

(c) the steps taken to meet the
demand cf street hights in the willages
including harijan bastis therein ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF E“ERGY (SHRI
(KALPNATH RAl): (a) In Madhya
Pradesh 17,280 har-jan bastis have been
prowvided with street light tacilities.

(b) In the case of Harijan Bastis
covered for electrification in Madhya
Pradesh under Spscial harijaa  basti
schemes sanctioned by Rural electrification
Corporation, energy charges are paid by
the Stat: Government for street lights.

(c) Rural Electrification Corporation
in the rural electrification schemes appro-
ved by it, provides for financing of street
light and ensures provision for street
lighting 1n harijan bastis.
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[English]

Openl;lg of new post offices and telegraph
offices in Kerala

2824, SHRI SURESH KURUP : Will
the Minjster of COMMUNICATIONS
be pleased to state :

(a) whether any new post offices and
telegraph offices are proposed to be
opened in Kerala during the year 1988-89;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (a)
Yes, Sir.

(b) The proposal is to open 80 new
branch post offices and 5 Sub Post Offices
in the Circle during 1988-89.

Ten new telegraph offices are proposed
to be opened during the year 1988-89.
These offices are proposed to be opened
in the tribal areas where at present tele-
graph facilities do oot exist.

Photo facsimile service

2825. SHRI K. MOHANDAS : Will
the Minister of COMMUNICATIONS

be pleased to state :

(a) whether photo facsimile service of
telecommunication department will ‘be
installed between New D:lhi and Cochin;

(b) whether the photo transmission
facillity between New Delhi and Trivan-
drum is of poor quality; and

(c) 1f so, the steps taken by Govern-
ment to give better photo transmission to
customers 1 various State capitals ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (a)
No, Sir. A document transmission service
with digital facsimile equipment bas been
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planped at the Central Telegraph Office
in Ernakulam, Such a service is already
available from the Central Telegraph
Office at New Delhi.

(b) The existing facility at the Central
Telegraph Office at Trivandrum is provi-
ded through analog type facsimile machine
which has been superceded in the market
by better qualiiy digital {type of equip-
ment.

(¢) An upgraded document transmi-
ssion service has already been provided
with digital type of facsimile equipment in
the Central Telegraph Offices of 11 State
Capitals and it is proposed to cover the
remaining State Capitals iocluding Trivan-
drum by the end of this Financial Year.

[ Translation]

Telephone system at village lavel in U. P,

2826. SHRI ASHKARAN SANKH-
AWAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

(8) the steps taken by Government to
provide telephone system at village
level;

(b) the pumber of such villages in
Uttar Pradesh where telephone system is
not available withip an area of 10 Xilo-
metres from a village and the details
thereof; and

(c) the reasons for not providing this
facllity upto such distance ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
The Dapartment of Telecom. has formu- -
lated a hexagonal scheme under which the
country has been divided into hexagons of
5 kms side each & 1t is planned to provide
at least one LDPT in each such hexagon
progressively,

(b) There are 4055 such hexagons in
Uttar Pradesh out of which 2526 have
been provided with telecom. facility as on
31,3,88.
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(¢) Due to paucity of resources, it has
pnot been pcssible to cover all the hexa-
gons so far.

Settingup of T. V. studio in Ujjain,
Madhbya Pradesh

2827. SHRI SATYANARAYAN
PAWAR : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether T. V. studio is proposed
to be set up in Ujjain in Madbya Pradesh;
and

(b) if not the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H. K. L. BHAGAT): (a)
apd (b) 1o the State of Maduya Pradesh,
2 fell-fledged TV Studio Centre at Bhopal
and a Programme Generation Facility
Centre at Raipur are. at present, under
implementation, as part of the Seventh
Plan. However, within the resources
made available for expansion of Door-
darshan network under the Seventh Plan,
it has not been found possible to include
scheme for the establishment of a TV
studio Centre in Ujjain.

T. V. tower at Narkanda, Dalash,
Bbarmor, Papgi, Tisa, Himachal Pradash

2828. SHRI1 K. D. SULTANPURI :
Will the Mimster of INFORMATION
AND BROADCASTING be plegsed to
state :

(a) whether Government piopose to
instal T V, towers at Narkanda 1n Simla
district, at Dalash 1n Kulu district and at
Bharmor, Pargt, Tisa :n Chamba district
in Himachal Pradesh;

(b) if so, the time by vhich these
installations will be completed; and

(c) if not, the reasons therefor in each
case ?

AUGUST 16, 1988
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT) :
(a) to (c) A high power (10 KW) TV
transmitter at Kasauli; a low power(100W)
transmitter each at Bilaspur, Kulu, Mandi
and Shimla and a 2X10 W transmitter at
Chamba are, at present, functioning
Pradesh. Besides
schemes for the cstablishment of a high
power ('KW) transmitter at Shimla (in
replacement of the existing low power
transmitter); a low power (100 W) trans-
mitter at Dharamsala; a 2X10 W trans-
mitter each at Hamirpur, Kalpa, Kyelong
and Upa anda TV transposer at Solan
are included in the Seventh Plan of Door-
darshan, Whereas Narkanda and Dalash
are expected to be covered by TV service,
subject to lccal terralp conditions, when
the proposed bigh power transmitter at
Shimla is commissioned into service during
1991, extension of TV service to the re-
mawning uncovered areas would depend
upon future avallability of resources,

[English]

Dividend declared by Maruti Udyog L.

2829. SHRI SATYENDRA NARA-
YAN SINHA : Will the Minster of
INDUSTRY be pleased to state :

(a) whether the Maruti Udyog Ltd.
has declared a dividend for the first
time;

(b) if so, whether the steep increase 10
the price of the Maruti car in the last four
years has been a major cause cf high
profits; and

(¢) what is the difference in price at
present between Maruti 800 cc car and
Ambassador car ?

THE MINISTER OF INDUSTRY
(SHR1 J. VENGAL RAO) : (a) Yes,
Sir.

(b) No, Sir,

(c) The price of a Maruti-800 car as
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against an Ambassador at present is as
follows :

Vehicle Ex-factory price inclusive
of excise duty and Dealer’s
Commission,

Maruti-800 Std. Rs. 77,210/-

Ambassador Rs. 96,142/-

(Petrol)

Diversion of LPG to Hotels and
Restaurants

2830. SHRIMATI KISHORI SINHA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whethsr the Indian Oil Corpo-
ration has enrolled over one lakh L.LPG
customers in April, 1988;

(b) if so. whether arrengements have
been made so that ail the old and new
customers get timely reflls for their
cooking gas cy.inders;

(c) if so, the details thereof;

(d) whether there are apy complaints
of diversion of gas meant for domestic use
to hote!s and restaurants; and

(¢) if so, the details thercol and the
action taken thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (a) Yes, Sir.

(b) and (c) Adequate product, bottling
capacity and other necessary facilities are
available for meeting the LPG require-
ments of the old and new customers;

(d) and (e) Even though no specific
instance in this regard have been brought
to the notice of the Government, the
possibillty of unauthorised diversion of
LPG cylinders’ meant for domestic consu-
mers to commercial customers by unscru-
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T

pulous elements canoot be ruled out.
Several measures, however, have been
taken by the oil companies to prevent
such unauthorised diversion,

Setting up of electronic exchange in
Palghat district

2831, SHRI V.S, VIJAYARAGHA-
VAN : Will the Mimister of COMMU-
NICATIONS be pleased to state :

(a) whether there is any proposal to
set up electronic exchange in the Palgbat
district this year; and

(b) if so, the details thereof ?

THE.MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
No, Sir.

(b) Does not arise,

Development of A. L. R. Stations in
Kerala

2332. SHRI K. KUNJAMBU : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether there 1s a proposai to
develop some of All India Radio stations
in Kerala during 1988-89; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION  AND BROAD-
CASTING (SHRIH.K. L. BHAGAT) :
(a) and (b) In the Seventh Plan, there s
a proposal to set up new radio stations at
Cannanore, Idukki and Cochin, Other
schemes are sctting up of Permanent type
1V Studios and 50 KW SW traosmitter at
Trivandrum, rep'acement of 20 KW MW
transmitter by 100 KW at Trichur and
replacement of existing 10 KW MW trans-
mitter by a new [0 KW MW transmitter
at Calicut.

Though the implementation of all
these Schemes is progressing satisfactorily
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during the year 1988-89, yet they are not
expected to be completed in the current
year.

Setting up of electronic telephone
exchanges in Kerala

2833, PROF. P. J. KURIEN : Wil
the Minister of COMMUNICATIONS
be pleased to stete :

(a) the number of electronic telephone
exChange sct up in Kerala in 1987-88;

(b) the plan for 1988-89; and

AUGUST 16, 1938

Written Arigwers 168

(c) the names of districts in which
these w:lf be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Three Local Electronic Telephone Excha-
nges have been set up in 1987-88 In
Kerala.

(b) and (c) Following electronic excha-
nges are planned to be set up in Kerala
during 1988.99: —

16. Kondotty -do-

S. No. Name of the Exch, District.
and Capacity,
1 2 3
o 1. Kera]a]ZS Port }r;vandru: -
2, Karakonam-128 Port Trivandrum
3, Madanvillaperu-128 Port Trivandrum
Matura
4, Pachapalode -do- Trivandrum
5. Ambapathara-128 Port Kasargode
6. Kuduadoor -do- Kottayam
7. Hrangothukara -do- Trichur
8. Mullurkera -do- Trichur
9. Kurichikara -do- Trichur
10. Pupnpala -do- Trchur
11, Udyemperoor-512 Port Ernakutam
(Fleld Trial)
12, Kumily-512 Port 1LT Idukki
13. Kaillambalam -do- Trivandrum
14. Madavoorpaliikal-512 Port ILT Trivandrum
15. Nedumgandam -do- 1dukki
Calicut
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17, Ferroke-2048 Port
(Field Trial)

Calicut

18. Ino addltion, ten units of mini ILT-64 Port type exchanges have been planned

to be installed in Kerala.

Private sector power geneiating
companies.

2834, SHRI SHARAD DIGHE : will
the Minister of ENERGY be plcased to
state :

(a) the names of existtng private
sector power generating companies in the

country; and

(b) their performance at present ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) and (b) The requisite
information is as follows :-

Sl. Name of the private

Generation during April-June, 1988

No. sector power gene- _—
rating company

Target

Actual o/, of Target

(in miflion units)

(i) M/s. Abmedabad 533
Electricity Company
(i1) M/s. Tata Electric 1646
Companies
(iii) M/s. Calcutta Electric 592

Supply Corporation

509 95.5
1700 103.3
633 106.9

Setting up of industries in backward
areas

2835. SHRI HAROOBHAI MEHTA :
Will the Minister of INDUSTRY be
pleased to state :

(a) the number of applications or
proposals received to set up industries in
backward areas after the announcement

of the recent MRTP and FERA relaxa-
tions; and
(b) the employment likely to be

gonerated In backward areas on account
of these relaxations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The delicensing scheme
of industries was made applicable to the
MRTP/FERA Companies with effect from
20th October, 1987, 82 applications for
grant of Industrial Licences and 41
appiications for Registration with the
Dirsctorate General of Technical Develop-
ment (DGTD) for betting up industries
in backward areas were received from
MRTP/FERA Dompanies during the
period 21.10.87 to 31,7.1988,

(b) Precise information on the
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employment likely to be generated on
account of these relaxations is not avail-
able. However, the employment indicated
by the applicants in 36 of tbe above
mentiosed applications against which
letters of Intent/Registrations have already
been issued is around 6,000 Nos.

Report of working group on Capital
Goods

2836, SHRI Y. S. MAHAJAN : Will
the Minister of INDUSTRY be pleased to
to state :

(a) whether Government have received
the report of the working group on capital
goods industry;

(b) if so, the main recommendations
of this working group;

(c) the detalls of action taken or pro-
posed to be taken by Government for
implementation of the main recommendat-
ions of the working group; and

(d) what policy changes are envisaged
on the basis of the recommendations
contalned in the report of the working

group ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.-
GHALAM) : (a) to (d) The Advisory
Group on Capital Goods Industries set up
by the Planning Commission is yet to
final{se and submit its Report.’

Supply of gas to Maharashtra for
energy production

2837. SHRI D. B, PATIL : Will the
Minister of PETROLEUM AND NATU.
RAL GAS be pleased to state :

(a) whether therc was substantial cut
in supply of gas given for energy produc-
tion in Mabarashtra; and

(b) if so, the reasons therefor and the
extent theroof ?
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THE MINISTER OF STATE OF THR
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR] BRAHMA
DUTT) : (a) No, Sir,

(b) Does not arise.

Inspection of Companies uader section
209A of Companies Act

2838, SHRI B. B. RAMAIAH : Wil
the Minister of INDUSTRY be p'eased to
state :

(a) the pumber of companies of the
busfness houses’groups inspected under
section 209A of the Compantes Act during
1 June, 1987 to 30 June, 1988;

(b) the names of business bouses/
groups where all their companies were
inspected; and

(¢) the wumber of prosecutions launch-
¢d pursuant to these inspections ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (z) to (c) Business houses or
groups have not been defined under the
Companies Act. 1956, It is presumed that
the Hoo’ble Member is referring to
companies registered under Section 26 of
the MRTP Act and beiooging to large
industrial houses each with assets of Rs.
100 crores or over. Inspection under Section
209A of the Companies Act was conducted
during the said period in respect of some
companies belobging to 12 such large
industrial houses. Three prosecutions have
been launched so far pursuant to the sazid
inspections.

[ Translation)

Renovation work in Khadi Gramodyog
Bhawan, New Delhi

2839, SHRIMATI VIDYAVATI
CHATURVEDI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that a report
regarding large scale bungling in the
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renovatlon work carried out in the Khadi
Gramodyog Bhawan, New Delhi has been
published in the newspapers and complai-
nts in this rcgard have been received by
Government and Khadi and  Village
Industries Commrssion; and

(b) if so, the action taken or proposed
to be taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSIRY (SHRI M. ARUNA-
CHALAM?! : (a) and (b) The said report
app:ared in the wiekly pamed ‘Dupiya’
dated 10th February, 1988, Khad: and
Vil age Industrics Commission (KVIC) got
the matter exzmined by its Resident
Representative at Delhi and it was found
that the Municipal Corporation of Delbi
initrally took objection to the renovation
of Kha*i Gramodyog Bhavan, Delhi but
subsequently granted permissiop for the
same, The a'l-gations in the press report
were found to be bascless.

[English]

Refund of Registration amount by M/s.
Lohia Machines Ltd.

2840 SHRI SWAMI PRASAD
SINGH - Will the Mlnister of INDU-
STRY be pleasca 1o state :

(a) wheiher 1t 1s a f{act 1hat a large
number of requests have becen received by
M/s Lohia Mizhires Ltd, for refund of
advance booking amount with interests
thereof during 1985, 1986, 1987 and upto
Ju'y, 1988;

(b) 1f so. the de=ta ls thereof and the
time by which amount w. | be refunded;

(c) whether M/s. Lohia Machines Ltd.,
has intimated to the concerned persons
that refund of advance booking amount
with interest is in process and will be
made within three months on applicable
rate of interest tiom the date of booking
ull the date of refund;

(d) whether certain refunds  with
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interest have been made on 22 June 1988;
and

(e) if so, at what rate of interest and
for which period these refunds have been
made ?

THE MINISTER OF STATE OF
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) Yes, Sir.

(b) As reported by the company, the
total number of requests recelved for
cancellation of tookings upto 31.7.88 are
12,09,985. Against these, refunds for the
full principal amount, alongwith interest,
have been made in respect of 8,46,573 nos.
of requests.

Recently, the entire question of refund
of advance money by M/s. LML Ltd., was
gone into by the Petitions Commitiec of
the Lok Sabha, The Committee, inter-alia,
recommended that refunds in respect of
all requests be made by the company by
31.3.1988 and that a higher rats of interest
of 10 909% be paid for the delayed period.
The company has accepted the recommen-
dation of the Petitions’ Committee for
payment of enhanced interest for the
de.ayed period. However, they have
requested the Committee for extension in
time beyond 31.3.88 for making refunds of
pendicg requests.

(c) As reported by the company, in
November/Dec., 1987, they had written to
customers, whose request for cancellation
were pending, informing them that the
delay i making refunds was on account
of unforeseen and unavoidable circumst-
ances which were completeiy beyond the
control of the company and that they were
makiog all necessary arrangements so that
they could be in a position to start making
refunds in about three months time,

(d) and (¢) The company has reported
that although they have sought additional
time beyond 31.3.88 from the Petitions
Committee of the Lok Sabha for making
refunds in all pending cases, as a token
of their commitment to the customers and
the Petitions Committee, they commenced
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refunds of part principal amount of Rs.
200 alongwith interest at 7% for the term
of the booking and 11% for the perlod of
delay, w.c f. May 88. The company has
further reported that such purt refunds
have been made in respect of about 1 lakh
requests for cancellations made upto May’
*87. They have also confirmed of making
refunds on 22nd June °88 alongwith
interest at 79% for the terms of the booking
and 11% for the period of delay.

Visit of Confederation of Engineering
Tedustry to U.S.S.R.

284i. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Confederation of
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(b) whether any technologies have
been identified for collaboration during
the visit; and

(c) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b)& (c)The Confederation of Engineer-
ing Industry have reported that during the
visit of their Mission to the U.S.S.R.
from 30th June to 8th July, 1988, they
have been given a list of Technologles
available from the U.S.S.R., together with
a list of Technologies that could be
acquired by the U.S.S.R. from India. A list

Engineering Industry visited U.S.S.R. these technologies is given In the statement
recently; below.
Statement

Technologies that could be offered to India :

1. Production process for copper and iron base friction disks (metal powder
caking)—Belorussian Research and Production Association for powder

Metallurgy.

2, Technology of bydrodynamic pressing and caking of titanium powders for
titanium fiiters used for fuel filtering, drinking water pnrification, as well
as filters out of michrome and stainless steel—Belorussian Research and
Production Assoctation for Powder Metallurgy.

3. Production process for electric motor’s manifolds and {roc base friction

materials.

4. Techoology of weld'ng by blasting steel-aluminium composition for
clectrodes used in aluminium production—Belorussian Research and
Production Association for Powder Metallurgy (BRPAPM).

3. Technology of explosive pressing of blanks made out of molybdenum

powder—BRPAPM.

6. Production technology of fuel

oil injectors’ nozzles for thermoelectric

generating sets that use liqu'd fuel —BRPAPM.

7. Technology of applying various protective and decorative coatings (chrome
plating, nickel-plating, deposition of tin-lead alloy), Institute of Chemistry
and Chemical Engloeering under the Academy of Sciences of the Lithuani-

an Soviet Socialist Republic.

8. Production tecobology for tool bimetal by welding or blasting-V/O

“VYneshtet hnika'".
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10.

11,

12.

13.

14

18,

16.

17,

18.

19.

21,

25.

Production process for 3-layer sheets-Research and Production Association
*“Anitim"’.

Technology of applying wear-proof, heat-proof and protective decorative
coatings on the basis of silicon compounds, titanium silicides-Institute of
Physics and Technology under the Academy of Sciences of the Belorussian
Soviet Socialist Republic.

Production technology for fast-hardening metallic and bimetallic coating
for long term protection agalnst corrosion of transportation facilities, sea-
stationed platforms, bunkers, power units, etc, *Anticor’’.

Production technology for polycarbonate and polyformal-dehyvde-Ministry
of Chemical Industry of the USSR.

Technology of electronic enroute rails’ welding-Ministry of Railways of
the USSR.

Technology of building power supply lines for electric trains (contact
system) on the principle of rhombic suspension-Ministry of Railways of

the USSR.

Technology of installing automatic system of tickets’ booking and sale-
Ministry of Railways of the USSR.

Equipping electric train with units for electric power recuperation-Ministry
of Railways of the USSR.

Systems of automatic blocking, electronic and operator’s centralisation,
equipment of comprehen sive control over the condition of the train en
route-Ministry of Railways of the USSR.

Technology of air spouting method of burning high ash content solid fuels
with preliminary semicoking-Ministry of power of the USSR.

Production technology for ceramic bodies of integrated circuits-Ministry of
the Electronics Industry of the USSR.

Technology of manufacturing articles out of soft and hard ferrites for
communication facilities, television and computer systems-Ministry of the
Blectronics Industry of the USSR.

Production technology for m=tallized film-type condensers and equipment
for manufacturing condensers-Ministry of Electronics Industry of the
USSR.

Production technology for personal 16-bit professional computers on the
basis of a Soviet single circuit-board computer.

Technology of repairirg live aerial power line-Ministry of Power of the
USSR.

Technology of non-waste tza production-Georgain Polytechnical Institute
(State Committee for Education of the USSR),

Technique of silk weighting-Georgian Polytechnical Institute.
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26.

27,

28.

29.

30,

31,

32,

33.

34,

3s.

37.

38,

39.

41.

Direct reduction steel production process-Moscow Institute of Steel and
Alloys (State Committee for Education of the USSR).

Technology and devices for laser treatment of water and seeds-State
University of Kazakhstan (State Committee for Education of the USSR.

Immune-ferment analysls method-Moscow State University. (State
Committee for Education of the USSR).

Technology of manufacturing anti-inflammatory medicine called <¢Baliz’’-
the Kuban State Univrrsity (State Committee for Education of the USSR).

Pressure die casting process-Moscow Technical Institute (MVTU) pamed
after Bauman (State Committee for Education of the USSR).

Process of forming regular microrelieves on steel surfaces-The Peningrad
Institute of Fine Mechanics and Optics (State Committee for Education of

the USSR),

Production technology for construction material used in finishing works-
Belorussian Polytechnical Institute (State Committee for Education of the

USSR).

Technology for waste water purification-Moscow Iastitute of Power
Bngineering. Belorussian State University (State Committee for Education
of the USSR).

Rendering technical assistance in setting up the production of ammonia
out of natural gas, weak nitric acid, strong nitric acid; caprolactam out of
benzene, methanol, yellow phosphorus, thermal phosphoric acid, sulphuric
acid, plain superphosphate triple superphosphate, dicalcium phosphate,
natrium tripolyphosphate isocyanate, ammophos, chrome compounds and
catalysts used in upits for producing ammonia, nitric acid, methanol,
caprolactam, phosphorilacid-Ministry of Fertilizers of the USSR,

Technology of semistor manufacture-Research and productlo;) Association
of the All-Union Institute of Power named after V.I. Lepin (Ministry of the
Eelectrical Engineering Industry of the USSR).

Technology and equipment for tungsten and molybdenum reduction by
using hydrogen plasm2 (Ministry of the Electrical Engineering Industry of

the USSR).

High-speed welding process (Ministry of the Electrical Engineering Industry
of the USSR),

Welding process for polymer materials (Ministry of the Electrical Engineer-
ing Industry of the USSR).

Technology of adopting static thyristor compensator including fibre-optical
devices (Ministry of the Electrical Engineering Industry of the USSR).

Designing process for testiog benches (Ministry of the Electrical Engineering
Industry of the USSR).

Process of applying powder coatings by detonation-Institute of Materials’
Study under the Academy of Science of the Ukranian Soviet Socialist

Rephblic,
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42. Product on process for tungsten-free hard alloys on the basis of titanium
i and chromic carbide-Institute of Materials’. Study under the Academy of
Sciences of the Ukranian Soviet Socialist Republic.

43, Method of designing foundations for machines with dybamic loads-
Scientific Research Institute named after Gersevanov under the State
Committee of the USSR for Construction.

44, Technology and equipment for static ground probing in order to determipe
its construction specifications (State Committee of the USSR for
Construction).

45. Method of installing foundations in compacted pits (State Committee of
the USSR for Construction). .

46. Technical documentation for 1 storey industrial buiiding with complete
supply and frames of varlabie rigidity-Scientific Research Institute named
after Kucherenko under the State Committee of the USSR for Construct-
ion,

47. Equipment for cassette-conveyor line to manufacture flat components for
large-block housebuilding (Ministry of Construction of the USSR in the
Northern and Western Arcas).

48. Licence and technical documents for straightening and cutting-of machine
PSN-14 with autemstic control system for manu‘acturing reinforcement bars
out of wire-Cheboksary branch of ‘‘Stroyindustria’> under Ministry of
Constrnction of the USSR in the Northern and Western Areas.

49. Jute reprocessing by pneumatic mechanical method Ministry of the Light
Industry of the USSR,

50. Production technology for many component binding agent with extra high
water proof properties on the basis of phospho-gygseem Ministry of the
Building Materials Industry of the USSR),

51. Technology and production of binding agents out of phosphogypsum of
2.5.3 thousand ton capacity-Mlnistry of the Building Materials Indusiry of
the USSR).

52, Tiles’ manufacture using high speed firing in slot-type furnances-Ministry
of the Building Materials Industry of the USSR.

53. Production technology for non-explosive breaking down (destroying means-
Ministry of the Building Materials Industry of the USSR,

54. Technology of thermal polishiog of glassware-Ministry of the Building
Materials Industry of the USSR).

55. Technology of glass and glassware manufactured strengthened by means of
ion exchange-Ministry of the Building Materials Industry of the USSR,

56, Production process for glass ceramics of complex configuration and precise
dimensions on the basis of *“BL™ material-Ministry of the Building
Materials Industry of the USSR,



183 Written Answers AUGUST 16, 1988 Written Amswers 134

57. Highly-efficient power saving-production process for thin-wall .and
thickwall castings out of high plasticity shock-proof ferrite cast iron with
spheriodal graphite without heat treament under conditions of individual
and large lot production of castings for cars, tractors and agricultural
Machinery-Institute of Casting under the Academy of Sciences of the
Ukranian Soviet Socialist Republic.,

58. Production process for metallic shots and suspension filling into ingots and
castings-Institute of Casting under the Academy of Sciences of the Ukranian

Soviet Soeialist Republic.
59. Technology of continuous temperature control of melts in metallurgical
units-Institute of Casting under the Academy of Sciences of the Ukranian

Soviet Socialist Republic.

60. Production process for channel type induction furnaces-Institute of
Electrodynamics under the Academy of Sciences of the USSR;

Giprotsvetmetobrabotka™ of the Ministry of Non-Ferrous Metallurgy of
the USSR.

61, Production process for high pressure chambers of the <Torroid”’ type-
Institute of Higher pressure physics named after L.F. Vereschagin under
the Academy of Sclences of the USSR.

62. Radiation engincering and equipment-Institute of Nuclear Physics under
the Academy of Sciences of the USSR,

Indian technologies that might be of interest

To Soviet Organisations :

— Technology and equipment for injection casting of ceramic blanks of
complex configuration out of oxides; nitrides ‘and carbipes’ powders;

— Technology and equipment for water or gas spraying of metal alloys’
powders;

— Technology and equipment for manufacturing amorphous belit;

— Technology of manufacturing modern medicines ready for usage
including special medicine for chjldren (capsules, microgranules, air
sprays, syrops, suppositoriesk, capsuled solutions. tube syringes,
plastic covering);

Production technology for computer printers, graph plotters, memories
for magnetic disks of <“Winchester” type, sound synthesizer, electrical
musical instruments, laser printers, peripheral units for computers.

————



1885  Written Answers

Ofi-take of coal at Northern Coalfields
Ltd.

2842. SHRI NARSING SURYA-
VANSI : Will the Minister of ENERGY
be pleased to state :

(a) whether a mismatch between the
scheduled and actual offtake of coal has
upset the plans of the Northern Coalfields
Limited (NCL), a profitable Company;

(b) Whether the biggest problem of
the coal mines under the Northern Coal-
fields Limited is the accumulations of
huge blasting rock over the coal layers in
mines, and their removal at a faster
rate calls for the use of highly sophisti-
cated machines; and

(c) if so, the action taken so far or
proposed to be taken to remove these
bottlenecks?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
C. K. JAFFER SHARIEF) : (a) No Sir.
During the year 1987-88 despatches of
coal from Northern Coalficlds(NCL) were
16.30 million tonnes aganst the target of
16,00 million tobncs fixed in the Annual
plan for this year. During the period
April-July, 1988 despatches from NCL
were 62,03 lakh tonnes against the pro-
rata target of 54.90 lakh tonnes for this
period.

(b) asd (c) project Reports, as drawn
up, have been taken into consideration
the quantity of overburden to be removed
and have provided for the high capacity
sophisticated machines, as warranted.
Such machines are procured and
deployed.

Study on drilling cost ion ONGC

2843. SHR] MULLAPALLY RAMA-
CHANDRAN : Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the study on the
driling coast in the Oil  and
Natural Gas Commission by the Special
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Cell set up to explore possibilities of cost
control and cost reduction in the public
sector units has been completed and
report submmitted; and

{b) if 80, the details of main
suggestions made by the Cell in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI
BRAHMA DUTT) :(a) ONGC has
received Report No. 6940 dated 16.3 1988
on the study on drilling cost in ONGC
conducted by Cost Accounts Branch,
Ministry of Finanoce, Department relate,
of Expenditure.

(b) The suggestions in the Report
relate, inter alia to:

(i) Detailed procedure & methodo-
logy to work out rig day rate;

(i) Chapge in the method of valu-
ation of stores;

(iii) Procedure for control of cost in
the workshops;

(iv) Development of a data bank on
methods for improving drilling
efficiency;

(v) Comparative cost benefit study
between h'red & owned vehicles/
equipments and effective super-
vision of hired equipment;

(V) Periodical review of incentive
schemes;

(vii) Introduction of Cost Control &
Productivity Committees; and

(viii) Strengthening of costing Division.
Setting up of New Qil Refineries

2844. SHRI CHINTAMNI JENA :

SHRI AMARSINGH RATHA-
WA :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
to state :
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(a) whether there is any proposal
to set up more oil refineries in the
country,

(b) if so, the details thereof and the
names of the places selected; and

(c) whether Government will
consider to establish more refineries near
to those places where oil is being
produced ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) and (b) Gevernment of
India have decided that a 6 MTPA
refinery be set up at Karnal {n the Joint
sector. It bas also been decided
that a details project report (DPR) be
prepared for a 3 MTPA petrochemmicals
refinery at Mangalore. A new reifpery
is also proposed to be set up in Assam
under the Assam Accord.

(c) Additional rcfining  capacity
required is considered on various techno-
ecopomic factors including tke demand
supply balance of the area to be served,
availability of the crude oil etc. and
special studies in this regard.

Production of Life Saviag Drugs

2845. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be

pleased to state

(a) the pames of the life saving
drugs whose supply is pot being fully
made;

(b) the details of production of these
drugs in the private as well as in the
public sector during the last there years
year-wise and sector-wise; and

(c) the measures Government have
taken or propose to take to increase the
production of these drugs to maintain
the regular supply according to their
demand?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b)
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No particular drugs have been classified
as life saving ones.

(c) The measures for rationalisation
quality control and growth of Drugs and
Pharmaceutical Industry in India annon-
nced by the Government in December, 1986
are aimed at ensuring the abundant
availability of all essential drugs at re-
asonable prices.

Projects and investigations by Coal
India Limited

2846. SHRI R.P., DAS: Will the
Minister of ENERGY be pleased to state ;

(a) the number of projects and fin-
vestigations prepared and commissioned
by the Coal India Limited (CIL) and its
subsidiaries so far ;

(b) the pumber out of them submitted
to the Counci! of Scientific and Industrial
Research, the percentage they make of
the total, the total amount paid by the
Coal India Limited and subsidiaries to
CSIR Laboratories and the percentage of
the total cost under this account ;

(c) whether tbe CIL and its subsi-
diaries propose to continue this system ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRICK,
JAFFER SHARIEF): (a) In Central
Mipe Planning and Design Institute, about
30 to 35 Geological Reports are prepared
every year. About 75 to 80 exploration
blocks are under {nvestigatlon at any point
of time all the year round. 13 isvesti-
gatlons for washeries and beneficiation of
coal have been carried out since 1985-86,
In addition 21 S & T projects for washing
and beneficiations of coal have beer iden-
tified out of which 7 have been completed,
12 are in hand and 2 more are being

taken up.

(b) Out of 21 § & T projects and 13
investigations, Council of Scientific and



189 Written Answers

Industrial Research laboratories have been
associated with 8 projects and 3 investi-
gations, During 1987.88 about 39000
metres of coal cores have been generated
out of which 14800 Metres of eoal cores
have been given to Central Fuel Research
Institute and orher governmental agencies
for quality assessment, Total amount paid
to the {nvestigating agencies was Rs.
28.44 lakhs during 1987-88 out of which
Rs. 8.20 lakbs have been paid to CSIR
laboratories and other governmental
agencies.

(¢) and (d) Yes, Sir. The system of
offioading coal core testing to CSIR
laboratories will continue because they
have the necessary facilites,

Analysis of Coal India Ltd. samples at
Private Laboratories

2847. CHAUDHARY RAM
PARKASH :

SHRI MATILAL HANSDA :

Will the Minpister of ENERGY pleased
to state :

(a) whether Government are aware
that the private coal testing laboratocries
are mostly headed by retired officers of
the Coal India Limited (CIL), Central
Mine Planning and Desgn Insitute Lim:ted
(CMPDIL) and Central Fuel Research
Institute (CFRI) and they Mapage to get
the sample allotted by the Coal India
Limited (CIL) to private laboratories ;

(b) the total amount spent by CIL
to get the samples analysed at private
laboratories during the last threc years ;
and

(c) the projects and investigations
which the Coal India Ltd, and 1ts subsi-
diaries have already entrusted to the
Council of Scientific and Industrial
Research Laboratories and which ones are
proposed to be entrusted by them to
CSIR Laboratories in future ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI

SRAVANA 25, 1910 (SAKA)

Written Answers 190

C.K. JAFFER SHARIEF) .(a) After their
retirement from regular service, the
officials of the Coal companies do seek
employment with private parties. Govern-
ment, however, have no definite infor-
mation of the number of retired employees
of the Central Coalfields Ltd,, Central
Mine Planning and Design Institute and
Central Fuel Research Institute having
taken up employment with private coal
testing Laboratories. The coal companies
have their own departmental laboratories
for testing coal samples drawn from the
collieries as also the washeries. Refree
samples are apalysed at the laboratory
of CFRI. However, facllities available
in the coal companies and CFRI for
testing coal samples are not adequate to
cope up with the entire workload. Coal
companies have, therefore, to rely on
private facillties also.

(b) The total amount spent by Coal
India Limited for getting coal samples
tested by private laboratories during the
last three years was approximately Rs.
56.24 lakhs. The year-wise break-up is
as follows : —

1985-86 — Rs. 21 lakhs
1986-87 — Ras. 15 lakhs
1987.88 — Rs. 20.24 lakhs

(c) Central Mine Pianning asd Design
Institute, a subsidiary of Coal Indla Ltd.,
bas entrosted followlng projects/investi-
gations to various laboratories of Council
of Screntific and Industrial Rescarch

(i) Endurance Trial tests on 2 TPH
Ol Agglomeration pilot plant at
Lodna, Bharat Coking Coal
Limited ;

(i1) Construction of up-scaled 10
TPH Oil agglomeration pilot
plant at Patherdih  washery,
BCCL ;

(iii) Trial runs of Oleo Flotation
pilot plant at Sudamdih washery ;
Bharat Coking Coal Ltd;

(iv) Installation of Heavy Media
cyclone Pilot plant for washing
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of coal crushed to 3 mm and
dovetailing the pilot plant with
the oil agglomeration pilot plant
at Patherdih ;

(v) Detailed investigations on coal
samples related to Bhalgora was-
hery of BCCL in order to study
the suitability of their use in
Vishakhapatnam Steel project ;

(vi) Detailed investigations on Raw-
coal-feed samples to washeries
for optimization of crushing size
of the feed and also recovery of
coking coal from middlings cru-
shed to—3mm size ;

(vii) Response to beneficlation of low
grade coking coal at finer sizes ;

(viii) Development of effective frother
system for recovery of fine coal
by flotation ;

(ix) Studies on beneficiation charac-
teristics of non-coking coal from
Talcher coalfields viz, reduction
in Alpbha-quartz and Ash content
—completed investigation ;

(x) Quality assessment of coal cores
of at least few borcholes from
almost all exploration blocks to
full extent of the capacity avail-
able at ecach coal survey labo-
ratory of Central Fuel Research
laboratory.

In addition to the above, Council of
Scientific and Industrial Research labo-
ratories have been entrusted with a
number of projects under Science and
Technology scheme of coal sector. At
present 17 such projects are under pro-
gress and 12 others have already been
completed.

Report of Committee on Re-organisation
of Administrative set up of Ceutral Coal-
fields Limited

28 48. CHAUDHARY RAM PAR-
KASH : Will the Minister of ENERGY
be pleased to state :
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(@) whether the Committee appointed
by the Coal India Limited to recogmise
the Admibistrative set up inciuding the
Calcutta office of Central Coaifields Ltd.
has since submitted its report ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) A
Committce under the Chairmanship of
late Shri J.G. Kumaramanglam, ex-
Chairman, Coal Mines Authority Limited
(CMAL), was consituted by Coal India
Ltd. The terms of reference of the
Committee were as follows :

(i) To examine the functioning of
the offices in the light of present
needs and anticipated requfre-
ments in future,

(i) To examipe possibilities of
rationalisation by functional
integration of the offices and
reduction of overlapping func-
tions.

(iii) To examine staffing patterns

of the offices and  suggest
changes by rationalisation
with a view to achieve greater
efficiency.

(v) To study requiremznts of floor
space 1n totality and recom-
mended measures to ensure
optimum utilisation of available
floor space.

Unfortunately Shr1  J.G. Kumara-
manglam expired on 9.2.1988. No report
has been submitted by the Committee.

" Memorandum of usderstanding with
Public Sector Units

2849. SHRI MATILAL HANSDA :
Will the Minister of INDUSTRY be
pleased to state :

(a) the number of public sector units
in which the Memorandum of Uander-
standing have been signed ;
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(b) whether the Memorandum of
Understanding have helped to improve
the viability of the respective units ;

(c) If so, in what respects ;

(d) whether Government are having
second .thoughts about the - Memorandum
of Understanding; and

(e) if so, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Eleven
Public Sector Undertakings have signed
Memoranda of Understanding with the
Government for the year 1988-89.

(b) and (c) Since Memoranda of
Understanding have been signed with
these eleven enterprises for the year
1988-89 only, it is too early to come to
firm conclusions,

(d) No, Sir.
(e) Does not arise.

Introduction of West German Hydranlic
mioing technology

2851, DR. B L. SHAILESH : Wwill
the Minister of ENERGY be pieased to
state :

(a) whether the Coal India Ltd. has
sought and introduced West German
hydraulic mining technology for the first
time in the country for underground coal
wining ; and

(b) if so, the outcome of the trial
runs, if any, of this techoology conducted
in the coal mines of the Coal India
Limited ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
C.K. JAFFER SHARIF): (a) and (b)
The Hydraulic Mming Project at Gopali-
chak colliery of Bharat Coking Cual
Limited is being implemented with the
assistance of FRG Experts under the S &
T programme of Coal Sector. The system
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is under trial run since May, 1988 and is
under stabilisation.

Export obiigation of Bata Shoe Company

2852, SHRI SANAT KUMAR
MANDAL : Will the . Minister of IN-
DUSTRY be pleased to state :

(a) whether the Bata Shoe Company.
which recently got Government’s go-ahead
for a tie-up with ADIDAS of Germany
for a new range of shoes, was initially
asked to fulfil the export obligation of 75
per cent ;

(b) whether this export obligation
has been reduced to 33 per cent, if so,
the reasons therefor ;

(c) whether the Company, which is
now going into the merchandising of non-
leather items too, is persuadiog Govern-
ment to further reduce the export obli-
gation from 33 per cent to 25 per cent
allowed for Carona Sahu (which has tied
with Puma) ; and

(d) if so, what is the justification for
such reduction advanced by the Bata
Shoe Company ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) Inttial'y. an export
ob'igation of 75, for a period of 5 years
was one of the conditions of the foreign
collaboration approval! granted to M/s.
Bata India Limited for the company’s tie-
up with ADIDAS of Germany, for sports
& special application shoes.

(b) On representation from the party,
the export obligation bas been reduced to
43332, for a reriod of ten years as the
export obligation of 75° was ubrealistic
and incapable of fulfilment.

(¢) The company has not made any
representation so far for any further
reduction in export obligation.

(d) Does not arise.
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2853. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of COM-
MUNICATONS be pleased to state :

(a) whether recently Government
have made announcement of a scheme
regarding the ‘Telephone on Demand’ by
public ; and
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() if o, the details thereof ?

THE MINISTER OF STAJTE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI GIRIDHAR GO-
MANGO) : (a) Yes, Sir, Government
has introduced a Scheme called ‘Tatkal’
Scheme for new teiephone connectionps.

(b) The information is given in the
statement below,

Statement

The details of “Tatkal’ scheme for new telephone connections are explained in

the subsequent paragraphs.

1. The scheme will be applicable to telephone exchanges all over the country.

2.

non-interest bearing deposit of Rs. 30,000 per connection.

to the date of receipt of anplication.

availability of cable pairs, telephone to the next

be made at the time of a bulk release.
applicants would only be provided subject to availability and feasibility.

The prospective subscribers under the scheme will be required to pay a
The telerhone
connection under the scheme will be provided within two weeks positively
after the necessary deposit has been taken.

The applications under the scheme will be registered on the priced appli-
cation formalong with a payment of Rs. 1 0M0/-,
of Rs. 29.000/- will be collected only if telephone connection 1s feasible to
be provided within two weeks.

The remaining amount

Separate waiting list of applicants exchangewise under the scheme will be
maintained. The telephons connections will be provided strictly according

All efforts should be made to provide

the connections with minimum possible delay. Only when it is found that

the telephone connection cannot be prcvided to an applicant due to non-

person in the waiting st

should be provided. Applicants of all non-feasible caces should be in-
formed immediately.

i

A reservation upto 5% connections to be provided under the scheme will

However connections to individual

General Managers can suspend operation of the scheme in an exchange
temporarily through adequate publicity in leading newspapers for certain
months when there is no possibility of meeting such dem'ands due to paucity
of exchange capacity, For this General Managers will review tbe position
every month and take suitable action regarding operation or otherwise of )
the Scheme,
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11.

14.
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Telephone connections under the scheme wouid be provided up to a maxi-
mum of 5% of any bulk release subject to feasibility as and when the
demands are received from the capacity rendered spare due to shifts, dis-
connections and from rsserve excbange capacity (beyond 90%).

Normal rental for the telephone will be chgrged.

A subscribsr can surrender the telephone obtained under the scheme at
any ume, In such an event, the following refunds out of the deposit of
Rs. 30,000 will be allowed ;

If surrendered during Amount ot refund

1st year : Rs. 12,000/-

2nd year Rs. 15,000/-

3rd year and beyond Rs. 18,000/-

Applicants who are already registered under the present OYI and Non-
OYT categories will be permitted to transfer their registrations to ‘Tatkal’
Scheme on payment of difference of amount of deposit of the two schemes.
Interest on amount of deposit of OYT/Non-OYT would be paid upto the
date of transfer of the application to this scheme.

An advance rental for two months and installation charges would be reco~

vered in the regular bill sent subsequently to the installation of the
telephone.

If after deposit of imtial Rs. 1,000/- under the scheme, it is found that the
telephone connection is not feasibie the amount will be refunded withp 2
weeks. However, if the applicant expresses his wish to continue in the
waiting list for telephone under ‘Tatkal’ scheme, he will be allowed to be
in the waiting list.

A telephone obtained under the scheme would not be eligible for third
party transfer o the first three years. The transfer after three years will be
permutted as per the existing instructions on the subject, l

Normal rules of shift/transfer (other than third party) of tslephones would
be applicable to the telephones piovided under the scheme.

Setting up of hydro machines for develop-
ment of station by BHEL

2854. SHRI PARASRAM BHAR-

DWAJ : Will the Minister of INDUS-
TRY be pleased to state :

(@) whether a highly sophisticated

hydro machime for development of station
is being set up n the Bharat Heavy
El: ctricals Limited, Bhopal in collabora-
tion with the Ecole Polytechnique
Federale de Laussane Swiizerland ; and

(b) if so, the details regarding its use

and agreement arrived between the two
countries ?
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THE MINISTER OF INDUSTRY
(SHR1 J. VENGAL RAO): (a) Hydro
Machinery Development Station 's being
set up at Bhopa! by BHEL engineers them-
selves. There is no collaboratlon with
M/s. Ecole polytechnique  Federals
Laussane Switzerland. However. M/s.
Societe Generale Pour Industries
Laussane, Switzerland acled as consultants
for the deslgn of this Station during the
initial stages only.

(b) The Station will be used by
BHEL engineers for development of
turbine designs and testing of models.
There is no .agreement between India &
Switzerland in this regard.
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~ Issue of Industrial Licences
2855. SHRI ZAINAL ABEDIN:
Will the Minister of INDUSTRY be
pleased to state :

(a) the State-wise industrial licences
and letters of intept issued by Govern-
ment during 1987 and the first half of
1988 ; and

(b) the share of Public Sector in this
during the above period, State-wise ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRi M. ARUNA-
CHALAM) : (a) and (b) A statement
is given below.

Statement

Btate-wise break-up of letters of intent and Industrial licences issued during
January, 1987 to June, 1988 aud the share of Public Scctor Undertakings (Central
Public Sector Undertakings and State Fublic Sector Undertakings lncluding State
Industrial Development Coaporations) therein.

State/Union Territory

Letters
issued during Jan.,

Industrial Licences
issucd during Jan.,

of Intent

1987 to June, 1988 1987 to June, 1988
Total Share of Total Share of
Public Sector Public Sector
Undertakings Undertakings
1 2 3 4 5
1. Andhra Pradesh 146 10 49 14
2. Arunachal Pradesh 1 — 1 -
3. Assam 21 5 3 2
4, Bibar 20 5 10 4
5. Chandigarb — - 2 —
6. Dadra &Nagar Haveli 4 — 3 —
7. Delhi 5 - 18 1
8. Daman & Din 2 — 1 —
9. Gosa 6 8 2
10. Gujarat 100 9 67

11. Haryaos 56

10 3 1
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1 2 3 4 5

12. Himachal Pradesh 34 10 . 3 -
13, Jammu & Kusbmir 16 6 4 —_
14, Karnataka 111 21 57 14
15. Kerala 32 14 9 6
16. Madhya Pradesh 79 — 26 5
17. Mabharashtra 205 18 128 7
18. Manipur 3 2 1 —_
19. Meghalaya 1 1 —_ —
20. Mizoram 2 — — —
21, Nagaland 1 — 1 .
22. Orissa 24 10 9 2
23. Poadicherry 16 —_ 2 —
24. Punjab 60 22 29 9
25. Rajasthan 72 23 20 2
26, Sikkim — — 1 —
27. Tamil Nadu 162 13 48 1
28. Tripura —_ — 1 —_
29. Uttar Pradesh 165 19 56 6
30. West Bengal . 57 1l 39 7
31. State not indicated/ 8 — 9 -

more than one State

Total : 1409 210 642 89

———

Opening of post offices in rural areas

2856. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state

(a) whether the Department of Posts
has received any proposais for the opening
of new post offices in rural areas from

various Postal Circles/States in case of
multi State circ'es during the currept
financial year ;

(b) if so, the number of proposals
received fiom each Circle/States alongwith
the details of such proposals, district-wise
for Himachal Pradesh ;

(c) the targets for opeming the post
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offices in each Circle/State for the year
1988-89 and 1989-90 separately ; and

(d) whether any relaxation in norms
18 also given by Government in case of
genuine needs and the pature thercof ?

THE MINISTER OF STATE IN
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Yes, Sir.

(b) The information is furnished _in
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the Statement-I below Districtwise details
in respect of Himachal Pradesh are being
collected and will be laid on the Table of
the House.

(c) The information is furnished In
Statements-1I & 1II below.

(d) Yes, Sir. In hill arcas the
condition that no new post office may be
opened within 3 kms. of an ex.sting post
office can be relaxed 1n cases which
warrant such consideration.

Statement-I

Annual Plan 1988-89

Proposals received upto 31-7-1988 for opening of new post offices in
Rural Areas

State/Union Territory

Number of Proposals

Andhra Pradesh
Bihar

Gujarat

Haryana

Jammu & Kashmir
Karpataka

Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab
Chandigarh

Assam

Manipur

Mizoram
Arupachal Pradesh
West Bengal
Andaman & Nicobar Islands
Tamil Nadu

64
89
16
12
8
63
191
377
30
25
10

N W oy AN

67
2
16

Total 987
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Statement-11
Annual Plan 1988-89
State-wise Targets for opening of New Post Offices.
State/Union Territories Number of New Post Offices
Proposed to be opened.
Rural branch Departmental sub-offices

offices in projects areas/
developing areas

1 2 3
Andhra Pradesh 150 5
Assam 230 4
Bihar 225 5
Gujarat 100 5
Haryana 30 5
Himachal Pradesh 75 3
Jammu & Kashmir 75 2
Karnataka 100 5
Kerala 75 s
Madhya Pradesh 230 5
Maharashtra 230 6
Man-pur 30 2
Meghalaya 30 1
Nagaland 20 1
Orissa 175 5
Punjab 50 2
Rajasthan 175 5
Sikkim 25 2
Tamil Nadu 125 5
Tripurs 30 2
Uttar Pradesh 275 5

West Bengal 165 5
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1 2 3

Andaman & Niccobar Island 15 2
Arunachal Pradesh 30 2
Chandigarh — 2
Dadra Nagar Haveli 10 i
Delhi 10 "3
Goa 30 2
Laksha(!weep 5 1
Mizoram 25 1
Pondicherry 5 1

2750 100

Note

: The Appual Plan provides for 3,000 new post offices. The balance of 150
post offices will be allocated after mid-year review to be taken up in October,

1983.

Statement-I1I

Apnual Plan 198--90

Statewise Targets for Opening of New Post Offices
1

State/Union Territories

Number of New Post Offices
Proposed to be Opened

Rural branch Department sub
Post offices offices in project
areas/c:levcloplngf areas

1 2 3
1. Andbra Pradesh 80 6
2, Assam 140
3. Bibar 175 6
4. Gujarat 70 9
5. Haryana 20 | 4
6. Himachal Pradesh 70 4
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1 2 3
Y. Jammu & Kashmir 50 2
8. Karnataka 80 6
9. Kerala 70 5
10. Madbya Pradesh 175 6
11. Mabarashtra 150 v
12. Magipur 20 2
13. Meghalaya 20 2
14, Nagaland 15 2
18. Orissa 120 v
16, Punjab 30 3
17. Rajasthan 120 6
18. Sikkim 15 2
19. Tamil Nadu 30 6
20, Tripura 20 3
21. Uttar Pradesh 278 5
22. West Bengal 140 6
23. A&N Islands 6 2
24. Arunacha! Pradesh 15 2
25, Chandigerh — 2
26, Dadra Nagar Haveli 5 1
27. Delhi 5 4
28, Goa 20 3
29, Mizoram 10 1
30. Pondicherry 4 1
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fatroduction of optical fibres in telecom
Installations

2857. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether any programme for the
introduction of optical fibres in telecom
installation has been undertaken duoring
the Seventh Plan in each of tbe Telecom
Circles/Districts;

(c) if so, the details of the projects
installed or under installation as on date
circle/district-wise; and

(c) if not, whether a comprehensive
programme would be chalked out for
various circles/districts ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Yes, Sir.

(b) The experimental optical fibre
systems are working in following Tele.
phone Districts.

1. Pune 4 Kms

2. Bombay 10 Kms
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3. New Delhi 10 Kms
4. Hyderabad 6.5 Kms

(c) 1. The optical fibre systems have
been planned in all the Metros, Masjor
and some minor Telephone Districts for
local Telephone Network. The details and
the distance covered in each city are as
follows:—

1, New Delhi 59 Xms
2. Bombay 132 Kms
3. Calcutta 150 Kms
4. Madras 50 Kms
5. Hyderabad 25 Kms
6. Pune 9 Kms
7. Ahmedabad 12 Kms
8. Vijavawada 9 Kms
9. Bangalore 5 Kms
12. Kanpur 4 Kms

II. The fibre Optic Systems bhave also
been planned to provide Long Distance
Communications Network during the 7th
Five Year Plan. The details of the pro-
posed links are as follows:—

1. New Delhi-Jaipur-Udaipur
-Ahmedabad-Bombay

2. Bombay-Poona
3. Bombay-Bhopal

4, Thana-Kalyan

5. Patna-Suri-Calcutta
6. Trichur-Trlvandrum
7. Madras-Trichunapalll
8. Baroda-Dahod

9. Varanasi-Faizabad-Lucknow

10. Roorkee-Hardwar-Rishikesh

1606 Kms

180 Kms
830 Kms
35 Kms
918 Kms
350 Kms
165 Kms
159 Kms
398 Kms

93 Kms
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LPG cylinder blast cases

2858. SHRI MOHANBHAI PATEL :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to State :

(a) the number of LPG cylinder blast
cases occurred in the country during the
last three years, year-wise and State-
wise;

(b) the number of persons died due
to LPG cylinder blasts in cach State
during the above period;

(c) whether any survey was conducted
to know the causes of the blast;

(d) if so, the details thereof; and

(e) the steps being taken by Govern-
ment to educate the people about the use
of LPG cylinders and safety measures for
the same to avoid any mishappening with
bhuman life ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRHMA
DUTT) : (a) A statement is given below.

(b) During the last three years, seven
deaths occurred in Karnataka and one in
Rajasthan.

(¢) and (d) Al such cases were investi-
gated promptly. The main causes of the
LPG oylinder blasts were (i) leakage of
LPQG (ii) faulty rubber tube (i) defective
equipment (iv) negligence of consumers,

etc.;

(e) Information on the safe use of
LPG cylinders is being disseminated
through the Press, TV, radio, magazines,
consumer seminars, safety clinics and
pamphlets to the consumers. Training
programmes for LPG distributors and
delivery men are also carried out on a
continuous basis by the o1l companies.

Statement

Name of State/
Union Territory

Number of LPG Cylinder blast cases

during the year

1985-86 1986-87 1987-88

1 2 3 4

1. Andbra Pradesh —_ 1 —
2. Assam I — 2
3, Arunachal Pradesh — — i
4. Gujarat 1 2 1
5. Goa — 1 1
6. Haryana —_ 1 1
7. Karnataka 1 4 1
8. Kerala — —_ 1
9. Himachal Pradesh — — 1
10. Madhya Pradesh -_— 1 —
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1 2 3 4

11. Mabarashtria 3 — 3

12. Punjadb — —_ 1

13, Rajasthan —_— —_— 2

14. Tamil Nadu — 2 —

IS. Uttar Pradesh 2 1 1

16, Delhi 1 _— 1

17. Andaman Nicobar - —_ 1
Total ¢ 9 13 18

Malithos and Panchet reservoirs

2859. SHRI PURNA CHANDRA
MALIK : Will the Minister of ENERGY
be pleased to refer to the reply given on
10 May, 1988 to Unstarred Question No.
10312 regarding acquisition of land for
Maithon and Panchet Reservoirs in Bihar
and state the detail of recommendations
of the committee which was appointed to
study the effects of the remaining reservoir
lands within Maithon and Panchet reser-

voirs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH-RA1) : The recommendations of
the Committce are still under consider-
ation of Government.

Recrivmesnt policy in HPCL
2860. SHRI R. M. BHOYE : Will the

Minister of PETROLEUM AMD NATU.
RAL GAS be pleased to state :

. (a) the recruitment policy of the
Hlndustan Petroleum Corporation Limited
In respect of non-managerial staff;

(b) whether there is any provision in
the recruitment rules to recruit employees
in consultation with certain recognised
associations; and

(c) the quota fixed for
Castes and Scheduled Tribes ?

Scheduled

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) All recruitments are made
tbrough the Employment Excbange, except
when the Employment Exchange issues g
non-availability Certificate. In such cases,
besides advertisements, information is
n!so sent to all recognised SC/ST Asso-
ciations, of the State/Union Territory
where the vacancy exists.

(b) No, Sir.
(c) A statement s given below.

Statement
State/Union Territory Percentage Resorvation
SC ST
1 2 3
6 1
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1 2 3
Andhra Pradesh 15 6
Bibar 15 9
Guj;rnt 7 14
Haryana 19 —_
Himachal Pradesh 25 5
Jammu and Kashmir 9 —
Karnataka 15 5
Kerala 15 5
Madhya Pradesh 14 23
Maharashtra 7 9
Manipur 1 27
Meghalaya 1 44
Nagaland —- 45
Orissa 15 23
Punjab 27 —
Rajasthan 17 12
Sikkim 6 23
Tamil Nadu 19 1
Tripura 15 28
Uttar Pradesh 21 —
West Bengal 22 6
Goa 2 1
Delhi 15 7%
Arunacha! Pradesh 1 “
Chandigarh 14 Nil

Mizoram Nil 45
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Expert Committee for setting wp of
Petrochemicals Promotion aad
Development Authority

2861. SHRI R, M. BHOYE ; Will the
Minister of INDUSTRY be pleased to
state ©

(a) whether an Expert Committee was
set up to go into the details of setting up
Petrochemicals Promotion and Develop-
ment Authority;

(b) if so, the details of its recommen-
dations/suggestions put forward in this
regard; and

(c) the decision taken by Government
thereon ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) and (b)
Yes, Sir. The Task Force set up for the
purpose suggested that the proposed
Petrochemicals & Promotion Authority
(PPDA) should have linkage with the
Development Council for Petro-Chemicals
Composition of the PPDA should include
ropresentatives from Government Depart-
ments, Petrochemical indusiry 1n private
and public sectors, an economist, etc;
status of the PPDA should be an autono-
mous body; funding of PPDA from identi-
fied sources; and setting up of Sub-groups
under the PPDA etc.

(¢) The matter is under the considera-
tion of the Government and a final view
is yet to be taken.

Power from waves

2862. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wili the Minister of
ENERGY be pleased to steate :

(a) whether any study has been made
into the possibilities of converting ocean
thermal energy into useful power ;

(b) If so, the details of studies made
and findings thereof; and

(c) the developments in attempts
made to generate power from waves ?

AUGUST 16, 1988
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THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : (a) & (b) Yes,
Sir. Studies indicated that several areas,
mainly off the southern end of the Indian
Peninsula and around Andaman and
Nicobar Islands have good technical
possibilities for converting ocean thermal
energy into uscful power. However, the
costs associated with such conversion
appear to be rather high at present unless
the capactty of the plant is very large,
Technical development and studles are
continuing to ses whether costs can be
reduced.

(c) A laboratory model for harnessing
wave coergy has been developed at the
Ocean Engineering Centre, 1.1.T., Madras.
A 150 KW R&D wave power prototype
plant 1s proposed to be built near Trivan-
drum for gaining experience,

Expenditure on improved Chulhas

2863, SHRI SHANTARAM NAIK :
Will the Minister of ENERGY be pleased
to state :

(a) the amount spent under the scheme
“National Project oo Demonstration of
Improved Chulhas (Woodstoves)™ in the
State of Goa since the time of the enforce-
ment of the scheme;

(b) the targets achieved so far; and
(c) the areas covered in the State ?

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : (a) An amount
of Rs. 11 lakhs has been spent on the
implementation of National Programme
on Improved Chulba since inception in
the State of Goa.

(b) As against a target of 13,000
chulbas upto 1987-88, over 17,000 chulbhas
have been instalied,

(c) The areas covered are :

Quepem, Sanguem, Bicholim, Salcete,
Bardez, Canacona, Ponda, Sattari,
Pernem, Tiswadi and Daman,
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Vacancles in A.L.R. Panajl

2864. SHRI SHANTARAM NAIK ;
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢

(a) the number of posts presently
lying vacant in the All India Radio,
Panaji, category-wise; and

(b) the action being taken to fill up
these posts ?

Statement

SRAVANA 25, 1910 (SAKA)
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THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI HK.L. BHAGAT) : (a) and
(b) At present, 32 posts are lying vacant
at Afl India Radio, Panaji. The category-
wise break-up of these posts is given in
the statement below.

(1) Action to fill up vacant posts
through Union Public Service Commission/
Staff Sclection = Commission/Recruiting
authority is in process.

Vacancy Position in all Jodia Radio, Panaji

Sl. No. Name of the post Number of posts vacant

1 2 3

1. Assistant Station Director 1
2. Programme Executive 1
3. Extension Officer 1
4. Editor (Script) 1
5. Transmission Executive 7
6, Flied Reporter 1
7. Senior Engineering Assistant 1
8. [Engineering Assistant 1
9. Senior Technician 1
10. Technician 1
11. Jumior Librarian 1
12. Clerk Grade II 1
13. Motor Driver 2
14, Hindi Officer 1
15. Hindi Translator i
16, Mali 1
17.  Security Guard 4
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1 2 3
18. Table Player 1
19. Tanpura Player 1
20. Guitar Player 1
21, Sitar Player 1
22, Flute Player 1
Total : 32

FM Radio Stations for Goa Stat .

atemen

2865. SHRI SHANTRAM NAIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state

(a) the number of FM Radio Stations
functioning in the country at present;

(b) whether Government propose to
set up more FM stations;

(c) the places where the same are pro-
posed to be established;

(d) whether Goa, which is culturally
an advanced area, is going to be pro-
vided with a FM station; and

(e) if so, when ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H.K.L, BHAGAT) : (a)
There is no exclusive FM Station at
present in the country. However, the
four Metropolitan cities viz. Delhi,
Bombay, Calcutta and Madras do have
F.M. Transmitter at each centres.

(b) Yes, Sir.

(c) The places where FM radio stations
are proposed in the 7th Plan are given in
the statement at below.

(d) No, Sir.

(s) Does not arise.

ANDHRA PRADESH
1. Markapuram

2. Tirupati

3. Warangal

4. Kottagudam

5. Anantpur

6. Kurnool

7. Nizamabad
ARUNACHAL PRADESH
8. Ziro

ASSAM

9. Haflong

10. Jorhat

11. Nowgong

12, Dhubri

BIHAR

13. Hazaribagh

14, Sasaram

15. Singhbhum

16. Daltonganj

List of FM Radio Stations proposed in
the Seventh Plan (1985-90)
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17, Purnea
GUJARAT
18, Godhra
19. Surat

HARYANA

20, Hissar

21, Kurukshetra
HIMACHAL PRADESH
22, Dharamshala

23. Kulu

24. Hamirpur

JAMMU & KASHMIR
25, Poonch

26. Kathua
27. Bhadarwah

KARNATAKA
28, Chitradurg
29, Hassan
30. Karwar
31. Bijapur
32. Marcara
33. Raichur
34. Hospet
KERALA

35. Cochin

36. Cannanore
37. Idukki
MAHARASHTRA
38. Beed

39. Akola

40, Satars

SRAVANA 25,1910 (SAKA)
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41, Ahmedpagar
42, Dhule

43. Yeotmal
44. Nanded

45. Nasik

46, Osmanabad
47. Kolhapur
48. Chanderpur
MANIPUR

49. Churachanpur
MEGHALAYA
50. Jowai
MIZORAM

51, Lungleh
MADHYA PRADESH
52. Shahdol

53. Balaghat
54. Khandwa
55. Sagar

56. Betul

57. Guna

58. Raigarh

59, Shivpuri
60. Chindwara

61. Bilaspur
NAGALAND
62, Mokochung
ORISSA

63, Baripada

64. Berhampur

226
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65. Bolangir

66. Rourkela
PUNJAB

"67. Patiala

68, Bhatinda
RAJASTHAN
69. Banswara
70. Jhalawar

71. Nagaur

72. Sawai Madhopur
73. Jaisalmer
74. Chittorgarh
75. Alwar

76. Mount Abu
71. Churu
TAMIL NADU
78. Ootacamund
79. Kodaikanal
TRIPURA

80. Belornia

81. Kailashabar
UTTAR PRADESH
82. Jhans

83. Aligarh

84. Obra

85. Bareilly

86. Faizabad

WEST BENGAL

87. Asansol

88. Murshidabad
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DAMAN & DIU

89. Daman
PONDICHERRY

90. Karaikal

VIVIDH BHARATI RELAY CEN-
TRES

9]. Kasaul: (Himachal Pradesh)

92. Mussorrie (U.P.)

[Translation]

Thefts in Barauni Refinery

2866. SHRI SARFARAZ AHMAD :
SHRI VILAS MUTTEMWAR :

SHRI RAMASHRAY PRASAD
SINGH :

Will  the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned ‘“Aise hoti bai Baraun] refinery
Se Chori” appearing i the daily
«Jansatta® of 16 June, 1988,

(b) if so, the reaction of Government
thereto; and

(c) the total annual estimated loss
suffered by the Barauni Refinery as a
result of thefts- and the special efforts
made to check it ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATUR/)%L GAS (SARI BRAHMA
DUTT) : (a) and .(b) The allegations
against Barauni refinery 1n ‘Jansatta’ dated
16-6.88 regarding theft and disposal of
petroleum products in Barauni refinery
were enquired into by the Indian Oil
Corporation to whom the refinery belongs
and were not found substantiated.

(c) Does not arise,
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Take over of Gwalior Rayons Unit

2867. SHRT MULLAPPALLY RAMA-
CHANDRAN : Will the Minsster of
INDUSTRY be p'eased to state :

(a) whether there have been any
further discussions/representations regard-
ing the take over of the Gwalior Rayons
Unit at Mavoor, Calicut, Kerala by the
State or Unon Government;

(b: 1f so. the details thereof; and

(c) whether there are any objections
to the functioning of the umt from the
environmental aspect both as regards
deforestation fer itsraw material and/or
as regards the contam nated waste that
would fiow from the factory ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) No further
representation has been recetved from the
Government of Kerala regarding take over
of the management of Gwalior Rayoons
Factory at Mavoor, under the Industries
(Development and Regulation) Act, 1954,
by the Central Government. The State
Government have, however, reported that
they are taking earnest steps to get the
unit reopened, and that a series of discus-
sions have been held, 1ncluding couciha-
tion talks with the menagement and Trade
Unions o' of the Company, which are
continuing.
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(c) According to the State Govern-
ment, fresh objections have not been
raised to the functioning of the umt from
environmental and pollution angles,

Expert panel on telecommunications

2868. SHRIMATI BASAVARAIJES-
WARI : Wil the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the expert panel on tele-
communjcations bas recommended setting
up of five more electronic switching manu-
facturing units in the country;

(b) if so, whether the panel has sub-
mitted a comprehensive report in this
regard;

(c) if so, the main features of the
report; and

(d) by what time it suggestions are
hikely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (a)
The intcr-Ministerital Commuittee bas reco-
mmended setting up of eight additional
Manufacturing un:ts for medium and large
capacity exhanges.

(b) Yes, Sir.

(¢) Recommendations of the Commi-
ttee are given in the statement below.

(d) Acceptable suggestion could be
considered during the course of 1988-90,
8th and 9th Plan periods.

Statement

Recommendations made by the Krishnamurthy Committee

1. Government should accord high priority to telecom. sector in the national
plan for stimulating the demand and growth of all other sectors of national

economy.

2. After studying the demand pattern and likely demand estimates by 2000
AD the Committee recommended a target for 190 lakh DELS by

2000 AD,

3. Raise progressively the production capacity from 5 lakh, lines to 35 lakh
lines per year by 2000 AD to meet objectives of providing telephone on

demand by 2000 AD.
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As the plant and machinery in electronic telecommunication factory has a
useful life of 10 years only, the Committee has recommended phasing out
of current ESS technology at Mankapur and Paighat by 1997-98,

At all ITI Factories including Mankapur, Palghat, Rae Bareli and Bangalore,
the induction of fresh work-force should be stopped. Efforts should be
made to utilise the existing staff in new units after providing training for
manufacture of electronic equipments.

Introduce ESS production at Bangalore and Rae Barell to utilise existing
infrastructure.

Set up manufacturing of high grade components which have small require-
ments by glving suitable incentives and also set up adequate production
base as & national priority tor a variety of electronic components required

for Telecom. Sector,

Selection of appropriate technology for non-voice services by the middle
of 8th Plan for sectting up of maoufacturing capacity of 2 lakh lines per
year to meet an excepted demand of 8 lakh lines up to 2000 AD,

Public Sector Undertakings other than ITI Interested should be considered
only after resources of 1Tl are fully utilised insofar as ESS production is

concerned,

DOT should make efforts to control cost of switching equipments and

other 1nputs like cables, transmission equipments etc.

[Tanslation]

Increase in the rates of water supply
to industries

2869. SHRI SHANTI DHARIWAL :
Will the Minister of INDUSTRY be plea-

sed to state :

(a) whether Government had recently
made an apnouncement to increase the
rates for water supply to industr:cs;

(b) if so, whether Government bave
since fixed the rates o/ water bLeing used
by industries; and

(c) if not, the reasons therefor and
time by which these rates would be fixed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DAVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a)to (c) At thc Fourth
meeting of the Central Ganga Authonty,
the existing arrangements for charging for
supply of water to Industries were
reviewed and the nced to adopt a Water

Pricing System which would serve as an
incentive to industries to conserve water
and recycle the same for maximum re-use
stocssed.

[English])
World Baok loan in power sector

2870, SHRIMATI BASAVARAIJES-
WARI : Will the Minlster of ENERGY
be pleased to State :

(a) whetber on April 23, 1988 a high
level team of officials visited Washington
to allay Word Bank fears about investment
in power projects in the country;

(b) if so, whether the Word Bank bad
pointed out that enough loan was provided
to India for the power sector;

(c) if so, what were the other objec-
tions; and

(d) the extent to which the high level
team has been able ¢o clean their doubts ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a)to(d) A delegation
led by Secretary, Department of Power
visited Washington D. C. from 25th to 29th
April, 1988 to discuss issues conpected
with the Power Sector with senior officials
of the World Bank who were apprised of
the growing magnitude of the power pro-
gramme and the fund requirements expecs
ted to arise in the Eighth and Ninth Plan
periods. The discussions highlighted the
priority which is belng attached to
the power development programme.
Reference was, inter alia, made to the
commigsioning of an additional generating
capacity of nearly 5000 MW and achieve-
ment of a plant load factor of 56.4% 1n
respect of thermal units during the year
1987-88,

[English]

Uansold books lying with Pahlications
Division

2871. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) whether books and periodicals
worth lakhs of rupees brought out by the
Publications Division have not been sold
for years together;

(b) whether those books and periodi-
cals are lying 1o the Publications Division
and what 1s the approximate prices of
those unsold books; and

(¢) the steps taken or proposed to
dispose of those books ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H K L4 BHAGAT, : (a) and
(b) No, Sir. The sale turn over of various
titles varies according to their contents
and subjects. However, on the whole the
sale performance of the Division is satis-
factory. The approximate value of the
stock as on 31.3.1987 was Rs, 2.15 crores.
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The data in respect of the stock as on
31.3.1988 1s being compiled and the requi-
site Information will be placed on the
table of the House 1o due course.

(c) The sales promotion activities of
Publications Division is a continuous
process, Some of these measures are.

(1) insertion of advertisements in
national and regional newspa-
pers;

(2) giving reviews of publication in
national and regional papers/
Professional journals;

(3) contacting potential buyers by
the staff of publicaitons Division;

(4) organising exhibitions of books
on important gccasions;

(5) sending trade circuiars to agents
educational institutions, libraries,
State Government  agencies,
etc;

(6) hiberal discounts on the sale of
old stock of books.

Complaiots by voluatary orgamisations
against misleading advertisements
received by MRTP Commission

2872. SHRIP. R. S VENKATESAN:
Will the Minster of INDUSTRY be plea-
sed to state :

(a) whether the Monopolies and
Restrictive Trade Practices Commission
have reccived any requests from any of
the voluntary organisations agamnst the
vofair, wrong and mis’eading advertise
ments, sepecially various totleteries/sham-
poos etc. during the last three years, and
if so, the deiaiis thereof and the action
taken/proposed; and

(b) whether Government propose to
fix any time limit for the disposal of such
complaints by the MRTP Commission ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.
CHALAM) : (a) Details of such come
plaints received by the MRTP Commission
during the period from 1.1.1985 till date
are contained in the Statement below.

(b) There is no such proposal under
consideration of the Government,.
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Paper Production

2873. SHRI MOHANBHAI PATEL :
SHRI AMARSINH
RATHAWA :

Will the Minister of INDUSTRY be
pleased to state :

(8) whether the existing paper manu-
facturing units are oot in 8 position to
meet the demand and a large quantity of
paper is being imported;

(b) If so, the quantity of paper impor-
ted during the last three years, year-wise
and the amount spent;

(c) what 13 Government’s plan to
establish more paper manufacturing units
in the country in public sector to meet the
indigenous demand;

(d) the pames of private industrial
units who bad applied for issuing licence
to establish paper manufacturing units in
the country; and

(e) the action taken/proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The demand for paper
and paper board in the country, except
for certain special varieues is adequately
met by indigenous production,

(b) The quantity and value of imports
of different items covered by the broad
description “*paper and paper board and
manufactures thereof” is as follows :-

Value
(Rs crores)

Year Quantity
(in tonnes)

1985-86 66,290 95.59
1986.87 42,300 68.04
(provisional)
1987.88 34,300 78.11
(provisional)
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(c) There is no proposal at present
under consideration of Central Government
to set up any additional unit for manu.
facture of paper and paper board in the
Ceantral sector,

(d) and (¢) There are no applications
pending disposal for grant of industrial
licences for manufacture of paper and
paper board,

[Translation)
Telephone service in Patana, Bihar

2874. PROF. CHANDRA BHANU
DEVI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government are aware
that telephone setvice in Bihar particular-
ly m Patpa, Is in a totally deteriorated
condition;

(b) f so. the reasons therefor; and

(c) when this service will become
normal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT GIRIDHAR GOMANGOQ): (a)
No Sir, telephone services in Bihar
particularly in Patna are not in a totally
deteriorated condition.

(F) Does not arise.

(c) Teiephone services are generally
sat.sfaciory. However, further improve-
ment will result with replacement of 6600
old lines by 7000 lines electronic exchangs
at Patna aod of 1800 lines MAX II ex-
change at Patliputra by 3000 lines electro-
nic exchange for which work is on hand.

Telephene system in Delhi

2875. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of COMMUN]I-
CATIONS be pleased to state :

(a) whether thousands of telephones
8o out of order cven due to a smal]
downpour in Delhi;



M7 Firen tawers

(b) whether this year also 90 percent
of tetephones in Delbl have gone out of
order consequent on rains; and

(c) if so, the steps taken or belng
taken to ensure proper functioning of
telephone system in Delhi ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
No, Sir. During heavy rains some cable
faults occur which causes interruption to
telephones working in these cables. These
are due to ingress of water in the cables
damaged by other utility agencles while
digg:ng.

(b) No, Sir,

(c¢) Replacement of old and fault
prone cables, laying of underground
cables in ducts, use of jelly filled cables
and pressurisaiion of cables are some of
the steps progressively being taken to
ensure satisfactory service.

ALOUST 16, 198
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Telephone conuections fo Delhi

2876, SHRI JAI PRAKASH
AGARWAL :

SHRIMATI D, K.
BHANDARI:

Wil the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the capacity of each telephone
exchangein Delhi and the number of
persons on the waiting list in each exchan-
ge and since when; and

(b) the efforts beiog made by Govern-
ment to ensure that the people in Delhi
get telephone connections soon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
The required informations are given in the
Statements I & 1I. below.

(b) It is proposed to add about 55,000
lines during 1988-89 for which equipment
bas already been allotted. Further Ex-
pansion of 1,29 000 lines is planped for
1989-90 to clear waiting hist upto 30.9 86
by 1990.

Statement

Annexure-I

List of exchanges in MTNL Delhi as on 20.7,1988

S. No. Type of Exchange

Exchange Name Code Equipped Capacity
1 2 3 4 S
1. SPC Analog (Fetex) 1. Sena Bhawan 301 10,000 Lines
2. Idgah-1V 77/51 20,000 Lines
3. Tis Hazari-1V 291/292 20,000 Lines
4, Nebru Place-III 643/644 20,C00 Lines
5. R/Garden-III 541 10,000 Lines
6. Karol Bagh-1V 572/573 20,000 Lines
7. Kidwai Bhawan 331/332 20,000 Lines
Total 1,20,000 Lines
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1 2 3 4 5

(PRX) 1. Lodhi Read 36 3,000 Lines

IT OKI X-Bar 1dgah-ITI 73 10,000 Lines

III NEC X-Bar 1. Tis Hazari-1I 23 10,000 Lines

2. Tis Hazari-III 251/252 20,000 Lines

3. Shakti Nagar-II 711/712 20,000 Lines

4. Chankyapuri-II 60 10,000 Lines

5. Nehru Place-II 641 10,000 Lines

6. Hauz Khas-II 66 10,000 Lines

7. R/Garden-1V 53 10,000 Lines

8. Xarol Bagh-III 571 10,000 Lines

Total 1,00,000 Lines

IV LME X-Bar 1. Idgah-II 52 10,000 Lines

VvV P.C. X-Bar 1. Janpath-I 31 3,800 Lines

2. Janpath-1V 34 2,500 Lines

3. Janpath-V 35 2,600 Lines

4. Jor Bagh-II 62 6,000 L:nes

5. Okhla-I 63 7,000 Lines

6. Hauz Khas-I 65 8,000 Lines

7. Chankyapur:-I 67 8,400 Lines

8. R/Garden-II 50 6,000 Lines

9, Karol Bagh-iI 58 9,000 Lines

10. R/Garden-I 59 5,000 Lines

Total 57,500 Lines

— —p e — ——
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1 2 3 4 ‘ 5
VI E-10B (Digital) 1. Laxminagar 224/220/221 28,000 Lines
2. Shakti Nagar-II 721/722 17,400 Lines
3. Okhala-II 683/684 17,400 Lines
4, R/Garden-V 543/545 12,400 Lines
Total 75,200 Lipes
VII RLUs 1. Shahadra 228 5,000 Lines
(off E-10B Exchanges) 2. Rohini 727 2,000 Lines
3. Badli 729 1,000 Lines
4. Nehru Place 646 2,000 Lines
S, Hauz Khas 686 1,000 Lines
6. Chankyapuri 687 1,000 Lines
7. Ngjafgarh 5456 1,000 Lines
8. 1.G.I.A. 5452 500 Lines
9. Nangloi 547 2,000 Lines
10. Janakpuri 549 1,000 Lines
Total 16,500 Lines

Strowger Exchanges

VIII MAX-I (Strowger) 1. Rajpath 38 8,900 Lines
2, Jor Bagh-I 61/69 12,600 Lines
3. Delhi Gate-11 26 9,900 Lines
4. Shakti Nagar-I 74 5,100 Lines
5. Delhi Gate-1 27 9,600 Lines

6. Delbi Cantt. 39 3,600 Linee
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1 2 3 4 5
7. Japakpuri 55 3,900 Lines
Total-1 53,600 Lines
IX MAX-II (Strowger) 1. Alipur 745 200 Lines
2. Narela 747 700 Lines
Total 900 Lines

Total Equipped Capacity As on 26-07-1988

4,46,700 Lines
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LPG agencies in Delhi

2877. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) the number of LPG distribution
agencies of various oil companies and the
places where they are located in Delhi ;
and

(b) the number of the persons on the
waiting list of each company ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTTA) : (a) There were 193 LPG dis-
tributorships operating in Delhi as on
1.7.1988, The details are given in the
statement below.

(b) As on 1,8.1988, a total number of
4.326 lakh persons are on ths warting list
for LPG in Delhi as under :

(Figures in
Thousands
Indian QOil Corporation
Led. — 26800

Petroleum
Corpn. Ltd. — 68,80

Hindustan

Bharat Petroleum
Corpn. Ltd, — 95.5%0

Statement

Hindustan Petroleum Corpoiation Limited

S. No. Location

1. Netaji Nagar
2. Daryaganj
3. Laxminagar

4. Kashmere Gate

SRAVANA 25, 1910 (S4KA)
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5. East of Kailash
6. Gopinath Bazar
7. Bhogal

8. Kamala Nagar
9. Shahdara

10, Shalimarbagh
1l. Ashok Vibar
12. Gole Market

13 Rajouri Garden
14 Fast Patel Nagar Mkt.

15. Paschim Vihar

16 Shankar Road Market
17. Narela

18. Krishna Nagar

19. Karolbagh

20. Lajpat Nagar

21. Sheikh Sarai

22 Defence Colony Mkt.
23, Shakurbasti

24. Mechraulf

25. Munirka Village

26. Vikaspuri

27. Tilak Nagar

28. Jahangirpuai

29, Alaknanda, Kalkajt

30. Gandhi Nagar

Bharat Petroleam Corporation Limited
31. Greater Kailash

32. Jahangirpuri

33. Janakpuri
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33. Vivek Vihar
63. Krishna Nagar

35. East Patel Nagar Mkt.
64. Kheyala Road, Visheu Garden
36. Karol Bagh

65. Netaji Subhasbh Nainthal Bhavan,

37. Nangal Raya Delhi

38. Sukhdev Vihar (Friends Colony) 66. Dr. Ambedkar Nagar Sector 1

39. Shahdara 67. Badli

40. Bara Hindu Rao 68. Todapur

41, Najafgarb Iadl. Area 69. New Moti Nagar

42. Defence Colony Market Indian Qil Corporation Limited

43. N D M C $Shop 1/2, Delbi 70. ‘Stahadra (5 Distributorships)

44. Roshnara Road 71. Punjabi Bagh

45. Shakarpur 72. Model Towa

46. Pandav Nagar 73. ?ba';is) Jahnsi Road (6 Distributor-

47. Bhal Paramapand Colony
74. Anand Niketan
48. Rajouri Garden
. 75. Pitampura
49. Tilak Nagar
76. Green Park
50, Kamala Nagar
77. Kishap Ganj
51. Madipur
78. Kirti Nagar (2 Distributorships)
52. Mangolpuri
79. Rajouri Garden (3 Distributorships)
53. Kashmere Gate
80. Adarash Nagar Market
54, Jangpura Extension

81, East of Kailash
55. Main Lawrence Road

56. Moti Bagh 82. Munirka

57. Paschim Vibar 83. Dr. Mukherjee Nagar

58. Rohni 84, Biswas Nagar

59, Laxmibai Markht 85. Chhatarsaal Stadium (2 Distributor-
ships)

60. Lajpat Nagar

86. Greater Kailash
61. Shakurpur ‘
87. Kashmere Gate (2 Distributorships)

62. Hauz Kbas 88, Karol Bagh
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89. Alaknanda (2 Distributorships) 117. Meena Bazar, Jama Masjid
90 Darya Ganj (2 Distributorabips) 118. Mebhrauli Road
91. Vasant Vibar 119. Nanglo
92. Green Park Extension 120. Kailash Colony
93. Aram Bagh 121. Mansarover Garden
94. Mayur Vihar 122. Munirka Phase-1]
95. Kamala Nagar 123, Nirman Vihar
96. Gulabi Bagh 124.. Connaught Circus .
97. Sheikh Sarai-l 125. Sunder Nagar Market
98. South Patel Nagar Mkt. 126. Bara Hindu Rao
99. Defence Colony Flyover Mkt. 127, B, Block, Janakpuri
(2 Distributorships) )
128. Hari Nagar (2 Distributorships)
100. Lajpat Nagar-1V
129. G. T. Karnal Road, Gur Mandi
1. Janakpuri
10 anakp 130, Shakurpur
102. Ashok Vihar
131, Ballimaran, Chandni Chowk
. Naraina Vih
103 araina Vihar 132, Robri (2 Distnibutorships)
104. Krishna Nagar 133. Vasant Kunj (2 Distributorships)
105. Tilak Nagar
' age 134. South Avenue Market
106. Bhim Market )
135. Wazrpui Viiaze
107. Pusa Gate
136. Houz Rani, Saket
108. Ka'kaji Shopping Centre
137. Pandav Nagar
. ihar (2 Distribusorships
105. Paschim Vibar (2 B ps) 138. Delhi Cantt.
110, Kamia Nagar
s 139, Japakpuri DDA Market
111. Shidipura . .
140. Kalkaji (2 Distributorships)
112, Khan Market
141. Sadar Bazar, Delh i Cantt, Moti
113. Karampura Bagh*"
114, Jhee! Khuranja 142. Greater Kailash
115. Hauz Khas 143. Lawrence Road (2 Distributorships)
116, Tri Nagar

144,

R. K, Param, Sector 10
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145. Vivak Vibar (2 Distributorships)
146. Panchkuian Road

147, Asalatpur

148.. Shalimar Bagh

149. Uttam Nagar

150. Gole Market
151. Ajay Enclave

152 Vikashpuri (2 Distributorships)
153. Central Market, Saket
154. Ashok Nagar

155. Mata Sundari Road
156, Masjid Moth Village
157. West Kidwai Nagar
158. Laxmi Nagar

159. Tagore Garden

160. Yamupa Vihar

161, Pitampura Village

162. Okhla

163. Oid Robtak Road

164. Gita Colony, Site No. |
165. Palam Colony

166. Declhi Gate

167. Gita Colony, Site Neo. 2.

»This dealer has 2 shops at 2 locations.

[English]
Workiog of A.ILR. Shimla

2878. SHRI PRAKASH CHANDRA :
SHRI C. MADHAV REDDY :

will tbe Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

Written Answers 264

(a) whether a number of irregularities
have been detected in the All India Radio,
Shimla recently;

(b) if so, the dctails of tee Irregulari-
ties so detected;

{c) the details of loss as a result of
these irregularities;

(d) whether any action has been taken
against the persons found guilty; and

(e) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H. K. L. BHAGAT) : (a) to
(¢) There are established procedures
prescribed by Govt. tor examining the
various operations of every office. The
procedures relating to AIR Stations
have been laid down 1o the AIR Manpual
and other books of Govt. outlining the
rules and procedures of office administr-
ation. Stations of AIR are poriodically
inspected apnd audited in
terms of these regulations. The last audit
of AIR, Shim'a was conducted 1n 987
and the administrative inspection of AIR
was also conducted 2 years ago. Neither
the audit nor the administrative inspection
disclosed any serious irregularities result-
ing 10 any 10ss to the Government. How-
ever certain moor wregular.ties which
came to notice were looked 1nto and
suitable remedial acuon was taken,

(d) and (¢) Do not anse.

Tyre consumption

2879. SHRI SHANTI DHARIWAL:
Wil the Minister of INDUSTRY be
pleased to state :

(a) the estimated tyre consumption in
the country at present;

(b) the pumber of industrial units
engaged in the p{oduction ot tyres in the
country;

(¢) the details of the productio®
capacity of these units, vnit-wise;
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(d) whether Government bave con-
sidered to increase the production capacity
of these units; and

(e) if so, the details thereof, iIf not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The avariability of
automotive tyres for consumption io the
country during 1987-88 is est:mated as 147
lakh pos.

SRAVANA 25, 1910 (SAKA)
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(b) and (c) A kst of automotive tyre
manufacturing units in the organised sector
is given in the statement below.

(d) and (¢) Government have taken a
pumber of steps to encourage the product-
1on of automotive tyres in the country
such as inclusion of ths tyre industry' in
the list of industries included 10 Appendix
I which is open to FERA/MRTP Com-
panies, fixation of 1.5 million Nos. of
tyres psr annum as mimmum economic
scale of production and liberal facilities
for re-endorsement of capacity.

Statement

Licensed/installed capacity of Autemotive tyres

Figures-lakh nos.
(March, 1988)

1 2
1. M/s Dunlop India Ltd., Sahaganj 12.91
2.  M/s Dunlop lndia Ltd., Ambattur 6.30
3. M/s Bombay Tyre International Ltd.,, Bombay 11.00
4. M/s Ceat Tyres of Icdra Ltd., Bombay 10 10
5. M/s Ceat Tyres of India Ltd., Nas:k 10.96
6. M/s Goodyear India Ltd, Ballabhgarh 11.74
7. M/s MRF, Madras 7.50
8. M/s MRF, Goa 8.00
9. M/s MRF, Arkonam 7.50
10. M/s Prem.er Tyres Ltd., Kalamessary 6.00
11. M/s Tyre.Corpa. of India. Calcutta 5.00
12. M/s Modi Rubber Ltd,, Modipuram, UP 18.02
13. M/s UP Tyres & Tubes Ltd,, ‘Rai Bareilly 5.00
14, M/s J K. Industries Ltd., Kagkroli 10,95
15. M/s Apollo Tyres Ltd., Chabikudy 6.00
16, M/s Vikrant Tyres Ltd., Mysore 10.00
17. M/s Srichakra Tyres Ltd., Madurai 6.00
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18. M/s Stallion Tyres Ltd , Hyderabad 1.80

19. M/s Falcon Tyres Ltd., Mysore 8.00
20. Mjs Wearwell Tyre & Tubes Industries (P)

Ltd., Betul, MP 6.00

21, M/s Metro Tyres Ltd., Ludhiana 3.00

22, M/s K.T.C Tyres, Calicut 500

23. M/s Hindustan Cycles Ltd., Ludhiana 3.00

Toual : 179.78

[Translation]

Difficulties of Small and Big Industries
in Kota (Rajasthan)

2880. SHRI SHANTI DHARIWAL -
Will the Minister of INDUSTRY be

pleased to state :

(a) whether several small and big
industries an Kota in Rajasthan have been
facing various difficulties for last one
year;

(b) whether most of these industries
which come under the category of big
industries, are on the verge of closure and
several industries have already been
closed;

(c) if so, whether Goverament have
decided to look iato the matter to remove
the hurdles coming in the way of 1indust-
rial development there;

(d) if so, the detalls thereof; and |

(¢) if not, the steps taken by Govern-
ment to save these industries from being

closed down ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY(SHRI M, ARUNACH-
CBALAM): (a)to (c¢) Information is

being collected and will be Jlaid on the
Table of the House.

Import of Tyres

2881, SHRI SHANTI DHARIWAL :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Goveromeant have decided
to import tyres;

{b) If so, the number of tyres proposed
to be imported by Government;

(¢) the names of the countries from
which the tyres are to be imported and
the names of the States in which these
tyres are proposed to be supphlied;

(d) whether any difference has been
kept between the prices of imported tyres
and the prices of tyres manufactured in
the country; and

(e) fso how much and if not, the
reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (¢) Government bhave
decided to allow 1mport of certain specified
categories of bus and truck tyres under
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OGL at reduced rates of duty in order to
check the rising trend in tyre prices.
Government have not fixed apy ceiling on
the quantum of tyres or specified any
particular source for the imports It is not
possible to indicate any average price
difference between the domestic and the
wtern tional prices of tyres as they vary
C¢:pending on the type and source of
origin,

[English]
Reorientation of Doordarshan programmes
to promote population control

2882. SHRI R. M. BHOYE : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are aware of
the adverse reaction of the pcople with
regard to the inappropriate timings as well
as the presentation of various Doordar-
shan programmes intended to promote
popu'ation control; and

(b) if so, whether Government propose
to review these programmes and bring
about suitable reoricatation sc as o
ensure that they achieve the desired object
for adults avriding emtarrassment to them
in the presence ot children ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD.
CASTING (SHRI H. K. L. BHAGAT) :
(a) and (b) The studies conducted revealed
that the spots on family welfare telecast
at the prime viewing time had positive
impact on target populiation, both 1n rural
and urban areas. Some people had reacied
adversely (o the telecast of these spots at
prime viewing time as ihsy found them
not worth watching with fam:ly, But, the
number of such people was very insignific-
ant and on the whole the.e spots succee-
ded in making viewers anare of the need
to limit the r fanly size.

(Translation)

Survey work of micro-hydel projects
in Uttar Pradesh

2884, SHRI HARISH RAWAT : Wil
the Minister of ENERGY be plecased to
state

SRAVANA 25, 1910 (SAKA)
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(3) whether the survey work of Kan-
chutii, Sowla, Sipti and other micro-hydel
projects in Pithoragarh district in Uttar
Pradesh has wince been completed;

(b) if so, whan;

(c) whether the construction work of
these projects has been started; and

(d) if not, the reasons for delay and
the time by which the construction work
of these projects is likely to be started ?

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) - (a) to (d) As
the execunron of micro-hydel projects is
being handled by the State Goverpment,
Uttar P.adesh Government has been asked
to provide the required information which
will be 1aid on the Table of the House.

Land for A.LR., Pithoragarh, U.P.

2885, SHRI HARISH RAWAT : will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given on 7 March. 1988 to
Unstarred Question No. 1761 regarding
land for the All India Radio in Pithora-
garh 10 Uttar Pradesh and state :

(a) whether the local Revenue Depart-
ment bas offered to make available land
at the prevailing prices for setting up of a
Radio Station at Pithoragarh;

(b) if so, whether his Ministry has
agreed to this proposal; and

(c) if not, the reasons therefor and
the alternative steps proposed to be taken
by Government in this regard ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROADCA-
STING (SHRI H. K, L, BHAGAT) : (a)
Yes, Sir.

(b) Yes, Sir,

(¢) Does not arise.
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Construction of building for Electronic
Exchaoge at Ranikbet(U.P.)

2886. SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is a proposal to
construct the building for Electronjc Ex-
chapge at Ranikhet during 1988-89;

(b) if so, the amouat allocated for the
purpose during this year and the time by
which construction of this building is likely
to be compieted; apd

(c) if not, the reasons for delay in the
copstruction of this buiiding and the
remedial steps proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
No. Sir.

(b) Does not arise.

(¢) The project for construction of the
building will be taken’ up later as per
requifement,

Conversion of telephone exc hanges
into electroalc exchanges in
Uttar Pradesh

2887, SHRI HARISH RAWAT - Will
the Minister of COMMUNICATIONS be
pleased to state :

(8) whethar he is aware of the fact
that telephone exchanges in many big
cities of Uttar Pradesh are vzry old and
are not functioning properly;

(b) if 80, whether there is any propo-
sal to convert these exchanges into elec-
tronic exchanges; and

(c) if so, the names of these exchanges
which will be converted into electronic
exchanges during this year and the time
by which the remaining exchanges will
also be converted into electronic excha-
nges 7
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI.
CATIONS (SHRI GIRIDHAR
GOMANGO) : (4) Yes, Sir; some tele-
phone exchanges In big cities of Uttar
Pradesh are very old but their services
has been kept reasonably good by making
extra cfforts.

(b) Yes, Sir. Some exchanges will be
converted by electronic ones,

(c) Following exchanges are being
replaced by electronic exchanges during
this year :.—

(i) Strowger exchange at Ghaziabad
(1700 Lines),

(iy) Barawat (CBM) exchange 720
lines.

(iii) Gazipur (CBM) exchange 360
lines.

(wv) Khurja (CBM) exchange 960-
lines.

(v Kanpur-Mall Road-3800 lines of
old equipment.

(vi) Lucknow.

(a) Kesarbagh-4000 lines of old equip-
ment,

(b) Chowk-2000 lines.
(English)
Postal facilities in Ponnani

2888. SHRTI G. M BANATWALLA :
Wil the Minister of COMMUNICA-
TIONS be pleased to state the details of
plans, if any, for increasing the postal
facilities in the Ponnani Parliamentary
Constituency of Kerala State, during
1988-89 indicating the number and places
where new post offices and sub-post offices
would be opened ?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : There
are proposals to open 3 new branch post
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offices In the area covered by Ponnani
Lok Sabha Constituency during 1988-89,
one each at Pudiya Cadappuram, Ullanam
North and Kavancherry. There is no
proposal at present for new sub post
offices. ’

Intensification in overseas oll drilling

2889. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of PETROLEUM & NATU-
RAL GAS be pleased to state :

(a) whether Government have a pro-
sal to intensify the overseas oil drilling
programme;

(b) if so, the details of the overseas
oil drilllng works undertaken by the oil
and Natural Gas Commission during the
last three years;

(c) whether the O1l and Natural Gas
Commission has any proposal to intensify
oil drilling works in Vietnam; and

(d) the other countries where the Oil
and Natural Gas Commission propnse to
explore oil ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) ; (a) and (b) Proposals for over-
seas exploration are e¢xamined by the
Government and ONGC after taking into
account all relevant factirs incluciog the
prospectivity of the areas available for ex-
ploration and availability of reasources.
No overseas drillinog has been uondertaken
by Oil and Natural Gas Commission
during the past three years,

(c) and (d) Hydrocarbons India Limi-
ted (HIL), a wholly owned subsidiary of
Oil and Natural Gas Commission would
undertake drilling In Vietoam as a part of
fts operations under the production sharing
contract which Petrovietnam. Govern-
ment is examining & proposal for explo-
raiion of hydrocarbons in Tanzania by
HIL.
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Setting op of Solar Thermal Power
Station with Japanese aid

2890. SHRI SRIKANTHA DATTA

NARASIMHARAJA WADI-
YAR :

SHRI RADHAKANTA
DIGAL :

Wili the Minister of ENERGY be
p'eased to state :

(a) whether Government have a pro-
posal to set up a Solar Thermal Power
Statjon with Japanese aid;

(b) if so, the name ot the State where
the Solar Thermal Power Station is pro-
posed to be set up;

(c) the steps taken by Government to
clear the proposal; and

(d) whether the Tuermal Power Station
is going to be set up during 1988-89 ?

TIIE MINISTER OF ENERGY
(SHRI BASANT SATHE) : (a) to (d)
Japan has indicated the possibility of their
provid:ng financial assistance to set up a
30 MW Solar Thermal Power Plant
planned by the Department of Non-Con.
ventional Energy Sources. The proposal
has been sent (o Finance Ministry and
Plannlng Commission for consideration,

lmprovement of performarce by Coal
Compavnies mnder Central Coalfields Ltd.

2891, SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of ENERGY be pleased to
state :

(2) whether Government have launched
a srecial **‘Contact Programme'’’ to imp-
rove the overall performance in the collie-
ries under the Central Coalfields Ltd.
(C. C. L.y

(b) if so, the detalls of this contact
programme;

() the specific measures adopted by
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other coal companies to improve their
performance; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.K.
JAFFER SHARIEF) : (a) to (d) The
Central Coalfield Ltd. as well as other
Subsidiaries of Coal India Limited have
been making continuous efforts to improve
the overall performance; and critical areas
are Identified from time to time for special
attention. While there "is bpo special or
new “‘Contact Programme’* drawn up for
this purpose, actention is being focused on
improved equipment utilisation and effec-
tive dep’opment of man-power which are
expected to lead to improvement in pro-
duction and productivity,

Growth Centres in ‘No lodustry
Districts’

2892. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of INDUSTRY be pleased to state :

(a) whether Union Government have
asked all States/Union Territories to iden-
tify growth centres in each ‘no industry
district’;

(b) which States bave submitted their
reports in this regard;

(c) which are the districts and the
growth centres identified by Government
of Kerala in that State;

(d) whether any proposals for indus-
trialisation of Waynad District or Canna-
nore District n Kerala bave been put-

forth; and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
"DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (¢) Yes, Sir. 51 growth
centres identified by the States of Raja.
sthen. Orissa, Utlar Pradesh, Karnataka,
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Madhya Pradesh, Bihar, Mizoram, Maha-
rashtra, West Bengal, Tripura, Nagaland
and Arunachal Pradesh in 44 No. Indus-
try Districts have been approved for
development of Infrastructural facilities.
Waynad and Idukki are the two No Indu-
stry Districts identified in tbe State of
Kerala. Thbe State Government of Kerala
has not yet conveyed the exact names of
the growth centres proposed to be deve-
loped by them. In the meantime, Gove-
rnment have decided to set up 100 growth
centres in the backward areas of the
country over a period of 5 years. The
identification of these centres will be done
in copsultation with the State Goverpment
concerned.

During the years 1985-88 (upto May,
88) one Letter of Intent for Waynad and
4 Letters of Intent apd 3 Industrial Licence
for location of industria! units in Cabnna-
nore district have been issued.

Manufacture of Paper

2893. SHRI BALASAHFB VIKHE
PATIL : Will the Minister of INDUSTRY
be pleased to state :

(a) whether there is scarcity of forest
material for ‘the manufacture of sufficfent
paper in the country;

(b) If so, whether
measures have beep
purpose;

any alternative
adopted for this

(c¢) whether the sugar factories pro-
duce sufficient bagasse which can be used
for the manufacture of paper; and

(d) if so, what steps are being taken
to induce sugar factories to spare their
bagasse for the menufacturc of various
types of paper vis-a-vis establishment of
high pressure coal fire boiers in the sugar
factories ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.
CHALAM) : (a) Adequute avairability of
forest raw material is ore of the impor-
tant constraints faced by the Paper
Industry.
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(b) Use of non-conventional raw
materials, such as agricultural residues,
wastes and bagasse, is encouraged for
manufacture of paper and paperboard by
way of liberalising the libensing procedu-
res and by grant of fiscal concessions in
the matter of excise levies. Paper indus-
try has also been given liberal facilities for
tmport of wood pulp, chips, logs and
waste paper.

(c) Altbough substantial quantities of
bagasse 1s generated by the sugar mills,
most of it 1s utilised by the sugar mills
themselves as fuel for generation of power
and steam. The availability of surplus
bagasse for manufacture of paper is, there~
fore, limlted.

(d) In order to encourage use of baga-
sse for manufacture of paper, the follo-
wing measures have been taken :—

(i) Ciusters of sugar factories are
being given encouragement to set
up paper and/or newsprint mills
in locatioas close to the sugar
mills,

(ii) Expenditure lovolved in the insta-
Ilation of steam economy devices
on the existing boilers, coanver-
ston of existing boilers to coal
fired boilers and provision of
altogether new coal fired boilers
for obtaining release of bagasse
from the sugar. mills is treated
as a part of the capital cost of
the paper mills.

(iii) Financia! Institations give prio-
rnty in extending assistance to
such schemes in accordance with
the favourable debt equity ratio
that would be available for in-
vestments of this order.

(1v) As the sugar factories witl have to
carry stocks of coal to meet their
requirements during th= crushing
season, the cost of transporting,
financing and storing coal by
sugar factories is bujlt into the
cost of bagasse that will be supp-
lled to the paper mills.

(v) In order to offset the bigher
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costs arising out of boiler repla-
cement and the substitation of
bagasse by coal in sugar factory
boilers, excise duty expemption
has been given on paper made
with at least 759, bagasse.

(vi) The Railways give prority for
the movement of coal to sugar
factorses.

(vii) In the Budget for 1988-89, a
reduction in excise duty to the
extent of Rs, 100 per tonne I1n
the case of small paper mills and
Rs. 300 per tonne 1n the case of
medium/large miils using non-
conventional raw materals, inclu-
ding bagasse, has been announ-
ced.

Delay in taking up of work by Delhi
Electric Supply Undertaking

2894, SHRI BALASAHEB VIKHE
PATIL : Wilithe Minister of ENERGY
be p'eased to state :

(a) whether crores of rupees have
lapsed due to delay in taking up the work
by the Delht Eletric Supply Undertaking
in the last financial year ;

(b) if so, the reasons for the delay :
and

(c) the atens taken to cnsure that
such lapses do not occur 1n luture ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) According to Delhi
El'ectric Supply Undertaking against a
plan allocation of Rs. 94.02 crores for
1987-88 the expenditure incurred is about
Rs. 92.40 crores,

(b) According to DESU, the causa-
tive factors are delay in handing over of
sub-station sites by Dein Development
Authority problems in route clearance,
shifting of 400 KV sub-station site from
Karawal Nagar to Mandula and non-

supply of material by supplier,
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(¢) DESU has taken stcps towards
improved projects management,

Value addition and production of Petro-
chemical Products by BPCL  *

2895. SHRI BALASAHEB VIKHE
PATIL :
SHRIMATI JAYANTI PAT-
NAIK :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state

(a) whether the Bharat Petroleum
Corporation Limited (BPCL) has chalked
out an ambitious plan to step up value
addition in its refinery operations and
produce petrochemicals ;

(b) if so, the details thereof ;

(c) the detaiis of the cutlay proposed
by the BPCL therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (2) to (c) Bharat Petrolcum
Corporat:on Limit:d (BPCL) has an aro-
matic p'ant for the production of petro-
chemical feedstocks Beunzene and Touiene
with capacities of 98,300 TPA and 17,600
TPA respectively. The BPCL has also
proposed to set up plaats to produce
Xylenes and N Paraffins at a total cost
of about Rs. 500 crores.

Dry Process Plaats for Cement Industry
2896, SHRI BALASAHEB VIKHE

PATIL : Will the Miaister of INDUSTRY
be pleased to state :

(a) whether avy {hao-Lound  Sio-
gramme for modernisation and polution
contro! in thz cem=nt dusiry is under
coosideration of the Minisiry of Industry ;

(b) if so, whether the cement industry
is goiag to switch over to dry process
plants (0 reduce encrgy coansumption ;

and

(c) ii so, the detalls thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.-
CHALAM) : (a) to (c) A Statement is
given below.

Statement

(a) to () Modernisation of cement
industry 1> a contipuous process and
Government are taking various measures
for this purpose. The Industry is being
encouraged to take effective steps to
modernise old cement plants and aiso
instal epergy coaonservation devices and
pollution control equipments. Import of
technology and equipment is permitted
for this purpose as per the policy. A
World Bank loan of U.S. § 200 miilion
has also been arranged for conversion of
seven cement upits from wet to dry
process and for sub-sector level training/
technical assistance etc., for the cement
industry, Factories which installed new
dry process ktins by scrapping the existing
o'd wet process kilns or convert the exis-
ting 0'd wet process kilns into dry process
kilns such that the additional capacity
installed is equal to or in excess of the
capacity of the old kiln(s), are being
treated as new units tor purpose of fixing
levy quota, It is observed that units,
constituting about 10%, capacity of cement

' plants have not yet uncertaken any

effective steps for modernisation, In order
to study probiewss of such units, a Wor-
king Group has been constituted.

[Translation]
Sick Industrial Units in Punjab

2897. SHRI  BALWANT
RAMOOWALIA ;

SHRI TEJA SINGH DARDI:

SINGH

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the number of sick indus-
trial units in Punjab are Increasing;

(b) if so, whether committee to revive
these sick units have been formed;
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(c) if so. whether these commitices
have submitted their reperts tc Geverp-
ment;

(d) if so, the steps being taken in
pursuance of the reports of these commi-
ttees and the outcome of the steps taken:
and

(¢) in case the reports of these commi-
ttees have not yet been received, when
tbese reports are hikely to be received ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRJAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The Reserve Bank of
India’s data on sick uniis for the year
1984, 1985 and 1986 show that the number
of sick units in Punjab has increased.

(b) to (¢) No special commlittee for
the revival of <ick industries 1n Punjab has
been set up by the Central Government.
However. the Government have taken a
number of steps for reviva' of sck indus.
rial units. Reserve Bank o' India has
issued detailed gurdel:nes to banks to draw
up rehabiiitation packages tor the poten-
tially viable units Tre Boa'u tor Indus-
trial and Financ'al Reconstructico (BIFR)
bas also been adequately empowered to
take neccessary actron 1n this regard.

Tehri and Nathpa Zhakri Hydel
Projects

2889. SHRI BALWANT
RAMOOWALIA :

SHRI RAM DHAN :

SINGH

Will the Minister of ENERGY be
pledsed to state :

(a) whether the atiention ot Govern-
ment has been drawn to the pews item
captioned ‘Poliics in  hyde! project
decision’ appearing s the Hindustan
Times dated 19 May, 1988;

(b) if so, whether Government bave
declded to set up two new 1adependent
bodies to implement the 2400 MW Tehri
Hydro-electric project 1n Uttar Pradesh
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and 1,500 MW Nathpa Zhakri project in
H'irachal Pradech in the joint secter;

(c) if so, the factors leading to
Goveroment’s decision; and

(d) the reasons why these projects
couid not be entrusted to the National
Hydroeleciric Power Corporation
(N.H.P.C) which has considerable exper-
tise 1n the fieid ?

THE MINISTER OF STATE IN THE
DEPARTMEN1T OF POWER IN THE
MINISTRY OF ENERGY (SHRI
KALPNATH RAI): (a) Yes, Sir.

(b) Yes Sir.

(c) and (d) As ‘Water Resources’ is
a subject in the State List, consent of the
State 15 required for implementation of a
project in Central Sector (through NHPC)
or as a joint venture of the State and the
Union Govt, Untar Pradesh and Himachal
Pradesb consented to the implementation
of the Tehri and Nathpa Zbakri Hydro-
e'ectric Projects respectively as a joint
venture of the State and Central Govt.
through a separate joint venture Corpora-
tion to be set up tor the purpose,

{Engiish,

Opening of Fost asd Telegraph offices
in districts of Gujarat

2900. SHRI RANJIT SINGH

GAEKWAD :

SHRIMATI PATEL RAMABEN
RAM JIBHAI MAVANI :

Will the Minister of COMMUNICA-
TIONS be pleased 1o state :

(a) whether some Post and Telegraph
Offices have been opened o rural and
urban areas of Baroda, Rajkot, Bhava-
pagar, Junagarh, Surat and Broach dist-
ricts of Gujarat State during 1 January,
1985 to 3\ July, 1988;

(b) if so, the details thereof and the
amount spent o0a  establishment and
administration during the above period;
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(c) the plans, proposals and estima-
tes for the opening of Post and Telegraph
Offices in Gujarat during | August, 1988
to 31 December, 1990; and

(d) the latest guidelines and policy
framed for the opening of the new Post
. and Telegraph Offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (a)

(i) Number of offices
proposed to be during
the period 1.8.1988
to 31.12,1990,

(ii) Estimated cost
(Rs. Lakhs)

(d) Post Offices.
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No new post offices were opened im the
districts and during the period referred
to, Telegraph Offices have, however, been
opened.

(b) The information is furnished in
statement-I below. Amount spent on
establishment and administration is being
ascertained and will be laid on the Table
of the House,

(¢) The information is as foliows :

Post Offices Te egraph Offices

75 200

11.83* 300**

The guidelines are indicated in Statement-II below,

Telegraph Offices

The Department of Telecommunications has formulated a hexagonal policy under
which the country has been divided into haxagons of 5 km wide each and it is planned
to provide at least opne long distance public telephone/combined offices on fully

subsidized basis at the principal village in each such haxagon.

Statement-1

The details of Teiegraph Offices (Combined Offices) opened in rural and urban

areas in the districts of Gujarat State from 1/1/85 to 31/7/88 are given below :

District Telegraph Offices (Combined Offices)

Baroda 1. Varbada

Rajkot 1. ~Patidad 2, Maliyasa 3. Raiya 4. Bardaiya 5. Chibada
6. Ganod 7. Kharachiva 8. Mota Kbambhaliya 9. Piprdi
10 Khijadiya 11. Khodiya Piper 12. Moti Parbdi 13, Talagana
14. Thanagalol 15, Sardharka 16, A marnagar 17. Varjungoalia
18, Daiya 19. Moto Mandva 20, Lilpur 2]. Tarkunda 22. Kalapa
23. Gundaia Mota 24. Panch Pipla 25. Pilbdiyer 26, Dadiya

Hamirpur 27. Padasan 28. Gokha 29. Kanecsara 30. Bhadariya.

Bhavoagar Nil.

® Recurring per annum.

*s Installation cost.
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Junagadah 1, Datrapa 2. Segras 3. Matal Vania 4. Divarana 5. Vekaria
6. Jamsda 7. Baredia 8. Trakuda 9. Chibhada 10, Motiparavad

11. Kahardi 12. Morvada 13. Vankiya 14. Chidarvad 15. Bodka
16. Choki 17. Jungar 18. Bapodar 19. Sihwarita 20. Umri
21 Khandhi 22. Jira 23. Dinara 24. Jatwad.

Surat 1. Umbharat 2 Jhankhari 3. Umarpada 4. Anumala.

Broach 1. Pathar 2. Dhanturfla 3. Selodh Boad-K_odra 5. Valner
6. Tawal.

Statement-11

Liberalised guidelines for opening of Post Offices in rural
areas introduced with effect from 19.11.1987.

1. Having regard to the Seventh Plan target of 6,000 new post offices in the
rural sector. bulk of which has 10 be ach'eved during the remaining iwo Anpnual
Plans 1988.89 and 1989-90, the Postal Services Board have decided that proposals for

opening of branch post offices in rural areas will henceforth be regulated according
to the following guidelines.

(i) A group of villages constituting a single gram panchayat will be eligible
for a post office provided that (a) the aggregate population of the group
of villages 1s not less than 3000 in normal areas and 1560 in hilly, backward
and tnibal areas and (b) there i1s no other post office within the group.

(1i) The post office will cormally be opened at the headquarter wvillage of the
gram panchayat. Ifsuch a village falls within 3 kms. of an existing post
office may be opened in another suitable viliage wihin the same gram
panchayat which fulfills the distance condition.

(ni) The 3 Kms. restriction can be relaxed in hlly areas in cases where such
relaxatron 1s warranted by special circumstances.

(1v) The minimum anticipated revenue will be 33 1/39%, of the costing normal
rural aredas and 15% of the cost made in hilly, tribal and backward areas.

Classification of hilly, backward and tribal areas will be according to the follow-
ing criteria :

Hilly areas :

(i) “*Special Category States”, namely, Himachal Pradesh, Jammu & Kashmir,
Manipur, Meghalaya, Nagaland, Tripura, Sikkim, Arunachal Pradesh &
Mizoram.

(ii) Districts/Blocks/Talukas in other States or Union Territories identified by
the Planning Commisicn as hill areas for purpose of Hill Areas Develop-
ment Pregramme (HADP)
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Tribal aceas :

(i) States/Union Ternitcries which bave tribal population exceeding 50% of the
total population pamely, Arunachal Pradesh, Dadra and Nagar Haveli,
Lakhshadwecp, Nagaland, Meghalaya, and Mizoram.

(ii) Districts/Blocks/Sub Divisions/Tehsils/villages in other
Territories ident.fied Tribal Development Programme (TTDP).

States/Union

Backward Areas ;

(iii) Areas identified by the State Governmen! for implementation of the Back-
ward Area Development Programme under the Seventh Plan (Village and
Small Industries Sector).

In view of the continuing ban on creation of posts, proposals for opening

of new branch offices will be submitted by the Department of Posts to the

Ministry of Finance for grant of exemption.

3 Instructions have been issued to all Heads of Circles to consu't Hon'ble
Members of Parliament in rezard opening of new post offices and give due and urgent

consideration to proposals recommended by thum 1 the light of the aforesaid

norms.

Independent status for A I.R , Baroda
Cenire

2901, SHRI RANIJIT SINGH
GAEKWAD : Will the Mmmster of
INFORMATION AND BROADCAS-
TING be pleased to state :

ta) whether Ahmedabad Radio Station
1n Gujarat is facing problems to cover the
coltural neritage of Gujarat and the
Ceotral and the Southern regions of
Gujarat remain neglected;

(b) whether Government have recei-
ved apy representation to give indepen-
dent status to Baroda Centre of Akashvam
which s at present at priroary channel
programme broadcasung  centre  for
Abmedabad;

(c) if so, the action taken or propo-
sed 10 ipcrease 1ts tramsmission  Capacity;
and

(d) f not, the reasons thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATON AND BROADCASTING
(SHR1 H.K L. BHAGAT) : (a) The
existing 5 K.M. transmitter at Abmeda-
bad does nnt cover western parts of
Saurashtra and Kutch and parts of South
Gujarat. However, with the increase of
power of All India Radio Abmodabad to
200 KW, which is envisaged to be com-
missioned before March, 1989, coverage
to Saurashtra and Kutch will improve
and all the reman:ng parts of Gujarat will
be served.

The Seventh Plan also includes setting
up of new radio stations at Godhra, Surat
and Ahwa 1n Gujarat.

(b) No such represeotation appears
to have becun received in recent past

(c) Does not arnse.
(d) Al India Radio Baroda is already

Progremme Production Centre for All
India Radio Abmedabed and isalsoa
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Commerc'al Broadcasting Centre with All
India Radio Abmedabad as the parent
station. It utilises talent avasiable at
Baroda for different types of programmes.
Hence, there is no justification for conver-
ting All India Radio Baroda into an
independent station.

Arrears of telephone bills

2902. DR. A. K. PATEL : Wil the
Minister of COMMUNICATIONS be
pleased to refer to the reply given op 22
March, 1988 to Unstarred Question No.
4317 regarding arrears of bills and state
the arrears of telephone bills as on 31
December, 1987 towards each of the ex-
MPs, former M:nisters, ex-Governors,
and also the political parties which are
recognised by the Election Commission at
the Centre/State levels 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR]I GIRIDHAR GOMANGO) : The
information 1s being collected and will be
laid on the Table of the House.

Income from advertisements and rates
and norms for telecasting serials

2903. DR. A K. PATEL :
SHRI E. AYYAPU REDDY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the amount earned by Doordar-
shan on account of advertisements duriog
each ot the last three years and currest
year and specially from advertisements
shown Immediately before and after the
TV serial ‘Ramayana’;

(b) what are the maximum and mini-
mum rates of the advertisemepts shown on
different timings; and

(c) the norms of tclecasting a serial,
psocedure for obtainiog sanction and their
rates ?

THE MINISTER OF PARLTAMENTA-
RY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K,L, BHAGAT) ; (a) The year.
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wise figures of gross collection of revenue
on account of telecast of spot advertise-
ments aond sponsored programmes On
Doordarshan are as follows :

1985-86 Rs. 60,20 crores
1986-87 Rs. 98.32 crores
1987-88 Rs. 130 29 crores
1988-89 Rs. 54.14 crores

The gross amount earned from th:
telecast of spot advertisements alongwith
78 episodes of the serlal ‘Ramayana’ came
to Rs, 24,40 crores. In addition, a gross
amount of Rs 1 35 crores was carned as
sponsorship charge.

(b) The maximum and minimum
rates for tep-second spot adver-
tisement telecast on the National Network
are Rs. 80,000/- and Rs. 15,060/- respecti-
vely.

() Norms for telecast of a serlal are
that it should promote the basic socio-
cultural values, equal respect to all reli-
glons, rejection of violence, etc. It should
also project the rich cuitural diversity and
beip tnculcate 10 growing generations the
right kind of values outlook and stan-
dards. They shouid also provide enter-
tainment. All proposals for Sponsoder
serials are approved oy the Selection
Comm ttee concist:ng of offictal and non-
official members The rates for sponsored
serials are different and are fixed according
to the ume slots and duration of the
Programmes,

Price of LPG for domestic and comme-
rcial use

2904. DR, A. K. PATEL : Will the
Minmister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) the pricing policy for supply of
gas for domestic and commercial use;

(b) whether the price difference has
given rise to certain malpractices; and

{c) f so. the detalls of remredial mea.
surcs taken and with what resu’ts ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT): (a) Price for LPG used for
domestic use has been subsidised in order
to wean away consumers from use of
keroseng which is meant to be used by the
vulnerable sections of the society for
illumination and cooking purposes. Con-
sequently, no subsidy is being givet in
respect of use of LPG for non-domestic
or industrial purpose.

(b) aed (¢) The following steps have
been taken to prevent malpractices :

(1) Colour-banding of sylinders meant
for non-domestic use.

(2) Identification- of non.domestic
consumers.

(3) Supply of cylinders of defferent
size for non-domestic use where.
ver possible.

(4) Maintenance of separate registers
at the dealers’ level {in respect of
domestic and nop-domestic consu-
mers,

(5) Placement of separate indents
for domestic and non-domestic
cylinders by tbe dealers.

(6) Adequate number of inspections
by each field officer of non-domes-
tic customers.

() Promulgation of the Liquified
Petroleum Gas (Regulation of
Supply and Distribution) Order,
1988,

The steps taken so far have nhgwn
favourable results.

Belgian assistance for mini power station
in Karoatska

2905. SHR] V. S. KRISHNAIYER :
Will the Minister of ENERGY be pleased
to state : .

(s) whether Belgisn companies sre
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willing to collaborate in tbe field of mini
power stations of 100 MW capacity in
Kearnataka; and

(b) if so, whether Covernment propose
to take up the matter with Belgian compa-
nies to get assiistance for setting up mini
power stations in Karnataka ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP.-
NATH RAI): () No offer/proposal bas
been received relating to Belgian Govern-
ment credit or from the Government of
Karnataka in regard to collaboration in
the field of mini power stations in Karna-
taka.

(b) Does not arise.
Production of Maruti Vehicles

2906. SHR1 SOMNATH RATH :
SHRI C. K, KUPPUSWAMY :

Will the Minister of INDUSTRY be
pleased to state :

(a8) the number of vehicles produced
by the Maruti Udyog Limited in the last
three years;

(b) the number of vehic'es soid in the
country duling the atove period; and

(c) the estimated production capacity
of different categories of cars/vans expected
to be reached by the end of Seventh Plan
period ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b)
The number of vehicles produced and sold
by Maruti Udyog Ltd. in the last 3 years
is as follows :— |

Year Production Sales (excluding
(No. of exports)
vehicles)
1685-86 51,580 47,69
1986-87 80,150 82,103
1987-88 92,630 93,320
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(¢) The production of Maruti vehicles
by the end of the Seventh Plan period
(1989-t0) Is estimated to be 70,000 cars,
30,000 OMNIs and 10,000 Gypsys.

Setting up of demonatrative power plant
with foreign collaboration

2907. SHRIMATI BASAVARAJES-
WARI . Will the Mimister of ENERGY lze
pleased to state:

(a) whether an enpowered technical
group set up to study the Integrated
gasification combined cycled system has
recommended the setting up of 150 M W
demonstrative power plant with foreign
coliaboration;

(b) if so, whether the techmical group
stated that the countrics including UK,
Japan, US and West Germany bave
commercialised the technology;

(c) if so, whether Government have
accepted the recommendations made by
the techoical group; and

(d) if so, the extent to which these have
been acczpted ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.K.
JAFFER SHARIEF) : (a) The cxpert
Group constiruted to evaluate the Coal
Gasification technologies for power genera-
tion visited some countries and recomaxn-
ded setting up of an Integrated Gasification
Combined Cycle 100-120Mwe Demonstra-
tion plant based on High ash Indian coals.

(b) Several countries iocluding UK,
Japan, US and FRG bave undertaken
investigations on Integrated Gasification
Combined Cycle with a view to commerci-
alise the technology.

(c) and (d) The Group in its recomme-
ndations, inter-alia suggested selection of
coals for laboratocy scalc trils, selection
of suitabie technology based on
laboratory  tests, trials with high
ash coals at research laboratories in the
country, and evaluation of the test results
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for preparation of a
feasibility report.
accepted.

techno-economic
These have been

French assistance for coal mining projects

2908. SHRIMATI
JESWARI :

DR. KRUPASINDHU BHOI :

BASAVARA-

Will the Mipister of ENERGY be
pleased to state :

(a) whether France bas agreed for
the development of the Indian coal mining
iLdustry;

¢b) if so, whether it has agreed to
provide assistance 10 cieven coal munwmg
projects;

(c) if so, whether any agreement in
this regard has been reached; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI CX.
JAFFER SARIEF) : (a) and (b) Eleven
coal mining projects were jointly identified
in 1984-85 for possible cooperatiop befr
ween India and France to adopt the
French technology for exploiting thick coal
scams. Separate contracts are eanvisaged
for 1ndividual projects and the value of
French equipment and services is to be
covered under French financial assistance
to India.

(c) and (d) Contracts have so far been
concluded for four projects namely East
Katras (blasting gallery) of BCCL, Chora
(blasting gallery) of ECL, East Katras
(sub-level caving) of BCCL, and GDK-10
(sub-level caning of SCCL. These in-
volve an aggregate amount of FF 14121
million of French credit.

[Translation]

World Bank Assistance to Cemeat Units

2909. SHARI KALI PRASAD
PANDEY : Will the Minister of IN-
DUSTRY be plcased to state :
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(a) whether the World Bank has
agreed to give an assistance of 20 crore
dollars of change the process from wet to
dry in scvea cocicot umdds of throccuniny
and

(b) if so, the names of those cement
units and the terms and canditions agreed
upon for repayment of the proposed
World Bank assistance and in regard to
interest thereon, complete details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Wortd Bank
has approved in 1986 a loan of § 200
million for the Indian cement indusiry, Of
this, § 165 million 1s a direct 'oan to
Government of India out of which § 163.5
million are being passed on in equal pro-
portion to IDBI and ICICI, Details are
as follows :

A. Gonversion of wet to dry process
of following cement p'ants (loans
through ICICI and IDBI).

1. Associated Cement Co. Ltd.,
Madhukkarai, Tamil Nadu.

2. Associated Cement Co, Ltd.,
Shahabad, Karnataka (plus) trai-
ning and technical assistance,

3. India Cements Limited, Sankar-
nagar, Tamil Nadu.

4. Birla Jute & Industries, Satna,
Madhkya Pradesh.

5. Cement Corporation of India,
Mandhar, Madhya Psadesh,

6. K.C.P. Limited, Macherla, A.P,

7. Shree Digvijay Cement Co. Ltd.,
Sikka, Gujarat, Of the above
seven proposals, units mentioned
at SI. Nos. 5 and 7 have been
dropped and ICICI are identifying
new schemes to fully utilise the
World Bank loan,

B. $ 1.5 million of World Bank loan
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to Government of India is being
passed on to ICICI as a Grant
for conducting sectoral level
studies and technical assistance
through Cement Manufacturers
Association.

C. The Bank has also extended a
direct loan of § 35 million to
ICICI with Government of India
guarantee to finance modernisa-
tion, rehabilitation energy con-
servation, productivity improve-
mepts, environmeatal control
and balancing mecasures at exis-
ting cement plants, improvement
and development of cement mar-
keting and distribution system
and provision of technical assis-
tance to improve operation and
management.

The World Bank loan to Government
of India ($ 165 million) and ICICI (§ 35
million) carry variable rate of interest
revised every six months (7.59% per
annum currently for the period 1-7-1988
to 31-12-1988) and is repayable over a
period of 20 years, Government of India
will bear the foreign exchange risk on the
repayment of the loans.

ICICI/IDBI will onlend the proceeds
of the loan to sub-borrowers at their
standard rates on rupec loans currently
14% per annum with a repayment period
pot exceeding 13 years. Loans out of §
35 million loan to ICICI will be repayable
by the sub-borrowels within 7-10 years.

[English]
Introduction of group dialling

2910. PROF. NARAIN CHAND
PARASHAR : Will the Mionister of
COMMUNICATIONS be pleased to
stase :

(a) whether group dialling has been
introduced progressively in the country ;
-

(b) if so, the names of Secondary
Switching areas, circle-wise, in which it
has been introduced as on 1 July, 1988 ;
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(c) the pames of the areas where it

has been proposed for introduction by the
end of the current financial year and the
year 1989-90; and

(d) the likely date by which the entire
country would be covered under this
programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] GIRIDHAR GO-
MANGO): (2) Yes Sir, in 16 out of the
18 Circles.
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(b) Partially in SSAs as per detalls
given in Statement-I below.

(c) Partially in SSAs as per details
gtven in Statement-11 below.

(d) Group dialling is am interim
measure before introductfon of STD.
There 1s no specific programme 1o cover
ti ¢ whole country under the group dialling
scheme.

Statement-1

Secondary switching areas where group dialling has already becn istroduced

S. No.

Name of Circle

Name of SSAs

1 2 3

1, Andhra Pradesh Chittoor, East Godavari, Guntur, Krishaa, Ongels,
Warangal, West Godavan.*

2. Bibar Dhanbad, Bhagalpur.

3. Gujarat Junagadh.

4, Jammu & Kashmir N/A

S. Karnataka Belgaum, Chitradurga Dakshina Kanaada.

6. Kerala Trivandrum, Qulon, Pathapamthitta, Alleppey,
Kottayam, Eranakulam, Trichur, Palaghat, Calicut
and Cannanore.

7. Madhya Pradesh Dbar, Bilaspur, Chhindwara, Jabalpur, Morena,
Itarsi,

8. North East Manipur.

9, Maharashtra Ahmednagar, Goa, Kalyan, Sangli Districts.

10, Assam Dibrugarh, Siichar.
11. Haryana Rohtak.
12. Himachal Pradesh N/A,
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18.

West Bengal

899 . Waittanm. Amewers

1 2 3

13. Punjab Bhatinda, Pathankot, Ferozepur, Moga, Chaadi-
garh, Ludhiana.

14. Orissa Cuttack, Dhenkaal, Koraput, Puri, Ssmbalpur.

15. Rajasthan Alwar, Sriganganagar.

16. Tamil Nadu Chinglepet, Coimbatore, Coonoor, Cuddalore,
Karaikudai, Maduri, Nagercoil, Pondicherry,
Salem, Tanjore, Tirunelveli, Trichy, Tuticoris,
Veliore, Virudhunagar, Erode.

17. - Uttar Pradesh Ghbaziabad, Meerut, Saharanpur, Muzafarnagar,

Asansol, (Coal Beit Arca)

—\ - -
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Disruption of telephone services during rainy

season

2911. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state:

(3) whether any advance action is
taken by the Department of Telecommuni-
cations to avoid large scale disruption in
Telecommunicatiop services during the
rainy season ;

(b) if so the wature of the action
taken before the rainy season during
1988-89 and the reasons for a large number
of telephones going dead or defective in
Delbi and other urban areas in the
country in July, 1988 and the remedial
measures takep to restore satisfactory
functioning of the system ;

(c) whether any long ramge steps have
also been planned to avoid this situation ;
and

(d) if so, the details therecof and if
pot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF -COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Yes, Sir. Advance action is taken an-
pually.

(b) In general during 1988-89 also pre-
monsoon precautions like,

(1) patrolling of important routes to
see any un-noticed digging.

(ii) preventing exchange

leakage,

building

(iii) avoidiog flooding of cable cham-
ber etc. bhave been taken, How-
ever, some demages caused earlier
to the cable by other utility servi-
ces without our knowlege in spite
of all precautions cause faults
when ralny water affects the
demaged cabies,

(©) Yes Sir, long range steps have
been planned.
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(d) Steps to avoid damage to cables
bave been taken by laying important high -
capacity cables in ducts.

Meetings are held between the inter-
utility services to co-ordinate and aveid
damages to cables.

Gas pressurisation of underground
cables is done to important cables so that
the damages come to light as soon as
these are made.

Due to shortage of resources it ,is Dot
possible to take these measures to all the
cables in all the places.

Facility for women entrepreneors

2912. SHRTMATI VYJAYANTHI-
MALA BALJI : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether Government propose to
consider giving high priority for extending
facjlities Jike giving land, loan, etc, to the
women enirepreneurs ; and

(b) the number of applications
received during the last two years for
opening of small industries by women
entrepreneurs, State-wise and the number
of such applications, since disposed of
and with what result ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHR1 M. ARUNA- '
CHALAM) : (a) A number of faciliues
and incentives such as land and butidings,
concessional finance, scarce raw materials
and marksting support, eic, are provided
to small scale entreprencurs by the State
& Central Governmepts. Women entre-
preneurs are also eligible to all these
facilities.

(b) Such information 1s not collected
cebtrally.

Setting up of public sector industry in
Rapgareddy District of Audhra Pradesh
2°13. SHRI M. ‘RAGHUMA
REDDY : Wil the Minister of INDUS-
TRY be pleased to state :
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(a) whether any proposal to establish
a public sector industry in Naldonda and
Ebratimpatnam of Rangareddy district in
Andbhra Pradesh is under considzration
of Government ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) There is
no such proposal under consideration of
the Government.

(b) Does not arise.

Committee on AIR news format

2914. SHRI M, RAGHUMA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pieased to
state :

(a) whether there is any proposal
under consideration of Government to set
up & committee to suggest radical changes
in the news format 1n the All Ind:ia Radio;
and

(b)’if so, the details thereof and if not,
the reasons thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H K. L BHAGAT):
(a) and (b) [Tbe matter came up for
discussion during e mceunyg b ine
Consultative Committee held on 20th July,
1988. It was decided that a Co.nmittee
would be set up to go into the gquestion
of format and content of programmes
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broadcast by All India Radio. The
Committee shall be set up shortly.

Steps to improve AIR broadcastiog in
border an areas

2915. SHRI M. RAGHUMA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the All India Radio
reception in the border areas is npot clear
while the broadcast from neighbouring
countries could be heard ecasily and very
clearly;

(b) if so, the steps Government pro-
pose to take to improve the broadcasting
of the All India Radio in the border
areas of the coun'ry 2and to counter the
Radio stations of neighbouring countries;
and

(c) if so, the details thereof ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT) :
(a) Ther¢ have been some complaints
regarding poor reception of All India
Radio stat'ons 1n some arcas alopg border.

(b) and (¢) During the Seventh Plan,
All India Rad'o proposes to establish a
number of Radio Stations and also
upgrade th: power of Medium Wave and
Short Wave Transmitter for coverage to
Lorucl  afeda. Besiue , Suort  Wave
transmitters are also to be installed in
some border States where Short Wave
service 1s pot available. The details may
be seen 10 the statements 1 and I below,

Statement-I

List of new Radio Stations included in the “th plan (1985-90)
which will provide coverage in the border areas of the country.

S. No. State/Union Piace

Scheme
Territory
1 2 3 4 5
1. Assam Dhubri 2x3 KW FM M.P. Studios etc.
Transmitter (Local)
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1 2 3 4 5
2. Himachal Kinnaur 1 KW MW (Without studio
Pradesh Transmitter facilities)
3, Jammu & Kasbmir Kargil | 1 KW MW M.P. Studios etc,
Traosmitter
4, Jammu & Kashmir Poonch 2x3 KW FM M_.P. Studio (Local)
Transmitter
5. Jammu & Kashmir Kathua 2x3 KXW FM M_P. Studio (Local)
Transmitter
6. Manipur Chura- 2x3 KW FM M.P. Studio etc.
chandpur Transmitter (Local)
7. Pubpjab Bhatinda 2x3 KW FM M._P. Studio etc.
Transmitter Local)
8. Rajasthan Barmer 2x10 KM MW M_P, Studio etc.
Transmitter
9, Rajasthan Jaisalmer 2x5 KW FM Type I (R) Studio etc.
Transmitter
10. Tamil Nadu Tuticorln 2x100 KW MW Ty pe 1 (R) Studios eic
Transmitter
11, Tripura Kailashabar 2x3 KW FM M_.P. Studio etc.
Transmitter (Local)
12, Tripura Bolonia 2x3 KW FM M.P. Studio etc,
Transmitter {(Local)
13, Uttar Pradesh Chamoli 1 KW MW M_.P. Studio etc.
Transmitter
14. Uttar Pradesh Pauri/ 1 KW MW M_.P, Studio etc,
Srinagar Transmitter
15, Uttar Pradesh Pithorgarh 1 KWMW (Without studio
Trapsmitter facilities)
16. Uttar Pradesh Uttarkashi 1 KW MW (Without studio
Transmitter facilities)
17. West Bengal Marshi- 2x3 KW FM M.P. Studio etc.
dabad Transmitter (Local)
18. Mizoram Luoagleh 2X%3 KW FM M_.P. Studio etc.
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Statement-11

Tth plan (1985-90) schemes which will provide coverage to
border areas also

S. No. State Place Scheme | .
1 2 3 4
1. Assam Guwabhati Replacement of KW SW Transmitter

by 50 KW SW Transmitter.

2. Gujarat Ahmedabad Replacement of S0 KW MW Transmitter
by 200 KW MW Transmitter
3. Himachal Simla Replacement of 2.5 KW SW Transmitter
Pradesh by 50 KW SW Transmitter,
4, Jammu & Srinagar Replacement of 7,5 KW SW Transmitter
Kashmir by 50 KW SW Transmitter.
Jammu Upgradation of power of 50 KW MW
Transmitter to 300 KW MW
Transmitter.
Leh Provision of 10 KW SW Transmitter
5, Manipur Imphal Provision of 50 KW SW Transmitter.
6. Nagaland Kohima Upgradation of power of 2 KW SW

Transmitter to 50 KW SW,

7. Punjab Jalandhar Upgradation of power of 50 KW MW
Traosmitter to 30 KW MW,

8. Rajasthan Jaipur Provision of 50 KW SW Transmitter.
Bikaner Replacement of 10 KW MW Transmitter
to 20 KW MW Transmitter.

Suratgarh Upgradation of 20 KW MW Transmitter
to 300 KW MW Transmitter. )
9. Sikkim Gangtok Provision of 10 KW SW Transmitter
10, Uttar Lucknow Replacement of 10 KW SW Transmitter
Pradesh by 50 KW SW.

Gorakhpur Provisson of 50 KW SW Traasmitter.
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1 2 3 4
11. West Bengal Celcutta (i) Replacement of existing 10 KW SW
Transmitter by a 50 KW SW Transmitter
Replacement of 50 KW MW Transmitter
by 100 KW MW Traosmitter.
Kurseong Replacement of existing 20 KW SW
Transmitter by 50 KW SW Transmitter
12. Arunachal Passighat Upgradation of Low Power Transmitter
Pradesh by 10 KW MW Transmitter.
Tezu Upgradation of Low Power Transmitter
by 10 KW MW Transmitter.
Tawang Upgradation of low Power Transmitter
by 10 KW MW Trapnsmitter
Itanegar Provision of 50 KW SW Transmitter
Upgradation of 1 KW MW Transmitter
to 100 KW MW,
13. Meghalaya Shiliong Provision of 50 KW S ¥ Transmitter for

INES.

Telephone connections in Andhra Pradesh

2916. SHRI M. RAGHUMA
REDDY :

SHRI C. MADHAYV REDDY :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether a large number of persons
have applied for new teicphone connections
in various cities of Andhra Pradesh;

(b) if s0, the pumber of persons who
have applied for new telephone connect-
jons in all the telephone exchanges in
Andhra Pradesh during the last three
yoars, ,“l‘"i‘e;

(¢) the number of applicants on
waiting list as on 31 July, 1988 fin each
telephone exchange in that State; and

(d) whether Government propose to
chalk out any plan to clear the waijting
list for telephone connections in  Andhra
Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI GIRIDHAR GOMAN-
GO) : (a) Yes, Sir.

(b) The number of persons who have
applied for new telephone conpections in
all the exchanges in Andhra Pradesh
duriog the year 1985-86, 1986-87 & 1987-88
are 33,865, 30,548 and 32,995 respectively.

(¢) The information is being collected
and will be laid on the Table of the
House.

(d) As per the objective of the 7th
Five Year Plag, it is proposed to provide
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telephone connections on an averge to the
applicants who have been registered

(i) upto 30-9-86 in Major Telephone
District;

(ii) upto 1-4-87 in Large Size exchan-
ges (more than 2000 line capa-
city);

(iit) upto 1-4-88 in Medium Size ex-
change (between 200 & 2000 Lines
capacity); and

(iv) upto 1-4-90 in Small Size exchan-
ges (less than 200 lines capacity
by the end of the 7th Five Year
Plap 31.3.1990). The remaining
applicants will be provided with
teephone connections progressi-
vely during the 8th Five Year
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Exports by Public Sector Undertakings

2917. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of INDUS-~
TRY be pleased to state :

(a) the target set for exports by the
public sector undertakings under the
Department of Public Enterprises for
1987-88;

(b) the total exports by the underta-
kings durlng the year; and

(c) whether the actual exports have
exceeded the target ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a)to (c) A
statement is given below,

Statement

(Rs in lakhs)

Sl.  Name of the 1987-88
No. Undertaking Target Estimated
Actuals
1 2 3 4
1. ANDREW YULE 185 47 91.46
2. BHEL 35372.00 33700.00
3. BHPV 793.C0 1589.01
4. BPCL 1626 47 79513
5, BRAITHWAITE 39.53 —
6. BSCL 1997.50 732,39
7. CCIL 50 00 —_—
8. HCL 166.00 —
9, HEC 1100.00 537.00
10. BMT 3628.00 4272.00
11. ILK 1965.00 681,00
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1 2 3 4
12. JESSOP 30.40 5.69
13. LAGAN JUTE 39.35 27.45
14, MANC 1267.00 1322.00
15. MUL — 346,64
16. NBCIL — 5.18
17. NIL 10.00 —
15. PTL 1054.29 1136.66
19. R&C 338.00 521.00
2. SIL 75.00 125.97
2. TSL 35.56 621.51
22. HPF 67.50 7.19
23, HSL 74.50 76.22
24. B&R 469.95 186.00
25. BLC 200.00 159 97
26, NIDC 4031 27.62
7. EPI - 561.00

Total  53825.23 46528.09

Note : 1. Figures are provisional 2. Figures include deemed exports.

Setting up of new F.M. Radio Stations

2918, SHRI VAKKOM PURUSHOT-
HAMAN : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the details of new FM Radio
stations to be set up in the country during
the current year;

(b) the existing radio stations to be
upgraded with FM transmitters; and

{¢) the other new radio stations to be
sct up during the current year ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRIH K. L. BHAGAT) :
(a) New FM Radio Stations with 2x3
KW FM tranamitters are proposed to be
established in the country during the

current year (1988-89) at  Alwar,
Bhatinda, Mursshidabad, Raijgarh,
Kbandwa, Chindwara, Balaghat,

Beed, Betul, Patiala, Kathua, Baripada,
Shivpuri, Shahdol, Kottagudam and New
Radio Station with 2x5 KW FM trans-
mitter at Warangal .

(b) Existirg Vividh Bbharati Medium
Wive Redio Steticps will be upgraded by
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2%3 KW.FM transmitter at Nagpur and
3 KW FM transmitter at Patna, Bhopal,
Indore, Pune and Hyderabad.

(¢) The three new MW radio statious
proposed to be established during the
current year are :

(i) Agra with 10 KW MW trans-
mitter.

(ii) Jamshedpur with 1 KM MW
transmitter.

(iii) Keonjhar with 1 KW MW trans-
mitter.

Colour outdoor broadcat vans

2919. SHRI VAKKOM PURUSHO-
THAMAN : Wi}l the Minister of INFOR.-
MATION AND BROADCASTING be
pleased to state :

(a) the number of colour oudoor
broadcast vans aiready available with
Doordarshan;

(b) the deta’ls of Doordarshan
Kendras allotted thess vans, at present;

(¢) whether there is any proposal to
acquire more such colour outdoor broad-
cast vans; and

(d) if so, the pumber thereof and the
kendras to which these are proposed ro
be allotted?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAS-
TING (SHRI H. K, L. BHAGAT) : (a)
and (b) Doordarshan has, at present 10
colour O .B. Vans, which are allotted to
the following Doordarshan Kendras :—

1. Delhi
2. Bombay

3. Calcutta
4, Jalandbhar

3. Madras
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6. Bangalore
7. Hyderabad

8. Lucknow

9. Ahmedabad
10. Guwahati,

(c) and (d) Yes, Sir. Orders have been
placed by Doordarshan for 4 additional
colour O.B Vans, one zach for Door-
darshap Kendras at Jaipur, Bhopal Patna
ann Bhubaneswar.

[Translation]

Pollution in Chandrapara Thermal
Power Station in Bihar

2920. SHRI SARFARAZ AHMED:
Will the Minister of "ENERGY be pleased
to state:

(a) whether Government are aware
that the Chandrapura Thermal Power
Station in Bihar run by the Damodar
Valley Corporation is causing pollntion
on a large scale in that area; and

(b) if so, the steps being taken by
Government to check the po!lution?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) and (b) In order to
further strengthen anti-pollution measures
at their Chandrapura thermal power
station in Bihar the Damodar Valley
Corporation have in-corporated in the
renovation and modernisation programme
of the siation, a proposal to augment the
capacity of the electrostatic precipitators.
Erection work has already commenced
and it is expected to be completed on ail
the 6 unit by August, 1991.

[English)
Telecast of serial ‘AMahabharat’

2921. SHRI E. AYYAPU REDDY:
SHRI KAMAL CHAUDHRY:

SHRI V. TULSIRAM :
SHRI VAKKOM PURUSHO-
THAMAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:
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(8) when the TV serial ‘Mababharat’
is scheduled to be telecast on Door-
darshan and the period upto which all the
episodes will be telecast;

(b) whether the episodes of this
serial have been carefully screened to
avoid any criticism; and

(¢) whether the telecast of each
episode will be preceded by commercial
advertisement as has been in case of the
TV seral ‘Ramayanpa’. if so. the likely
duration for such advertisements.

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND THE MINISTER OF
INFORMATION & BROADCASTING
(SHR] H.K L BHAGAT) : (a) The date
for telecast of the sera! ‘Mahabbarat bas
not been decided. The serial has been
approved for 52 episodes.

(b) The producer has not submitted
the episodes of this serial to Ddoordarshan
except the pilot episode which is yet to
be given final approval.

(c) Yes, Sir. The duration of such
advertisements will depend upon the
number of advertisements booked by the
advertisers.

Installation of reversible-type hydro-
electric umits

2922. SHRI PRATAPRAO B.
BHOSALE : Will the Minister of
ENERGY be pleased to state :

(2) whether a reversible-type hydro-
electric unit generating power as well as
pump water has been iostalled in the
country;

(b) if so, its unique featuses with
location thereof:

(c) whether Govertment propose to
ipstall :tuch upits in other parts of the
country;

(d) if so, the details thereof; and
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(e) if not, the reasoas therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : (a) Yes, Sir.

(b) The reversible type turbine
generate electricity during peak hours and
pump back water into the reserveoir
during the off peak hour with the surplus
power available In the system. Paithan
(1X12MW) in Maharashtra is a pumped
storage scheme under operation. Rever-
sible type of units have also been installed
at Nagar Junasagar Project (7x100MW)
in Andhra Pradesh. powever, for the
present these are being used in the conve-
ntional way because of inadequate water
and lack of Tail Pool Dam,

(¢) Yes, Sir,

(d) 6 such  schemes with a total
installed capacity of 2882 MW are under
construction and 3 schemes bhave been
taken up for approval.

(¢) Does pot arlsc.

FAX machine facility

2923, SHRI PRATAPRAO B.
BHOSALE: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Mahanagar Telephone
Nigam Limited has developad FAX
machincs:

(b) if so, the details thereof;

(c) whether this facility 1s also avail-
able i ccmmunication network of the
States and Union Territories;

5

(d) if so, the criteria prescribed to
obtlaip these machines; and

(¢) the advantages of these machines?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI GIRIDHAR GOMA-
NGO) : (a) No, Sir,

(b) Does not arise,

(c) Facsimile facility on Public
Switched Telephone Network and on
point to point leased circults can be
derived throughout the country by install-
ing FAX machines.

(d) Facsimile machines conforming to
CCITT Group-lll1 recommendations and
approved by the Department of Tele-
communications can be used on the tele-
phone lines after obtaining pecessary
permission and payment of prescribed
licence fee. These machines arc to be
procured by the subscribers themselves.

(¢) A document A-4 size cao be
transmitted from one place to another
place in about a minute through this
machioe.

[Translation]

Allotment of bouses to employees of Maha-
nagar Telephone Nigam Ltd,. Delhi

2924, SHRI MANVENDRA SINGH :
Will the Minister of COMMUNI-
CATIONS be bleased to state:

(a) the type-wise gaumber of houses
proposed to be constructed for the
employces of the Mahanagar Tclephone
Nigam Ltd., Delhi and Central Telegraph
Office, New Delhi during the years 19838-
89, 1989-90 and 1990-91;

(b) the nu.mber of the employees of
both these offices who are on the waiting
list for houses at present; and

(c) the time by which all the employ-
ees will be aliotted houses?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUN.
ICATIONS (SHRI1 GIRIDHAR
GOMANGO) : (a) The following staff
quarters are proposed to be constructed
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for Department of Telecommunication
(including Central Telegraph Offiice) and
Delhi Mahanagar Telephobe Nigam at
New Delhi.

1988-89 Type I 84 nos.
Type II 84 nos.
Type I 14 nos,

1989-90 NiJ
1990-91 Type II 30 nos.
Type HI 0 nos,
Type v 124 nos.

Type A% 42 nos.

(b) Waiting list for houses MTNL
Delhi,

Type I 44 Dnos.

Tppe I 225 0o0s.
Type 11 165 nos.
Type IV 22 Los,

Type \Y 7 nos.

C.T.O New Delhi

Type I 156 Dnos.
Type I 293 Dos.

Type III 204 nos.

(c) Deponding upon the availability of
land and funds, itis proposed to
provide 20% overall satisfaction at the
ead of VIII Five Year plan,

(English)

Setting up of mizi cement plasts

2925. SHRI CHINTAMANI JENA :
will the Minister of INDUSTRY be plea-
sed to state :

(2) the number of cement plants in
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public and private sectors so far been
established, and what is the production
capacity of cach plant;

(b) the number of cement plants which
have been closed down and the reasons
therefor;

(c) whether Government have fissued
a large number of .icences for establishing
mini cement plants in the country;

(d) if so, the number thereof, State-
wise;

(e) whether it is a fact that the cement
plants in the country are responsible for
polluting the around them; apd

(f) 1f so, the datails of steps being
taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) The required information
is given in the Statement-I

(b) Among the large cement plants,
during the last 3 years, Sone valley port-
land Cement Company Lid, Japla. in
Bibar, has been closed since September
1985. Other Cements plants like Dwarika
Cement Works and Jalpur Udvog Ltd.
have been closing gown and resuming
operations. Jaipur Udyog Ltd. 1s. however,
closed since 1st July, 1988. The cement
factory of Rohtas Industries Ltd. and
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Sewree cement plant of Sbree Digvijay
Cement Company Limited have been lying
closed for more than 3 years. These plants
have been closed mostly on eccount of
internal financial and management prob-
lems.

(c) and (d) The required information
in respect of industrial licenses issued is
given in the Stetementi-Il below. Besides
them, there are a number of units having
DGTD registration.

(e) and (f) Cements industry had been
included in the list of 20 high polluting
industries in respect of which a letter of
intent I8 converted into Industrial Licence
only after certain specified conditions
regarding envirommental polution control
are fulfilled, These include confirmation
from the concerned State Government
regarding suitability of the site of the
project, certificate from the cobncerned
State pollution Control Board regarding
adeguacy and appropniateness of the pollu-
tion conirol egquipments installed or pro-
posed to be insialled by the concerned
updertaking and a commitment by the
entrepreneur both to the State Govern-
ment and the Gentral Government rega-
ding installation of appropriate equipments
to prevent and control pollution. Import
of pollution control equipments which are
not indigenous’y avaiiable is also permitted
Iiberally, The industry is conscious of the
need for controlling dust emission coming
out af cement plants and they have been
setting up sultable equipments such as
electrostatic  precipitators (ESPs), beg
filters, cyclones, etc,

Statement-1

Detaiis of lurge cement plants estabizhed

S1. No. Name of the cement plant Annual installed capacity
as on 10.8.88 (In lakh
tonoes)

1 2 3

Public Scctor

1. Cement Corporation of India
4.00

1. Adilabad (Andbra Pradesh)



829" Written Answers SRAVANA 23, 1910 (SAKA)  Written Answers 330
1 2 3
2. Akaltara (Madya Pradesh) 4,00
3. Bokajan (Assam) 2.00
4, Charkhi-Dadri (Haryana) 1.72
5. Kurkunta (Karnataka) 2.00
6. Mandhar (Madhya Pradesh) 3.80
7. Neemuh (Madhya Pradesh) 4.00
8. Rajban (Himacbal Pradesh) 2.00
9, Tandur (Andhra Pradesh) 10.00
10. Yerragunotia (Andhra Pradesh) 4.00
11. Other than Cement Corporation of lTadia
1. Tamilnadu Cement Corpn, Alangulam 4.00 (T N.)
2. Tamilnadu Cement Corpn. Ariyalur 5.00 (T.N.)
3. Hira Cement Works Baragarh (Orissa) 5.65
4. Bhadravati
Visveswaraya Iron & Steel Works, 1.00
(Cement factory), Bhadravati, Karpataka.
5. U.P. State ‘Ccmenl Corporation, Chunar 16_80
6. U.P. State Cement Corpn., Churk 4.75
7. U.P. State Cement Corpn,, Dalla 4.32
8. J & K Cement Ltd., Khrew 2.00
9, Mawmluch-Cherra Cement Co. Ltd.,
Mawmlub-Cherra. 2.34
10. Malabar Cement Co. Palghat (Kerala) 4.20

Private Sector

L.
1.

Asséélated Cement Companies Ltd.

Bhupendra (Haryana) 4,06
Chaibasa (Bihar) 7.82
Chanda (Mabarashtra) 5.60

Gagal (H.P.) 3.60
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1 2 3

5. Jamul (Madhya Pradesh) 15 80
6. Kbhalari (Bihar) 1.09
7. Kistna (Andhra Pradesh) 2)4
8, Kymore (Madhya Pradesh) 7.82
9. Lakbari (Rajasthan) 3.22
10. Maudukkarai (Tamil Nadu) an
11. Manchanal (A.P.) 3.35
12. Porbandar (Gujarat) 2.00
13, Sindri (Bibar) 3.05
14. Shahabad (Karnataka) 5.45
15. Wadi (Karnataka) 16.00

II. Other Than A C.C.

1, Shree Digvijay Cement Co, (Ahmedabad) Gujarat 1.00
2. Mysore Cement Ltd., Ammasandara (Karnataka) 5.70
3. Bagalkot Udyog Ltd Bagalkot (Karnataka) 3.30
4. Kalayanpur Cement Works, Banjari (Bibar) 4.30
5. Shree Cement Ltd., Beawar (Rajasthan) 6.00
6. Birla Cement Works, Chittorgarh, Rajasthan 9.00
7. Coromandel Fertilizers Ltd., Chilamkurouddapah, AP. 1060
8. Dalmia Cement (Bibar) Ltd. Dalmiapuram (TN) 5.25
9. Diamond Cements Ltd., Damoh (M.P) 5.25
10, Durgapur Cement Works, Durgapur (West Bengal) 6.00
11. Gujarat Ambuja Cements Ltd., Ambuja Nagar, Gujarat. 7.00
12. Sonme Valley Co. Ltd, Japla (Bibar) closed. 2.54
13. Jaypee Rewa Cement, Rewa (M P)) 10.00
14. Madras Cemets Ltd., Jayanthipuram (A.P.) 7.50
15, Chettinad Cement Corpn. Karur (T.N) 400

16. Kesoram Cements Works, (Ramagunda) (A.P) 9.00
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1 2 3
17. Lakshmi Cement Ltd., Banas, Rajasthan 5-00
18. Larsen & Toubro Ltd., Awarpur, (Maharashtra) 22.18
19. X.C.P. Ltd., Macherla (A.P) 2.54
20 Narmada Cements Ltd., Magdalla, (Guiarat) 6.67
21. Maglsm Cements Ltd , Morak, Rajasthan 4..00
22. Maibar Cement Works, Maihar (M.P) 8.00
23. Manikgarh Cement Works. Mandikarh (Maharashtra) 10.00
24. Modi Cements Ltd., Raiour, (M.P.} . 12.00
25. Andbra Cement Co. Ltd., Nadikudi, (A.P.) 5.00
26. J.K. Cements Works, Nimbahera, (Rajasthan) 11,40
27. Orient Cements Ltd., Adilabad (A.P.) 450
28. Panyam Cement & Mineral Industries Ltd.,
Buggnapalli, (A.P) 5.3)
29. Priyadarshini Cements Ltd., Ramapuram (A.P.) 6.00
30, Rajashree Cements Ltd., Gulbarga (Karnataka) 5.40
31, Raas: Cements Ltd., Nalgonda (A.P.) 11.00
32, Orissa Cements Ltd., Rajgangpur (Orissa) 5.25
33. Saurashtra Cement & Chemical Industries Ltd.,
Rapavav, Gujarat. 8 63
34. Narmada Cement Co. Ltd., Ratpagiri (Maharashtra) 3.33
35. Raymond Cement Works, Bilaspur (M_P.) 12.00
36. Rohtas Industri‘es Rohtas Ltd, (Bibar) 6.20
(factory closed due to internal financial problem)
37. India Cement Ltd., Sapkaridrug (Tamilpadu) 6 00
38. Indisa Cement Ltd. Sankarnagar (Tamilnedu) 213
39. Jaipur Udyog Ltd., Sawaimadhopur, Rajasthan 10.00
40. Satna Cement Works & Birla Vikas Cement Works,
Satna, Madhya Prapesh.! 13.81
41. Shree Digvijay Cement Co. Ltd., Sikka, Gujarat 12,25
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42. Shriram Fertilizers Ltd., Kota (Rajasthan) 2.00
43, Texmaoo Ltd,, Yerraguntla, Andhra Pradesh 5.00
44, Century Cement Tilda, Madhya Pradesh 8.00
45. Madras Cement Ltd., Tulukapatti, Tamilnadu 5.25
46. Udaipur Cement Works, Udaipur, Rajasthan 6.00
47, Vikram Cement (Grasiem Industries). Mandsaur, M.P, 10.00
48 Andhra Cement Co. Ltd., Vijayawada, Andhra Pradesh. 2 40
49 Andhra Cement Co. Ltd., Visakhapatnam (A P.) 500
50. Shree Vishou Cement Ltd., Nalgonda, Andhra Pradesh 5.00
51. Vasavadatta Cement Ltd., Gulbarga, Karnataka. 5.00
52. Cement Corpn, of Gujarat Veraral (Gujarat) 10.00
53. Dwarka Cement Works, Dwarka (Gujarat) 2.77
54, Menor Investment Ltd , Sevalia, Gujarat. 2.15

Statement-II

Statement showing number of Industrial Licences issued for setting up of

mrni cement plants (as in Janaary, 1988)

States/Union Territory

No. of Industrial
Licences issued

1 2
Andhira Pradash 11
Arunachal Pradesh -
Assam 1
Bihar —
Gujarat 8

Himachal Pradesh

J.

&K,
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1 2
Karnataka 9
Md#8hys Pradesh 5
Méheraslitra 1
Meghtlaya —
Orissa -
Rajasthan 4
Tamit Nada -
Uttar Pradesh 1
Pondicherry —_

Total : 40

Target of Coal Production

2927. SHRI BHADRESWAR TANTI ;
Will the Minister of ENERGY be pleased
to state :

(a) the target of coal production in
the Seventh Five Year Plan period;

() whether the target has been fully
achioved;

(c) if not, the reasons thercfor;

(d) the target for the eight Five
Yeoar Plan period; and

(¢) the gap betwcen the demand and
supply ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFER SHARIEF) : (a) According to
mid serm appraisal done by the Planning
Commission the target of coal production
for thé terminal year of Seventh Five Year
Plap is 212 million tonnes,

(b) Target and Actual Coal production
during first three years of Seventh Plan
are indicated below :

Coal Production (in million tonnes)

Year Target Actual Production
1985-86 154 50 154.20
1986-87  166.86 165.79
1987-88  183.50 179.75

(c) The shortfall in production parti-
cularly in 1987-88 was due to fow product-
ion oo account of strikes in Singareni
Collieries Company Ltd.

(d) and (e) The demand and produoct.
ion targets for the Eighth Five Year Plan
are yet to be finalised,
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Setting uwp of Thermal and Hydel
Prejects

2928, SHRI BHADRESWAR TANTI :
Will the Minister of ENERGY be pleased
to state :

(a) whether any proposals for seiting
up thermal or hydel projects for gemerat-
ing power are pending with Government
for clearance;

(b) if s0, the names of the States and
the proposed location of the projects;

(¢) whether Government have granted
cleatance to any thermal or hydsl projects
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in 15987-88; and
(d) if so, the detalls thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF BNERGY (SHRI
KALPNATH RAI) : (a) Yes, Sir.

(b) The information is being collected
and will be Jaid on the Table of the
House.

(c) and (d) Yes, Sir, The details are
given in the statement below.

Statement

Details of Thermal and Hydro-electric Power Projects approved during 1987-88

State/Name of Project

1. STATE SECTOR
Awdhra Pradesh

1. Qns Turbine at Narsapur Razole (T) .

2. Rayalaseema (Muddanur) (T)

Assam

3. Wasie Heat Ulillsation plant
at Lakwa Gas Turbine (T)

Bibkar

4. Chandil Dam Left Bank Casal (H)

5. Tenu Bokaro Link Canal (H)

Gujarat
6. Gandbinagar Extn. 4tb unit (T)

7. Panam Canal Bed Power House (H)
8. Dharoi Right Bank Power House (H2)

9. Damsn Ganga Right Bank
Power House (H)

Capacity Estimated Cost
(MW) (Rs. Crores)
2 3
99 94.25
420 503.71
22 20.52
8 12.96
1 2.76
210 163.89
2 3.33
2 3.70
1 2,36
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10. Dharol RBC Bed Power Houss (H) 0.6 1.28
11. Sikka Extn, Unit-2 (T) 120 102.70
Himachal Pradesh
12. Augmentation of Sanjay Vidyut —_ 9.64
Pariyojane (H)
13. Ganwi (H) 2.5 28.32
Jammu & Kashmir
14. Gas Turbine at Pampore 75 46.60
(Sminagar) (T)
Karasataka
15. Sharavathy Tail Race (M) 240 160.59
16. Raichur 4th Unit (T) 210 225.10
Madhya Pradesh
17. Tawa Left Bank Canal (H) 12 13.86
18. Bhimgarh (H) 24 343
Mabarashtra
19. Tarwamoedhe Mini Hydel 0.2 0.38
20. Surya Right Bank Canal Drop (H) 1.75 1.90
21. Sccond Waste Heat Recovery 120 75.53
Plant at Uran (T)
Maaolpear
22. Maklang (H) 0.8 2.24
Mizoram
23. Tuisumpui Micro Hydel 0.45 1.13
24, Tulpui Micro Hydel 0.5 1.28
Orissa
25. Ib Valley (T) 840 887.99
Rajasthas
1.64 3.54

26, 6 Schemes of Mini/Micro Mydel
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Uttar Pradesh

27. Srinagar (H) 330 372.32
Andamas & Nicobar Islands

28. Augmentation of D. G. Capacity (T) 12.5 18.61
If. CENTRAL SECTOR

Assam

29, Kathalguri Combined Cycle 280 504 55

Plant (T)

30 Ranganadi (H) 405 360.12
II1. PRIVATE SECTOR
Gujarat

31. Sabarmati Replacement Ubit (T) 110 127,00

(Abmedabad Electricity Co. Ltd,)

Location of Oil and Gas in Assam

2929. SHRI BHADRESWAR TANTI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

() whetber some arcas in Assam have
been sclected by the Oil and Natural Gas
Commission/Oj! India Ltd. for locating
oil and gas there; and

(b) if so, the district-wise details
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) : Yes, Sir.

(b) ONGC has identified locatiops for
drilliog in various districts of Assam as
detailed below :

——

Name of Dfstrict No. of Locations

Sibsagar 81
Jorbat 5
Golaghat 8
Lakbimpur 2
Cachar 20
Karimganj 6
Total 122

—— e

OIL bas selected a number of areas In
the districts of Sibsagar, Dibrugark aad
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Lakhimpur to identify drillable locations
for oil/gas explorgtion in Asspm.

Long distance Public Telephones in
Assam

2930. SHRI BHADRESWAR TANTI :
Will the Minister of COMMUNICATIONS
be pleased to state :

\

(a) whether there is any proposal to
add some more direct exchange Lines and
long distance public telephones in the
Seventh Plan; and

(b) If 80, the details thereof, particul-
arly in Assam State ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
and (b) Yes, Sir. In the 7th Pian, target of
16 lakhs Direct Exchange Lines (DELs)and
10,000 Long Distance Public Telephones
(LDPTsg) has been provided. During the
first 3-years (1935-88) of the Plan, 9.04
lakhs DELs and 5085 LDPTs have been
achieved.

The target for the State of Assam in
the 7th Plan is 12, 00 DELs and 300 LD-
PTs, out of which during the first 3 years
of the Plao (1985-88) 6057 DELs and 232
LDPTs have been provided.

[Translation)

Gas Based {Power Station in
Uttar Pradesh

2931, SHRI RAJ KUMAR RAI : will
the Minister of ENERGY be pleased to
state :

(a) whether there is any proposal to
set up gas based power statlons in Uttar
Pradesh;

(b) if so, the pmames of the places
where these power stations will be set
up,

(c) whether Government propose to
sot up gas based power stations in Azam.
Sarh, Ballia and Ghazipur districts of
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Uttar Pradesh;

(d) if so, by what time; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAl): (a)acd (b) A Combined
Cycle gas-based Power Piant. of
600 MW capacity at Auraiya (District
Etawah) in Uttar Pradesh is under imple-
mentation by the National Thermal Power
Corporation (NTPC) in the Central Sector,
It is proposed to set up a Combined
Cycle gas-baged thermal power station of
the NTPC at Dadri in Ghaziabad district.

(c) to (e) No proposal (o set up gas-
based power stations 1o the Azamgarh,
Ballia and Ghazipur districts has been re-
ceived by the Central Electricity Authority
from the Government of Uttar Pradesh.

Setting ap of Hydel Projects in
Uttar Pradesh during Eighbth
Five Year Plan

2932. SHRI RAJ KUMAR RAI : will
the Minister of ENERGY be pieased to
state :

(a) the names of the places in Uttar
Pradesh where hydel projects are proposed
to be sct up during the Eighth Five Year
Plan;

{b) th: amount of expenditure to be
incurred on each project; and

(c) ths time by which these projects
are hikely to be completed ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER IN
THE MINISTRY OF ENERGY (SHRI
KALPNATH RAI) : (a) to (b) The names
of the places in Uttar Pradesh where hy-
del projects are proposed to be set up for
yielding benefits during the 8th Plan per-
iod with their estimated cost and commiss-
ioning schedule are :—
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Si. Name of the Location Cost Commlssioning
No. Project (Rs. lakhs) schedule
1. Lakhwar Vyasi Dehra Dun 42499 1992.95
2. Srinagar Pauri- 37232 1994.95
Garhwal
3. Khara Dehradun/ 16200 1990-91
Saharanpur
4, Rajghat Lalitpur/Guaa 3747 1991-92
5. Sobla Pitboragarh 733 1993-94
[English] should be given excise concession

Concessions for Modernisation and
Expaasios of Paper Mills

2933. SHRI YASHWANTRAO
GADAKH PATIL : Wiil the Minister of
INDUSTRY be pleased to state :

(a) whether the All India Small Puper
Mills Association has demanded concess-
ions for modernisation and expansion;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.
CHALAM) : (a) and (b) The All India
Small Paper Mills Association have
requested for the following concessions :-

(i) The existing differencial in excise
duty betweeos small paper mills
and large paper mills
should be mainteined and the
former allowed 8 minimum
period of three years to generate
internal resources for growth and
expansion,

(il) New smali paper mills based on
non-conveatiopal raw materials

on the lines applicable to bpew
integrated pulp and paper mills.

(1ii) Import of paper machinery,
components and parts therecof
should be exempted from auxili-
‘ary custom duties to enable the
industry to modernise aad up-
grade technology.

(iv) Government and financial institu-
tions should allow soit loans for
small mills for their expansion or
modernisation,

(c) Various reliefs and concessions
have been extended in recent years to
enable the paper industry in geperal and
small units in particular to grow and
improve its capacity utilisation and finan-
cial viability. In the Budget for 1988-89,
a further reduction of Rs. 100 per tonne
in excise duty applicable to small paper
mills has also been announced. Financial
Institutions are already providing assista-
nce for modernisation at concessional rate
of interest. A flexible approach is adopted
by the Institutions with regard to the
promoters’ contribution and debt equity
ratio based on merits of each case.
Rehabilitation assistance is also extended
by the Institutions to sick units, which
includes re-scheduling of term loans,
reduction in working capital margin and
ioterest rates.



349  Written Answers

Posting of Government officers to public
sector andertakiege

2934, SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is proposed to discont-
inue the transfer of Government officers
on deputation to the public sector under-
takings; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAOQO): (a) and (b)
In March, 1985 the Government issued
instructions banning deputation of Gover-
nment officers to public enterprises.
According to these orders, Goverpment
officers cannot go on deputation to pubiic
undertakings except the cases which were
specially exempted by Government from
the purview of the Rule of immediate
absorption.

Time for agricultural program mes on
Doordarshan

2935. SHRI V. SOBHANADREES-
WARA RAO : Wil the Minister of
INFORMATION AND BROADCAST-
ING be pleased to sia‘e .

(a) whether Goveroment propose to
increase the time allocated to agricultural
programmes on Doordarshan for the
benefit of farmers to achieve higher
agricultural produ.tion, particularly in the
production of oilseeds and pulses; and

(b) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT):
(2) and (b) All Doordarshan Kendras
including INSAT Kendras are regularly
telecasting agricuitural programmes in the
language of the area. Tkere 1s no proposal
to increase the telecast time of such
progismmes at present as the present
arrangement Is considered adequate.
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Criteria for new pablic call offices in
roral areas

2936. SHRI V. SOBHANADREES.
WARA RAO : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) the criteria followed for sanction- °
ing new public call office in rural area;

(b) whether Government propose to
relax the rule relating to minimum
population of the village from present
level of 5000 to 3000 to benefit more
villages which do not have telephone
facility right now:

(c) if so, the action taken in this
regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
The Department has formujated 'a hexago-
pal policy under which country bhas been
devided into hexagons of 5 km. sides each
and 1t 1s planned to provide at least one
Long Distance public telephone on fully
subsidised basis at the Pripcipal village in
each such hexagon.

(b) No. Sir, there is no such proposal.
(c) Does not arise,

(d) Due to limited resources, the first
priority has been given to provision of
telecom facilities in ‘“No Telephone’
hexagons. The question of provision of
this facility to other villages will be con-
sldered later. .

Setting up of *“Salt Mode!l and Research
Station’ in Andhra Pradesh

2937. SHR! V. SOBHANADREES-
WARA RAO: Will the Mimster of
INDUSTRY be pleased to state :

(a) whether Government propose to
set up a *Salt Model and Research
Station"’ in the coastal Andhra Pradesh;
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(¥) if so, the salient features therecof
indicating the estimated cost and the
location of the Project; and

(c) the likely date by which the Salt
Model and Research Sfation will be
established ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) No, Sir.

(b) and (c) Do not arise.

’ Downgradation of post offices in Andhra
Pradesh

2938, SHRI V. SOBHANADREES-
WARA RAO: Will the Mibister of
COMMUNICATIONS be pleased to
state :

(a) the total number of post offices of
different categories such as head post
offices, sub post offices; ED post offices
and branch post offices etc , district wise,
in Apdiira Pradesh as on 1-1-1985 and the
number of those which were downgraded
as on 1-1-87; and

(b) the reasons for downgradation of
these post offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO) : (a)
and (b) The information is being collected
and will be lJaid on the Table of the
House.

Sapply of defective maekisery by BHEL
to Upper Kolab Power Project Orissa

2939. SHRI SRIBALLAV PANIGR-
AHI : Will the Minister of ENERGY be
pleased to state :

(a) whbether owing to defects in the
machinery suPplied by the Bharat Heavy
Electricals Limited (BHEL) to the Upper
Kolab Power Project in Orissa, the power
house has become defurct only a week
sftar its commissioning;
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(b) if so the details of defects and the
actjon taken to remedy the situation;

{€) the loss caused as a result there-
of;

(d) whether responsibility has been
fixed for these lapses and if so, the action
taken against the dolinquents; and

(e) if not, the roasons therefor ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAD: (a) to (¢c) For the Upper
Kolab Hydroelectric Project two machines
bhave bean supplied by BHEL. After
running for about a month, the units had
to be stopped for replacement of brake
tracks, resulting in loss of power generat-
ion. After recommissioning, while Unit 2
has been currently in  service, vibrations
were noticed in Unit 1. This unit has been
stopped again and is being attended to.
It is expected to be put back into service
shortly.

(d) and (¢) BHEL have deputed a
team of experts to investigate the causes,

National Grid Authorityjon power

2940. SHRI K. RAMACHANDRA
REDDY : Will the Miaister of ENERGY
be pleased to state ;

(a) whether Union Goverament are
contemplaring to sst up a National Grid
Authority on power;

(b) whether Union Goverament con-
sider such an organisation necessary at
the national level for better management
of the power grid and for coordinating
the functioning of the different regional
grids as a composite national power net-
work; and

(c) if 5o, the time by which such an
authority 18 likely to be formed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) to (c) With the con-
tioved sugmeptiop and strepgthening oOf
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the Inter-State and Inter-Regloonal traos-
mission lines for th: development of a
National Power Grid, the possibility of
ultimately having to create a separate
organisation at the National Ilevel to
operate the National Power Grid canpot
be ruled out. The matter, however,
requires an in-d=pth analysis in consulta-
tion with the various concerned agenciés,
of its various pros and cons, its likeiy
impact on power tariffs, etc, While this
process has been initiated, it is not possible
to indicate at this sta:e, the time by when
such an organisation, if at all, is likely to

be formed.

Postal facility in gram panchayats

2941, SHRI K. RAMACHANDRA
REDDY :

DR. KRUPASINDHU BHOI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have taken
up a massive programme of providing
postal facilities in every gram paochayat
in the couatry in the next two years;

(b) the total number of gram pancha-
yats in the country and how many gram
panchayats are yet to be provided with
postal facilities;

(c) the cost of this massive progra-

mme; and

(d) the number of villages pa-chayats
likely to be qpvered unde: this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
Government desires to undertake such a
programme subject to availability of
resourccs,

(b) According to 1oformation available
with the Department, there are in all
1,78,553 gram panchayats (or similar
Village-level lostitutions) cut of which
post offices are functioning in 1,066,475
gram panchayats, the remaining 72,078
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being served by post offices situated in
adjolning areas.

(c) The programme, when implemen-
ted on a full scale, is estimated to involve
a recuring expenditure of about Rs. 15
crores per annum.

(d) At present, the scheme is being
instroduced on an experimental basis in
2 selected districts in each State.

Lioking of villages with National
Telephone Network

2942. SHRI MURLIDHAR MANE :
Will the Minister of COMMUNICATIONS
be p'eased to state :

(a) the number of villages in the cou-
ntry linked to the "National Te'ephone
Network till 30 Jun= 19&8;

(b) how many more villages are expec-
ted to be Iinked during the current
Plap;

(c) the estimated average cost in
rupees and foreign exchange for connect-
ing each village. including cost of copper
cables to be provided; and

(d) what techaoical options are avai-
lable to Government in order to minimise
the cost ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
About 37.000 villages bave been linked to
the National Telephone Network.

(b) 5476 more villages are expected to
be linked during the remaining two years
of the current Plan.

(c) Average cost of providing a Long
Distance Public Telephone in a village
works out to about Rs. 1.5 lakhs,

(d) Technica! options under considera-
tion for minimising the costs are:—

(i) Line Sharing System,
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(ii) Rural Cordless telephone,
(iii) Radio Sharing System, and
(w) Single Channel VHF System.

Setting up of Research Institute in Assam

2943. SHRI MURLIDHAR MANE :
Will the Mumster of PETROLEUM &
NATURAL GAS be pleased to state :

(8) whether an institute is being set up
at Jorbat in Assam to undertake research
in emerg'pg technologies in Petroleum
bic-teck nology and geotectonics; which
could be applied to petroleum exp'oraticn
,d exploitation in North Eastern States;

(b) if so, the details thereof; and

(c) the time by which this institute is
likely to start funtioning ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) Yes, S'r.

(b) asd (c) The project report and
action plan are being finalised by Oil snd
Natural Gas Cormmission.

Manufacture of Sports Goods

2944, SHRI T. BASHEER : Will the
Mipister of INDUSTRY be p'eased to
state :

. (8) whether Government have taken
any steps to encourage the manufacture of
quality spcrts goods in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The steps taken
by Government of India to encourage
mapufacture of quality sports goods in
the country are as under .

1., The following raw material which
have lot of a bearng on the quality of
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finished sports goods have been permitted
for duty free import under the open gene-
ral licensing scheme for actual users,

(a) Willow clefts for use In cricket
bats.

(b) Duck/goose feather for wuse in

shuttle cocks.

(c) Bottom cork for wuse in shuttle
cocks

(d) Nylon Gut for use in Badminton,
Lawn Tennis rackets etc.

(e) Cane for use in Cricket Bat,
Hockey Sticks etc. erc,

(f) Asb wood and beech wood for
Hockey sticks etc.,

2. PU leather bas been permitied for
duty free import under OGIl. for export
purposes only.

3. 28 capital goods have teen put
under OGL for import by actual users in
the import policy announced 1n April” 88.
The provision for concessional import
cuty is also aveilable to actuval users impo-
rting the above mentioned machines.

4. A Process-cum-Product Devdlop-
ment Centre for Sports Goods & Lewsure
Time Equipment is currently being set up
at Meerut with active assistance from
UNDP and the Govt. of Uttar Pradesh
with & view to improving 1 quality of
the sports goods manufaciured in the
country through quality control and
standarJisation to meet the national and
international standaids to make the indus-
try more competitive and acceptable in
the national and internationa! markets,

5. The export Promotion Courcil for
sports goods with the help of NPC and
1LO organised Produciion Maragement
Workshpos in July, 1987 and Juy 1988
with a view to improv ng productivity and
quality of sports goods manufactured in
the country,
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Allotment of fudustrial plots at
Patparganj, Delbi

2945. SHRI S. B. SIDNAL : Will the
Migister of INDUSTRY be pleased 0
state

(a) whether the Delhi Administration
bad received lots of applications for indu-
strial plots at Patpargan), Deihi;

(b) if so, the details showing the num-
ber o1 plots for sale, total app:cations
received and the rate of plots for sale;

(c) whether apy criteria  for allotment
of these plots has been fixed;

(d) if so, to what extent Government
has benefited; and

(e) the hikely date by which the allot-
ment of the these plots be made ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) about 500 plots are proposed to
be allotted on lease basis at a premium of
Rs. 500/- per Sq. Mtr. About 26,000 appli-
cations bave been received.

(c) to (e) Allotment will be made as
soop as thc criteria tor aliotment arc
finalised and the apphications are proce-
ssed.

Shortage of power in sorthern sector

2946 SHRI S. B, SIDNAL:
SHRI G. S, BASAVARAJU :

Will the Minister of ENERGY be
pleased to state -

(a) the percentays of power shortage
that the northern region will suffer by the
end of the Seventh Five Year Plaan;

(b) the total demand and availability
of power by that time;
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(c) the areas where the power shortage
will be more acute;

(d) the power position of the Southern
States at the end of the Seventh Five Year
Plan: and

(¢) the steps being considered in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISIRY OF ENERGY (SHRI KALP-
NATH RAI): (a) The Northern Region
of the couptry 1s abnticipated to face a
peaking shortage of 21.8% by the end
of the Seventh Plan period.

(b) The anticipated demand and avai-
lability of power 1p the Northern Region
10 1939-90 1s given below:—

Peak demand : 14474 MW
Peak availability : 11318 MW
Energy 1equirement : 72080 MU
Energy availability 1 71657 MU

(c) Peaking power shortage 1s expected
to be more acute in Jammu & XKashmir,
Rajasthan, and Delh: whereas enerpy
shortage 18 expected to be more acute in
Jammu & Kashmir and Rajasthan,

(d) The Southern Region is anticipa-
ted to face a peaking shortaee of [5.79,
and energy shortage ot 18.89; in 1489-90.
The peaking shortage in Tamil Nadu may
be about 219, fo lowed by 20.3% 1n Kar-
nataka, 17 89, in Andhra Pradesh and
3 6% in Kerala. The energy shortage in
Andhra Pradesh may be about 28.19%

followed by Karnataka (27°%). Tamil
Nadu (11.3%) and Kerala (10,6%).
(e) The steps being taken 1o in-

crease the availabiiity of power in the
Southern Region include expediting
commissioning of new capacity, implemen-
tation of sbort gestation projects, impro-
ving the performance cf the existing power
stations, reducing Transm'ssion & Dinstri-
bution losses and Implementation of
demand management and cnergy coaser-
vation measures,
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Exploration by ONGC in East African
States

2947, SHRI S. B. SIDNAL .
SHRI 8. M. GURADDI :

Will the Mipister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether a high level Tanzanian
team visited India in April to pegotiate
for final arrangements with the Qil and
Natural Gas Commission for oil explora-
tion in East Africap Siates;

(b) if so, whether any agreement in
this regard has been reached; and

(c) if so, the details of the same and
the target date by which the Oil and
Natural Gas Commlssion will render assis-
tance for o1l exploration in the East
African States ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) : (a) No, Sir.

(b) and (c) Do not arise.

Production Cooperation between
India and USSR

2948. SHRI S. B. SIDNAL :
SHRI G. S. BASAVARAJU :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether proposals fer production
cooperation between the Indian Private
sector companies and the Soviet organi-
sations have run into major snags;

(b) the main reasons therefor and the
difficulties which the laodian companies
bave faced; and

(c) whether any concrete formula is
evolved to remove the snags and if 8o, to
what extent these have been removed ?
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THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b)
After 1dentification of prospective coope-
faudg partners by i1he Working Group
indlvidual cases of production cooperation
are discussed directly between cooperating
partners to determine and decide techni-
cal  specifications/compatibility — division
list of work, volume of supplies etc. It
has been rcported by some Indian firms
that during such negotiations the question
of balancing of supplies from ecither side
came up.

(¢) In the last meeting of the Sub-
Group on Production Cooperation it was
appreciated that a more flexible approach
in such issues is desirable.

Plan to make Doordarshan people-oriented

2949. SHRI SANAT KUMAR
MANDAL : Will tbe Minister of INFOR.
MATION AND BROADCASTING be
pleased to state :

(a) whether any structural weaknesses
have been found in the existiog set up o
Doordarshan;

(b) if so, the details thereof; and

(c) the details of plan envisaged to
make Doordaishan a ‘peopie-oriented’
vibrant. opeo-mind organisation ?

THE MIVISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI H. K. L. BHAGAT): (a)
No, Sir,

(b) Does not arise.

(c¢) It has always been the endeavour
of Doordarshan to involve people from
different walks of life 10 1ts programmes.
Care is also taken to incorporate differing
view.points in order to make programmes
informative. educative and entertaining
and to sustain the interest of the viewers.
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Setting up of relay ceotres in West
Bengal during Seventh Plan

2950, SHRI SANAT KUMAR
MANDAL : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) what is the Doordarshan’s policy
to set Uup relay centres 1n the various
States;

(b) whether amy such T.V relay
ceptres are proposed to be set up 1n West
Bengal during the Seventh Plan; and

(c) ifso, where and the likely daltes
and places where such centres are to be
set up ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT) :
ta) Subject to actual availability of resou-
rces, Doordarshan endecavours to extend
TV service to the uncovered parts ot the
country at the earliest, with over-ridieg
priority for extending service to rural,
hilly, backward, tribal, remote. sensitive
and border areas,

(b) and (c) A high power (JO KW) TV
transmitter cach at Calcu ta (for Sccond
Chanoel service) and Kurscong (augmen-
tation of power from 1 KW o 10 KW)
and a low rower (100 W) TV transmitter
at Darjecling have been commissioned
into service so far during the Seventh Pian
period. Besides, a low power (100 W) TV
transmitter each is env saged to be set up
at Alipurduar, Kalimpong and Medimpur.
as part of the Secventh Plan. Whereas
the transmitters {or Alipurduar and Medi-
pipur are expected to be commissioned
during the current financial year (1938-89),
the one for Kalimpong 1s scheduled for
commissioning during 1989.90.

Sharing of extra cost burden by ONGC

2951, SHRI ATISH CHANDRA
SINHA : Will the Minister of PETRO-
LEUM AND NAI1URAL GAS be pleased
1o state :
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(a) whether a proposal has been recei-
ved from the Oil and Natural Gas
Commission tor sharing the exira cost
burden on account of procurement of
prodacts and services from the indigenous
sources instead of rrom the foreign suppli-
ers;

(b) if so, the facts thereof; and

(¢) what are the extra costs for pro-
curement of the ONGC’s requirements
from indigenous sources indicated ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI
BRAHMA DUTT) (a) Yes, Sir.

(b) and (c) ONGC has claimed Rs.
173.75 crores for reimbursement of extra
expenditure on indigenisaticn efforts, It
has been decided that ONGC shouid bear
this expenditure in the larger national
interest.

Crisis in Paper Industry

" 2952, SHRI K. RAMAMURTHY : Will
the Mipister of INDUSTRY be pleased
to state :

(a) whether Government are aware
that about 229; of installed capacity in the
large and medium sector of paper indus-
try 1s lying idle. another 38% are either
in the red or facing imminent closure and
the baiance 40°, uncertain of survival for
loog;

(b) 1f so. the effect:ve measures taken/
proposed to be taken for the improvement
ol the paper industry: and

(c) the action taken on the recommen-
dauons of the high powered committee
which submitted its report in October,
1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) * (a) 67 paper mlls borne on
the rolls of Directorate General of Techni-
cal Development, have not been reporting
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production. Their installed capacity repre-
sents about 199% of the total iostalled
capacity of the paper industry.

(b) Various reliefs and concessions
have been cxiended in recent years to
enable the paper industry in general to
grow and improve its capacity utilisation
and financial viability. In the Budget
proposals for i1988-89, a reduction of Rs.
100 per tonne in excise duty applicable to
small paper mills and a reduction of Rs.
300 per tonoe io the case of other mills
using non-conventional raw materia's has
been annouoced. Finaocial Institutions
are already providing assistance for mode-
roisation at concessional rate of interest.
A flexible approach is adopted by the
Institutions with regard to the promoters’
contribution aod debt equity ratio based
on merits of each case. Rehabilltation
assistance is also extended by the Institu-
tions to sick units, which include resche-
duling of term loans. reduction in working
capital margin and interest rates.

(¢) The recort of the Commitiee set
up unaer the chairmanship of Secretary,
Industrial Development, to look into the
financial aspects of the paper industry has
been received in June, 1988. The reco-
mmendations of the Committee pertain to
short-terrn  measures to stimulate the
demand for paper and paper board and
assist the paper industry to tide over its
present difficuitics. The recommendations
of the Committee would be kept in view
while formulating policies and programmes
for the development of the industry from
time to time.

Growth Centres

2953. SHRI K. RAMAMURTHY :

SHRI BANWARI LAL PU-
ROHIT :
PROF, RAMKRISHNA
MORE :
SHRIMATI JAYANTI PAT.
NAIK :

Will the Minister of INDUSTRY be
pleased to state :

(a) the State-wise break-up of 100
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growth centres to be set up by Govern-
ment ;

(b) the State-wise break-up of seven
market development centresto be set up
for promoting the sale of products from
small scale units ; and

(c) the details of State level inter-
institutiona! committees set up to render
assistance to sick industrial upits a co-
ordinated manner ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) Government has consi-
tuted a High Level Committec under the
Chairmanship of Secretary, Plaoning Com-
mission to formulate the criteria and
guidelines tor the sclection and location
of Growih Centres 1o consultation with
the concerned Siate Government.

(b) The National Small Industries
Corpn. propose to set up 10 Market
Development Ceotres durlng the 7th  Five
Year P.ap io the States o! Tamil Naduy,
West Bengal, Bihar, Kerala, Andhra
Pradesh, Assam, Rajasthan/UP, Manipur,
Mabarashtra and Delhi. Market Develop-
ment Centres at Madras (Tamil Nadu)
and Delhi are already functioning.

(c) The Reserve Bank of Jndia has
set up State Level Inter Ipstitutional
Committees (SLHCs) in all States under
the Chairmanship of Secretary, Industries
Deptt. of the concerned Statc Government
and the Local Officer Incharge of the
Bank, Rural Planning and Credit Depart-
ment as convenor. The Committee in-
c'udes representatives of the Small Indus-
tries Service Institure., Smail Industries
Development Corporatian, State Financial
Corporation, IDBI and banks with majos
involvement in the concerned State. Other
banks/organisations whose association may
be considered necessary, are extended
special invitations for particular mectings,

Telephone System
2954. PROF. MADHU DANDA-
VATE : Will the Minister of COM-
MUNICATIONS be pieased to state :
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(s) whether it is a fact that as com-
pared to telephone systems in developed
countries, the telephone system 1o India
is very faulty and the telephone subscri-
bers often complain about the frequent
breakdown of the svstem :

(b) if so, whether the operational
failures of the telephone system 1n India
are due to technological deficiencies;

(c) if so, whether some technological

changees in the existing felephene system
are envisaged ; aod

(d if so, the nature of the changes ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI.
CATIONS (SHRT GIRIDHAR GO-
MANGO) : (a) It s true that compara-
tively the Indian Telephone System is
more prone to faulis,

(b) Yes. Sir. Partly it is due to the
obsolescent technology and its deficiencies.

(¢) Yes, Sir.

(d) Electronic analong and digltal
telephone exchanges which are more reli-
able than electiromechanicai telephone
systems have been iptroduced

Technology cells in ONGC

2955 SHRI MURLIDHAR MANE :
SHRI Y S, MAHAJAN :
SHRI YASHWANTRAO
GADAKH PATIL :

Wwill the Mimicter of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether the ONGC has decided
to create technology ceils 1n its various
resecarch and development tostitutes

(b) 1f so, whether this will be a major
effort to keep pace with the latest
emerg.ng trends in o1l technology ;

(c) what wi | bo the other benefits of
these technology cells ;

(d) to what exteat it will help 1n oil
¢xploration ; and
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(¢) the financial implications of the
technology cells ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHMA
DUTT) - (a) Yes, Sir.

(b) Yes, Sir.

(©) The cells would identify technology
gaps by scanning the international tech-
nology environment and find out ways and
me°ns to bridge the gap leading to
development of expertise.

(d) Ol and Natural gas Commission
will be able to keep pace with the latest
technology trends for exploration in
bostile, highly risky geologically complex
and frontier areas.

(¢) No financial implication is ip-
volved separately ; the technology celis
arc integral part of Oi! apd Natural Gas
Commission’s R & D System.

Safety helmets for protection in Depart-
ment of Telecommunications

"9%¢. SHRI SHIVENDRA BAHA.
DUR SINGH . Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Department of Tele-
communications had instructed the GMT,
Bhopal to provide safety helmets for pro-
tection ;

(b) whether it was specifically men-
tioned that the belmets should confirm to
1SI specification No. IS 2925 (1384) or its
Jatest version before being purchased ;
and

(c) if so, the ressons for purchasing
inferior quality helmets ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 GIRIDHAR GOMANGO): (a)
Yes Sir Ipstructions were issued to all
the General Managers to provide safety
belmets for protection of the line staff.
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(b) Yes, Sir.

(c) The purchases made are as per
the IST Specification No. 1S-2925 (1984).
Therefore, purchase of loferior quality
helmets does not arise.

Complaints regarding tapping of
Telephones :

2957. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of COMMUNICATIONS be pleased to
state :

(a) whetber there have been any
complaints on telephonic conversations
being tapped ;

(b) if so. the details of complaints
received in this regaid ;

(c¢) whether any enqW®y bas been
conducted into these complamts ; it so,
the details thereof ; and

(d) what steps Goveroment propose
to take to prevent phone tappings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a) to
(d) The information 18 being collected
and will be laid on the Table of the
House.

Chinese/Pak Telecasts in Calcutta and
other places

2958, DR. B.L. SHAILESH :

SHRIMATI USHA CHOU-
DHARY :

Will the Minister of INFORMATION
AND BRODCASTING be pleased to
state :

(a) whether Government are aware
that Pakistan telecast was received in
Calcutta on 7 June. 1988 and the Chinese/
Pakistan programmes are clearly visible in
North Bastern States frequently ;

(b) whether

reports  of Pakistan's
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transmission have also been received from
Rajasthan ;

(c) whether any monitoring of the
morning transmission is being done ;

(d) whbether apy investigation have
been made in this regard ; and

(¢) if so. the outcome thereof and the
steps taken to counteract such intrusions ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRI HK L. BHAGAT) : (a) and
(b) A freak Pakistani TV sienai was
reported to have been received in Calcutta
on 7th June, 1988 and insome parts of
Rajasthan duriog the period from 2nd
June 1988 to 11 June, 1988. Similar freak
Chinese TV signal was reported to bave
been received in Along (Arunachal
Pradesh) in recent past.

(¢) Yes, Sir.

(d) and (e) Freak signal are received

through abnormal _ propagation
caused by peculiar atmospheric
and weather conditions. The

position has been confirmed on the basis
of a detailed 1nvestrgation made jointly by
Doordarshan Engineers and Scientists of
National Physical Laboratory after receipt
of reports about the reception of Pakistani
TV sgnal in parts of Delhi on 15th
March, 1988.

Requirements of energy in Orissa

2959. SHRI JAGANNATH PAT-
NAIK : Will the Minister of ENERGY
be pleased to state :

(a) the requirement of energy for the

State of Orissa by the end of the Eighth
Five Year Plan ;

(b) the measures being taken to mect
the requirement ; and

(c) the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI): (a) According to the
Thirteenth Power Survey, the requirement
of energy of Orissa State by the end of the
Eighth Plan is expected to be of the order
of 19267 MU.

(b) and (c) The steps being taken to
increase the availability of power in Orissa
include expediting commissioning schedule
of new capacity, mmproving the perfor-
mance of existing power stations, reducing
trans mission & distribution losses, supply
of power from Central generating stations
and necighbouring systems and implement-
ation of demand management and energy
conservation of measures,

Daty concession to Silk Weaving Indastry

2960, DR. DATTA SAMANT :
PROF. P. J. KURIEN :
SHRI VIJAY N. PATIL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Federation of Indian
Art Silk Weaving Industry has complained
to Goveroment that man-made filament
yars producers have failed to pass excise
duty concessions, as given in the Budget
of 1988-89;

(b) 1if so, the reasons thereof; and

(c) the efforts made by Government
in this regard ?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL RAO) : (a) Yes, Sir.

(b) and (c) Following the reduction
in excise levies on synthetic fibres annou-
pced in the Year's budget, the manufactu-
rers had, by and large, passed on the
benefit of duty relief to consumers.
Recently the prices of these products
have been increased by the manufacturers,
reportedly due to increase in cost of
certain inputs. The situation is being kept
under close watch through a Price Monito-
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ring Committee headed by the Textiles
Commissioner.

Research and Development measures
for Coir goods

2961. SHRI K. KUNJAMBU : Will the
Minister of INDUSTRY be pleased to
state

(a) whether any research and develop-
ment measures have been undertaken to
make the coir goods competitive 1n the
world market;

(b) if so, the details thereof;

(c) whether these measures have really
yiclded any good result; and

(d) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHR! M, ARUNA-
CHALAM) : (a) and (b) The Central
Coir Research Institute, Kalavoor (CCRI)
has been carrying out research and deve-
lopment for improving the cost competi-
tiveness and the quality of coir products.
Some of the improved techmigues/methods
developed by CCRI are (i) extraction of
coir fibre from retted husk by machine (ii)
improved method for spinning of coir yarn
(iti) improved handloom for weaving
mattings, cree! mats etc.

(¢)and (d) Colr being a traditlonal
Industry the pace of modernisation is slow.
Any tapgible results would come out only
when the pace of mechanisation picks up.

Sharp rise in Zinc and Nickel Prices

2962. SHRI G. S. BASAVARAJU :
will the Minister of INDUSTRY be

please to state :
(a) whether the unprecedented rise in

zinc and nickel-prices has placed consu-
ming units in an unenviable position;

(b) whether many units bhave already
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closed down and the others are on the
verge of closure;

(c) whether these uoits have urged
Goverpment to give relief immediately;

(d) if so, to what extent Government
bave agreed to.provide relief; and

’

(e) if not, the main reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIRAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA.
CHALAM) : (a) and (b) There has been
an increase in the prices of Zinc and
Nickel during April-July 1988, but the
Government has not received any specific
information about the closure of any units
usipg Nickel and Zinc resulting from an
increase in prices of these items.

(c) to (¢) The Government has been
receiving representations—from the users
from time to time for reduction {n import
duty. The requests for reduction in custom
duties are given due consideration while
formylating revision of import duties,

Sickness in Small and Tiny Sector

2963. SHRI, LAKSHMAN
MALLICK : Will the Minister of
INDUSTRY be pleased to state :

(a) whether any study has been con-
ducted regarding the growing sickness in
the smail and tiny sector;

(b) if so, the details in the regard;
and

(c) the elforts made to contsin
sickness before it reached a point of no
return ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (3) and (b) Daia on sick
industrial units assisted by banks in the
countiy are collected by the Reserve Bank
of India as per the definltion of sickness
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adopted by it. As at the end of December,
1986, 145776 SSI units were identified as
sick by the banks as against 1,17,783, as
at the end of December, 1985, constituting
7.8 per cent and 7.2 per cent of the total
borrowing SSI units respectively. The
amount locked up in sick SSI units formed
144 per cent and 13.7 per cent of the
aggregate bank advances to small scale
units at the end of December, 1986 and
December, 1985 respectively.

() A number of measures bave been
taken by the Government for detecting
sickness at the Incipient stage and towards
rehabilitation of sick units in the small
scale sector. Detailled guidelines have
been issued by the Reserve Baok of
India to all commercial banks io February
1987 with specific reference to detecting
incipient sickness, identification of sick
small scale units, viability norms, as also
reliefs and concessions from banks/
financial institutions for implementation
of rahabilitation packages 1o the case of
potentially viable sick units, The Small
Industrise Development Fund set up by
the Industrial Development Bank of
India in May, 1986 also provides for
rehabilitation assistance to sick SSI
units financed by commercial banks,
State Financial Corporations and State
Small Industries Development Corpora-
tions, Finaocial assistance in the form
of long term equity tvpe assistance up to
Rs. 75,000/- to unus with a project cost
pot exceeding Rs. 5 lakhs at a pominal
service charge of one percent per annum is
also avaflable to porentially viable sick
SSI unlts from the National Fquity Fund
set up in August, 1987. The Government
of India bave liberalised the Margin
Money Scheme for revival of sick small
scale units and the quantum af assistance
under the scheme has been raised from
Rs. 20,0C0/- to Rs, 50,000 per unit.

12.00 hrs.
[English]
(Interruptions)
SHRIMATI MEIRA KUMAR (Bi-

por) : Sir, ive DTC mep bave misbehaved
with a8 young college girl. (Interruptions)



{Translation]

MR. SPEAKER : Please give it in
writing. I will look nto it.
(Interruptions)

[English]

SHRI THAMPAN THOMAS (Maveli-
kara) : It1s very bad, (Interruptions)

SHRIMATI MEIRA KUMAR :
Sir, we want to know what action
has been taken. (Zaterruptions)

MR. SPEAKER : Look here. We
know that this 15 a very serious incident.
We must take notice of 1t.  You give it to
me, I will take it up.

{Translation)

Why are you undermining its impor-
tance ?
(Interruptions)

(English]

SHRIMATI GEETA MUKHERJEE
(Panskura) : The behaviour of the police
particularly should be looked into...

(Interruptions)

MR. SPEAKER : Lot us find out. We
will take severe action against them.
(Interruptions)

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : There was massacre of cleven
Harsjans in Jehanabad. (Interruptions)

SHRI BASUDEB ACHARIA (Bank-
uru) : The atrocities on Harijans are
continuing. Eleven Harjans have been
killed in Damuha village 1n Jehanabad.
(Interruptions)

PROF. *MADHU DANDAVATE
(Rajapur) ; Sir, this discussion should be
shifted catlier. (Interruptions)

MR. SPEAKER : T think it is a very
serious matter_..(Interrnprions)

Mr. Acharia, why don't you listen to
me ? Give me some time.
(Interruptions)

SHRI S, JAIPAL REDDY : Let Mr,
Buta Singh makes a.statement. ..
(Interruptions)

SHRI BASUDEB ACHARIA (Bank-
ura) : Day before yesterday. ..
(Interruptions)

MR. SPEAKER : Mr. Acharia, why
can’t you listen ?  Atleast give me some
indoigence. You are a leader. All the
time you are interrupting, You are my
colleague, Atleast you give me some time

also. It does pot behave you to do like
this.

(Interruptions)

MR, SPEAKER : I agree with you.
This 1s a serious matter.
(Interruptions)

MR. SPEAKER : T wanted to allow
even an adjournment motion on this. As
we arc already on this subject, we could
not do it. So, we are going to shift it.
This will be the first 1tem tor the attention
of the House. It 1s just equivalent to that,

(Interruptions)

SHRI BASUDEB ACHARIA : Before
that he should make a statement because
be was there day before yesterday.

(Interruptions)

{Translation]
SHRI RAM BAHADUR SINGH
(Chhapra) : He had been to Jehanabad,

(Interruptions)
[FEnglish]

MR. SPEAKER : He will be giving
his reply and I think he will mention his
visit and the result thereof.

(Interruptions)

PROF. MADHU DANDAVATE :
Mr. Speaker, please listen to my submis-
sion regarding the notice I had given. I
bave demanded that when the citzens
right to privacy is violated..(Iterrupiions)

MR. SPEAKER : I am aiready con-
sidering it.

(Interruptions)



PROF. MADHU DANDAVATE :
For the prima facie case, I just want to
make one submlssion. .. (Interruptions)

MR. SPEAKER : No. I have already

dealt with it.
Interruptions)

PROF. MADHU DANDAVATE

I have produced an order under Gundu
Rao’s Government dated 16.3.1981 when
the police authorities bad given thirty five
pames from Shimoga district with instruct-
ion that there should be interception of
their messages. Secondly. 1 have got
Tamil Nadu Government’s order..,
(Interruptions)

MR. SPEAKER : No, I will pot
allow. This is not the proper way. Not

allowed.
(Interruptions)*

MR, SPEAKER : Look here. You
also transgress the lmits.

(Interruptions)

MR. SPEAKER : IfI donot admit,
then you bave to plead for it. I bad

already admitted your motion.
(Interruptions)

PROF., MADHU DANDAVATE
Have you admitted my motion ?
(Interruptions)

MR. SPEAKER : Yes.

PROF. MADHU DANDAVATE :
If you have admitted it, then it is al} right,
(Interruprions)

MR. SPEAKER : Why should you
not listen to me ?_..
(Interruptions)

MR, SPEAKER : If you do not
remember certain things, then what cap I
do. Earlier in the Seventh Lok Sabha
itself, I said, if you want to do something
regarding this thing and if you want that
I should ipterpret certain laws in a
certai nmanaer, I cannot do it. It is you

*Not recorded.

who have to change the laws. So simple
it is. So you have to change the statute
because I only interpret...

(Interruptions)

PROF. MADHU DANDAVATE :
You will agree Sir,., (Interruptions)

MR. SPEAKER : T do not agree to
anything without foundation.

(Interruptions)

MR, SPEAKER : Shri Bhardwaj.
(Interruptions )

12.02 hrs.
PAPERS LAID ON THE TABLE
[English]

Law Commission’s Reports on Decent-

ralisation of Administration of Justice-Dig-

putes involving centres of Highter Educat-
ion.

[English]

THE MINISTER OF STATE
IN THE MINISTRY OF LAW AND
JUSTICE (SHRI H. R, BHARDWAJ) .
I1beg to lay on the Table g copy
of the One Hundred Twenty-third
Report (Hindi and English versions)
of the Law Commuission on Decentra lis-
ation of Administration of J ustice-Disputes
involving Centres of Higher Education.
{Placed in library. See No. LT-6399/88]

{(Interruptions)

PROF. MADHU DANDAVATE :
Will you please allow me to Jay on the
Table of the House the orders of ¢he
Karnataka Government and the Tami
Nadu Government ? (Interruptions)

MR. SPEAKER : No question. When
we wiil come to that question, we will see
it.

(Interruptions)

PROF. MADHU DANDAVATE :
(Rajapur) : All right, I will lay it op the
Table of the House at that time...

(Interruptions)
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MR, SPEAKER ; Shri Kalpnath Rai.

Notification upder Indian Electricity Act

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI KALP-
NATH RAI) : I beg to lay on the Table
a copy of the Indian Eletricity (Amend-
ment-I) Rules, 1988 (Hindi and English
versions) published in Notification No.
G.S.R. 336 in Gazette of India dated the
23rd April, 1988, under sub-section (3) of
section 38 of the Indian Electricity Act,
1910. [Placed in library. See No. LT 6500/
88)

Natification under Petroleum Act

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M ARUNA-
CHALAM) : 1 beg to lay on the Table
a copy of the Petroleum (Amendment)
Rules, 1988 (Hindl and English versions)
published in Notification No G S R. 362
(E) in Gazette of India dated the Zist
March, 1988 under sub-section (4) of
section 29 of the Petroleum Act, 1934,
[Placed ip library. See No.L T-5401/88]

[English]

12.03 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir. 1
have to report the following messages
received from the Secrctary-General of
Rajya Sabha :-

(i) *'I am directed to inform the Lok
Sabha that the Prevention of
Corruption Bill, 1987, which was
passed by the Lok Sabha at its
sittiog held on the 7th May, 1987,
bas been passed by the Rajya
Sabha at its sitting held on the
11th August, 1988, with the follo-
wing amendments :.

DKAVAINA LTy AYIV (DANAy

X JTYCISUI Uy Torv

Corruption Bill
ENACTING FORMULA

1. That at page 1, line }, for the
word “Thirty eighth’* the
word “Thirty-ninth”’ be
substituted.

CLAUSE 1

2. That at Page 1, line 5, for the
figure <“1987°" the figure <1988
be substituted.

CLAUSE 29

3. That at page 13, line 17, for the
figure ‘“1987°" the figure <1988
be substituted.

I am, therefore, to return here-
with the said Bill in accordance
with the provisions of rule 128
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha with the request
that of the concurrence of the
Lok Sabha to the said amendme-
nts be communicated to this
House.”

(i) ~In accordance with the provisi-
ons of rule 127 of the Rules
of Procedure and Conduct of
Business in the KRajya Sabbha, I
am directed to inform the Lok
Sabba thai Rajya Sabha, at its
sitting held on the 11th August,
1988, agreed without any amend-
ment to the National Waterway
(Sadiya-Thubri stretch of the
Brahmaputra River) Bill,
1888, which was passed by
the Lok Sabha at its sitting held
on the 13th May. 1988.”

PREVENTION OF CORRUPTION
BILL

[Englishi

As returned by Rajya Sabha with
amendments.

SECRETARY GENERAL. Sir, I lay
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on the Table the Prevention of Corrupt-
ion Bill, 1987, which has been returned by
Rajya Sabha with amendments,

SHRI BASUDEB ACHARIA (Bank-
ura) : On Friday, when the entire Opposi-
tion walked out, Shri Buta Slogh made a
statement here and said that by sitting in
dharna, the West Bengal Ministerse are
making & misuse of their Constitutional
authority. How can he describe the dharna
by the Council of Mlnisters of West
Bengal as misuse of Constitutional aatho-
rity ? (Interruptions)

You have not listened to me.

(Interruptions)

MR. SPEAKER : 1 listen to relevant

questions.
(Interruptions)

MR. SPEAKER : Calling Attention,

we w Il take later.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE
(SHRIMATI SHEILA DIKSHIT) : We
may have to take this Calling Attention
tomorrow because Mr. Rajesh Pilot has
to make a statement in Rajya Sabha at 4
o'clock. So he may not be present here
afier 4 o'clock because he bas to reply to
Jot of submissions over there. So we may
bhave to shift it to tomorrow,

MR. SPEAKER : .We will take it up
tomorrow. It does not matter.

SHRI BASUDEB ACHARIA : You
have not listened to what I have said.

MR. SPEAKER : This is your opinjon
and that is his opinion. Do pot bother
about these things.

Rule 377
12.05 hrs.

[English]
MATTERS UNDER RULE 377

(1) Need for considering States’ demands
for acquiring land for coal mining
under Land Acgquisition Act and
amehding the Coal Bearing Areas
(Acquisition and Development) Act;

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : The work of land acquisition
for various subsidiary coal companies is
not progressing satisfactorily because of
the non-cooperation of the land owners
demanding adequate compensation and
jobs, Besides, in some States the State
Governments too are not coming forward
to give possession of land for coal mining
reportedly demandiog either payment of
due compensation for their land to bs
acquired under the State Land Acquisition
Act or payment of premium on execution
of necessary lease deed. As a result, min-
ing operation in some new mines has come
to a grinding balt. It is gathered that the
States had taken such hard course of act-
ion as they did not get any response from
the CIL and the Ministry of Energy to
their demands fn spite of repeated comm-
unications. This matter which is pending
unresolved since long at the highest level,
needs an amicable settlement forthwith 1n
the larger national interest.

Further, the view of some State
Governments that acquisition of land for
coal mining be made uonder the Land
Acquisition Act instead of the Coal Bear-
ing Arcas (Acquisition and Development)
Act of 1957 deserves serious consideration.
Acquisition of land under this Act, ftis
alleged, does not provide adequate com-
pensation to land owners and premium to
State for Government land. As such, the
Coal B:aring Areas (Acquisition and
Development) Act may be suitably amen-
ded or scrapped since job opportunities
are beipg created In new coal mines and
the land Joosers’ demand for jobs is
quite justiied and as such ought to be
fulfilled both op moral and humeanitarian
grounds.
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12.08 brs.

[MR. DEPUTY SPEAKER in the
Chair]

(if) Demand for investigating into delay
in retarning by National Musesm
Authority Scu!ptures hired from
Museum in Orissa for exhibition in
Festival of India in the USSR.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Five sculptures from the Kon.
ark site museum and four Budha images
from th: Ratnagiri sitc museum were
taken for exhibition in the Festival of
India in the Soviet Union. It is a mat-
ter of great regret that two of the scalptu-
res sent abroad have not yet been returned
to museums in Orssa. These sculptures
were hired by the National Museum
Authonty.

I urge upon the Government of India
to 1nvest'gate into the matter and take
necessary steps to enosure return of these
sculptures to the conczrned Orissa Mus-
eum without any further delay.

[Translation]

(lii) Demand for starting production in
Ashoka Paper Mill in Samastipur
Bitiar

SHRI RAM BAHADUR SINGH
(Chapra) : Mr. Deputy Speaker, Sir, the
Ashoka Paper M:lls 10 Samastipur, Bihar
was set up by Darbhanga Raj n 1957. In
1970. the Governments of Bihar and
Assam and IDBI decided to run the mill
jointly in the joint sector, It was managed
by a Board of directors consisting of the
representative of Assam and B har
Governments and the IDBI. Production
started 1n 1975, but unfortupately the mill
suffered a loss of Rs. 26 crores due to
inefficient management. In 1982, the pro-
duction in the mul came to a dead halt
and also the payment of wages to the
labourers was also not made. Though the
Mills has not been closed legally and there
bas been a constant demand that the mull
should be restarted and payment of the
wages be made to the labourers bat till
todate nothing has been done in this reg-
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ard. It may be recalled that under the
Assam Accord it was decided that this
mill will be treated at par with the Assam
units, Accordingly the Central Govern-
ment has provided all the facilities to the
units working 1n Assam and as a result of
that, the workers of those units are getting
their wages and production work has
also been resumed. But nothing has been
doone for this unit. When Shri Umadhar
Singh, an MLA from Bthar went on fast
vnto death, the Union Minister of Industr-
{es said that the matter was pending with
the VIFR aud anything could be done
only after the decision of the VIFR. But
whenever a date is fixed by the VIFR for
the disposal of the matter, the Central
Government seeks an extension.

So 1 would urge upon the Government
to get the production in Ashoka Paper
Mill restarted without any further delay,
and to get the wages paid to the workers
alopgwith the settlemeot of the issue of
its ownership, so that 1200 workers work-
ing in the Ashoka Paper Mills, may be
saved from starvatioo and the economic
development of Bihar may be undertaken,

(iv) Demand for providing more halts
to recently converted fast/superfast
trains in Gujarat

DR. A. K. PATEL (Mehsana) : Mr,
Deputy Speaker, Sir, through you I want
to present a matter of urgent public im-
portance under Rule 377 in the House.

Recently, all the trains passing throu-
gh Gujarat, Saurashira and the adjo:ning
arcas have been converted into fast, mail
& express trains. Speed of all the passenger
trains has been increased and thus these
trains have been converted into fast trains,
It has created a problem for the poor
peopie, generally the farmers, workers,
common man and particularly the service
class people who used to go by train to
their places of work from their small
villages or towns. Their oply means of
transport was the trains of which they
have now been deprived. As all the trains
have been converted into fast trains, these
trains do rot halt at the small railway
staticns degtiving them of the train
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facility and resultantly of their means of
livelihood. It has posed a serious problem
for the service class people.

The railway authorities should particu-
larly keep in view the interests of the poor
people, farmers labourers and the service
Class, How will they be able to manage
to go to the place of their work in case
the local and passenger trains are cancel-
led or converted into fast trains ?

I would hke to urge upon the Minis-
ter of Railways that either on ali such
sections where passenger trains have been
converted into fast trains these fast trains
should be provided a halt or the facility
of local trains or shuttie trains may be
given there. The poor, the iabourers, far-
mers and the people of service class sho-
uld not be made to suffer for the conveni-
ence of a small pumber of people
Appropriate measures should be taken n
this regard

(v) Demand for inguiry into Railway
Department’s remissness in removing
sand from rail tracks in Jodhpur and
Jaisalmer area due to which several
trains have been cancelled.

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Deputy Speaker, Sir,
following tralns of Northern Railway re-
mained suspended for about a month 1.e.
from June to July 1988—between Balotra
and Barmer, Jodhpur and Jaisalmer and
between Barmer and Minawar respectiv~
ely,

()1JB UP(2) 2JB DN (3)207 UP
(4) 208 DN (5) 1 JPJ UP (6) 2 JPJ DN
(7) 4JBJ DN (8) 3JBJ UP (9) Barmer to
Minawar.

These trains were suspended due to
dust storms which had accumulated sand
on both sides of the railway track, The
railway authorities and the epgineers sho-
uld have engaged the exira number of lab-
our for this job which they did not eng-
age. Adequate number of Buldozers was
not arranged and pushed into service at
the proper time, which resulted into the
cancellation of tratns and resultantly the
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passengers had to perform their journey
by bus and had to incur extra expenditure
and had to face a lot of inconvenience.

So 1 would urge upon the Railway
Department to conduct a high level enqu-
iry into the reasons of delay 1n clearing
the sand from the railway track and to
take disciplinary action against the officers
found guilty in this regard. The Govern-
ment should formulate a scheme of plant-
Ing trees as a permanent solution of the
problem so that trains may not have to
be cancelled due to the accumulation of
sand on the railway track.

(vi) Demand for measures to safeguard
the bonour of women

SHRIMATI USHA RANI TOMAR
(Aligarh) - Tt 1s a matter of great regret
that now-a-days the incidents of atrocities
on the women folk are on increase and
these women folk are forced into various
evil ways. They are murderd for dowry.
The most regrettable thing in this regard
1s that hardly 1n 10°, of the rape cases,
the accused are punished In spite of vari-
ous laws 1n this regard, the number of
incidents of explontation of women have
increased during the last ten years. Legal
powers should be given to the voluntary
organisations to curb the excesses on
women. It has also come to potice that
the women 1n the tribal areas are still
accursed to live the Iife of a slave. In
this country, the women bave always been
held 1in high reverence and yet their res-
pect 1s being put to a stake. I vrge upon
the Government to take some concrete
measures tn this regard

(vii) Demand for Governments’ recogni-
sing the electropathy system of treat-
ment.

DR. CHANDRA SHEKHAR TRI-
PATHI (Kbhaiilabad) : In a densely popu-
lated country hke India, where 80 percent
of the total population still resides in
rural areas, there is acute shortage of
medical facilities. Innumerable people die
untimely due to the shortage of cheap
medicines and doctors, Since Jast several
years, NEHM of India, New Delhi is su-
ccessfully utihizing the beneficial, harmless
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and cheap medical system aod medicines
of West Germaoy in India. This establish~
‘ment has been requesting the Government
to accord its recognition to this pew and
fifth ranking scientific rpedical system of
electropathy. The hon. Minister of Health
and Family We:fare, Government of India
has alrcady issued directives for the for-
mation of a sub-committee of experts to
oxamine whether this system is sclentific
and cffective, An early decisinn of the
Government in this regard may prove
beneficial and useful for crores of poor
patients,

So, I would request the hon, M:nister
of Health and Family Welfare, Govern.
ment of India to grant an early recog-
pition to this system of medicine so that
the people of this country may get bepefit
of the cheap and effective medicioes,

(vil) Demand for setting guidelines fer
checking the quality of blood dona-
ted to tht Blood Banks.

[English)

SHRI VIJAY N. PATIL (Erandol):
Most blood backs 1o India do not conduct
the Elize test for detecting AID and
Hepatitis ‘B before supplying blood to
needy patients. Some blood banks send
random samples to the Institute of Viro-
logy and other allied institutes to test
blood for infectious dis~ases. However,
by the time results come, the blcod is
often administered to a patient. It bhas
been otserved that b'ood banks get blood
mostly from sick beggars and drug addicts.
As a result., blood of very poor quality
and low count of haemglob:n with e'ery
danger of infection s administered to
needy paticnts.

The Health Mioistry must set gulde-
lines for checking blood donated to blood
basks. The poor quaiity and infectious
blood must be eliminated from blood
banks. The test ought to be conducted
on the blood of professiona: donor before
being accepted by the blood banks

SRAVANA 25,1910 (SAKA)
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[English]
DISCUSSION UNDER RULE 193

12.15-1/2 hrs,

Atrocities oo Harijans and Adivasis
io differeat Parts of the Country—
Contd,

MR. DEPUTY-SPEAKER : We will
go to the next item of today’s list of
business. Now, we will take up further
discussion on the atrocities on Harijans &
Adivasis in different parts of the country
raised by Shri Balwant Singh Ramoowalia
on the 2nd August, 1988. The time allo-
tted for this item was only two hours.
But we have already taken 5 hours and 6
minutes, Now. I would like to koow the
sense of the House whether we caa extend
the time of the discussion for this subject.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTRY OF
STATE IN THE PRIME MINISTERS
OFFICE (SHRIMATI SHEILA
DIKSHIT) : We can extend the discussion
for this subject by two hours. Now, new
incidents have taken place and the bon.
Members have been agitated over the
inc'dent. S50, we can cxtcad the time
by another two hours,

MR DEPUTY.SPEAKER : I think
the Hou-e may accept it, Now, we are
extending the time [or discussion on this
subject by two hours. [ would request the
Members to be brief in their submissions.
They can mention the points for conside-
ration, in their submissiors

SHR] THAMPAN THOMAS (Move-
likara) : The Home Minister went 1o the
spot where the killings took place. I
would request him kindly to make a
statement. The ncident took place in
Jehanabad Dsstrict. I would ke the hoa.
Home Minister to make a statement.

SHRIMATI SHEILA DIKSHIT : The
Home Minister will come and inter-

vene in the discussion.
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SHRI BASUDEB ACHARIA (Ban-
kura) : But he should make a statement.
He was there in Jehanabad the day before
vesterday.

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARIT BAJPAI) : I also
went there.

SHRI THAMPAN THOMAS : Then
we are very much interested to know
about the incident that took place in
Jehanabad District.

MR. DEPUTY-SPEAKER : Already
the Minister of State in the Ministry of
Parliamentary Affairs has said that the
Home Minister will make a Statement.

SHRI THAMPAN THOMAS: When ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : He is now
in the othcr House,

MR. DEPUTY.SPEAKER : Mr.
Mahabir Prasad Yadav to continue his
speech.

SHRI MAHABIR PRASAD
YADAV (Madhepura):  Mr. Deputy-
Speaker, 1 began my dissussion ti e other
day by saying that the problems solved
create new problems. Afier 40 years of
Independence new problems have come
up. The Government is not only for the
pon-Haryjans or Harijans. they must be
the Government of the people. fuor the
people and by the people., It 15 not a
fact that atroctties are commiticd only on
Harijans. Sometimes the atrocities are
commitied also on ron-Hatijans. 1 bave
heard cvery Member speahing here, Al
Members have not yet decided how or.d
where atrocities are committed and by
whom they are commutted.

Sir. B'har is a fertile field not for free
ideas. but for fres casteism. There the
problems are quite serious. About 18
Harijans bave been kil'ed in Jehanabad,
Government is so much particular and
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Members are also very particular, but
when 41 Rajputs were killed at Dalel
Chak in Aurangabad District, no notice
was taken thereof, and that problem was
not taken notice of seriously, and such
ghastly killings are going on, 1 would
like to draw the attention of the Home
Minister that the problem should be exa-
mined by the Committee of the Members
of the House in totallty, not in part, We
have to see the problems in totality, ‘At-
orcity’ does not mecan simply ‘killings’ or
‘murders’, Atrocities may be in different
forms. You can imagine the anguish,
the anxiety of non-Harijans when the
Harijans or the tribals grab their lapnd. I
can give you several examples. 300-500
bighas of land of non-Harijans have been
grabbed by the Harijans and tribals and
there the Government {s silent, and doing
pothing. Will the Government ta ¢ notice
thereof ? 1 can give ycu one example,
1t is not a fact that atrocitics are commi-
tted on'y on Harljans, there are so many
por.-Harijans who are suffering on this
account and let it be ingquired into by a
Committee of this sugust House. Has the
august House ever come to the conclusion
that all the non-Harijans have combined
and conspired 1o commit atrccities on
Harijans ? The answer is *No' it is not
a fact that all the non-Harijans have
combined and corspired to commit
atrocities on Harijans® Harijans
are not the only children of God and
non-Harijans arc not the cny children of
Satan. Ther: are good and tad elements
In every caste. Every caste is a bl.nd of
goodness and badress. No onc can say
that any ca<te is only bad and any caste
is only good Goodness aod badness
prevail everywhere and we have 1o take
notice n that way. I am giving you one
example. I will say that atrocities are
also committed cn non-Harijans. Suppose
there are recervations for the Harijans,
very good. they are downtrodden  they
should be given reservation, in service, I
do not object to the reservations for the
Harijans But when a jun or officer s
made senior on the ground of reservation,
then the former senior officer becomes
demoralised. So. can it not be copsidered
in that way authcrty why the senior
officer is made to bow down b forc the
junior officer later on ?
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SHRI RAMSWAROOP RAM: You
are opposing reservations ?

SHRI MAHABIR PRASAD YADAYV :
I am supporting reservations, to not opp-
sing but . (Interruptions). Please let me
bhave my Say. (Interruptions). Let me
have my saY (Interruptions). -

~

MR. DEPUTY SPEAKER ; Picase,
Order.

SHRI MAHABIR PRASAD YADAV :
Mr. Deputy-Speaker, Sir, I do rot oppose
the reservauop tor the Harjans by the
Government., But [ am brioging to the
potice of the Government that this 1s
causing m=ata; torture, Mental teasion to
pon-Harijaos where the junior Harijan
civil servant goes up to the higher position
on account or this reseivation poicy. |
do oot oppose this. What I am teiling 13,
it causes demoralisanon and meotal
teasion, And. therelore it1s 1o a way,
the atrocity on the pnon-Harijans,

Take another example, When any
Haryjan or tribal takes possession of the
Jand of the non-Harijans by force, what
is the Government doicg ? Why 1s the
Government sitting 1d'e ? Is it a Const-
tu.ional provision 7 I can quote hundreds
o7 examples where the lands of non-Hari-
jans have becn grabbsd by Harijans. It
1s a fact which must b< taken notice of
It 1s a fact that certaio Haryans, i8, 19,
or 20 bave been killed 1n Jehanabad.
Bibar, But why is notice pot taken ot
k.linpgs and murders 10 Motihan West,
Kuagaria, Mongbyr Bhagalpur and
Rohtas districis.  Thousands have bees
kijted there. 1 will ot say, who is at
fault but 1t 1s the Government which has
to examine it. There are problems which
should be examined 10 totali'y,not in part.
It 3sbould be cxamined thoroughly. Rape
was committed in Paradia village of Bha-
galpur disinict. 9 peopie bave been kilied
In Moghyr district. Non-Harijans bave
been kilied. In Khagaria, there have been
kilings. Why did the Goveroment nct
take notice of that. It is not corrects to
say that only the Hatijans bear the atro-
clues. It 1s the commitied policy of the
Goverrment to protect everybody. The
atrocity probleass should be examined in
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totality, aot in part. When 41 Rajputs
were killed in Dalel Chak in Aurangabad
district of B'har, why d:d the Guvernment
not take notice of 1t ? Is it not a fact
that 41 Rajputs were killed. 1 never
obiject to the Constitu’'ionaf provision that
Harijans should get reservation. I do not
object to it. But, I simply mean, where-
ver the atrocities are there, let that be
examined thorough y. Power apd justice
must be brought together so that whatever
is just must be powerful and whatever 13
powerful must be just., Power should
always be mingled with justice. If justice
1s injected in politics, 1t is very good.
But it politics 1s injected in justice, it is
very bad, I simply say that politics and
justice should go togethesr, never separa-
telty. Everywhere justice should be given
to every one. The Honorable Members of
Opposinion and ruling Party, forget those
days, when the particular caste was the
vote bank for a particular Party. You
have seen 1n Ailahabad that Kashi Ram
got equal pumber of votes as Sunil
Shastri. We have to take notice of that,
Harijans say that nothing has been doae
for them, Harrans say that pothing has
been dope for them. They are getting
their education free. Tney are geiuting
reservation in service Even the m.pori-
ties say that pothing bas been dobne for
them. Mr. G S. Rajhans was ralking
about land reforms. Hariians are not
gett.ng land. It s not oniy the problem
of haves and have nots. The problem is
ps¥chological. The prob ems have been
caused by three things. superiority com-
plex, inferiority complex and defects 1o
Government laws.

SHRI THAMPAN THOMAS: Is 1t
your policy ?

SHRIMAHABIR PRASAD YADAV:
What the Government 1s doing 7 Will the
House agcee that there should be nationa-
hsation of land ? What 1s the advantage
for the land owners? It a landowner
has got 50 acres of land, he has not that
living stanuard as & pswowala 1o an wban
area. Let there be equai opportunity for
land-owuers, Harjans and nop-Harijans.
A man 1s ready to take a service i the
Government by selhing his land, 1t is the
conuition of landowner that he is ready to
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[Shri Mahabir Prasad Yadav]

part with his land in order to get a service
and everybody says that nothing has been
done for the Harjans an1 the minonittes
as if this country only belongs to the
Harijans and minorities and non-Harijans
and other people are out of this country,
Let everything be done in proper perspec-
tive and justice be done for all, for mino-
rities and for Harjans and tor a l.

SHRI AMAR ROYPRADHAN
(Cooch Behar) : Is it the Congress pol-
icy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): It is indi-
vidual opinion,

SHRI MAHABIR PRASAD YA-
DAV : I was saying that Hariians shouid
be given priority in maiters of service.

How atrocity 1s committed on Har-
jans, I shall give you one example. There
was one Harygan BDO, He was saying
that Uppar Aasman, Neeche Paswan, aur
beech mein Kot Nahin.

[ Translation]

I cite on: or two more examples,

{English;

Are the Harjans not comnntiing atro-
cities on non-Harjans ° What is the
condition of Harijans ? 1 am giv ng you
one example how non-Harijan gets atro-
cities from the bands of Harijans.

SHRI THAMPAN THOCMAS : You
are championing Shankaracharya.

SHRI MAHABIR PRASAD YA-
DAYV : Three BDOs were transferred. All
these BDOs should have been relieved at
a time. But, two non-Hariians were relie.
ved at one time and ope Hariian BDO
was retained for tenm months. One non-
Hasrijans BDO applied for retention for
a month to get his daughter married. He
was pot given time, But two other pon-
‘Harijan BDOs were relieved at once but
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the Harijan BDO was retained by the
Harijan DM for ten months. When it was
brought to the notice of the Chief Secret-
ary, then that BDO was rcireved,

I am giving you this example tosee
things in total perspective. (Interruptions)
They should be seen in proper perspective
taking into consideration/all the people
hiving in India or in Bihar.. (Interruptions)
In a democratic form of Government,
there sbould be healtby discussion on
various matters. Certainly, people will
have 10 express themse'ves-express their
views. But at the same time, they have
to express their views in a coastructive,
healthy and democratic manner so that
all the differences will be ironed out and
unity will preval, Even the Opposition
I1s a part of our democratic system and
is expected to function in a constructive
way,

I would like to sdd one last sentence.
Let everyone of us work for social
harmony. | am pained to say that at
present there s no social barmony in
Bibar.

That is the tragedy. In Bibar, there
is caste feeling; there is a caste war going
on at present. 1 wil] bring it to the not-
ice of the hon. Home Minister that if at
all the matter is going to be looked into
and investigated, it should be dope in to-
ta ity, in 8 thorough maooner and in true
spirit and 1 a complete and comprehen-
sive form.

With these words, 1 conclude,

SHRI1 AMAR ROYPRADHAN
(Cooch Behar) : Mr. Deputy-Speaker, Sir,
the Jehanabad incident took place first on
the 16th of June. Within the span of two
months again there was another incident.
In the first incident, 17 Hanjans were
kitled. That was a ghastly murder which
happened in the dead or night. Again,
withip the span of two months, another
such occurrence has happened. In the
second occurrence, 1! Harijans were mvr-
dered. Defintely, this 18 a serious thing.
Sir, I would like to point out that Bihar
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is a caste-prone area, that too the Jehana-
bad District. Has any measure been taken
in this regard.? These incidents were re-
vporied in the Pres. What 1s the Govern-
-ment doing there ? 1 do not know whether
any Government is fuactioning there or not.
I do not know whether the Bhagwat Jha
Azad Minstry is in Patna alone or else-
where. I would like to pose this question
to this Government.

Sir, we are going on discussing this
subject since 1947 onwards. I dont have
the exact figures with me now. Butl
thick so many times we have d:scussed
this subject 10 this House The bon. Miais-
ter 1s here. The non. Minister bhas also
made a statement. It was just hke a ph-
losopher's-and social reformer’s We know
that, In Pre-Icdependence ,criod, the soct-
al reformer also made comments on this
issue. In this couniry, long long axo, the
great Saint Swam: Vivekanauda said :

* On Indians' Do not forget that
those down'rodden pecop'e, those
poor peopie are your brothers.
Those cobblers and scavengers
are your blood and your kith and
kin.”’

Sir, who cares for his teachinys now ?
Gurudev Rabladranath Tagore said n
bis poem :

““Paschate felicha jare sc tomare paschate
taniche’

It means : If you go ahzad by throw-
ing away the downtrodden people, you
cannot make progress Those downtrod-
den people will pull you back. Mahatma
Gandhi also spoke so many things about
this. But who cares for those teachings ?
Is the Government really serious about
this matter ? I would hke to ask this
question. Are you serious to solve the
problems of Harpjans and Girijans > |
think the Government 1s not so serious
because these problums are there 1n our
country for a long time.

Here is a Report of the Commissioner
for Scheduled Castes and Scheduled Tni-
bes. This :s the Seventh and the lastest
Report. If you go through this Report,

SRAVANA 25, 1910 (SAKA)

Rule 193 394

you will find that there are some problems
for which atrocities are going on. They
are ; land reform—cdistribution of land to
the landless; {andless agricuilural labourers
and their wages; the problem of social
forestry; and job reservation and anti-
Teservation

Just now, the Hon. Member spoke—1I
know he belongs to the ruling party here.
What 1s his version aboflt reservation and
ant,-reservaticn 7 What is his  version

‘about land reforms ? I do not know.

But tae consfitutional provision 1s there.
I do not know whether he has gone thro-
ugh it or not The proolem of reservat-
1on and anti-reservit'on has come to parti-
cular stage 10 the State of QGujarat.
(Interrupiions)

RAO BIRENDRA SINGH (Mahend-
ragarh) : But 1n Jebanabad, 1t is the extre-
mists who are reported to have killed.
(Interruptions)

SHRI AMAR ROYPRADHAN : No,
No I am coming to that pomnt. You can-
not deny 1t. You will be astonished to
know this.

I thr k. the hon. Minrster will reply
that land reforms has been done. But what
is the report ? You will be astonistied to
learn about wbat happened there. About
11,200 hectares of land has yet to be
settied 1n Jehanabad and 8,000 hectares 1n
Gaya district. No land reform has been
dope. That 1s the main problem. If at
ail, the Harjans and Girijans have got
right to land. no land is allotted to them.
1t may be 1n paper only. But practically
this 1s not so (Interruptions)

RAO BIRENDRA SINGH : Then
why should extremists kill Haryans ?

SHRI AMAR ROYPRADHAN - It is
not because of extremsts You can go
through the repoct, you will ind that it
is pot so. It 1s because of this Govern-
ment’s attitude.

On the other side. Shrimati Bibha
Goswami raised a point about atrocities
on the Girijans of Tripura and rape on
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the adivasi women. At that time, they
protested and some Members on that side
also protested. 1 think, you will not deny
this report in the ‘Sunday’. I think, you
are very much hobnobbing with this Tri-
pura Upajati Sangh (TUJS). It is reported
there. I do not want to mention that it is
the Forward Block’s opinion or it is the
CPM'’s opinion or Left Front's opinion.
But it is sald that there is a coaliticn

Ministry with TUJS baving alliance,
(Interruptions)
SHRI SATYENDRA NARAYAN

SINHA (Aurangabad) : ] want to know
one thing. Does this report contain a re-
ference 10 the fact that DM of Gaya has
already aistr buted 35,000 acres ot fand ?
(Interruptions)

SHRI AMAR ROYPRADHAN:
Whatever it 1s. It is reported in the Amrit
Bazar Patrika ot 19.6.1988 (Interruptions)
Land was not distributed properly.
(Interruptions)

SHRI SATYENDRA NARAYAN
SINHA : The District Magistrate of Gaya
distributed 35,000 acres of land to the
iandless people in the district of Gaya 1o
the presence of the then Chief Minisier on
the 14th November, 1987, (Interruptions)

SHRI THAMPAN THOMAS : 1
would like to know whether those lands
are with the Harijans or Girijans or with
whom. (Interruptions)

SHRI BASUDEB ACHARIA : 1
would like to know whether actually they
were allowed to take possession of the
Jand or not. That is the question.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEY) : On ths
particular question, in both the Houses
we bave replied and we have said that
facts stated in the paper are not correct
and invest;gation was being made. It was
given in the Tr:pura Assembly also. Sol
will humbly request the hcn. Member. .,
(Interruptions)
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SHRI AMAR ROYPRADHAN : You
should go through the Report first,

SHRI SONTOSH MOHAN DEV :1I
have gone through the Report. I will re-
quest the Hon. Member not toguote
that. :

SHRI BASUDEB ACHARIA : This
is the statement of Shyamacharan Tripura.
It 1s his statement tbat the hon. Member
is referring to

SHRI AMAR ROYPRADHAN : You
may deny it. But it 1s there. It says :

Shvamacharan Tripura's :tate-
ment that 18 tribal women have
been raped, was supported by a
detailed report oo the rmcidents
submitted to the party chief by
the milnant students wing of the
TUIJS, the Tribal Students Feder-
ation (TSF). A four-member TSF
deiegation had recorded the
statements of the ‘rape victims’
at Hatimara, the necarest village
with a2 road head from Ujanmai-
dan®’.

Have you got the guts to file a suit
against this newspaper, Sunday 1n which
it was published in 1ts 26 Junc to 2nd July
1988 edition ? Now you are saying that
you have protested.

Now I will reter to the statenent of
the hon. Minister Mrs. Ba2jpai about the
position of the reservation. This statement
was circulated by the hon. Mioister to the
Scheduled Caste and Scheduled Tribe
Members 10 the meeting with the Prims
Minister.

Even in the Central Goverament. in
Group A posts, out of a total of 5592:
only 5554 SC and ST officers are there.
What is the percentage? In Group B
posts, out of 76623, only 9941 are SC and
ST people. Of course, in Group C, it is
almost covered up. Qut of 2124377 posts,
they are sbout 3.9 laths. In Group D
only it 1s fully covered up where sweepers
and scavangers are there. Out of 1199206
posts, they are 398665,
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But what about the Banking and other
public sector undertakings ? There, in
Group A it is only 8%. in Group B itis
only 10%, in Group C it s 14.23% aod in
Group D itis 19 36%,. Only in Group D
it is covered up Why is this the posi-
tion ?

After 26th January 1950, in this long
period, you are not able to cover up the
quota. There is 2 huge backlog. You
never tried to fill up this backlog. Aad
now the crime his gone up.

Just now we have heard a Member
from your Party who was saying about
the same thing. The atrocities and riots
are go'ng on in that particular area of
Gujarat. Havce you congsidere] all these
things ? I th.nk never. Never did you
take note of it. You give only some
lectures here just like the salots and
rhilosophers  We shall have to speak so
Harijans and Ginijans going to thetr fields
and contact:ng them 1o order 10 find out
as to how to so've their problems,

Have 3jou gone through the SC
Commissioner’s Report ? How much
have you developed the SC and ST
communities, is given here. It s not my
report, 1t is vour reoort. It 1s the 7th
Report of the SC Commissioner, In this
Report it is clearly <tated on Page 43,
Para 5.9 :

The Commis.ion 1s of the firm
view that the progress in poverty
al evigtion programmes has bpot
at all been commensurate with
the wnvestments. There has heen
no aftemp. to sirengthen the
machinery for follow-up, monttor-
ing and evaluat on. Consequently
the ecoromic condition of the
SC does not appear to have
undergore any perceptible chan-

[}

ge”.

So nothing has beeo done for schedul-
ed castes and scheduied tribes, This s
what your officiul report says. Further |
quote :

‘The Commission strongly re-
commends that IRDP shouid
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undergo a thorough overbaul as
minor changes so far contempla-
ted would not simply do.”

On page 46 the Commission’s report
further says :

“It would thus appear that
several of the Central Ministries
and the departments have not
made serious efforts for monitor-
ing the Central programmes of
devclopment of the scheduled
cas'es and scheduled tribes. The
Comwiss:on would accordingly
recommend that all Ministries
may be calied upon to indicate
clearty the programmes under-
taken by them for the welfare
and development of the scheduled
castes and scheduled tribes in a
separate chapter of their annual
reports.”

Not a single Ministry excepting your
Department or the Department of Agri-
culture has done 1t, No other Department
has done . Why has no achion been
taken against them ? Sv you are against
the development of Harnjans and Grrijans.
Their condition has not improved. Let us
all be united to solve this problem of the
poor people.

[Translation)

SHRI RAMSWAROOP RAM (Gaya):
Mr. Deputy Speaker, Sir. the august
House 18 today discussing a very sensiive
subject, thar of atrocities cn the Harijans
and Advasis On 15th June, artroclties
were committed oo the harijans at Nonhi
and Nagma. 19 Har.jan< were killed ia it,
The wounds of this .ncideat had pot yet
bealed whea anotker .ncident of this kind
occurred again some 3 kilometres away
from Nonbi and Nagma. We cannot bold
the Government responsible for it and
say that !t was failure on the part of the
Government because such incldents are
the products of society. They are the
products of frenzy of our caste based
sociely and uatil such tendencies exist,
regardless of whichever Government 1s in
power, this will continue. During the
Japata Rule, a similar incident occurre3 at
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Belchi although the Janata was, in power
in the State of Bihar as well. The Harij-
ans bad to suffer atrocities at that wime
also and 11 of them were burnt alive,
Therefore, I want to submit that until
there is a change in the attitude of the
people themselves, such Incidents will
continue to occur regardless of whichever
Government is in power, whether the Lok
Dal or the Janata or the C.P.M. we are
thankful to the Hon. Ptime Mrmnister for
sending Buta Singhji and the hon. Minis-
ter of Welrare Dr. Bajpai to these places
immediately. I was also a member of tbat
team and I saw that there was no political
issue involved in it. If we make it a
political issue this discussion will not lead
us anywhere. Time has been allotted for
discussion on this subject in this august
Heuse so that we can sit together and try
to find a solution to it. If we make it a
political issue this matter will be blown
up unneccessarily,. We have to  consider
as to how to take the 25 crores bharijans
and adivasis into confidence and this s a
matter of serious concern. The isvue is
not to find out who 1s at fault. I want to
submit to the hon. Minister of Home
Affairs aod hon. Minister of Welfare that
reservation in promotion and recruitment
should be carried as it being doce today
but they should also assure ihe harijans
of tbis country in the House that even if
the harijans have to stay hubngry in their
huts, they are safe. We require such ag
assurance because the barijans apprehend
today whether they wil! survive or pot.
What is the bistory behind the massacre
at Nagma and Nonhi. People were killed
at Damoa Khargi as well and what s the
reasop behind such conflicts 7 1 think that
jtis the prodeetr of our caste based
society where frenzy of casteism 15 at its
pinnacle because our scciety is patronising
it.

The bon. Chief Minpister visited Na,ma
and Nonrhi on the 18th and made the
following three announcements (!) that
the gun licences of licence holders would
be scized: (2) tbat punitive tax~s wou!d
be imposed and (3) that the disputed land
would be distributed. But when I enquired
from the hon. Chief Minister {n this
regard hc said the same thing which has
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been stated by Dr. Bajapi also, that.no
action has been taken there so far. Will
this not boost the morale of those crimi-
nals ? Will they not teel safe 2 Who. are
the persons involved in this incident ?
Ramashish Yadav, Rajdev Yadav, Kapil
Yadav were behind this incident.” These..
persons had been behind several other
incidents as well and it is strange that the
Police Force could not arrest these 7
persons. When the assailanis were assault-
ing the harijans, people were saying that
19 harijans have been massacred at Nagma
and Nonhi and they will not hesitate to
kill more harijans and that is what has
made them so daring. This puts a big
question mark on the {neffcctiveness of
Bibar Government and our society. This
is the most serious issue today.

The Hon. Prime Minister has expres-
sed his concern in this matter. In his
address to the nation from the ramparts
of the historic Red Fort, he expressed his
concern regarding the excesses in lehana-
bad, and about ecosuring the safety of
harijans and girijans. It is certainly a
matter of sericus concern but I can see
how much interest the Opposition parties
are taking in this matter, Does the Oppo-
sition consist of only 3 Members ? 1 think
you do not have the time to share our pain
but you have ample time to make political
capital out of every issme where is the
Opposition today. Where is hon. Prof.
Dandavateji who is constantly drawiog the
attention of the House. on every petty
issue. (Interpuptions)

Shri Ram Bhahadurji you too do not
have words 1o submit regarding the at-
rocities on haryans.

SHRI THAMPAN THOMAS : The
Hon. Prime Minister have cooked up
details.

SHRY RAMSWAROOP RAM : Had
it been cooked up it would not have been
satd from the ramparts of the Red Fort.
(Interruptions) .. Mr. Deputy Speaker,
Sir, I hail from that area only. Whenever
such incidents occur, the 1.P.F. or the
Naxalitics or some other such group are
biamed but I want to submit that they
are bardened criminals and they should
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-be considered as such. They skould never
hide uader politicel cover. If these people

y had a leftist thinking they womld never
beve kiliod barijans. 1 want to ask whe-
ther 50 year old Birjudas, 8 year old
Sanjay and S year old Ranjit, were all
paxalites ? How can kilters of such peopls
have any political ideology ? They can
oaly be criminals,

13.50 Brs.

Even if incidents of dacoity occur in
shat area people say that naxalites are
bekind it. The real criminals are hidden
bebind such cover During our tour of
the affected areas, the harijans wanted to
know whether we could ensure their safety
in future. We have left this question to
you. I was aleo present there. There can be
3 reasons behind current state of affajrs,
The firat can be that the deprived sections
were assured of getting land they never
used to make such demands earlter. Late
Prime Mipister Slirimati Indira Gandhi
had stated in 1975 that land reforms and
Misimum Wages will be implemented be-
siles liberating the bonded labour. This
reached évery village of the country and
consequently & new awareness was created
among these people and they became
aware of their rights. There are several
other reasons behind the atroc:ties on
harijans. The distribution of Government
land and of sarpius land among the land-
lesy Sclieduled Castes and Scheduled
Tribes also resulted In disputes. The
oppusition never mentioned land reforms
or minimum wages It is ooly the Cong-
ress Government which has implemented
them. The Opposition never did anything
......... (Interruptions) _....when hon,
Shri Dasdavate was the Minister, land
reform programmes were initiated under
NREP gond RIEGP... (Interruptions)
Mr, Deputy Speaker, Sir, my considerable
time has been wasted because of interrup-
tions s#ud therefore, let me make my sub-
mission As regards surplus land being
distributed to the Scheduled Castes and
Tribes, dicficulties arose in giving them
postépsion, How tiuch was the minimum
wagts fixed by the Government. Not even
1/2 &g, of foodgraing worth of wages was
beitg given. Bven the grains were of a
very goafse vaciety. The people said that
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they would not accept less than what has
been fixed by Government. This led to
disputes. Thirdly, the barijans gnd
adivasis have become aware of their cobs-
titutional rights today. Today, in evéry
village at least 5 or 10 harijans are literate
and they get aware of the Government
programmes for their welfare through the
mass-media or the newspapers. If we view
the Nagma-Nonhi and Damunba-Khagri,
incident, there are three or four reasons
behind it. But the dispute is not on wages.
At Nagma-Nonhi one Rajnandan Singh
was involved once in a dispute regarding
wages, Disputes in this regard are thus
non-existent. I have been told that if is
the handiwork of hardened criminals and
it should be viewed 1n that way. The hon.
Chief Minister did not get the licensed
and anlicensed weapons confiscated and
I cannot say anothing 1n this matter. In
Jahanabad and Gaya land reforms are
being implemented and people are aware
of them and as a result this kind of
thioking is slowly being suppressed.
Consequently, the police there has also
become ineffective and useless.

SHRIMATI MANORAMA SINGH
(Banka) : They have become weak.

SHRI RAMSWAROOP RAM: I
would say uscless and not weak because
they appear to be dauntless but actually
they have become the tools in the hands
of the land lobby. If any harljan is
arrested under Rule 107, then the name of
the sub-tnpector should also be incloded
who picks him up at 200 A M. and such
other odd bours and puts hian behind
bars. And these very sub-inspectors,
celebrate with those who are behind the
massacre of harijans, How can the
harijans feel safe? They are very scared
and refuse to divulge facts, Still we came
across several persons who are very dis-
pleased with the DS P, of Jabanabad and
the seb-inspector of Kakor thana. They
say that it is on account of these two
officers that the criminals are getting
protection. Hare Ram is one of the
criminals and another’s is Ramsheesh,
Later is brother in law of the former.
Hare Ram runs a country made liquor and
hootch distillary. D.S.P, Rajden Singh is
in collusion with him, takes money from
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him and provides him protection in return-
I was thinking why immediate assistance
could not be provided to those harijans
who were being assauited only 3 or 4
kms. away from the police station. The
Police station. The Police is in collusion
with both the land lobby and the criminals
and therefore there should be a change
from top to the bottom. As regards the
Collector, it is being said that if a harljan
Collector is posted in a harijan dominated
arca. such operation can be controlled
but in Jahanabad district the Collector is
a harijan. Who after all is going to ensure
the safety of harijans if it is not being
done under a harijan District Magistrate.
We have requested the hon, Home Minis-
ter and the Chief Minister to suspend
both the Collector and the S P. as both
of them are ineffective An incident of this
short takes place only 5 kms away and
the entire district administration fails to
check it. A report in this regard was later
submitted to the Chief Minister by the
S_P. and the Dustrict officials. The State
Government is a failure because the crimi-
nals are able to get away with their deeds
in spite of a large police force and the
DG, DIG, SP and DSPs etc. 1t is very
unfortunate. Where was the administration
at that time ? In the Seventh Report the
Commisslon on Schbeduled Castes and
Scheduled Tribes has provided the names
of sepsitive districts in the country. In
Bihar, Patra, Nalanda, Rohtas, Bhojpur,
Gaya, Vaishali, Samastipur, Jahanabad,
Bhagaipur Begusarai, and Ranchi are
very sensitive districts so far as atrocities
on barijans and girijaps is concerned.
Why csnnot the police force be moderntsed
there ? Can’t they run 1the administration
in a new way ? Can’t special courts be
set up in these s=nsitive districts to punish
those who commit atrocities on Harijans ?
We see that a large number of cases are
pending in high courts, district
courts and lower courts. Some of them
are pending for the last ten years or
twenty years. Meanwhile the criminals
are free and they regularly commit crimes.
Special courts should, therefore, be set up
at the earliest in all the sensitive districts
of India, where atrocities are committed
on harijans and girijans, so that criminais
can be punished. :
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The District Magistrate and the S.P.
of (hat district should be held responsible
where such incident occurs. Besides, land
reforms should also be implemented
strictly. We often talk of imposing com-
munity tax. You may be aware that for
four hours the shooting spree went on in
that village, but not a single person of
high cast came to their rescue. Women
were raped and such horrible things
were done which cannot be
told in this House. But no one came to
their rescue. Until collective
fine is imposed on them, no one will
come to save them. Impose a fine of Rs.
1000 on the holder of one bigha land and
Rs. 2000 on the holder of two bigha land.
Impose the tax of Rs. one thousand per
bigha. If this will not be done, no one
will save the harijans. It will go on like
this. Without this harfjans cannot be
saved.

The hon. Minister of Home Affairs
went there and he must have got all the
information, I have come across a report.
In the Nonhi Village, a Laldas Paswan,
h's wife, five months old daughter Pioki
and 22 year old Karu Mochi were killed.

1 would also like to submit about the
incident of Bihat village 1n Muzaffar-
pur district. Twins were born there ip a
harijan’s home. Some one asked him
what names would he keep ot the new
born. He replied that be would call one
Ram and the other Lakshman The person
said that they were his Gods., Why was
he keeping these namess ? The parcents
were then ude oply because they bhad kopu
these names for their sons. They were
asked to call one ‘Duba’ aud the other
‘Dbudhva’. Such is the condition of our
society.

Tcday we are discussipg this in the
House, But this conflict is not new. It is
going on for the last five thousand ycars.
This conflict is between Manusmrfu and
the Constitutton of India. We have to
see whether the Hindu social sysiem in
which we bave been living for the past five
thousand years will g've us equal oppor-
tunities or not. Shankaracharya treats us
as untouchables. Wc are not allowed to
enter the Nathdwara and Badrinath tem-
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ples. I would like to ask the Shankara-
charya whether we, the 25 crore harijans
and tribals of India are not believers in
Hindu religivn ? Actually, unless we
adopt Indian Constitution instead of
Manusmirit, such incidents will go on
happening. We bave been suppressed for
years in the name of untouchability, reli-
gion and caste. Even today we have to
live on outskrits of the villages. where
there is no drinking water facility for us.
In spite of this we are pationalists. We
have toiled in the villages of India, pro-
duced crops and made the country self-
relhiant in foodgrains. So we are no less
faithful. But in spite of all this, we are
still exploited,

With these words, through you and
throughb this august House, I would like to
request the hon. Minister that special
courts should be set up for the summary
trial of cases of atrocities and guilty
should be punished. I am sad about these
incidents, but hope that the Government
will take proper steps for the protection
of harijans and tribals of India,

[Fnglish]}

MR. DEPUTY SPEAKER : Now Mr.
Basudeb Acharia. Please take five minu.
tes, Please state your points briefly. The
hon. Members are anxious to listen to the
hon. Mintster also. (Interruptions)

SHR! BASUDEB ACHARIA (Ban-
kora) : That 18 why we wanted that the
imster shou'd make a statement before
the discussion. It would have helped us in
discussing the subject.

When we are discussing the atrocities
on Hanjans, another gruesome incident
has taken place 1n the Damua village, in
the same district of Jehanabad. This shows
bow the State Government of Bihar is
callous, This also shows criminal neglige-
nce on the part of the State Government
of Bihar. The Government of Bihar has
failed 1o stop the recurrence of these
incidents. The Uovernment has described
the situation as ‘pot serious’. The state-
meants made —which appeared in various
newspapers-by the Chicf Minister and even
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the Home Minister Mr. Buta Singh seem
to say that the problem is mercly a law
and order one. That is why it is said
that more forces can cope with this situa-
t.on, Maybe to some extent. itis a law
and order problem. But it is not merely
a law and order problem. It is a politi-
cal problem. Itis now being described
as a ‘caste war’ or an ‘ipner party clash’
by the different breakaway factions of
Naxalites and extremists, But it 1s not
a caste war, Itis not an 1aner party
clash of different breakway factions. If
you describe it thus, then you wiil fail
to go deeper and toc the bottom of this
problem. The problem is economic, the
problem is political, It is a fact. In the
report, the number of atrocities and cases
pending or disposed of, is mentioned,
From there, you will get the impression
as if po incident took place in the year
1984, It i1s mentioned in this report as
‘Nil’, as if there was no incidest in
1984.

Two years back, about 104 peasants and
agriculturai iabourers—among them there
were Harijans—were killed when they
were holding a meeting near a rural
library. No action was taken against
these culprits, these Police people who
killed innocent persons who wereholding a
meetting. They were demanding an increase
in their wages. They were killed by the
police. Out of 100 agricultural labourers,
a number of them were Harijans. They
were killed by the police in the presence
of SP, but r£o action was taken agalnst
them.

In the first week of June, three persons
in a village Bhabua near Sasaram i1n the
broad day-light at 11 O’Clock, when they
were returning from their farm. wers kilied
brutally by the Bibar Military Police, but
no action was taken against them. The
Chief Minister announced that a judicial
enquiry Committee would be set up, but,
uptill now, no judicial enquiry Committee
was set up. This is the situation in the
State of Bihar.

As I have stated, this is a political
problem; this is not mere a law and order
problem. These agricultural labourers,
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these Harijans, these Adivasis are now
rising from their slumber: thcy are now
becoming conscious about their rights;
they are being organised and you will see
so many senas formed by landlords in the
rural areas. Though they are declared
illegal, stlil they are operating; they are
having licensed and unlicensed arms.
Unless this problem is solved, the tension
in the rural areas will prevail in the
true sense of the term,

After 41st years of Independence, today
also 40 per cent of the land in our coun-
try is in the hands of the 5 per cent of
the people who are not peasants. Unless
you take away this land and distribute it
among the agricultural labourers and
landless peasants, you will not be able
to solve this problem, the probiem of
unemployment, the problem of poverty;
this is the crux of the problem. Although
to implement land reform was mentioned
upto the Sixth Five Year Plan, in the Se-
venth Five Year Plan, it was not mention-
ed, as if this land reform bhas been imple-
mented in our country, as if we have abo-
lished tandlordism. The feudal system 1%
still existing in our country. In Bihar, you
will be surprised to know that land-lords
are having 1000 acres of land, 2000 acres
of Jand, 3000 acres of land. Even 1a this
House also you will find that members
from the ruling party are so bhaving hund.
reds of acres of land.

Anp incident took place in Jhalumgaon,
in the District of Palamu, in Chota Nag-
pur Subdivision. where 7 persons were
killed, the exploitation has been going on
by the money-lenders pot only in the
mining areas but also in the rural areas;
they arc at targe 1o the rural areas.
Uniless you stop all these th ngs, exploita-
tion by the money-lenders, exploitation
by the zamindars, th's tension will remain.
These atrocities also will go on. You
will got be able to stop them by sending
more forces, as Shri Buta Singh assured
us as if by sending more forces they wil
be able to cope with this situation. That
means you still fail to realise the crux ot
the problem, You still are not going to
ihe bottom of the problem. This is also
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because of the class character of the
Government.

After 41 years of independence, Swami
Agoivesh had to take a march of Harijems
with him to the Nathdwara
temple and when there was
a question in this House, it was suddenly
angounced by the Madam Minister that
after a long persuasion the temple was
thrown open. The pext day we saw the
news, how the temple was thrown open.

SHRI VIR SEN (Khurja) : Washed
with milk !

SHRI BASUDEB ACHARIA : Yes,
they were purified. The Government had
to persuade these priests. When the
Harijans were purified with milk, then
they were allowed. And we have seen
what the Left and Democratic Govern-
ment in Kerala did in Guruvayur temple
where one Harijan boy was employed
there, in the temple It was thrown open
and this Government had to pursue. The
Mipister bad said, that after a long per-
suasion, after Harijjans were being puri-
fied with milk, they were allowed to enter
the temple. Tha! is the sitvation.

So, uoless the situation Is defused,
unless you Implement the minimum wage,
you canoot solve this problem. Even the
minimum wage is Rs. 11/-. I do not know
what is the rationale behind fixing mini-
mum wage 8t Rs. 11 whep even agricul-
tural labourers get much more than Rs. 11
in West Bengal, Haryana and Punjab. In
Bibar 1t s still below Rs, 11 that you have
fixed. Minimum wage for the agricultural
labourer is there, but they are not getting
it. Thereis no law enforcing agency,
The landlords were not paying these
minimum wages to the agricultural labou-
rers, What action has the State Govern-
ment (aken 7 Have you taken up the mat-
ter with the State Government or not ?

. This is the crux of the question. Why

are the land reforms not being im-
plemented In letter and spirit? Why
has the surplus land not yet been distri-
buted among the Scheduied Castes and
Scheduled Tribes ? Scheduled tribes have
been displaced from their villages, from
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their land for setting up of iedustrial pro-
jects, but no proper rehabilitation has
yet been done. They have been displa-
ced up of projects. It has been stated
here in this report,

These are the reasons for the tension.
Unless you go to the bottom of the pro-
blem, unless you implement land reforms,
unless you implement minimum wages for
the agricultural labourers and Harijans
you will not be able to solve this problem,
If you consider it a mere law and order
problem in Bihar, and that by sending
more forces as assured by the Home
Minister Shri Buta Singh, you think that
you will be able to get out of the situation,
you will nevzr be able to solve this prob-
lem, You will pever be able to solve
this problem unless you think seriously
about this.

SHRI K.S. RAO (Machilipatnam) :
The subject of atrocities on Hiarijans is
being discussed every year both ip Parlia-
ment as well ag 10 almost every State
Legislature and it has become a practice
to find fault with each other whichever is
the ruling party e‘ther at the Centre or
in the States. But the experience tells
us that no party has proved total sincerity
in rectifylng this situation. Maybe measu-
res have been taken by various Govern.-
ments. Even presuming that there are
mistakes 1n the implementation of various
measures by the Congress Government,
but the experience tells us that the situa-
tion in much worse I{n non-Congress
Governments For example, you take
the case of Andhra Pradesh, The Chief
Minister of Andhra Pradesh, who spoke
so much about Harijans and almost wept
at a public platform after seeiog their
pathetic situation and suffering they are
being subjected to for centuries, did not
take action till today 1o the Karamchedu
incident where five people were killed and
18 injured three years back. This {ndica-
tes that this subject is being Lsed only for
political ends and no siocerity is being
shown by them. Or possibly, this subject
is being used only for getting votes.
This is quite unfortunate. This should
not repeat. Stern measures should neces-
sarily be taken by all the people., And
this subject bas to be discussed above
party lines.
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It is true that for centuries the Hari-
jans have been subjected to insuits,
discrimination and suffering particularly
in rural areas. The reason being, it is
said. that 92 per cent of the Harijans
have been living in rural areas and 89 per
cent of them are cither farmers or farm
labour.

The experiences are too many. Sever-
al atrocities are being committed on
Harijans almost everyday in some or the
other part of the country whether there
is Congress Government or non-Congress
Government. Uniess all the members in
this House united!y, with one voice, be-
ing out some legis'ation which is so
stringent that it deters people to think
even to commit atrocity, 1 do not think,
the problem is anywhere necar solution.

In a way, I do feel that criticism of
each other on this issue is better and does
some good, but that does not soive the
problem, Atrocities on Harijans are in-
variably because of their economic depen-
dence and poverty. Even the Government
and officers are helping those who commit
atrocities on Harijans. The present Gove-
rament in Andhra Pradesh claims every-
day that it is for the welfare of Harijans
and 1t is beating its drum everyday that
rice is being given to them at Rs. 2/- a
kilo. But it has not done even one act to
infuse confidence in the minds of Harijans
so that they can live with confidence and
security. In my own eonstituency thou-
sands of acres of waste land is there. One
of the ex-Congress 1 egislators was fighting
on behalf of the Harijans so that that land
does not go into the hands of vested inte-
rest but 1t should be distributed to the
poor Harijans of the local area. But the
State Government has not taken any steps
for the last three years to distribute those
lands among the poor Harijans. On the
contrary, the State Government has filed
cases against the Harijans, making them
go round the courts, making them econo-
mically wrech and depriving them of the
few chips they had., This clearly indicates
that all these politicians who are weaping,
who are shedding tears om the public
platforms, do not have the sincerity of
implemenfing these measurses with full
heart. I oniy request all the hon_ coliea-
gues of mine in this House : let us rlse
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above the party lines and let as suggest
solutions. Not orly we should suggest
solutions but iet us educate the people
and let us see that this ego built up in the
privileged sections of the society is
reduced.

When we go to the wvillages, we find
that the same yardstick is not being used
for all the communities, particularly for
Harijans and non-Harijans. For example,
if a Harijap were to touch a girl of a privi-
Jeged community. it 1s an extremely serious
offence which canpot be tolerated. It
will be a matter of discussion ip the area,
Bat if the same thing 1s dope t0 a Harijan
girl, it s not takep seriously. 1t is almost
a routine affairr or a common thiog, not
to be tahen 50 scricusly. This cannot be
prevented unless every one 0. us were (o
think in a pew direct:on, not in the same
old lines, not on the basis of class or
community or caste,

Today, the realisation among the Hari-
jans 1s aiso more. Years back they had a
fear that the Government may not support
them or that they are in minority, they
are totally weak, they are economically
poor and that the richer sections wlll do
them great barm in case they opposed or
raised their voice. But I am very happy
to tell you—it is my own experience ‘o my
own areas wh.ch {s supposed to be one of
the rich districts of the coastal beit o’
Andhra Pradesh—that {n the initlal days,
when Indira Gandhi had come to power,
there was a jubilance among the Harijans.
They feit that here was a leader who could
come to their rescue, no matter how far
off she was. Even the richer scctions of
the area used to be scared of misbehav-
ing with the Harijans, But after the TDP
Government coming into power in Aadhra
Pradesh, there is jubilance in the privileged
sections of the society, They have no
fear now to commit any atrocity on the
Harijans. Harijaos have lost thzir hopes.
They bhave lost their confidence. They
are not certain when the Government wili
come to their rescue, to protect them.

Instcad of repeating the incidents of
several atrocities which have been commi-
tted in various parts of the country, let me
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mention the solutions also, which I feel
are appropriate in the present juncture.
I am of the definite opinlon that special
courts must function in a good number
for speedy trial ol the offenders. 1f severe
punishment is gven to the offenders
without any loss of time, then the temp-
tation to commit atrocities wili go dowan.
So long as they are of the opioton that
they can take shelter under the judiciary
which takes ample time, years together—
by which ? time the peopie will farget
about the incident—things are going to be
repcated for ever. So the sofutions that
I am suoggesting are : setting up of special
courls, special task forces, special police
stations, particularly to sort out the pro-
blem of atrocities on Haryans, with a time
limit for sorting out their probiems.
Simiariy, millops of acres of wasteiand
which 1s lying 1n the country, must imme-
diately be distripuied among the Harijans,
Scheduled Castes and the poorer seciions
of the society, sb that they can increase
their economic strenght and get confidence
to fight the atrocities or injustice done to
them. Similarly, while posting the officers,
it must be ensured that either Harijans or
Scheduied tribes or committed oflicers from
other sections of the socicty are posted to
the sensitive areas to see that rhey take
immediate action and act impartally,
without apy prejudices. This problem is
more because of the complexes which are
there 10 the minds of the peopie—either
intertority complex 'n the minds of Hari-
jans and Scheduled tribes or superiority
comp.ex 1o the minds of other sections of
the soctety. I wish special coaching
cenires are set up, special efforts are made
for infusing confidence in the Haryjans and
Scheduled tribes and for preparing them
and making them believe that they are no
less ipte ligent compared to amy other
people in the couantry. It {s only with
the necessary ioirastructurai facilities or
the environmental condition prov:ded that
the lot of the Harijans and the Scbeculed
caste people can be 1mproved. If these
things are created 1n right-earpestness,
I am of the definite opin on that the
coofidence of the Harijans wtl go up and
they will be in & position to face them,
fight against them and they can make
representaiion against them, Sir, 1n ths,
the press has also got a gicat role to play
in bringing it to the notice of the people
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of the counyry and create a sense of fear
among other sections of the society who
are committing these atrocities,

SHRI THAMPAN THOMAS (Mave-
likara) : Sir, 1t s rather shame-
ful for us to discuss this matter agata.
Waen this matter came up for discussion
at the beginning of this Session,. this kind
of atroc ties was not there, But subsequ-
ently, aftér that, we are again sitting nere
and djscussing in this House the atrocities
committed on Harijans and Adivasis a few
days back 'n some parts of the counlry.
The Bihar incident is a symbolic one
which has taken place a few days ago.
The news has come that the Chief Minm-
ster’s face was blackened by the young-
sters. This 18 4 clear exampic of blacke-
ning the face ot the nation. In fact, the
person who has done it bas shown to the
public that we are incapable of taking up
the cause of Harljans and Adivasis and by
that action he has shown that not only
the Ch:ef Mrisier’s face, but the pauon’s
face. the Prime Minister’s face and every-
body’s face bat not been spared. The
atrocities on the Hanjans and Adivasis
could pot be controlled by the Govern-
ment. This 18 the clear example and
symbohc one.

Sir, 1 would say that the problems
faced by the Hary'ns and A ‘ivasis have
already been mentioned by my friend Shri
K. S. Rav, 1 am fully 1o agreement with
him, He caid that tbe problems should
bs dealt with iz a different way. We
shoul?! create a society where equality
should be given to the peonle The Hari-
jans and Adivasts  should be equally
treatzd in the soctety lLke anybody else.
But unfortunately that 1s not happentng.
The systemy which was prevalent in this
count-y centuri:s ago was crealed on the
basis of the work donc by the people at
that t'me,
system prevailed ceoturies ago and this
has system followed centuries after centu-
ries. The caste system 1s said to be the
immobile class; for the purpose of doing
bertain work first the people were divided
and subsequently that had become mmmo-
cile. In that caste system, they were
doing certain wor and they were consi-
dered to be lower caste and some other
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people were considered to be uppar caste
and finally a section of the people were
considered to be superior in the society
and some other section of the people
inferior 1n tke soctety. Unless and until
we get rid of this infer-ority complex
amoong the Harijans and they themselves
feel that they are equal and they share
the fruits of the country’s economic adva-
ncement equalty. the stage will not come
when nobody eise 1n this country will rise
against them. In our Constitution,
equality of every citizen has been guaran-
teed. Unless we are mna position to
safeguard the provisions of the Constitu-
tion and solve the problems feaced by the
Harijans and Adivasts, there 15 no use
talking so much here and outside, In
very Staie, this problem 1s there. But it
1s too much o the States ruled by the
Congress, because the economic policies
which are construed by the Congress
Government and aiso the promotion
which 1s given to the upper caste and
communal leaders ultimately help the
upper caste people to hrld power every-
where. This s the reality. If you look
at the West Bengal and Kerala Administra-
tion you will find that the prob'em is much
less.

SHRI MULLAPALLY RAMACHA-
NDRAN (Cannaoorz): In Kerala, one
hariyan boy was forced to cocnsume human
excrete.

SHRI THAMPAN THOMAS : By
whom ? He was in the Cobpgress Gove-
rnment.  Of course, the present Govern-
ment has taien acu,on agamnst him and
they are taking action  Rut you compare
the th'ngs which are happening there. In
Kerala aiso it 1s happening 1 am aiso fully
aware oi it. The upper caste who want
to continue and the peopie who want to
make the United Front with the majority
people, say that there shou.d be reserva-
tion on economic reasons. The Congress
make allowance and fight the electuns but
finally the upper caste people come to the
front. They do these things. It there is
politics of the people in the majority of
the people who are there, 60 per cent of
the peoplc who are Harijans and Adwasis
and the backward classes in this country,
if they are properly projected and theic
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proper share is g:ven, thea the entire thing
wilt chasge. What Mr. Rao said is : How
to overcome the inferiority complex of
the Harijans ? Are you ready to puta
Harijan as the President ? Are you 1eady
to put & Hariian as the Prme Minister ?
Are you ready to accept a Harijap as the
Leader of the nation ? No, at all times.
We have Sankaracharya of Puri or Sanka-
racharya of other places and the caste and
communa! leaders who have come and
they will bargain with the Congress saying
that ‘such and seats are nccessary for our
commupity’ and they are the forward
community people. That 1s the ultimate
result of this. Harijans and Adivasis are
still being exploited and their due shares
are not given,

Sir, the economic situation in the
couatry is also mainaly responsible for this.
You sec the Harijans and Adivasis. for
what parpose the are used. One day it
touched me very much when 1 was trave-
IHog by train, I saw in Agra Railway
Station just like cattle or ducks or hens
are put in a net, pcople from all round
the srea, the Adivasis and Harijans, are
brought in" as bonded labourers to take
them to U. P, to the landlords there, to
the Kulaks there to work in their farm.
The men and women of a community or
peop'e who belong to the Scheduled
Castes and Scheduled Tribes are being
treated as cattles to go to the farmland of
tbe Kulaks in Northern India and work
under them as bonded labour. Could
you do anything? How many bonded
labourers we could releas from the clut-
ches of the Kulaks of this country ? They
are stll using them. That is the econo-
mic situation by which they are going on.
Sir, could the Madhya Pradesh Govern-
ment still probibit the supply of kesari dal
which is supposed to be the most criminal
act? By supply:ng kesarl da! a genera-
tion is put to difficulty, whoever cats the
kesari dal. And kesari dal is given as
wage by the Jandlords in Madhya Pradesh,
(Interruptions). 1 am tbankful to many
of the press reporters that they are the
only people who go round and make these
reports and thev go round and study in the
villages & publish articles. They published
the article on this with photographs of the
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people who are paralysed because kesari
dai is given to them as wages. Thdtnitds
of agricuttural workers who belong to
Harijans and Adivasi classes are becoming
paralysed because this kesari dal is being
given as wages to them. Could we raise
our hand against it ? Could any Govern.
ment probibit saying that kesari dal should
not be given ? In spite of the prohibition,
the landlords give this. What edueation
we can give to them ? In Bihar. if you
look at, you will see that every landlerd
is having his private forces, private police.
With private police every iandlord is
moving around. The landlord if he goes
to his farmland to see how the workers
are working there, he moves with his own
police, his own guomen, his own private
forces. How in this country it could be
permitted ? I have greatest respect for
Mr. Bbagawat Jha Azad. He took over
as Chief Mipister of Bihar, Today his
face looks ugly with blackened colour, it
is a symbolic one. 1 congratulate the
person who did it, and I say that not
against Mr. Bhagawat Jha Azad, I say
that he has done 1t on the correct moment
to show to the world that the poor peopls
are being exploited and no effective steps
could be taken by the Government to see
that the interests of the poorer classes are
sccured. Therefore, what I submit is that
this caste system, the system by which the
economic situation in this country is now
being controiled, uniess that is changed,
nothing could be done and in that we have
to delicately move—I am proud to say
that I come from the State of Kerala.
Guruvayoor Temple was supposed to allow
oaly eatry for the upper castes, no Harijao
could get there. This nme, now, the
Harijans are doing panchavadya there. I
am proud of it when a person who was
converted from the Harjan commuaity
was made a member of the Governing
Council of the Guruvayoor Temple. All
the Congress people, all the upper ciasses

started shouting against it. Can a non-
Hindu become a member of the
Board of the Guruvayoor Temple ?

Finally, he himself resigned, of course that
is for some other reasons by which he did
not want to create envy, but [ see how
these people are still governing the system
in the manner 1o which they control.
Therefore these priests can only be conde-
mned and controlled by stropg actions,
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You give these people, their due share,
for what they are entitled to. Treat this
as one of the most important economic
problems. See that the person who s
incharge of the area is responsible for
this type of incidents. The adminisirator,
the district magistrate should be given
pinpointed responsibility for any
of the misdeeds done against
Harijans or Adivasis 1n  his area
and he should be answerable and accoun.
table to the Government for any atrocities
committed on them_  Special force should
be there. Effective remedial action should
be taken,

Women folk of the Harjjans and Ads-
vasis are raped. It is pothing new, Every
day we sec that, Most of the rapes taking
place arc against Harijans and Adivasi
women, exploiting all the social situation
against them.

I am very thankful to Mr, Ramoo-
walia for bringing forward this discussion.
But when he brought 1t, this much was
not there. When he brought it, this much
of artocities has not been commitied.
From that day onwards, till date, we
should take 1nto account all these things,
Every day this is taking place and would
like to say that jointly we should see that
chese atrocities against the Harjans are
stopped by all our efforts.

SHR1 BAPULAL MALVIYA (Shaja-
pur) : Mr. Deputy Speaker, Sir, 1 Thank
Shri Ramoowal'a for fn:t:atng this discuss-
ion on atrocities committed on the han-
jans and also expressine views in favour
of harijans and tribals.

Besides, atrocities that are commutted
on harijans in our soctety they are dis-
hououred and massacred This has become
a daily affair. There is nothing new in it.
This has been going on for centuries now,

Hanjans have alwavs becn exploited
by the other three classes ot the society
that is the brahmins, the Vaishyas and the
Shatriyas. Brahmin exploits the harijan
through intelligence, Vaishya through his
pen and the Shatriya through arms. These
three classes have always been after the
barijans and the tribals, How can they
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get respite from these classes ? These
classes want to make the barijans and tri-
bals their slaves,

Every day we read in the newspaper
about the atrocities commttted on the
Harijans. Now seven parties have come
together. Among them except one or two,
all other parties are of f.udalistic tendency.
These partes are not organising themsel-
ves aga:nst the Congress or the Govern-
ment, but against the harijans and tribals, if
these parties get united. 1t will be impossi-
ble for the harijans and tribals to live in
this country. They will be exploited to
the maximum.

Mr. Deputy Speaker, Sir, harijans and
tribals are afraid of these seven parties,
They are thinking that if Congress 18 thr-
own out of power what will happen to
them. If these parties from the Govern-
ment, it will be :mpossible for the hari-
jans and tribals to live here, Pcople who
commit atrocities oo the harijans and
massacre them belong to these parties. So
harijinas and tribals are afraid of these par-
ties. These parties are not getting united
against the Congress. Why these atrocities
are committed on hanjans or tribals. This
1s because the harijans and tribals support
the Congress. They are associated with
Congress because Congress helps the bari-
jans, provides them security and works
for their upliftment. That is why harijans
vote for Congress only, Due to this, atro-
cities are committed on them. Harijans
arc the main spirit bebind the Congress.
They are tolerating all these atrocities,
and are stil with Congress, because Con-
gress has a soit corner for them. Today
we can find this everywhere. Here also
we saw that when barjan leaders as well
as other leaders of Congress spoke, the
latter had more sympathy for the hari-
jans.

So, on one side there are Congress
leaders and on the other, there are those
who commit atrocities on the harijans. If
such people get organised and form a
party, then there will be more massacres.
1 would like to submit to the hon. Prime
Minister that such parties which commit
atrocities on the harijans should be ban-
ned. What happened 10 Nathdwara ? One
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of these opposition parties supported
those peop'e who were against the enter-
ing of harijans in the temple. This is their
mentality. These are their narrow consi-
derations. They are against the harijans.
On one hand they want the welfare of
harijans and on the other, they work 2gai-
nst them.

Mr. Deputy Speaker, Sir, it is matter
of deep regret that this curse of untoucha-
bility which is to be found nowhere in the
world is prevalent only in India. Nowhere
in the world, except India. untouchability
is practised. This is a blot on the face of
our country. The Hindu Society is res-
ponsible for this blot tecause untoucha-
bility is being practised only in India and
parrow minded people live here. How we
can claim that Indians are broad minded
because this is the handi work of paroch-
ial people. We will have to remove this
blot. Unless: and until we remove this
blot we will contibue to face many pro-
blems,

1 am not being parochial when I say
that every countrv of the world is gover-
ned' by the Govenment of its majority
community. Europe is governed by the
christians and Arab courtries by the Mus-
fims Similarly, in India. the majority
community is Hindu and they govern the
country. But we will have to take care
of the communal organisations. If
the attitude of the Hindu community re-
mains unchanged and the four Dharam
Gurus do not mend their ways, the day is
pot far when Hindus will be in minority,
Today. In the whole country large scale
converslon is taking place in the country

particularly in the States of Nagaland, .

Tripura and Madhya Pradesh. At certain
places population of Hindus bas gone
down by 80 per cent and our religious
heads are witnessing it silently. Harijans
and Adivasic are adopting christianity be-
o use they are giving them all sorts of
faci!in':" whereas the Hindus cor.nmit atrct.
cities on tl'jem. If such a sitvation COD‘tI-

wijll become the minority

es, Hindus .
:zmmunify one day” @nd they will require

reservation,

AUGUST 16, 1988

Rulé 193 420

14.00 hrs.

Today, people ta'k about humanism
but do not practise it in reality. Some
people wear the soffron clothes and others
wear clothes of some other colour and talk
about humanism but they have no regard
for their fellow brothers. The people belie-
ving in humanism worship man. These types
of things cannot be the symbol of Hindu
religion. I somebody sticks to a parti-
cular religion, he will only pursue his own
religion. If the atrocities or massacres on
Harijans is to be stopped. ail the commun-
a! parties will have to be banned otherwise
it will not be possible for Harijans to sur-
vive. Today their women and daughters
are dishonovred and other atrocities are
being committed on them. If any Harijan
or Adivasi dares 1o grow the lion type mou-
staches (one of the three types of moustac-
bes viz , the curzon type. lion type or the
goat type) the feudal lords beat him and
get his moustaches shaved cff. Such tvpes
of atrocities are being committed on them.
The women {n the village cabnot pass in
frcnt of the Lapdiord w th sleepers in
their fiet. Nowhere the Harijan: are
allowed to survive peacefully. The Hari-
jans should be protected as soon as possi-
ble. Congress bas brought the Harijans
forward. Due to the efforts of Congress
Party some Harijan bovs have got educat-
1on and have made progress. Sir, I would
like to thank you for giving me time to
speak.

SHRI MOTILAL SINGH (S:dhi) ¢
Mr.Chairman, Sir, even after 4! years of
Indian Independence the House s suli
discussing about the plight of Schcdu'ed
Castes and Scheduled Trives. This 1s a
matter of distress for this House that therr
economic condition could not be improved
till today. The Schedv'ed Castes and
Scheduled Tribes are Lteing exp oited
economically, socially. educationally and
politically in our country.

14.03 brs.

[SHRI VAKKOM PURUSHOTHA-
MAN in the Chair/

So long as they are subjected to ex-
ploitation their development in these four
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areas is not possible whether they belong
to Bihar,-Uttar Pradesh or Madhaya Pra-
desh. Their plight is same everywhere.
The boys belonging to Scheduled Castes or
Scheduled Tribes are not able to get good
education and hence they are not making
any progress. Even after getting education
they bave to face many obstacles in gett-
ing jobs be it the lower post or the hig-
her post or the matter of promotion. They
are disqualified. This is for the Govern-
ment to see. Unless Government officers
are made responsible, their development
1t not possible. The Harijans are brutaily
murdered every day. The Government
shouid see why they are murdersd and
expioited socially. They are being exploi-
ted even today and they will always be
exploited, Ths Constitutional nghts are
of no use to them. No doubt, laws are
there but who is responsible for their im-
p.e nentation. Goveroment s responsjble
for the imp emezn.ation of these laws. Un-
less you make cfforts to control these
atrocities, entrust responsibility to some
one for the implementat:on of the laws,
there will be oo use waking laws and
schemes because these are not implemen-
ted. The Central Government formulates
several programmes such as I.R.D.P. for
their development and aliots funds which
is given to them through the State Govern-
ments. But actually they do not get this
Money. The Money which is sanctionz=d
for constructing dams etc. goes directly
into the pockets of landlords and feudals
and they misuse this amount. The officer,
entrusted with the responsibility of moni-
toring the funds Joss not ensure it pro-
perly and thus shitks his responsibility.
The Governments should ensure whether
the officer deputed for these works has
done his work properly and if ne has not
done so he may be dismussed from the
service. Unless you maxe such an arrange-
ment, there wil: be no use discussiog it tn
the House, Under the Land Ceiling Act,
Government have distributed land to the
poor people, but it is nn paper only. The
fact is that they have not got possession
of land, If somebody tries to get the
possession of land, he is shot dead. As
far as wages are concerned, after workiog
for full day, ihey do not even get epough
to make their both ends meet. Who
shouid be hed respoasible if such
things are allowed to continue even
afier so many years of Independence, The
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persons who have exploited the Scheduled
castes and Scheduled Tribes and the
people belonging to upper castes of the
society are responsible for this. If Govern-
ment really wants their development it
will have to think about raising their poll-
tical, educational, social and economic
standard. If they do not progress then what
is the use ¢t making all these schemes and
doing propaganda. Efforts are b:ing made
by the Government to provide all sorts of
facilities to them, but the fict is that all
these facilities arc not reaching them.
Therefore, unless somebody is made res-
poosible for this it will not serv: any pur-
pose. They are exploited politically also.
If the provision for reservation had not
been made, they could not even get elec-
ted as a member of the Village Panchayat,
If there had beecn no provision for reser-
vation, we, the S C, and S.T, MPs,_ sitting
ia this House would not have come here.
But how long will the provision of reserva-
tion continue? It is required to be fully im-
plemented Even after 40-42 years of Inde-
pendence their p ight has not been amelio-
rated. Therefore, the Schemes made for
their devsiopment should be implemented
progerly. Whenever a projects, is set up,
be it a coal project or a Thermal Power
Project the land of Scheduled Castes and
Scheduled Tribes is acquired at the first
instance. It becomes the responsibility of
the administration to allot them land once
th=y are displaced and pay proper com-
pensation, to them but this 1s not being
done. They are not heard even in the
Courts, Toisis the responsibility of the
Government and the admnistration to sce
that such things do oot happen. If these
things continue to happen, the develop-
ment of Scheduled Castes and Schcduled
Tribes is not possible. The Ceastitution
guarantees rights to them but it is not be-
ing follow:d accordingly. The candidates
of every political party-whether he beloogs
to the ruling or opposition party-tries to
allure them In one way or the other to
seek therr votes. All of them make
efforts to divide them, There is the
need to take care of all these things
so that there |Is no obstacle in the
path of their development; Government
gives money for installing pumps and
digging welis but actually it does not
reach them. Where does it go? This
is for the Government to see. Loanms
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[Shri Motilal Singh]

are drawn in their names but their wells
are not sunk and iands of other people
are irrigated. Unless special attention is
paid towards their schemes, they will pot
get any benefit on social level. They are
neither getting the benefits of educational
institutions nor are being benefitted politi-
cally. Where shall the Scheduled Castes
and Scheduled Tribes of this country go ?
All of us will have to think about this. On
the one hand we claim ourselves to be
secular and talk about entering the 21st
century but on the other atrocities are be-
ing committed on Harijans. 11 Harijans
were massacred 4.6 days back in Bihar.
Is it not an atrocity ? The murdersrs must
have been none other than the landlords
and the feudals of the same village, Atter
this incident, 1t becomes the duty of the
Government to take stringent action agai-
nst the people responsible for it. T would
like to submit that some people in Han-
jans/Adivasi predominated areas of this
country should be granted gun licences 1n
the same way as are granted to other per-
sons, Some people keep gun without a
licence. You may possibly say that this
will increase the class conflict. ButI am
of the firm view that this will pot happen.
If a proper equilibsium is mamtained bet-
ween both sides there will be no class
conflict at all and no one would make
attempts on the hfe of oth:r. With these
words, I thank you. -

[English]

SHRIMATI GEETA MUKHERIEE
(Panskura) : Thank you for your indul-
gence in gving me an opportunity to speak
on this subject, Mr. Chairman. About the
big incidents which have hit the national
press and have created a loi ui tinsiou,
many of my Hon. Co iearucs have aready
referred and I am pot gonz .ato tham
since they have already been referred to

here by my Parcy as weli,

1 would like to draw the attention of
the House towards a plac: where I myself
very often go, that 1s in the State of Bihar,
ip the District of Sytnghbhum near Cnakra-
dbharpur. This s a scheduled tribe belt.
1 have a friend called Ms. Laro Janko,
an Adivasi trade union leader who has
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made a mark by fighting for the workers
there against the interests of various mine-
ra! companies of which there are very big
companies also, They have very big
goonda gangs.

On the 17th of July, Laro Janko’s
brother, Bijoy Janko was murdered in
front of his wife and his eldest daughter.
After this murder. Bijoy Janko’s wife,
Nitima walked 18 kms. to the Chakradhar-
pur police station, She reached there at
2 a.m. at night on the 18th and asked the
police to accompany her so that they can
take charge of the dead body. A few
policemen came along with her upto half
way and then they said that they were go-
ing back and tomorrow they shall come
with a big gapg.-

Well. tomorrow came. But peither a
big gang nor even a single fily from the
police station came to take charge of Bijoy
Janko’s body. This body was removed by
the murderers. This 1s not first case in
this police station This is why I am rais-
ing this point of how the Scheduled Tribe
people are being treated there.

Laro Janko herself was assaulted while
she was inssde the Labour Commissioner’s
office by the same goondas of the same
minera! company proprictors. Whep her
father and brother went to complain, it
was they who were put in jail for a whole
month. When her mother and sister went,
they were also jatled for three days. Nei-
ther the police investigated, nor they
arrested anybody who actually assaulted
Laro Janko in front of the Labour
Comnussicner, nor did they take any
other step.

This 1s the same gang of people who had
assauited Laro Janko, actually killed Bij-
oy Janko. But uptill now nothing has been
done. I want to draw the attention of the
Minister of State for Home Affairs. The
Minister may please lend his ears, This is
a very serious question, I also draw the
kind attention of the Min:ster of State for
Welfare. It is a very serious gquestion.
Despite Mr. Indrajit Gupta’s sending a
telegram and the mineral workers’ union
making a representation that this case be
investigated and the police posted at this
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village and that the senior officers from
Patna take up investigation and the vict-
ims should get relief till today poth:ng has
happened. This is not the only instance.
Under this very police station on 3rd July
one Mr, Buran Singh Angaria was murde-
red at Gandamava Viilage. Though FIR
was lodged police neither came nor investi-
gated or arrested anybody. Then on 25th
December, 1987 under the same police
station an adivasi women called Nandi
Chaki of village Hijia was gang raped by
10 persons and done to death. This case
was also brought to the notice of the
Chakradharpur police station bdut no act-
jon has been taken, Nothing has happe-
ned so far. This is what is happemng
vnder Chakradharpur potice statiop. 1 am
giving these concrete cases and drawing
the attention of the Minister of State for
Home Affairs. Itis not for nothing that
the entire belt of Chhotanagpur scheduled
tribes are up ip arms. Ti:s s the kind ol
treatment 1hey are getting from the police.
Since the police comes under the State
Administration it is the Bihar Government
which is responsible for this. Wben even
after six months no action bas been taken
then what do you expect to happen in the
minds of those ad:vasis and how would
they react. So it is not fortuitous today
that in the vast territory of
land our harijans and adivasis are
feeling  that they are not being
backed up. There are no land reforms,
There are no minimumn wages and protect-
ion of workerr’ rights. Then there 1s
obscurantism used against them and the
top administrauve machinery is behaving
in such a way that police force know that
they can go scot free. If his is the situatien
then imagine why there should not be a
big upheaval theie. So 1t 1s a situation of
cconomic explostation. It is a problem ot
obscurantlsm and economic offenders are
taking advantage of obscuraptism,
It is a problem of Siate mac-
hinery being indifferent to them. Itisa
problem for ail the parties who are in
power either at the Cenire or in the
States that 1t they do not see the writing
on the wall then thing in our country wiil
go from bad to worse for which npone of
us bargained on 15th Auvgust, 1947,

1 can congratulate myseif for coming
from a State of West Bengal. It is not
just because Letuist government is there,
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West Bengal has a tradition of Ram
Mohan Roy, Vivekananda, left Congress-
men, Lefusts, Communist movememts and
also big movement for land
reforms and fina.ly the Left Front
government. Tirat is why  today
in that State we bardly ever find any such
case. So, please understapd that. Try to
learn from that. Incidentally, I urge upon
you to take some concrete steps agamnst
the personne) of the Chakradharpur police
station about which I have given you cert~
ain facts.

[ Translation]

SHRI HARISH RAWAT (Almora) :
Mr, Speaker, Sir, yesterday bonourable
Prime Minister whi'e addressing to the
nation from the ramparts of the Red Fort
exprassed his deep cnncern and gricf over
the Jehanabad incident which was expre-
ssive of the feelings of the whole nation,
the f=elings of the general public. Indeed
whatever is happening in Jehanabad of
Bihar is a matter of great shame for the
entire nation. All cof us to whatever
caste, rehigion and party we may belong,
should feel ourselves basically responsible
for the inc.dents taking place in lehapa-
bad.

Even after 40 years of independence
we have not been able to create such
conditions 1n our country in which a
person of any caste and creed may live
with honour and pride. There cannot be
any other thing of greatar sorrow than the
situation when a persop, though given all
tho,e fundamental rights under the consti-
tution wh.ch are admissible to the people
of higher castes, is treated inferior just
on the basis of his caste. Therefore, we
need go deep 1nto the root cause of this
probiem.

I have been stressing this point as we
have not brought in any politics in it and
1i we also try to bring politics in It like
our fricods 1 the opposition, that woa't
be a good thing, It they try to bring
politics in it, we will also counter it asa
poliucal issue. What is basicaliy required
1s that we rise abuve paity polltics while
d:scussing such issues because levelling of
allegations and counter allegations would
automaticaily give it a political colour,
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[Shri Harish Rawat]

Today the question is not only that
i +he harijans becanse they are being
murdered. But if such incidents coutinue
to occur, we won't be able to exist as a
nation or a democratic entity.

If the people of such a big community
calted ‘Harijans’’ continue to be muedered
and we do not come to their protection,
the people of other countries of the whole
world won't pot come forward to give
them protection, and such a situation will
certainly shake their faith in the institution
of democracy. Once the faith of the poor
in democracy 1s shaken, it will pose a
threat to the institution of démocracy and
no power can save it from its doom. If
you think that only the Government can
protect them, it is only an illusion.

Sometimes we see the things from a
particular angle o! votes and our own
conveniences, But the fact is that the
root cause of this problem lies in our
caste-system and we have not bssn able
to fight it out as openly as it was required.
Un'ess and until the people who bhave
permeated this caste sysiem, are put
behind the bars, our country cannot be
redeemed,

It is a matter of great regret that a
Shankaracharya, who claims to be the
spokesman or the representative of a
particular religion, shouid openly declare
that Harij)ans should not be allowed to
enter temples and on the other hand the
Government tries to get entry for a group
of Harijans to the temples, what can be
more shameful than this situation even
after so many years of independence. We
are very much agrieved to think of the
impression people will gather abroad
about our country when such incidents
are cited there.

I would like to make an appeal that
the Government should come out openly
agalast this caste system and it should put
a ban on all such religious books which
propagate and support the caste-system.
As it is in the case of Punjab, the people
indulge in politics in the name of religion
it should be banned because such people
are an imminent threat to the law and
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order situation in Punjab. Similarly the
persons who treat the people of a parti-
cular caste inferior to others just on the'
basis of his caste, are noless a menace.
We can solve the problem of Punjab by
improving the law and order machinery
and by changing our political strategy
but until and unless we strike at the very
root of this caste system, we won't be
able to remedy the situation., Nothing
can be more shamszful than the fact that
in this country of Lord Rama, Mahatma
Buddha and Gandhiji such incideats frequ-
ently recur and Harijans are massa-
cred or burnt on: in the same area of the
village and atrocitizs arz committed on
their. womeniolk .

Recently the honourable Home Mini-
ster had visited Bihar on the directions of
the Prime Minister. He will certainly
come out with some action plan before the
Parliament to check the recurrence of
such §ncidents in Bibhar which we consi-
dered in various fiecids a leading state and
whose people made great sacritices for the
freedlom of their country. We should
also be told as to what action the State
Government of Bihar and its Chief Mini-
ster are going to take or propose to take
to check such incidents and how the Cent-
ral Government is going to contribute in
their efforts.

Mr. Chairman, Sir, for all such inci-
deats, people having their vestaed interests
in our villages are mainly responsible and
I would like to stress that unless and uvatil
our Harijan brothers get landownership
rights and become financially self-suffici-
ent, these atrocities will continue in spite
of the law already enacied against this
menace. In order to root out this evil
and to improve their financial position [t
imperative that all out efforts on social
as well as on economic fronts are made
so that they could be made economically
stiong and the persons planning to assauit
them may be afraid of the retaliation they
could have from them. I want to tell you
that even the law doesn’t help a poor
harijan. Instead, it comes to the rescue
of the stronger of the harijans. Hcoce
the existing law requires reconsideration.
For Harijans, iland may the one source of
income and the employmsnt may be the
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tecond one but as regards the quota reser-
ved for them in services, many State
overnments have not been abie to imple-
ment it. It is not being adhered to. This
should also be looked into.

Besides this, there are some sections
of Harijans who are still living at the
lowest rung below the bpoverty line. The
Government should give them maximum
financial assistance. If there is any such
fund with th¢ Welfare Ministry, 1t should
be made use of to help these poor directly
whether it is in the form of pension or
otherwise. On the analogy of the widows,
the bandicapped and the old persons who
are granted pensions by the Government,
these people also may be granted pension.
If we succeed "in making the barijans
financially self.sufficient and also the
Government is capable of taking ceriain
measures for them, we will be able to
check the incidents of atrocities to a great
extent.

With these words I request you to
consider my suggestions and the sugees-
tion given by my frlends in the ruling
party and those in the opposition. Fina-
lly, I would urge upon the Goverpment to
take such legislative measure as to stop
the recurrence of such incidents and thelr
exploitation in future on the basis of
caste and rel:)gion They should also not
be looked upon with a scorn. While
framipe laws to that effect. Government
should take the Parliament into confi-
dence

SHRIMATI USHA THAKKAR
(Kutch) : Mr Chairman. Sir, we bave
been diccussing the 1scue of atrocitles
commitied on Harijans and Adivasls very
often. It is a sorry state of affairs.
Mahatma Gandhi bad also been referring
to untouchability and discussing it in
detail. He had said that there is no deffe-
rence between one man and the other.
The name of ‘Harijan’ was given by
Respected Bapuji. Such a sacred name
could come from respected Bapuji only,

Shri Ramswaroop Ram has correctly
said that sometimes Harijans are barred
from entry in Nathdwara Temple, some-
times declarations are made that Harijans
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canpot enter into Badrihath Temple and
Shankaracaraya of Puri supports this view.
It §s a matter of great regret,

I request the hon. Members of this
August House that we should take a
pledge that the temples in which Harijans
and girjjans are not allowed to enter, will
also not be visited by us. I{ we the
members of this August House take such
sacred pledze, I firmly believe that not
only Shankaracharaya and his supporters
but God himself will have to agree with
us and He will come himself to give us
‘Darshan’. 1 take a pledge apd request
a!l other membrs of this Augut House to
take pledge not to visit a temple which is
barred to Harijans as per saying, ‘Man
Change to Kathoti mein Ganga.”

As it is well known that Bhakat Narsi
Mahta left his house and did meditation
alongwith Harijans and showed a new way
to reach God. He had renounced all
worldly things and ali his problems were
solved by God. This Narsi Mahta of
our Cujazat belonged to enmtire India.
One couplet written by him used to be
recited by even Gandhyji, **Vaishnav Jan
to Tene Kahiaya, Je Pir Para: Jane Re.”
This is his devotional song. If we work
with devotion and faith, 5000 years old
problem wi!l also bz solved. If we shall
wor!l unitedly and do not give political
colour to any problem, it will be solved,
The copposition by giv'ng pelitical colour,
are trying to grind their own exe but it
will not be possible for them to succeed,
on the other band the country will go to
dogs When Harijan leader Shri Jagjivan
Ram had a chance of beccming Prime
Mimister 1n 1977 what had the opposition
done ? Why he was not made the Prime
Mipister ? At that time, the cpposition
did not play any positive role but the time
has come now when we should work uni-
tedly. I feel that the sole alm of inci-
dents which are being occurred in our
country is to create instability, Some-
time muslim leaders are incited in the
name of religion, Harijans are massacred
and an incideat of breaking an ido! has
also occurred in my border area Kutch.
There is no discrimination among Hindus,
Muslims and Harijaas but conspiracy is be-
ing hatched to create disturbance there also.
Our Home Minister and Social Welfare
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[Shrimati Usha Thakkar]

Minister are gitting here. I want to say
that whenever conspiracies are hatched
whether in border areas or somewhere
else in the country, there is a strong need
to be vigilant, Whenever a Chief Mini-
ster or the Prime Minister does some good
work, something is crea‘ed to incite the
public. Whet has happened yesterday ?
An M L, A was killed on 15th August.
The Chariot procession was taken out
nicely, nothing untoward bappened bat
efforts are belng made to make the Gove-
rnment unstable, When the Prime Mini-
ster of our country did commendable job
in Sri Lanka, efforts were made to murdcr
him and the entire good work was uptur-
ned. When good work was done in Pun-
jab, Longowalji was assassinated,

1 only pray to God to bless one and
all, We should take such a pledge that
Sikh, Chritians. Girijans and Harijans are
all Indian. If Shankaracharaya says
something to its contrary, the Members
of Parliament. should resolve that they
will not visit temples,

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Mr. Chairman,
Sir, T am taking part in this discussior
today with deep aoguish, Even arter 40
yvears of inderendence we have to listen
to such things that Harijans, Adivasis,
minorities, weaker sectrons are passing
through such ordeal in cur country which
makes us to hang our head in shame,

The matter which 1s being discussed
today in this House is related to the atro-
cities committed on Harijans in Bihar.
Very strange situation has developed in
some States which include Andhra Pra-
desh Bihar, Madhya Pradesh, some parts
of West Bengal and Orissa. Some parts
of these States have been affected. some
terrorist elements are operating in the
name of leftists there, They pose in a
way as if they are well wishers of the poor,
as if they are struggling against the exploi-
tatfon. But the experience gained by us
reveals that it is a very repulsive, ugly
and savage type of campaign. All the
decencies of humanity have been ignored.
It pains a lot to see such repulsive inci-
dents. It appears that it is not an idea-
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listic campaign but it is an exploitation of
the poor on large scale. No doubt, many
steps bave taken by the Central Govcrn-
ment and the State Government, but there
is some lacunae in thelr implemertation
and still much has to be done with regard
to lapd reform. minimum wages and
bonded labour as well. All these things
are quite essential. There has definitely
been some progress in that direction but
not to the desired extent. It is wrong to
say that nothing has been done. There
have been significant development in rural
areas during the last 40 years which has
mostly benefited neglected sections of the
society. The work is being done under
our 20 point programme and componant
plan. Work {is also being done under
tribal sub-plan. These are such plans
which directly benefit the poor, the sche-
duled castes and the scheduled tribes, This
money cannot be directed for other pur-
poses. There bas been great upliftmcnt,
development and ¢xpansion of education.
Education has reacbed inaccessible parts
of India and much work bas been done
there Of course there ts a nced to do lot
more.

SHRI ATAUR RAHMAN : What has
happened in Jahanabad.

S BUTA SINGH : At the very outset
I mentioned this thing but a very ugly
type of blot exists in our society that
people belonging to scheduled tribes and
scheduled castes fall victims to such inci-
dents in which they are butchered in a
way which Is worce thap that of animals.
1 had just mentioned Andhra Pradesh and
Bibar. According to the information
available, with us vieience has increased
there by 23 per cent in 1988 vis-a-vis 1987,
It may be observed that there had been
245 ncidents in Andhra Pradesh and 87
incidents in Brhar. Violence has increased
by 93 per cent in 1988. Combining the
both. This is the position with regard to
these two States,

(English]

SHRI BASUDEB ACHARIA : This-is
the figure for Harijans.
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S. BUTA SINGH : Yes, use of viole-
nce among the tribals in that region. This
is the Report which 1 have got.

{ Translation]

It revea's that the victims of leftists ,
and terrorists belong especially to two
states viz Andhra Pradesh and Bihar.
For sometime, good atmosphere prevaiied
in Bihar but then borrible incidents occur-
red one after the other in a very short
period. When the incident happened 1n
Jabanabad district, the Prime Minister
cal'ed the Chtef Minister immediately who
was in Delhi ar that time. He was
immesdiate'y instructed to go back
make arrangements so as to console ths
people and to apprehend the culprits to
give them deterrent punishment. The
next day, I alopg with my colleagues,
hon. Dr. Rajendra Kumari Bajpai, the
Deputy Minister hcn. Shri Baitha and
several hon. Members of th:is House as
well as the otber House visited the sue
and met the affectsd people. It is unfor-
tunate that this js the second incident to
have occurred under the jurisdiction of
that police station and ir which 5 houses
were plundered and 4 women  were
molested. And specially on the npight of
11th and 12th "the Harjans were attack
in Dumuba village and Khagri tola and a
pumber of them were killed. As per the
detalls received regarding this incident, 1t
seems that these elements have! become a
sort of challenge for the local adminis-
tration and in fact, they were openly
challenging the admin'stration while those
incidents were taking place. It means that
these gangs are operating in some particu-
lar areas only. Subsequently, we heid a
meeting with the top officials of the State
Governmeni in which the Chief Minister
and other Ministers also participated. We
have come to know that the areas whers
militant gangs, armed gangs and criminals
are operating have been idenufied. The
Centre, on the instructions ot the Prime
Minister has directed the Bihar Govern-
ment to formulate a time bound progra-
mme and an action-plan in this regard.
All the resources necessary for this
purpose will be provided by the Central
Government inciuding the Para-Milltary
Forces, if required. The most notable
point which has come to our notice is
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that the district administration has very
little information in this matter. Jt means
that the extremists have created such an
atmosphere ot terror that the people are
too scared to come forward to provide
information. This is even a more danger-
ous trend. As information does not reach
the Police stations, action is not taken,
These are some of the facts which we
bave received from there and measures
have to be taken to deal with them. The
State Government has been directed to
prepare an action plan including building
up of a strong intelligence network which
is essential for their identification and
taking action against them. The State
administration was also directed to fix
the responsibility. If a police station is
responsibie for such an incident, it should
be made accountable for it and similarly,
responsibility should be fixed at the sub-
division and district level accordingly.
These are some of the measures we have
suggested to them. The Central Govern-
ment has issued similar directionas to
other States as well. The Chief Minister
bimself went to the victims acecompanied
by the Chief Secretary and the D.I.G. of
Police and gave maximum on-the-spot
assistance, Rs. 20 thousand were given to
the cext of the kin in case of death, and
Rs. 500 were given to the injured who
are undergoing medical treatment at
Government expenses. Similarly, arrange-
ments have been made for the supply of
essential commodities including cloth at
controlied prices and n case they want
to build houses, they wil get full assist-
ance from the Government. There are
many other steps which the Governmeat
has taken but I do not want to go into
them,

An incident had occurred at Nonhi
village earlier also, That village also falls
within the jurisdiction of the same police
station. 11 criminals of that incident have
been apprehended so far. 7 criminals are
absconding. Efforts are being made to
catch them. We got their names from the
site of the inc:dent. The State Government
is taking actlon on the basis of ihe
information received from there so that
the criminals arc apprehended. 1 had
myself written a letter to all the States on
behalf of the Central Government.
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SHRI HARISH RAWAT : It ismy
suggestion that this amount should be
increased to Rs. one lakh so that the
family of the victim is able to become s¢if-
reliant and capable of countering such
atrocities in future,

S. BUTA SINGH : Regardiog the
suggestions given by the hon. Member. 1
want to submit that as this matter does
nat relate to one state alone but is a
concern of all the States, so this amount
has beea fired after consulting all the
Stafes. Goverpment grants additional
funde< as well. T shall convey your suggest-
ions to the hon, Chief Minister. It was
evolved at the all India level to grant this
much amount as minimum immediate
assistance.. (Interruptions) 1 would re-
quest the Chief Minister to extend as
much of additional assistance as they
want.

SHRI ATAUR RAHMAN (Barpeta) :
It will be better if the” Chief Secretary is
not made into the law and order officer.
It is not possible for the Chief Secretary
to make on-the-spot enquiries. If this is to
be done, then you will require not one
but thousands of Chief Secretaries, The
very basis of your administration will
collapse.

S. BUTA SINGH : As such, in many
of the States, this responsibility is entrust-
ed with the Home Secrectaries. Still, your
suggestions may be somewhat valid. We
shall make efforts to talk it over with the
States and fix responsibility in this régard.
The Home Commissiorer could be made
responsible for it. I think this responsi-
bility should be fixed specially on the
district magistrate. It should be reflected
in his annual coanfidential report. Ogly
then, effective steps will be taken, I shall
try to convey your suggestions to the
concerned State Governments. ..
(Interruptions)

I was saying that when this trend was
noticed 1n Andhra Pradesh, Bihar, Ma-
dbya Pradesh and ‘West Bengal, the Union
Home Secretary called a meeting of all
the Chief Secretarles and Home Secrela-
ries of different States in Delhi,

AUGUST 16, 1988

Rule 193 436

{English]

. SHRT BASUDEB ACHARIA : Atro-
cities on harijaps and adivasis,

S. BUTA SINGH : But unfortunately
they are the victims. Ultimately whether
it comes from left adventurism or caste-
ism, the receiving end is the tribals and
the Scheduled Castes.

[Translation]

Subsequently, T myself taiked to the
Drrector Geperal of Police and other
officers. Wherever and whatever assistance
has been sought from the Central Govern-
ment, we have not refused and, in faect, I
talked to the Chief Minister of Andhra
Pradesh.

(Engtish)

SHRIMATI GEETA MUKHERIJEE :
West Benal i1s not Andhra Pradesh.

S. BUTA SINGH: Madam. | zm
talking about the whole country,

If you want only Bibar, I can talk
about Bibar only.

SHRIMATI GEETA MUKHERJEE :
Io some of the Stutes, I have said due to
various traditions, these atrocitics are not
taking place. It cannot be on par with
the other.

S. BUTA SINGH - Madam, wben T
started, you were pot here. 1 started
with the trend in the society.

([nterruptions)

Madam you were not here in the
House when T started. I said this has
risen and if you want I am sorry I will
have to take more t:me. I can give you
the details of the incidents that have taken
place. 1T am not saying anything from my
political purposes. 1 am saying this is the
fact of life. In four.five States, this kind
of extremism has developed. Your Chief
Minister-the Chief Minister of West
Bengalis on« with me ip fighting out
these forces. I do not know why you are
objecting there.
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SHRI BASUDEB ACHARIA: We
are taking about atrocities on Harijans
and Adivasis and not,,,(Interruptions)

S BUTA SINGH : The West Bengal
Government was the first to respond to
the suggestion made by me. But in Bihar,
the dimensions are a little different.

[Translation]

When we went to Jabanabad, we
discussed this matter with the people
and also with their representatives.
Thereafier, we d:scussed it with the Staie
Minpisters  and the  Chief  Minister,
Foilowlng these talks, we reached the
dccision that Centrai Covernment will
render full assistance to Bihar Govern-
ment and it will make efforts to provide
full protection to the Harijans 1n future.
We sball have to identify these arcas
where such incidents are occurring and
Police ana district admipistration have to
be streamlined 1n these areas. We can-
not say that everyth-ng wiil change over-
night. However, if there is a recurrence
of any such incident we shall take stern
action against the concerned persons. The
current situation 1s not very satisfactory.
We are concerned about it and we shall
extend full assistance to Bihar Govern-
mert 1n tackhipg it.

SHRI GANGA RAM (Firozabad) :
S.C.S.T. Commission has alrecady identi-
fied these areas in their report. It will be
more appropriate to d=cfare those areas
disturbed areas and take necessary action.

S. BUTA SINGH : We are thinking
somewbat ancad of what you have sub-
mitced, Apart from the I . P.C., we shall
take steps under residual laws 1if neces-
sary, It is of no use to celaborate on it
at present,

The Ceotre has asked the Bihar
Governoment for a tme-bound action
Programme so that identified villages or
areas and identified gangs could be
sternly dealt with, Details of the Pro-
gramme will be received in a day or two
ang immediate action will be taken. I want
to convery the Government’s seriousness
in this matter, Crim.nals who indulge in
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merciless killings of Harijans will be
apprehended at all costs.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrut) : When the hon.
Minister insited Jahanabad, what did the
Bihar Government specifically ask for
from the Centre ?

S. BUTA SINGH: The Bibar
Government asked for para-military forces
only. As I said earlier—the hon. Member
was not present in the House at that ume
sending forces alone wili not soive the
problem. The entire locai system has to
be geared-up. A situation, 1n which no
action is taken even when weapons are
snatched from the police in the vicinity
of the police statton calls for an over
haul of the system, For this purpose, the
Centre asked the Bihar Government to
submit 2 plan for approval. The hon,
Member has  watched the develop-
meonts in Punjab from close
quarters. Ordinary po'ice cannot handle
this situation, A special force i1s needed
for this purpose. The Government will
consider ways to liguidate the 2-4 gangs
which bave been identified.

[English]}

14.54 hrs.

[SHRI
in the Chair]

SOMNATH RATH

SHRI JAGANNATH PATTNAIK
(Kalahandi) : The bon. Home Minister,
while intervening, mentioned that nobody
was coming forward to give any 'nfor-
mation, From this, I drive the conclusion
that actually, the downtrodden people are
undeer the grip of terror there, and that
there is no sense of security. Our first
and foremost duty is to bring a sense of
security in the minds of the downtrodden,
the Harijans and the Adivasis there,

On the 19th August, 'i.e. yesterday,
the Prime Min'ster nimself has used thrs
word with regard to the Jehanabad inci-
dent, viz. that this is a blur op th= face
of the nation, and we hang our heads in
shame,
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{Shri Jagannath Pattnaik]

That is the feeling of any general man
who is a beliecver of human dignity, who
is a believer of democracy and soc:alism
because democracy and socialism and
human value canonot progress, cannot
exist with .this type of inhuman and
shameful existence and economic and
social inequalities.

It is the belief of maby persons that
with the growth of industrizlisation, with
the growth of mass literacy and with the
growth of urbanisation, gradually the
caste system evaporates, But, unfortuna-
tely, the hon. Minister himself has admit-
ted it 2nd the statistics of the Fifth Report
of the Goveroment of India also shows
that it is true. The comparison is like
this. The number of atrocities on Herijans
was 13,976 10 1979; it increased to 14,834
in 1983; the growth ts 6.4 per cent. The
pumber of atrocities on Adivasis was
2,134 in 1979; it just increased to double
the figure in 1983. Taking the analysis
for the whole country, 1 am not going
into the figure and into the names of the
States because 1 have no time. But for the
purpose of general inference, I conclude
like this. Where the land reform is
not implemented properly. where there is
a feudal culture, where there is economic
exploitation, the number of atrocities is
more, This ‘s a general conclusion that
I draw taking ail the Reports into

account.

Secondly, we know that SC&ST are
mostly agricultural labourers, and tenants
also. So, the crux of the problem is that
when they demand their basic rights, when
they demand their minimum wages, there
is a confrontatfon because the land-lords
do not want to give them their mimmum
wages. When they demand social justice
or any other justice, it means that they
are deprived of thelr legal rights, because
they are not getting their minimum wages,
they are not getting their iegal rights,
they are wot getting thair share from the
crops. Actually, this is the position where
this confrontation comes 1n and these
atrocities take place. Here I wlil  differ
with my friend Mr, Yadav because he told
that atrocitics are not only being commit-
ted on Harijans but Harijans are also
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committing atrocities on other castes. But,
here, that 1s not the basic philosophy;
that 1s not the spirit ip which we are
discussing these things here. Should we
not go back to the historical and proleta-
riat revolution of 3000 years of this
country ? Is there any other caste which
looks down upon a caste because that
caste belongs to a pacticular caste ? Is
there apy other caste which prohibits a
particular caste from entering Into a
temple ? Is there any caste where 300
people are killed on psychological basis
because the people of the other castes
are in thousands ? There is no question
of physical fitness or something like
that,

In the Constituent Assembly, taking
all the aspects into view, the Ilcarned
in order to save the
prestige of the country, in order
to g ve minimum bas.c human
dignity, gave some constitutional protect-
ion to these peop’e, not for nothing. but
because they were rcocially exploited for
lopg. Then it was further amended in
1951; that was the first amendment. It
reads as follows :

““Nothing in the Article 29,
Clause 2. shall prevent the State
from making any special provi-
sion for the advancement of any
socially and educationally back-
ward classes of citizens or for the
SC&ST.”

Then Pandit Nehru said in 1954 in the
Congress Parliamentary Party meeting as
folilows : 1 am not quotng the entire
guotation because ihere was no time; 1
am quoting only the last sentence.

+If we don’t equal.se, undoubte.
dly casteism will flourish ina
most dangerous way.’’

Now, 1 am quoung one sentence from
the judgement of the Supreme Court
given by Mr. Justice Gajdendragadkar,
There 18 no guestion of economic exploit-
ation. I will mention that there is no
economic justice at all. It is the main



441 Discusslon under

road for justice, but the actual way is the
social way.

15.00 hrs.

Mr. Justice Gajendragadkar, ex-Cb ef
Justice of the Supreme Court of India, 1n
& judgment had said :

«“Class according to the diction-
ary meaning shovs the division
of society according to status or
rank. In "~ the Hindu socinl
structure ‘caste’ unfortunately
has an important bearing decter-
mining the status of the citizen. ’

This is the class characier c¢f the social
expression, That is why the basic question
of economic and social backwardness of
the downtrodden and e:pecially the
Adivasis and Har:jans this 1s not looked
into anvwhere., But we could not ignore
all those things Anywhere if there are
killings of any caste, anywhere, that 1s
inhuman. Even if a guilty person ora
murderer is charged without a tra', that
is also 1llegal. Thatis the crux of the
prob'em here. That is not what we are
discussing. Even today also Shri Sankara-
charya of Purt had saxd sowething
Actually, there can be no rei'gicn which
distinguishes man from man. The Hon,
Speaker also said it on the other day. But
Shri Sankaracharya till todav had been
advocating something else.

Shrimati Meira Kumar on the other
day, emotionally hut logically said that 1t
was only due o the H:ndu society that
some Harijans were conveit.d into Islam,
and due 0 the upper class explontation
towards them and they bad to take drink-
1pg water from some other source and
also had to go to some other arca to do
their Nama:z. The Harijans were forcibly
converted because of the react'on to the
exploitation by the upper ciass Hindus,
Shrimati Meira Kumar r:ghtly said thai
this was not the probem of the caste
Hindus only, but definitziy due to the
conservative and tundamentatist class and
copversion of Hindus those who were
advocating their cause., I must say that
this 1s the problem «f the whole Indian
society.
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Shri Buta Singh was mentioning about
some stripgent action to be taken. There
was a special law 10 give protection to
Harijans 1o the ancient Hindu society.
Many laws, many amendments and maay
provisions are theic but the problem is
they are not being implemented properly.
Secondly, the persons who are in charge
of impiementing them, whether they are
economic reforms or land reforms, or law
and order situation, they are having such
a class churacter, their education is such
tbat they themselves have an unfriendly
attitude and outicok towards the Harij-
ans. That is why despite the legal pro-
visions they are pot getting proper
justice.

When we, the politicians, come across
some administrative matters, the officers
say, that the politicians are interfering.
True, day to adminsstrative affairs, let the
Collector and the SP, let them manage
and mamtan the iaw and order in the
district, But if they utterly tail in protect-
ing the rights of the Haryaas, s it oot
our right to take action and to see that
they are least suspended ? Are they not
accountable tor 1t ?

I was hoping that the Home Minister,
wiil come forward with a statement and
say that he was going to take some action
agarir st some of the top officers those who
are 1n charge oi l1aw and order.: But | was
really sorry not to find any such thing in
the hon. Minister’s statement. I hope
that in the future the Home Minister will
give a categorical assurance to the House
about this. OQur Prime Ministsr has ex-
pressed his anguish on behalf of the whole
nauon. We do hope tbatin order to
create a sznse of security and confidence
some strong measures will be taken so
that the Harijaps those who are in the
grip of fear some vested interests will
get a sense of security 1o their minds.

I suguest that some strong action
shoud be taken, that spec:al courts sbouid
be set up for this and the guilty should
be punished so that the persons who are
guilty do pot go scotirece. They say,

[Translation]
“What harm can they do to
us 7”?
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[Shri Jagannath Pattnaik]
[English]

This type of feeling should not be
there, and they should not be allowed to
commit the crime and get away.

Sir. I agree with Shri Ramswaroop
Ram hundred per cent tha' there should
be puaitive tax on those people who reside
in those areas, who hzve no human
courage to come and protest when a poor
girl or a woman is being raped. All of
them should be found guilty of this
Immoral act so that they also realise that
they have a sense of citizenship and
a responsibility towards the society. This
also should be boroe in mind.

In Military, Driver training and other
techpnical works, more and more reserva-
tion should be given to these people.

Finally I would like to say that we all
shou!ld be ashamed of an incident n
Jehanabad and the Government shouid
come forward with the most stringent
action in the form of a legisiation and its
cxecution, so that the down-trodden
people, the sons of the soil will have a
sense of security. Otherwise, our democr-
any, socialism, our achievements and
observance of 40th year of independence
will not be of any consequence.

[ Transiation]

CH. SUNDER SINGH(Phiilaur) :Mr.
Chairman Sir, standing bere in the House,
I would like to urge the Government,
through hon. Shrt S. Buta Singh, to pay
a compensatior of Rs. 2 lakhs to the next-
of-kin of a Harijan who is killed. Hon,
Members make a lot of noise when Hari-
jans are kilied, asking the world at large
for sympathy. But who really sympathises
over a Harijans’s death ? Certainly not
everybody in thz world,

In Pupjab and Haryana, I got Land
allotted to Haryans after taiking to Pandit
Jawabarlal Nebru. Harnjans are such
that they are content even if they receive
Rs. 500 out of the Rs, 1000 they are entit-
Jed to from the Government. This s the
plight of Harnyans in our country. Where.
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ver Harijans are Kkilled the Congress (I)
M. L. A. of that area should be beld res-
ponsxb‘?e It is their carelessness which
allows these crimes to continue,

In wmy constituency, besides myself
these were two Jat Harijan candidates in
the electoral Jray. I defeated both of them
and won the election, 1 told the voters
that they should vote for me if they wan-
ted to see my rivals defeated, The ten-
dency of both the rival candidates to fight
with Harijans left a bad impression on
the people over there.

Pandit Jawabarial Nehru had once
told me that it I stopped opposing him he
would make me full-fledged Minister in
his Cabinet. But I did not agree. I told
him that if he did not want me to oppose
him he should allot land the tillers. Pandit
jt acceded to my request and allotted land
to landless people of Haryana and Punjab
Today these people fight among themsetves
and kill Harijans. When a Harijan 1s killed,
his familv should be paid a compensation
of Rs. 2 lakh and not Rs 20,000. This
will help 1n checking atrocities on them.

Io most of the States, Congress (I) is
in majority. The masses have voted for
ft in order to get benefits, not for perpetr-
ation of atrocities on Harijans. The Con-
gress (I) being in power, it shou'd hold its
local M.L.A. responsible for Harijaa kill-
ings in a particular area, The family of
every Harijan killed should be paid Rs. 2
lakh as compensation. Landlerds in willa-
ges are responsible for these incideots.
The class which has been oppressed for
centuries needs to be uphited.

When 1 was not a Member of Parlia-
ment, I too was deaied entry into temples
& gurudwar as. Then I collected a few men
belonging to my caste in Hoshiarpur and
we all proceeded to the temple. We told
the priest that if he did not let us in we
would all go to a mosque. The temple
priest asked us not to do so.

I urge the Central Goverament to
increase the financial assistance from Rs,
20,000 to Rs. 2 lakh. The offerders should
be severely deait with,
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At the time of elections, politicians
woo the poor Harijan voter with tall
promises. Later, when these** politicians
succeed in achieving their objective, they
fail to keep their word,

This is a surprising thing. Whatever
is happening in our country is pot good,
It the Government wants to stop the atro-
cities on Harijans, it should provide for
severe punishment to the perpetrators of
these atrocities,

The Land allotted to poor Harijans
after my Pessistent efforts during Pandit
Jawahar Lal Nehru’s time has been cor-
pered by some vested interests The Land
Reforms Act bas not been properly imple-
mented. People who own land are given
a lot of importance but the Landless are
treated with disrespect.

Our Ministers do not do anything
worthwhile. They give importance only
to those who can benefit them in some
way, Thcy make tall claims about their
sympathy towards poor Harijans. When
it comes to actually working for the we'-
fare of Hanjans, they back out, In my
constituency also numerous atrocities are
commted on Hanjans. No**comes to their
belp. 1f the compensation amount is in-
creased to ivs. 2 'akhs the Harijans will
consider the Government as their bene-
faction,

In tne end i thank you for giving me
some time to speak.

[English]

MR. CHA'RMAN Unparlimentary
words wiil not go on record, 1 will exam-
ine and cxpunge them.

[English]

SHRI PIYUS TIRAKY (Alipurduars):
Mr. Chairman, Sir, this has been the
routine work of the Parliament that
in every session we are discussing
about the atrocities on  Harijaps
and gdivasis. We all must have to find
out the reasons for these atrocities that

*» Expunged as ordered by the Chair,
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are going on unabated. Even after half
a century of our independence, these
things are going on. That is shameful on
the part of the Government and our
country. We must be ashamed of the
situations of this kind.

We are speaking about the killings but
what for thess people are killed, we are
not thinking about that. The only reason
I thipk is that the condltion of these peo-
ple who are the real workers, who are the
builders of India, who are called for whe-
never some heavy work or manuval work
is required to be done, who are working
very hard everywhere. even in Delhi and
in other big cities also, is the lowest in
the society, They are neglected in the
society— socially, economica'ly, re igiously
and in every other manner. They are
still treated as sub-bumans. That is why
this kind of atrocities are going on. Now,
what is nceded to be done ? I have very
often told this House and the Mipister
also that these people must have political
power. Without political power they
cannot stand, That s the only reason
why these pcople are so much neglected
and so much barassed by the people who
have the polinical right to govern them-
selves. We have to see who are the
killers--whether they are H:ncus, Mus!ims,
Sikhs, Buddhists, Jains or of some other
religious group, or whether they are
Brabmius, Kayasths or of some other
caste; as you know, there are so many
castes in India  So, that should be iden-
tified castewise, religiously and politically
also. I ask the Home Minister who are
the killers and woich party do they belong
to. Who are these Zamindars apnd which
party do they belong to? Mr. Home
Minister knows who are they. Zamindari
pratha s stili goiog on in Bihar, though
long ago 1t had been abolished Who are
these Zamindars? They are the- Cong-
ress secreiaries presidents and organisers
of the area. Can the Party have the guts
to expel them from the Party ? I do not
think so. It is not my party, the RSP,
which is involved :n these killings. It is
not the CPI or CPl (M) people who
are iovolved in these Lhillings, They
are the Congress men. Just enquire
about it. The Party should sec what
for the people are following the Party,
The Party should pragect the rights
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[Shri Piyus Tiraky]

of the individuals to live as human beings.
(Interruptions). Let me speak, later on
you can bave your say...(Interruptions).

SHRI CHINTAMANI JENA (Balasore) :
Sir, I strongly oppose this (Interruptions).

{Tanslation]

SHRI K. D, SULTANPURI (Shimla):
It is not proper to criticise another Party.

(Interruptions)
[English]

SHRI PIYUS TIRAKY : I am asking
who are these people. (Interruptions)

S. BUTA SINGH : I am sorry I have
to rzact to the hon. Member’s remarks.
Let him not on the track that he is trylng
to project in this House. When the who'e
thing is investigated you will know that
the boot will be 1n the other leg. I am
sure let him not take this pious stand
here on the party-lines, especia'ly in these
districts what has happened, let him not
say because it is premature and it is under
investigation. I do not want to name
anybody or any party. But let me teil
you that no political organisatios in that
area is free from this activity. Somehow
or the other, in the name of the so-cailed
left-extremists, some of the progressive
parties are also involved in these thirgs,
I do not want to npame the party. There-
fore, I would appeal to the hoo Member
not to mention and political party by
name because it will be an exercise in
futility and also it will jeopardise the
investigations. If he is referring to Cong-
ress, I am sorry for the purpose of the
debate he can refer to this, but I can
repudiate all the charge; made against the
Congress Party, against the Congress office
bearers. No Congressman can stay in the
party iIf he indulges ip such a kind of
activity.

SHRI PIYUS TIRAKY : I am not
blaming any party, Buot we work in
political parties, In India so many parties
are there. T would request the Home
Minister to idenrify those people and
which party they owe allegiance to. That
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must be identified. I am saying that
because most of the influenced people
here in Bihar, T supposs, are the followers
of the ruling party. They may not be,
but they should be identified because first
In the beginning muslims were seeking
help for their protection. Raligiously
they were one group and in this way the
religious group is now nowhere to protect
its own community members. Now, the
political parties are supposed to protect
their members. But who are these follo-
wers and which party they belong to ?
Naturally all the people are supporting
either one party or the other party. That
must be isolated from the party and from
the society itself and if it is so why don’t
you ask all the parties who are involved
whether they are working there, they are
baving meeting there or finding out what
is happening there ? Bihar is the State
where casteism is followed vigorous!y and
what kind of policy are, they following ?
In Bihar, the Police personnel, the Magi-
strate, who are in charge of the particular
region do pot be.ong to Scheduled Caste
or Schzduled Tribe community. In Bihar,
so many educated people belonging to
thise communities are there. But they bave
been ruled by others. In West Bengal,
one tribal is a Commissioner who is in
charge of Jalpaiguri Diviston. Likewise
the people in Chota Nagpur and Santhal
Pargapas can be protected. Why don’t
you put the Scheduled Caste apd Schedu-
led Tribe persons in Police Service there ?
When atrocities are ccmmitted there, why
don’t you deploy a reglment, if not Sikh
regiment, Scheduled Caste regirent or
Scheduled Tribe regiment ? What prevents
youto do it 7 If you have a little thin-
king atout giving protection if you make
a person belongiog to this commumity a
Min:ster in charge’ cf this subject, the
District Magistrate or the Commissioner
who can take case of the tribal people and
the Scheduled caste people, they can be
protected and prevent atrocities perpitra-
ted on them. If you brlog in casteism
and relipion in the administration and
divide them, bow can you protect the
people. Muslims are killed like this and
other people are killed in this way because
at the entry point itself casteism and
religion and class are brought in. If this
is not the class organisation and the poli-
tical party canpot protect its members,
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then it is not at all a political party.
They are taking shelter under the admini-
stration and they are kilhing the small
people, poor pecople and innoccent
people. So, it is a very big
rot inside aond Bibar politics is of
cesteism and exploitation and zamindari
pradha is still going on there. So, itis
not enough just to send a few more mili-
tary or a few more para-military persons
to save these people. Why don’t you
give arms to Schedu‘ed Castes and Sche-
duled Tribes people ? When you are
giving arms in Bibar (0 Zamindars and
other people, give the arms to them also.
No community and no caste can be saved
by the police and administration  They
can be saved by their own strength and
_the strength should be given by the Gove-
rnment. And what 1s the meaning of all
this bere, Sir ?  Suppose this Government
and the Bihar Government are ihe well-
wisher of Scheduled Castes and Scheduled
Tribes. But bow many educationai insti-
tutions they have opened 2 Sowme missio-
paries bave opened educatiopal institu-
tion. If the missionaries have not g-ne
there, they would have been stil! naked :n
that area and would have been explonted.
What is the remuncration they are getting ?
Their priest was arrestead, (heir well has
been poisoned and there are so many
other atrocities that they caanot go there
with their social activities to serve the
poor people, This kind of politics is goiog
on there only to threaten these people and
suppress their pelitical rights and sociat
rights. (Interruptions),

You know the tribale people speak
different languages  All the languages of
India are forelgn to them. They have
their own language, And whv don’t vou
rightly take the decision to introduce Eng-
lish for their education purpese ? Why
don’t you start 11 10 Chotanagpur and why
don’t you see that English 1s the language
for their education purpose ?  If you
want to bring them into the mainstream,
this is the work you have todo, Now,
what is happening ? P=ovole here say that
the missioparies should be driven out

_bccause they are doing bad work there,

This is the siogan of some parties and
interested people. This is the condition.
Missionaries are welcomed in Delhi.  All
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the big people send their children 1o
missiopari schools,

MR. CHAIRMAN : No further. The
Minister has to reply. Please conclude.

SHRI PIYUS TIRAKY ; Only one
minute, Sir.

They are welcoming missionaries in
Deihi and other places because the Mini-
sters will get their children admitted in
their schools. If the missionaries go to
+he tripal areas aud jungles, you say that
they will exploit these peopler and they
should not be seat there. Then why
doesn’t this Government say that all the
missionaries should be driven out from
Bombay and other big cities to go to the
Jungles? Can you say Iike that? But if
the tr.bais aid schedu’ed castes people go
to the English schools they can be educa-
ted properiy. And yoor Government is
asking these people to learn the regiopal
language and the Ruling class should learn
English so that they cap occupy the posi-
tions and even come here in Parliament.
This is the thing gomng on. How can
you save he poor people, the Scheduled
Castes and the Harijans and other back-
ward classes ?  Your policy is totally
wrong. In Bihar the Congress has failed
to protsct the rights of the tribals and
Har jans. They have no business to
suppress them. I thank you. Sir,

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RA).
ENDRA KUMARI BAJPAI) : Mr. Chair-
mao grateful to all the Members who have
partictpated in this debate. They bave
made some very useful seggesiions and
that results in makine all our policies and
decisions in future. But let me tell the
hon. House that our policy from the
very beginning of ii-dependence is quite
clear and I do woot agree with the last
speaker that our policy is totally wrong.
When we you got independence and
Coogress Government came into power,
we adopted the policy which is sl
continuing, There may be some short-
falls, there may be sowetimes, you can
say, some atrocities, this and that, Byt
when you evaluate the whole thing how
we have made the progress in the lasg
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40 years, then you will be able to say, it
is not only the black side of tbe picture
but there is other side also. I am really
pained that every hon. Member who
spoke about the atrocities had panted
only one sided picture and nobody has
said what welfare work bas been done,
what is cur edacation policy, what is our
developmental policy. how we are able to
eradicate untouchability and how we are
working for the people who are the poorest
of the poor so that they can come out of
the poverty hLne. All these things have
been forgotien and Members have spoken
only of the atrocities

We are committed to protect them. I
must say, in the beginning that the
Government is totally committd to fually
protect and safeguard the interests of the
scheduled Castes and Scheduled Tribes.
I would fike to be very categorical on
this basic issue. Irrespective of which
State in which he offence is commutted,
the stand of the Central Government in
this regard is very clear. We are conscious
of the social disnarities and economic
disparities from which they suffer, which
make them vulperable to explottation and
harm by othors. Any atrocity on these
weaker sections of our socjety is not only
a matter of shame and apxicty but ako
a biot on the tradition of ahinmsa which
Gandhiji taught us. So, I want to be very
categorical on this point and our Govern-
ment i8 committed to this. One of the
hon. Members was saying that, at least,
you give us protection. For giving pro-
tection, Government s committed and
nobody should think that Government 1s
not aware of all these things.

As you have all mentioned, only
yesterday, when the hon. Prime Minister
was speaking frcm the rampart of Red
Fort. he mentioned sabout Jehanabad
incident, That means, the Prime Minister
bimself and so our Party is very much
concerned ‘about this. Tbe Prime Minister
has drected us, as hon Home Minister
‘s sard just now, and we all had gone to
Jehenabad and we had high level metting
there. We will try that in future sach
incidents do not take place and are avoi-
ded and we take siringent action on such
things.
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But as things stand today, we shoufd
not take only the pessimistic side of the
picture but the other side a'so, We have
to try and try sgain and we nust go on
these lines, by which the Scheduled
Castes and the Scheduled tribes
can come up from condition which is still
prevailing in  our country. Though
Government has passed P.C.R. Act and
under the P.C.R. Act, people are convi-
cted. FIR is lodged whenever there are
atrocities in all the States but still there
are acquittal also We have to see what are
the causes of these atrocities, why these
thinks continuing and why Scheduled
castes and Scheduled Tribes are subject to
such atrocities. As some hon. Members
said there are some historical. social and
economic reasons and to remove these,
Goveroment is trying to bring about their
economic development and to educate
them, so that they come out of their social
backwardness and at the same time, we
have to see that these peop'e who are the
worki g ctlass, agrecultarists and Jlandless
labour, get proper employment and they
are engaged in their iobs,

One point is mentioued again and again
that the people in Bihar and elsewhere,
specially in Bihar, are not gett'ng the
minimum wage at al' and itis not imple-
mented properly and that there should be
min‘mum wage anc¢ when Scheduled
Caste labour ask for minimum wage. the
higher caste landiords or agriculturists,
the big farmers. beat them or put all
sorts of atrocities on them. The Mipi-
mum Wages Act is more or less applicable
in all the States.

In Bihar, Rs. 10/-is fixed as miaimum
wage for agricultural and landless labour.

In UP, Rs. 11.50 to Re. 12 50.

In Madbya Pradesh, Rs.li/-,

In Andhra Pradesh, Rs.8.50 to Rs.
11/-.

In Karnataka, Rs.9.50 to Rs 11 50,
In Kerala Rs, 12 to Rs. 50
in Punjab, Rs. 18 to Rs. 48.

Ia Haryana Rs. 16/-t0 Rs. 25 plus
food and Rs. 20.80 without food.
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In West Bengal, Rs. 16.34,

That 1s the minimum wage fixed for
the landless Jabourers, 1n these States.

Minimum wage is fixed and States are
trying to mmplement it. But it may be, I
Ido not rule out. that in some places
these labourers are not given the proper
wage and that may be ome of the causes.
This discuss on started with the Jehanabad
incident. In Jehepabad, while we were
discussing about the June incident, last
Thrusday night perhaps, agawn second
incident took place and it 1s the concern
of all and we had gone there to visit that
village where atrocitizs were committed,
One of the cautes of the immediate
murder and looting and all these things
was, we were told, that somebody wanted
to have iilegal bbatti. They make this
Dest sharab bhats in those villages.
There were only four houses in that place
whete the ppgrss 18 situated, These Sche-
duled Cacte families objected to that,
Because they objected to that, last year
that bhaiti was demolished. But those
persons who were having that or running
that bhatti were very aogry with those
families. They went there, then they
murdered, looted their belongings and
all tyoes of atrocities were commitied.

Sir, there are gangs operating in some
of the blacks in Bihar. As the hon.
Home Minister has stated, these gangs
are abetted by politcal extremists groups
and these are the extremist groups which
have go: aflitation with some of the
politica) parties. As the investigation is
goving on, I will not name the pclitical
party. But 1t 1s because of the pohtical
support and political support of these
leaders of that area, these types of things
are going on It is nou that the Scheduled
Casie peopls in Jehanabad were tortured
only because they were Scheduled Caste
people,

SHRI HET RAM (Sirsa) . Sir, I am
on a point of order.

MR. CHATRMAN : What {s your
point of qrder?

SHRT HET RAM : The atrocitles on
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Harljans have been there prior to the
existence of red parties..,

MR CHAIRMAN : There is no poiaot
of order. Please tell me if any rule has
been infringed.

(Interruptions)

DR. RAJENDRA KUMARI
BAIJPAI : Sir, I bhave not named any
political party,

MR. CHAIRMAN You wanted
clarfication. This 1s not a point of order.
Plcase wait. I will give you a chance
after the Minister’s reply is over.

DR. RAJENDRA KUMARI
BAJPAI : Sir, some of the hon. Members
have 'raised certa:n points, I would like
to give some information about those
points. One thing 18 that Shri Tulsi Ram,
Smt. Bibha Ghosh Goswami, Sha K.D.
Sultanpuri Shr: Ramashray Prasad Siogh
and Shri Kammodilai Jatav had all refer-
red 1o the need for the speedy implement-
ation of tand reforms specially in Uttar
Pradesh and Bibar. They said that the
issue 1s regarding land and that is one of
the main causes for the atrocities. As
you kpow 3ir, it was Smt. Indira Gandhi
who had started tbis land reform and
during her time it was impiemented by ail
the States. I agree that in ali the States,
the land reform is not very satisfactory.
But at the same time, I will say that the
States have tried to do t. In Bihar and
Uitar Pradesh they still need speedy im-
plementation. But it is not true that no
action is being taken in the distribution
of ceiling surplus lands to Scheduled Caste
people. I will give some figures is this
regard.

In Bihar, till the end of 1987-88, 1,50,
727 acres of cetling surplus land was dis-
tributed. Out of this 78,312 acres were
distuibuted to Scheduled Casie people
which is over 50 per cent of the total land
distributed. The number of Scheduled
Caste families covered was 98,282. During
1988-89 we have & scheme-13.845 acres of
surplus and allotted to Scheduled Caste
tamilies is proposed to be developed at a
cost of Rs, 13045 lakhs, We have das-
tributed the Jend not only in Uttar
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Pradesh but at the same time in Bihar
also. In Bihar. we are trying t develop
those lands which have been distributed
to Scheduled Caste people there. The
poor people are facing all those problems.
Atrocities are commitied in some blocks
& in some districts It is not that in all the
districts, there are cases of atrocities. In
the Magadh area of Bihar there are some
districts like Bhojpur. Nalanda and some
parts of Jehanabad which are affected.
Jebanabad is altogether a new district
which is affected. At the same time,
Goverrment has distributed Jland and
again it is trying to look to their diffi-
culties. 1n Uttar Pradesh, till May 1988,
1,96,567 acres was allotted out of which
1,42,650 acres was distributed to 1,49,927
Scheduled Castes families. Thus about 70
per cent surplus land allofted was disin-
buted to Scheduled Casies, In 198889,
Rs.44 lakhs is proposed to be used for
developing land allotted to Scheduled
Castes. Parta has been given and then
possession has also been given. It is not
that only land has been allotied. But
Government has secn that they get pos-
session of the land as a!so the land 1s
developed. So, 1t isa pew scheme that
we are trying to provide to Scheduled
Castes families so that they can have the
full benefit of the land distributed.

Now, some of the districts in Bibar,..
(Interruptions)

SHRI BALWANT SINGH RAMOO-
WALIA : Are yot satisfied?

DR. RAJENDRA KUMARI
BAJPAL : No. This :s not ¢« question of
satisfaction. Action is going on: imple-
mentation is going on. They need more
speedy implementation and every year,
programme is taken up by the Govern-
ment. It is not that we wiil stop in some-
where. It is a continuous process.
Wherever there is surpius land it wili be
distributed.

Ia Bibar, legal a:d is
Scheduled Castes who are involved 1p
litigation arising out of ubtouchability.
That is the PCR Act. If therc is any
atrocity, legal aid is provided, During
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1985-86. a sum of Rs 3 60000 was spent
on it and persons with anonual income of
Rs. 3,600 arc eligible to get lega! aid.
This is in Bibar.

I'ben about the. appointment of
officers. For that, officers have been
appoinfed for initiating supervision over
prosecution under the PCR Act. A Hari-
jan Ce!l bas been establisbed in the Home
Police Department under the officer of
the rank of DIG. Besides that, a Harijan
Adivasi Cell has been established at State
level in the Home= Department. Such cells-
bave also been established at divisiopal,
district sub-divisicnal and block Jevels. I

have seen In Bihar, there are Thanas
where it is  written ‘Harijan Thanas’
(Interruptions)

SHRI BALWANT SINGH RAMOO-
WALTA . You have given the statistics,
Bu: the real problem is that..,
(Interruptions)

MR, CHAIRMAN : Let her comp-

lete.
(Interruptions)

DR. RAJENDRA KUMARI BAJPAI:
In Bikar. the Government is trying to
tackle this problem. (/nterruptions)

SHRI RALWANT SINGH RAMOO.
WALIA : The problem is the land which
is given to a Haryan is being re-grabbed.

MR, CHAIRMAN : Let her complete.
You can bave clarification later on.
(I terruptions)

DR. RAJENDRA KUMARI BAJPAI:
The question is that the Geveroment has
distributed the surplus land. For the
development cf that iand, enother pro-

- gramme has been taken up. But as you
ar¢ saying, it is pot re-grabbed. For these
types of problems, arrangemenits have
been made and 11 Harijan Adivas Thanas
bave been established, I have seen
personally some of these Herijan Adivasi
Thanas. Places l:ike Patna and Nalanda
are the identified areas Where atrocities
are going on. These Thanas are establish-
ed and the Government is trying to stop
the atrocities. For that this arrangement
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has been made. Nalapda, Rohtas, Bhoj-
pur, Gaya are also identified as the
affected areas. That is why in Gaya,
Vaisha!l, Samastipur, Bhagalpur, Mon-
ghyr and Ranchi the Harijan Thanas are
established.

SHRI AMAR ROYPRADHAN
What co you mean by Harijao Thanas ?

DR. RAJENDRA KUMARI BAJPAIL
You were mentioning about the special
court so that cases are cleared quickly
and justice is done. So, they have esta-
blished Thapas where the Scheduled
Caste peop'e can go and report. their
FIR is lodzed and they can get he!p from
the Government. from the District Officers
concerned. This arrangement has been
made to meet out the difficulties of
Harijans, For the implemeniaticn of PCR
Act this has been dope. It is not for
anything eise. Onpc of the grievances 18
that the PCR Act is not impiemented;
that is why this has been dope.

Ope question was raised about the
monitoring, Ip Bibar they have done it.
To facilitate monitoring in the sub-plan
areas, a Harijan Cell bas heen creared in
the office of the Tribal Weltare Commissi-
oner at Ranchi. This Cecli has been
created to see that the tribal problem 1s
also solved,

SHRI PIYUS TIRAKY : Who is the
head ? Is he a Tribal Commissioner ?

DR. RAJENDRA KUMARI BAJPAIL:
In the office of the Tribal Welfare
Commissioner one officer has been appotn-
ted,

The Bihar Governmens is tryiog to
help SC and ST people. Bibar Govern-
ment is also trying to tackle thts problem.
For that, all these establishments have
been made. A Commuttee called, the Civil
Rights Act Implementatioc Committee
under the Chairmanship of the Chief
Minister of Bibar remains constituted
which reviews the progress of the various
schemes under the PCR Act, ..
(Inserruptions)
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You must understand the serfousness
of the problem. You must aiso understand
wbat the Government is domg to deal
with this serious problem, It is not that
the Government is just sitting idle and
doing nothing.

The PCR Act was breught to dea! with
this, As you all know, in the Constitut-
jion under Article 17, untuuchability is
abo'ished. But o make it practical and
effective the PCR Act was enacted in 1955
and one Commuttee at the highest level,
at the Chief Minister’s level, has been
conststuted now 1o Bithar, They review

things periodically. They will chalk
out wbat turther st¢ps should be taken.

Another Committee called Bihar
State Scheduled Caste Advisory Beard
under the chairmanship of the Minlster in
charge of the Weifare Deparument gives
vajuable suggestions to the Government
towaras mmprovirg the ot of Harijans.

In Bibar, as the probiem is so serious,
the Government is also actively looking
after all these schemes., These Commiitees
are there at the M.nister’s level and at the
Chief Minister’s level. In these Commi-
ttee the members are MPs, MLAs and
prom-ent sccial workers as nomipated
mzmbers. besides, high officlals of the
State Government are there. All the
public representatives are represented on
these Committees and they can give their
advice. Whenever there are certaln pro-
blems they can ra.se that issue 1o the
Committee  Certainly, their suggestioas
and advice will be listened to by the
Government.

Then there are special courts. Bihar
has taken care to constitute special courts
i those districts where this atrocity pro-
blem is quite grim  Special courts have
becn se.~up at Paina, Hazanibagh, Muza-
fferpur and Purpea to try offences under
the PCR Act so that PCR Act is imple-
mented properly. These special courts are
already working in Bihar, These courts
are hcaded by judicial magistrate first
class. I do not want to 2o into the details
about the jurisdiction of these courts,
They have tried to cover almost all the
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identified districts where this problem is
more. These courts hold circuit courts
according to their specified programme at
the respective sub-divisional headquarters
within their jurisdiction. So these courts
ar¢ not-only functioning at the district
level but they aiso go further down to
the sub-divisiooal headguarters so that
scheduled caste peopie can take advantage
of their presence aad hope for the justice.

Atrocity prone aress where untoucha.
bility is prevailing have been identifiel.
The project of identfication of untoucha-
bility prone areas has been completed by
L N Mishra Institute of Econcmic Deve-
lopmeat and Socizl Changes. So they
have tried to identify it. They bhave
published a report on untouchability in
seven disiricts where this problem is more
prominent. Untouchabiiity is an offence
under the Constitution. So we have to
remove it. We have to sece that in the
coming years untouchavility is compleiely
removed from these districts. They do a
periodic survey also,

One of the hon. Mcmber mentioned
that what is the use of public schools
when scheduled castes people are not
getting help frow these and they are not
admitied there. I think it was Shrimati
Nawal Prabhakar who mentioned thls,
Some of the newspapers have also written
about this, On 20th July. 1988 I have
written to Shri Shiv Shanker that a
number of reports have appeared in the
newspapers that sebheduled caste and
scheduted tribe students are mnot being
admitted into recuted colleges ltke Khalsa,
Miranda House, St. Stephen, Jesus and
Meray and Hansraj in Delhi thougb the
Cantral Registration Centre of the Untver-
sity had issued necessary adm ssion slips
to them to the extent of reserved quota.
My Ministry has brought it to the notice
of Vice Chancellor of Delhi University
as well as the Seccretary, Education De-
partment, Mipistry of Human Resource
Development 80 that proper action could
be token in this regard. So we have
already taken up this matter and brought
it to the notice of Ministry of Human
Resource Development and, I hope, some
contrete steps will be taken by these
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people. I hope that some concrete steps
will be taken by these people.

16.00 hrs.

About Navodaya Vidyalays a report
has appeared n today’s Potriot. 1 want
to say a few lines about thai. That study
has told that over 60 per cent Navodaya
Schools belong to thé weaker sections,
More than two-thirds of the children
studying in the Navodaya Schools in the
country come from tne low income group
families. Accordiog to a8 study about the
socio-economic profile of the students,
neatly 41 per cent of the chiidren studying
in Navodaya Schools, started under the
Nationa!l Policy of Education last year,
are {rom familes with income level below
the poverty line, Accordiog to the study
conducted by the Navodaya Vidyalayas
Samiti, the annual 1ncome o the fam.ltes
of 20 per cent of the students is below
Rs. 3,000. The stuly shows that in the
case of 20 per cent of ihe students, the
anaual family tncome 18 oelow Rs. 6,000,
The breakdown along occupational hnes
prepared by the NDC, shows that gew
educational schemss to provide cducation
of comparable quality to studeots from
rural areas on par with their urbaan
counterparts benefit a number of families
covering a8 wide area.  So, this 15 a recent
study. When this new education scheme
and Navodaya Vidyalayas schsme were
launched, we had said that it wiil benefit
the rural popuiation and aiso the weaker
sections of the society, Thoe swudy indis
cates-it is very interesting and you must
know-that the parental occupations
ioclude : agricuitural labour 10 per cent;
general labour 8 per ceot; agricuiture, as
a who'e, 25 per cent; and business and
commerce 10 psr cent.

A remarkable feature of the scheme
reveals that the maximum benefit has
accrued ro studeats from lower middle
class families and childrea whose parents
are illiterate, So it bas gone to that level
now. The Navodava Vidyalayas, I think,
will help all sections of the people living
in the villages. The study report jndicates
that 50 per cent of them are scheduled
caste boys and girls. This is a very enco-
uranging laws,
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These are the things by which this gap
can be reduced. The Government is
against ali sorts of atrocities which we are
now lListening about, But we have to see
how we can remove the causcs of atroci-
ties “One of the causes is poverty. Poverty
can be removed by educating them.
Educsation will bring them up and then
the gap will be reduced. So, these are the
efforts which the Government is making
to remedy the situation.

Shri Ramoowalia spoke about amend-
ment of the the existing list of scteduled
castes and scheduled tribes for inclusion of
Ba#hjarus and Rai Sikhs, etc. At this
stage I can only say that all representat-
ions and suggestions for inclusion 1n the
existing hst of schedaled castes and
scheduled tribes are under consideration
of the Governmeat in the context of the
preposed comprehen.ive revision of the
)ists of SCs/STs.

Apny amnendment in the existing list
can be done only through an Act of
Parliament in view of Articles 34] and 342
of the Constitution  Well, I caonot say
that the by such-and-such time, it will be
done. But we are trying to expedite  the
process of a comprehensive hist. 1 hope
that we wil! be ablz to bring it before the
Par.jameat.

SHR! BASUDEB ACHARIA : Lugs-
fation ?

DR. RVJENDRA KUMARI BAJPAL
1 capnot give you a specific i*me. But we
are tryirg u d we may try. (Interruptions)

SHRI BALWANT SINGH RAMOO-
WALfA . fhe Goveinment expects 1hat
the comprehensive review wi | be taken,
(Interruptions)

DR. RAJENDRA KUMARI BAJPAL:
We will be coming and it will be coming
before Pafllamest. Without Parliament
1n sessiou, 1 canpot announce it. We will
try to bring it in this sess.on 1 cannot give
you the specific date about that.

Some of the Membess have asked to pro-
vide adequate economic assistance to SCs &
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STs so as to raise them above the poverty
line. 1 do not want to take much time
of the House. You know after indepen-
dence, the Government of India has
comm'tted itself to the rapid dev:lopment
of SCs and STs. It is our commitment and
it is our desiberate policy to raise their
socio-economic level and for that we are
very much concerned. We are implement-
ing a'l our ceptral policies. Whatever
policies which are formulated by the
Central Government, are inplemented
throcgh the State Governments., There
are some schemes which are sponsored
directly by the Central Government, that
is, the centrally sponsored schemes. There
are schemes whese 50 per rent finance is
from the State Government and 50 per
cent 1s trom the Central Goverpment. 1
will give you one or two examples that
considerabie investment has been made
for their development though the strategy
of special component plan for Scheduled
Castes and Tribal Sub.Plan. The Tribal
sub-Plan was made wn the Fifth Plan.
The Speclal Component Plan was for-
mutated ip the S:xth Pian. In addition to
that, we are giving special central assist-
aace as an additiopality to all these
programmes whb ch are under Special
Component or Tubal Sub-Pian. Central
Goveroment s giving some additional
finance also to gernerate income and more
income generating schemes are taken up
under these schewres.  You all know that
we hav. aiso s2t up TRIFED as an apex
body for ensuribg remuaerative prices for
the products procused by the (ribals,
Tribals are pot getting the right remuner.
ative prices which they ought to get. In
between the coatraciors and the buosiness
men who take advantage or their ignora-
nce or their poverty, get the benefit of
that. To avoid this for the tribals to get
motre remunerative riices, we have just
constituted this TRIFED and it is pow
working. This year some of the projects
wh:ch TRIFED has taken has given good
resu'ts, For example one prcject is about
the sal secd. The prices have gose up. If
it was Rs. 900 per tonne, they are getting
Rs. 1100 per tonne. Like that. it is
cloming up. I hope that after estabiishing
all the inffastructure this TRIFED will
help in giving more remunerative prices to
minor forest products to tribals, We have
established like that now and the CaBinet
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has also cleared it. National Develop-
ment and Finance Corporaticn for SCs
and STs has been set up. We have regist-
ered it and for that a special officer is
going to be appoinfed. They will start
working. Central Goverament will give
financial help to them. ' In the beginning.
we have allotted Rs. 50 crores for this,
Tkis Corporation will also come to the
rescue of the poor people and will help
in creating more jobs and more income
to poor peorle When it is implemented
there will be a sea change and p-=ople
will understand our developmental progra-
mmes aod that would be the real answer
to all these problems of atrocities. When
these poor scheduled castes and schoduled
tribes will be economically better, nobcdy
will question them about their caste etc.
Our society is dominaied by money power
and when these pcople will have money
power, they will also be treated as equal
people and this disparity wm the society
will be removed.

Shrimati Meira Kumar wanted that the
Government shou'd provide bree legal aid
to the victims of these atrocities. I have
said that in Bihar it is already there, in
UP and other States this legal 2id is
provided under the Protecticn _of Civii
Rights Act and the Scheduled Caste and
Scheduled Tribe people are helped in civi)
and criminal litigaiion. We have also
taken care to compensate for the loss of
wages of the witnesses who have to attend
the courts. Those labcurers who go to
attend the courts for evidence, they are
given wages for tnat day for cases under
the PDR Act. We have also suggested to
the State Government to adopt sumilar
schemes for off_nces under Ind:an Penaj
Code where the victims beiong to the
schedulea castes and scheduied tribes,
We have suggested that to the Siate
Governments. -

One suggestion was made the laws
should be made more siringent, I also
ieel that; we can review the PCR Act
and whatever lacunae are there, we can
remove them @and bring in rome more
clauses and make 1t more stringent so that
the type of atrocities committed on these
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people are brought under the clutches of
law, if not, already there.

Shrimati Meira Kumar, Dr. C. S. Tri-
pathi, Shri Ganga Ram, Shri Sultanpuri
and some other Members wanted special
courts to be established for such cases. I
have already said about Bihar. In order
to dispose of such cases relating to atro-
cities as well as cases under the PCR Act
speedily, we have issued guidelines to all
the States to set up special courts, Itis
not that there are no special courts now;
there are 52 special coarts and mobile
courts in various States. In Aondhra Prod-
esh, there are 17. In Bihar 4, MP 11,
Rajasthan 8, Tamil Nadu 8 and Orissa 4.
Mabharashtra has also agreed to set up
three special courts; Karnutaka has issued
orders to set up two special courts. Those
States who do not have special courts are
go’ng to bave these, In UP one Magist-
rate bas beenp nonnnated in each District
for trying such cases. So, we are pursuing
the matter with the State Government so
that the Act is implemented properly and
those people who are indulging thems:lves
in commutting atrocities or acting against
the PCR Act can be punished or coavic-
ted,

An hon. Member, Shri V. Srinivas
Rao, wanted that SC/ST officers should be
posted in the sensitive areas. This guide-
line has already been issued by the Cent-
ral Governiment to all the State
Governments, They are advised to
post officers belonging to SC/ST as District
Magistrate, Supsrintendent of Police, Sub-
divisional officer and so on in the areas
identified as the sensitive areas. We have
already sugrested. from our side that the
Sration House Officers belonging Sto SC/
ST shouid be posted o the sensitive Pol-
1ce Stations. As you know. the DM of
Jahapatad is a Scheduled Caste person. 1
have already written to the Chief Minister
of all the States regarding the need for
making administration sesitive and res-
ponsive towards the SC/ST. I have written
this etter to the Chiel Ministers of all the
States, This paraticularly applies to the
to p leadrship in the State. The report is
that the State Governments have started
posting the SCIST officers in different
sensitive areas,
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hon. Members also wanted that there
should be liberal issue of arms licence to
SC/ST so that they can protect themselves
when they are attacked. As far as the
question of issuing of arms licence is con-
cerned, there is no discrimination in res-
pect of the SC/ST applicants. Whosoever
is eligible, he is supplied with the licence.
It s the duty of the concerned State
Government 10 see that these poor people
are not harassed 1nd atrocity 18 pot
committed on these helpless people.

S/Shri Y, P. Yogesh, Tulsi Ram and
Ganga Ram said that one of the main
causes of friction which to the atrocities
being committed on poor peopie was the
non-payment of m:nimum wages. I have
already said that the Minimum Wages
Act is applicable in all the 19 States.
Some minimum wage is fixed for them but
the implementation part of this rests with
the District Aathorities aad their super-
vising officers. We will again alert them
that they should strictly comply with
this,

Smt. Sunderwati Nawal Prabhakar
suggested that the system of scavenging
should be removed and that the local
Government authority should look after
the interest of the scavengers and swee-
pers. As yocu all know, we have a policy,
a scheme by which the scavengers will be
completely eliminated. Scaverging s in
a way linked 10 untouchability and it is
our clear poiicy, Government feels that
scavenging ot dry latrine is a dJdehumani-
sing and obnox'ous occupation. We have
been pursuing a scheme for the liberation
of scavengers bv getttng the dry latripes
converted into water-borne lauines and
rebabilitating the literated scavengers in
the other dignified occupation Under
this scheme 166 medium and small towns,
i.e. towns having a population of about 1
lakb, have bzen taken up, Of these 32
towns have already been made scavenging
free, About 10,00. scavenuers have been
rehabilitated. The amount invested in
this programme upto the end of 1987.88
was Rs. 37 13 crores. The ellocatiop for
1988 89 is Rs 11 crores as agains' Rs 9.5
crores during the year 1987-88. The
scheme is being implemented on a mat-
ching grants basis with both the Central
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and State Governments spending 50 per
cent each. In this year and in the mnext
year in the Seventh Five Yea: Plan, we
will try to implement this scheme in as
many towns as we can, 1 may reiterate
that we are very clear op th:is point and
we will be able to free all the scavengers
from this dirty job. There wili be modern
and mecbaanised type of latrines such as
the water borpe latrinss and Sulabh
Sauchalayas in all the rural areas, All
the bouses that are covstructed under the
Indira Awas Yojana and other housing
schemes are going to be equipped with
this type of latrines  This is a clear cut
direction from the Government,

{Translatian ]

SHRI JAI PRAKASH AGARWAL
(Cbardni Chowk) : The time by which
this work 1s likely to be completed. You
might have fixed a target in this regard.

DR, RAJENDRA KUMARI BAJPAI :
1t is quite difficuit to fix a target in this
matter, but we are trying to achieve this
end as soon as possuible. Completion of
this work depends on finaoce and many
other things.

SHRI JAT PRAKASH AGARWAL:
If the funds have been allocated for this

purpose.

DR RAJENDRA KUMARI BAJPAI :
Funds are being allocatcd. As I have
already told. 165 towns bave been adopted
under this scheme, of which the work has
already been compteied in 32 towns.

[English]

We are taking a whole-town-approach
in th's matter. First we have taken the
towns which have a population of one
lakh. After covering these towns, we
will then go to big cities. As per the
new munlicipal Act, no new house can be
constructed without a water borne latrine.
This is the rule all over the country, As
regards the old houscs which do not have
modern water borne latrines, these also
should go in for this type of latrines in
the place of dry lattines.
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SHRI R, S, KHIRHAR (Sitemarhi) :
Mr. Chairman, Sir, as the matter of Bihar
bas been raised here and as I belong to
Bihai, I am fuily aware of the inteations
-of the Central and the State Governments
and ] praise the steps taken by them to
provide facilities to the harijans. Some
very good steps have veen taken to check

" the atrocities on the harijans. But here
the major thrust is on glving the compen-
sation on onc hand and punishing the
Government officials on the other. In my
opinlon, there is one man behind all these
things and until he is apprehesded, atro-
cities on harijan cannot be stopped. Just
now, it was mentioned that many thousand
acres of iand has been distributed. I
upon the Government that there sare
dozens of Members in Bihar Assembly and
in this House, who are -'still holding in
their nossess:on, the land rendered surplus
after the enforcement of land ceiling act,
in the names of their dogs cats or
-servants. On bebalf of the House, I urge
-ppen the hon Min<ter of Home Affairs
to-get prepared a list of the lasded pro-
perty and other assests of his party mem-
bers and get it investigated to find out as
to how many of them are still withbolding
the surpius land covered under the ceiling
and committieg atrocities on hargans. I
want a categorical answer from the hon.
Minister.

DR RAJENDRA KUMARI BAJPAI :
Regarding the clarification sought by the
hon, Member, I would like to inform him
that the laws enacted by the Government
concerning land ceiling are applicable to
each and cverybody and if any cases of
their vlolation come to our notice, appro-
priate action wil' be taken on them. The
Governmant is fully committed to it.
There cannot be apy deviation in 1t ..
(Imterruptions)

[English]

An hon. member raised the question
of reservations. I agree with the bon.
member that we have not been able to
€11 all the reservation posts. With the
‘help of the Department of Personnel, we
can fill up-all these posts. We are making
all efforts in this direction.
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In the'end, I want to mention just
ooe thing and tfat is about our policy
with regard to the Scheduled Castes and
the Scheduled Tribes.

SHRIMATI GEETA MUKHERIJEE :
Before you concivde, 1 want one clari-
fication.

MR. CHAIRMAN : Let the hon.
Minister complete her speech please.

DR. RAJENDRA KUMARI BAJPAI 4,
About reservation, hon. Members were
saying that the posts are glven to other
candidates and they are not given to Sche-
duled Castes and Scheduled Tribes. The
Prime Minister has categorically said that
there will be no dereservation of the posts
which are reserved for the Scheduled
Castes and Scheduled Tribes At present
the rule is that if the appropriate candi-
date is pot available, they wi!l agamn
advertise it. They will advertise 1t three
times and then only will request the Sche-
duled castes and Scheduled Tribes Comm.
i1ssion, i}

So I can assurc the Hous: and the
hon. Members that the guidelines given
by the Prime Minister will be followsd
and there should be po fear of dereser-
vation., We are try:ne to fill up the back-
log.

MR. CHAIRMAN : Please take your
your seat, madrm. Mr. Het Ram. What 1s
ycur point for cianfication ?

SHRI HET RAM . 725 per cent of
the unreserved posts are filled. Now 1t
is sald that because appropriate candidates
are not available, 1t was cereserved.
‘Appropriate candidates’ is a vague term.
The Reservatiop Policy should be if 10 per
cent Schedaled Castes are taken, propo-
rtionately general candidates should be
taken. 1115 per cent Scheduled Castes
are taken, then oaly the caundidates from
the gencral categoiy should be taken.

DR. RAJENDRA KUMARI BAJPAL:
1 am saying this was the cordition, Now
the Prime Minister has made it quite
clear that there will be no dereservation.
So whatever ‘reservation is there will be
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given to Scheduled Castes and Scheduled
Tribes,

Oae thing I waat to say is that, our
couatry is governed by the Coastitution,
which is supreme bpot Sapkaracharya or
Manu or for that matter acybody e!se, There
po ne:d of burning this Manu or anything.
Forget all these things, We arc now in
the modern age. After indopendence we
are governed by our. Const:itution which
is seculac, It has given all the funda-
menta: rights to everybody. There is no
discrimination under our Constitution and
the Government 1s committed to that.

SHRIMATI GEETA MUKHARIJEE :
During my intervention I drew the atten-
ton of the Mintster for Home Affairs and
the Minister for : elfare giving very conc-
rete facts about the Chakradatu Police
Station...

THE MINISER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEYV) : I have taken

note of it, [ wiil take action.
[Translation]
SHRIMATI MEIRA KUMAR

(Bijpor) : Mr. Chauman, Sir, just now
the hon_ Minister has said that there will
be no dereservation. But [ am setzed of
a very specific case of U. P. S. C. which
gave an advertisement for a reserved post
io which the quabfications required for
the post was Ph. D. in ccopomics and 10
years experlence, 3 candidates of the
reserved category applied for that post,
Ali of them had the required qualifications
and one of them bad even some more
quahifications, He had 19 years experi-
ence, but io spite of ail this, they were
rejecied in the :nterview and that post was
dereserved.

DR. RAJENDRA KUMARI BAJPAI :
Mt. Chairman, Sir, to set right the faulty
practice of ths past and which happens
to come dowa to this date. 1t has been
decided that posts will not ba dereserved.
Whatever has happened caclier, will be
recouped. I request the hom. Lady
Member to give it.in writing. 1 wilt look
iato it,

SRAVANA’ 28, 1930 (S4KA)
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[English)

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Let the hon:
Member write to us. In cise we have.to
reverss.the deciston. We will revense the
decision, if necessary

16.30 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF NATIONAL
SECURITY (AMENDMENT) ORDI-
NANCE, 1988 AND NATIONAL
SECURITY (AMENDMENT) BILL

[Englishj

MR. CHAIRMAN : Now we take up
the next item. Shri Indraju Gupta, Shri
Ramoowalia, Shri Narayan Chcubey and
Shri Ramashray Prasad Sing are not
here.

Now Shrimati Geeta Mukberjee may
move ber resolutron and speak on it.
(Inteurrptions)

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Sir, { bave now come

back. I had gone to the lobby. All my
baggage was here.
MR. CHAIRMAN No, no. Mr.

Ramoowalia, your baggage will not speak.
The hoo. Membera will speak—not their
baggage. Madam, you please proceed.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Siu, 1 beg to move :

«That this House disapproves of
the National Security (Ameond-
ment) Ordinance, 1988 (Ordi-
pance No. 4 of 1988) promul-
gated by the President on the
26th May, 1988."

I also oppose the National Security
(Amendment)  Bill.

The reasons for opposing the
Ordinance have beed Stated 1 this
House during the last two debates
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also. I do not want to repeat those
figures etc. But this is really something
which we caonot escaps commentiog on’
or saying that Chandigarh 1s the heart of
Punjab. in the sense that it is their capital
city. It is said that though the National
Security Act is in force for such a long
time, without an ordinance it could not
be taken to Chandigarh. I* really and
absolutely mekes impossible the whole
idea of passing Blils; because nobody
would think that only yesterday you
remembered that Chandigarh was in
Punjab, or Chandigarh should belong to
Punjab, or Chandigarh is the cap-tal of
Punjab. Then why this ordipance: why
not this B:11? Why did you not think
of it earlier ? Therefore, 1 thoroughly
oppose this idea of having ordinances all
the time on such issues which are so time-
worn that ad nauseam they have been
discussed here. Therefore, that is my
principal objection, .

As far as the National Security Bill
is concerned, the reasons for which we
opposed the Natronal Security Bi'l, from
the very outset are very valid now, evea
in respect of Punjab and Chandigarh; so,
we again oppose the Nationa! Security
(Amedment) Bill, 1988 For that, no new
reasons need be siated. So, we have
considered NSA to be an anti-people Act
a totally uodemo:ratic, extremely auto-
cratic Act, taking away the rights of all
the people...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): Wha! about
Darjeeling ?

SHRIMATI GEETA MUINHERILE :
We are talking about Pupnj.b. Ip Darjee-
ling, it was the D:sturbed Areas Act and
not NSA. (Interruptions) Therefore. we
were thoroughly opposed to the Nat:onal
Security Act in 18 original form. and
consequently also now in the amended
form in which 1t is brought in now.

MR. CHAIRMAN : Motion moved :

«That this House disapproves of
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the National Security (Amend-
ment) Ordinance, 1988, (Ordi-
nance No. 4 of 1988) promul-
gited by the President on the
26th May, 1983, Now the Mini-
ster may please move the Bill
for consideration, and speak on
it,

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Sir, I beg to
move :

*‘That the Blil further to amend
the National Security Act, 1980,
In its application to the State of
Punjab and the Union Territory
of Chandigarh be taken into
consideration.””

As the Hcuse is aware, the normal
life of people in Punjab and Chandigarh
has been under constant threat from
terrorists. The terrorists made, innocent
pecople their target, and peace of the
State was 1n daoger. Even the religious
places, educationa!l institutions and public
places were not spared.

To deal effectively with such elements
in these disturbed areas. the National
Security Act, 1980 (No. 65 of 1980) in its
applicat'on to the State of Punjab and the
Union Territory of Chandigarh was amen-
ded 1n 1987 by the National Security
(Amendment) Act, 1987, Section 14(A)
as inserted by the said amendment Act
specifies  infer alia the circumstances
under which. and classes of cases ip
which a person may be detamned for a
period lorger than three meonths but not
cxceeding si1x months from the date of
detention, without obtaining the opinion
of the Advisory Board. Stnce the Parlia-
ment was not in session and there was
absolute necessity to extend the life of the
provisions made o the National Security
Act, 1980 by the Natonal Security(Amend-
ment) Act, 1987 beyond 8th June 1988, the
President promulgated the National
Security (Amendment) Ordinance 1988 on
26th May, 1988. By this Ordinance the
provisions made in the Act by thy Natio-
nal Security (Amendment) Act, 1987 were
extended upto 8th day of June, 1989.
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The Bill seeks to replace the National
Security (Amendment) Ordinance 19x8.

The provisions of this Bill will be
applicable only to the disturbed areas of
Punjab and Chandigarh and to those
detentions which are made on or before
8th June, 1989,

I may assure the Hon’ble Members
that the Bill is mainly meant to facilitate
the authorities to defeat the evil designs
of terrorists in Punjab and Chanpdigarh.

We have separateiy advised the State
Government and the Chandigarb Adm.nis-
tration to invoke the provisions of this
Ordinance with extreme care

1 would sincerely request the Hon’ble
Members of this esteemed Huse to consi-
der all these aspects and 1 hope and trust
that this Bill will receive their support,

MR. CHAIRMAN : Mo'ion moved

*That the Bill further to amend
the Natiorna! Security Act, 1980,
in its aprlication to the State of
Pupjab and the Unton Territory
of Chandigarh, te taken into
cons'deration.”

SHRI BASUDEB ACHARIA (Ban-
kura) : I oppose this amendment, The
amendment is pot a simple one. Through
this amendment, the government waats to
extend the period. The Minister will
clarify when the government reviewed the
situation in Punjab anl when the govern-
ment realised that the situation in Punpjab
continued to be <sericuc  Hence the
extension of the period is ritual for one
year.

During the Budget Sessicp. he may
clearify, whether this reahisation or any
review was made or not because we were
told that an action plan was prepared but
the details of an action plan were never
divulged, never disclosed even in this
House also. We wanted to know what
18 an action plan, what is the policy of the
government towards Punjab because it was
aot clear. The Minister has admitted
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that the situation is serious, hence there
is a pecessity for extension of a period for
one year and (bat period has already
expired in June; and through this amend-
meat goverament witl be able to detain a
person for more than 3 mooths, maximum
six months without referring to the Advi-
sory Cemmittee. Why 18 the Advisory
Commlitee to be ignored ?We opposed the
Original Act also when it was passed in
the year 1980, though the name was not
the Securiiy Act., We sensed that this
Act was misused several times to curb the
trade union activitics; even trade unions
workers were arrested and detained by this
Act. So. there 1s a prov'sion for referring
it to the Advisory Committee. Why do
you want to avold the Advisory Com-
mittee ? Without referring to the Advisory
Board you can detain a person for more
than thr~e m nths. We are always against
detaining a person without trial. Nobody
shou'd be detained without trial. Trial
should be betd. If he is found guilty, he
shou!d be detained, he should be punished,
And if he is not found guiliy, he should
be freed So, no body sbould be arrested,
and nobody should be detained without
trial,

sction 14A was inserted in the year
1987 A1 that ume you intended to have
pcwer to detain a3 person for more than
three months without trial and that too
up to 8th June 1i988. and now you want
to extend 1t up to 8th June 1989. Why ?
You have many weapons in your armoury,
not one. Thcre are so many weapons in
your armoury, but stili in order to solve
the Punjab problem, in order io tackle
the Punjab situation, you want to streng-
then yourscit, Even the Constitution has
tesn amended to have the power to im-
pose an Emergency if there are internal
d sturbances, That also you diud. Inm
spite of all this you are not able to cope
with the sitvation. You are not able to
tackle the Pupjab situation, the extremist
protlem 13 there. Kili:ngs are increasing.
The President’s Rule is there, When the
President’s rule was 1mposed the reason
put forward was that the Barnala Govern-
ment was unable to face the siuation or
tackle the situation, thbat his Miaisters
were interferiog and the President’s Rule
was neccasary, and you imposed it.  Act-
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ually the Barnala Government was dis-
missed and then the President’s Rule was
imposed.

SHRI PIYUS TIRAKY (Ahpurduars):
Why should not this Government be dis-
missed ?

SHRI BASUDEB ACHARIA : And
since the President's Rule was imposed
the killings have been increasing, Extre-
mist activity has been increasing, migration
of the people from Punjab bas increased.
Even the migrated workers from Bihar and
Orissa were murdered during your Presi-
dent’s Rule.

So. you have not been able to tackle
the situarion. You have totally failed, In
this House, number of times, we have said
it. Agaln we are compelled to repeat
it,

You are not even listening to your
owa party. The Punjab PCC has rightly
criticised your stand, the stand of the
Central Govenment in the month of May.
Bhatiaji will clearify,

SHRI R, L. BHATIA (Amrtsar) :
Yes.

SHRI BASUDEB ACHARIA: Ip
the month of May they rightly criticised
that the Congress Party and the Central
Government are being gradually 1solated
because of the policy pursued by the
Central Government towards Punjab,
what to say of the people.

Five priests have been released. We
do not know what was the reason. Why
were they released? We do not kpow
what was the reason and what prompted
the Govcrnment to release five priests

suddenly. Nobody was consulted. We
were not consuited. The Opposition
parijes were pot consulted. Who gave

the Government this advise to release five
priests, who declared Khalistan from the
Golden Temple ? Then, subsequently
they were arrested. Again yesterday they
were released. Whom you bhave consulted?
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You are not consulting any vigilaat poli-
tical party, those who are fighting extre~
misms with their blood, with their life, the
two Communist parties, At least one
hundred workers were killed. You are
not consulting with saner eclement there.
May be Susli Muni, may be some other
Muni, we do not know—with whom you
are coosulting ? Why are you not remo-
ving the irritants ?

On 12th of this month, we saw hund-
reds of widews assembled in the Boat
Club and were we:pirg. They do not
want proper r.habilitaton, but they want
the <culprits, the criminals, those who
organised this riot should be punished and
they should not be allowed to go scot-
free.

Rangapath Mishra Commission Report
was not discussed in this House. We
demanded several umes to allow us to
have a discus<ion on the Report and we
were not allowed 1 do not know the
result. Why we were not allowed (o have
a discussion opn Ranganath Mishra
Comnmnisston Report ?

Then there was a Committee, Jain.
Banerjee Committee, to ideatify the crimi-
pals—they may before to some political
party. But, no action was taken, None
was pusished, Thousands were killed,
Innocent persoos are sull ianguishing 10
Jodbpur ja:l. Though an assurance was
given, they were not released, Only
forty of them were relecased. Ase those
only innocent 7 Against the rest, are there
cases ot anti-national activities ? Screening
was not done. Why the innocent deten-
us were not released ? These are the
irrtants. Without removing all these
things, without trying to solve the problem
without pursuing a correct policy, you
want to solve the Punjab problem, you
want to tackle Pupjab situation and you
want to cope up with extremism 1n distur-
bed arcas with National Security Act.
You stull think that Punjab problem is
ooly a law and order probem and you
could tackle it with more and more arms,
by amending the Consutution. by impos-
ing Emcrgency, by amending the National
Sccurity Act and making the Act more
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stringent. You are still pursuing parrow
political opportunistic ine. Why has the
Punjab Accord not implemented ? You
may s7y that most of the articles in the
Accord bhave been implemented. But
major- items have not been implecmented
Jike traonsfer of Chandigarh, transfer of
territories, distribution of water. These
are the main irems in the Accord. What
i your policy and action plan ? You
pleaso tel! the House why you arec not
able to cope with the sitwation there and
why it bas beccme pecessary to extend
the period by one more year, and to
detain a person for more than three
months without tr:al and without referring
to the Advisory Board. Why 1s the situa-
tton becemiog worse 7 You had got three
and-a-b2lf ycars time. Within this per:od,
you were not abie to tackle the situation
there. And you want to make this Act
mo;e stripgent. You want to take away
the r gbt of the peopie there. We do not
know whom you are comsuliitg. You
are not coansulting the opposition parties,
This process was started earlier Four
or five join! raliies were held which thou-
sends of people belonging to different
sectiors artended The political pariles
which are against secessiopism, divisive
forces, were part, to it. Why was that
stopped ? Though an assurance was
given (hat political camps'gn would be
started again to isolate the extremists by
holding joint rathes going to the people
and meeting *hem nothing bas happened.
Th's mass contact 1s very much required—
not the mass ccntact which your party s
doiny —mass contact with secunity people.
You go to the masses soirounded with
thousands of securiy men. In this way
the Home Minister. Shri  Buta Singh,
addresses the people there. There should
be real mass contact. Meet the people,
isolate the extrernists, start pohtical cam-
paign, remove the irritants, pusish thoss
who were responsible for organising riots
1n Dethi. Reicase the detenus of Jodhpur
Janl who are inmocent If you do all
these th:ngs, then 1t will not be necessary
to make these Acts more stringent o
detain the people without trial, So, I
opoose this amendment This fs not a
simple amendment. You waot to make
-the law more stringent. You want to
extend the pertod  You want to detain
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the people without trial for more than
So, I oppose this amend-
ment.

SHRI SHANTARAM NAIK (Panaji):
Sir, 1 stand here to whelehearteddly supp-
ort the Bill proposed by the Govern-
ment. As far as Punjab and other issues
are concerncd, 1 have seen the role of the
Opposition in this House 1n the last more
than three years. They are blaming the
Government today as to what have they
done in respect of Punjab, They are
asking the Home Minister. they are ask-
ing the Government what is their polcy.
But I mey remind them what has been
their attitude with respect to all those
measures which the Goveinment has
takep from time to time and placed be-
fore the House Have they at a single
tlme cooperated with respect to any
sipgle Bill introduced :n this House ? Do
they mean to say that all the steps taken
by the Government in this House by way
of introduction of Bills were wrong, were
misconceived and the entire wisdom was
vested ony in them ? What was their
attitude when the Prime Minsier had
ca'led several mesetings to discuss various
issues with respect to Punjab? Nota
single t(ime they cooperated wich the
Governmeunt with respect tco all those
proposals. Apd pow they are asking
what 1s the policy of ihe Government,
what bave they dore, eic etc, Would
they like to shirk the entire responsi-
bility ? Has the Oppesition in this demo-
cratic country no role to play ? What is
the role they have played ? They have
played negative and destructive role.
Not only i1n respect of Punjab but in
respect of the entire 1ssues which have
come and cropned up before the country
in the !ast three-four years, they bhave
played an absolutely negative and destru-
cuve role.

Not only they are opposing this Bill
but last time when the Arms (Amendment)
Bill also came, they bad opposed that.
First they opposed why they bad brought
the Ordioance. Even when the situation
was very clear that the Ordinance had to
be brought, then also they gquestioned
why the Ordinance was brought. When
an Ordinance is brought, ultimately it
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has to be replaced by a Bill. Thay have
full opportunity to discuss the matter at
that time. Yet they would question the
Government on such sensitive matters
that why an  Ordinance was brought,
This bas been the gttitude of the Opposi-
tion throughout,.

As far as preventive laws are con.
cerned, in every country, except In very
sophisticated demeocratic countries like
United States or scme others, there are
preventive detention laws. In all the
countries where democracy is coming up,
where development is taking place, to
prevent the destruction of democracy, to
prevent the destruction of developmental
projects and programmes, these preventi-
ve laws have been found to be essential,
No country has been able to do away
with these prevertive laws, and times
have tested it.

Not only that. I would take the
source of the preventive laws Out of
where have the Government been enact.
ing the preventive laws? It s articie 22
of the Constitution itselt which vroviges
for preventive laws, Had a preventive
law nct been a necessity, such a docu-
ment I'ke the Constitution would . o
have provided for the same. Article 22
of the Ccopstitution says . “No
person who is arrested shall be detained
in custody withcut being informed, as
soon as may be of the grounds for such
arrest...”” Now. this 1s a nermal pro-
position as far as the detcotion etc. s
concerned. And this very articie makes
" a specisl mention with respect to preven-
live detention laws, which says :

‘3) Nothing m clauses (1) and (2)
shall apply —

(2) to any person who for the ume
being is an enemy alien; or

(b) to any person who is arrested
or detained under any law provi-
ding for preventive detention *’

So, preveniive detention  has the
source and sanction of our Constitution
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of India and it is not that the Govern-
ment is bringing preventive detention laws
out of air or out of nothing.

12 birs.

Secondly, I would like to submit that
whenever issues of Punjab crop up, and
last time it was very weil mentioned,
when they were blaming the Government
for not taking sieps, the Prime Minister
had intervened and said that what was
mentioned in the lefter written by cer-
tain Opposition Members is that the
Prime Minister is not taking any action
against the newspaper pubiication which
has propagated sedition and the Prime
Minister disclosed - this aspect. Then
some of my revered colleagues. Mr.
Ramoowa'ia and Prof Madhu Dandavate
were taken aback. They were surprised
and they were exposed because they had
written a clear-cut letter asking the
Prime Minister to withdraw cases of
sedit:op against Ajit publication. Now, IS
this the way you are going to cooperate
with the Goveroment with respect to
this charge of sedition ? Therefore,
whenever the Goveinment indicates any
stringent measure with respect to terror-
ism, it 1s the bounden duty of the Opp-
osition parties to cooperate with the
Government and whenever the preventive
detention laws are enforced, the Advisory
Body comes 'nto  the picture The
Advigory Body scrutic'ses the cases and
there are instances io this country where
not opnly under tbe National Security
Act, but under Preventive Detention laws
also, 11 proper procedure was not follo-
wed, thea the detenus were relicased
forthwith, The only question is that in-
stead of three months, the matier will be
placed before the Adv.sory Board after
six months. That is the only difference.
Therefore, the Bill has to be supported.

SHRI AZIZ QURESHI (Satna) : Mr.
Chairman, Sir, I rise to support this Bill.
Whi:e supporting this Bill, I have before
me the pages of Indian history which
speak that from the very beginning, we
have opposed terrorism in all its forms. I
recall the days when an attempt was made
to blow up the train of the British Viceroy.
On it a cepsuie motion, drafted by
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Mahatma Gandhi himself, was presented
in the mee:ing of the Congiess working
Committee, condemning the Incident.
There is no place of t.rrorism in the
traditions, history, civilization and culture
of India, even if it was inteade.! to favour
India. We have always condemned it,
rejected it and our history is the evidcn‘s‘
proof of it. Not only terrorism, but even
when there was any activity of violvnce,
the people and the lead~rs of India hsve
always condemned it. They never suppor-
ted it.

Just now, some of our opposition
friends spoke sgainst the Bill. Although
our friends say many things inside and
outside this House. but the fact remains
that they are the biggest hinderance, the
main obstacle in creat:ng a good atmos-
phere in the country because they exploit
the situations to their own political ends.
They talk here differently and outside,
they mislead the public by saying somc-
thing else. Only to serve their political
interests, they bhave created such an
atmosphere against the Governoment 1n the
entire country that it goes against the
interests of t e country and is prejudicial
to the unity and integrity of our country.
I condemn their activities.

So far as the quection of control on
terrorist activities in Punjab is concerned,
while I fully support the Bil!, which has
been intreduced by the hon. M:nister of
Homes Affairs in this House, I would also
fike to ask him a question. We all know
that recently our Hon. Prime Minister has
said that our ncighbouring country
Pakistan is behind all the on going activl.
ties in Punjab A fcw days back. it has
also come¢ to our koow!edge that some
terrorist camps had been organised in the
Pakistani territory n-ar the Indian border
where the terrorists were being 1imparged
training. Sucb training camps were
organised in a large number. I want to
ask the hon. Minister of Home Affairs
that when we know that our neighbouring
courntry is trying to destabilise our country
by casting off all the human considerations
and etiquettes, thep what are the reasons
that the people and the armed {orces of
India are upable to go into any action
against them and consequently washout
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and eliminate such camps. You may say
that it 1s a question of crossing over the
international border,but my contention is
that when the neighbouring country is
making its allout attempts to destabilies
the country, it s the most appropriate
thing  to take action against and eliminate
such training camps by intruding into their
territorv and if it is needed, tbe govern-
ment should get the camps bombarded

" with the help of Air force. Only then

you can get rid of this problem fully.
I bave already said these things to the
bon. Minister of Defence while speaking
on the demands of the Ministry of
Defence, but po attention has been paid
to it. So, I am again repeating it.
Besides, I wou!d like to submit that you
can make any number of laws or bring
any ordicance, but will you be able to
ensure total national security in the
country. Complete pational security can-
not be ensured until every citizen of India
have the feziing that he has his equal
participation ln maintaining the national
security and whea he feels it, then only
complete  oational security cam be
maintainad. The Goverpment should take
note ot it.

17.07 brs.

[MR. DEPUTY SPEAKER in the
Chair]

Mr. Deputy Speaker, Sir, just now
mention has been made to detcnus and
Delhi riots here tn this august House. As
regards the Jodkpur deterus and Novem-
ber riots, I wouid like to State that
recently a committee to study the problems
of minorities was set up by the Madhya
Pradesh Governmezat. 1 was appointed
Charman of the commitiee wh'ch was set
up to study the grievances of the minori-
ties. The places visited I was told every-
where that till date police has not been
able to bring the guilty of November
riots to the book who indulged in looting
of property and murders. Police has
neither been able to recover even one petr
cent of the looted property npor to
prsecute the guilty or challan them, ]
would like to say that my head bowed
down in shame as I was not able to reply
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even ope of their queries. This is a very
fmportant issue and I would like the
Gonernment to look into the matter and
take stringent action against those who are
found to be involved and the guilty. I
say this without any fear or hesitation,

Mr. Deputy Speaker, Sir, I would lke
to say the same thing about the Jodhpur
‘detenus, The people against whom there
are serious allegations and evidences of
sntinational actjvities, should'be detained,
whilé the cases of other should to be
reviewed afresh and {noocent released
immediately for creating a congenial
atmosphere. The Sikh ‘community may
also extend its help in creating healthy
atmosphere in the country. Today the
Sikh minority which has the history of big
sacrifices for the country behind it can
come forward for maintaining security, for
wiping out terrolem & in strengthening unity
and integrity of the countrv. They will not
hesitate even in sheding their blood for
maintaining the . unity and the integrity of
the couiditry if such a sitnation arises.

Mr, Deputy Speaker, Sir, I have got
nothing more to say on the subject at
present, 1 would like to quote few
couplets of Faiz Abmed Faiz in the ser-
vice of the bon. Minister of Home Affairs.
All the ordinances and the laws brought
forward by the Gevernment will be in-
effective till the bearts of the people are
not changed and the feelicg of love and
brotherhood is not there. The English
Version of the couplet is as follows :

(English)
Come let us also lift our hands,

We who do not remember
of prayer,

the custom

We who except for the burping fire of
love,

Do npot idol,
God,

remeémber any any

Come let us present a petition that life
our beloved,

Q.({JGU§T 16, 1,9‘38(

N.§. (Amdt.) Bl 484

Wil pour tomorrow’s sweetness into

today’s poison,
¢

That for those who have not strength
for the burden of the days,

May it make night and day (weight)
light on their eye-lashes,

For those whose cyes have not strength
for (seeing) the face of dawn.

May it hght some candle in their
nights. c
[ Translation]

With these words, I support this Biil.

[English]
SHRI SYED SHAHABUDDIN
(Kishanganj) : Mr. Deputy-Speaker, Sir,

I rise to support this Statutory Resolution
and to oppose the Bill befcre the House.

Sir, right from the First Lok Sabh
we bave debated the question of preven-
tive detention. The House 1everberates
with the echoes dowrn the ccrridor of time
with the points that have been made here
on the floor of this House against the
restriction of personal liberty, w«gainst the
deteraction from the fundemental rights.
My friend bhas referred to article 22,
Indeed article 22 has a clause, but that {s
a restrictive clause. It does uph:ld the
principle of per<onnel ltberty and that no
citizen skall be pat behind bars without
goiog through the judicial process. Syr,
when we are dealing with the currenf
situation, we must keep this in view that
the fundamental rights are the very spint
of our Constitution and that we as a
natiop are wedded to the Un versal Decl-
aration of Human Rights;, that we have
signed the International covenants and
that today, for the first time we have
come to a situation where our record on
buman rights is being criticised for the
Grst time in the history of this Republic,
by the comity of nations.

*‘Mr. Deputy-Speaker, Sir, I would like
to draw your attention and the attention
of the Home Miuister to the report which
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has been just released by the Amnesty
International oo this point. It is a
mbtter of shame for all of us. That is
why, when we take up this Bill, we have
to be extra cautious, extra vigilant in the
cause of Iiberty, whethar you call it by
the name of Prevedtive Detention Act or
the Maintenance of Internal Security Act
or the National Security Act or the Pre-
vention of Terrorists and Disruptive Aciti-
vities Act, all of them have this common
element that citizens are sought to be
d=orived of their Iiberty by the Executive
without the judical process for a pres-
cribed pertod of time 1 have yet not
come across any rationale or justification
by the Government why this period of
time should be extended from 3 months to
six months. 1 canweil appreciate, there
can be a situaticn in which preventive
detention might become npecessary. But
then, if mind is properly applied by thre
Executeve, when it decides to tamper with
the perscnal hiberty of a citizen, when the
political Executive deliberates upon it and
rgyiews the case, either at the States level
or at the Central level, there can be no
reason to think why three mounths should
not be adequate for bringing the case
before the review board. Why must it
ta.¢ s1x months? This I cannot foliow. If
there is a prima facie case, if there was
some justification at the tim: when a
persons was deprived of his liberty, why
is three months not adequate for bringing
the case before the review board. This
point, I demand, Mr. Deputy-Speaker,
should be explained by the hon., Minister.
Therefore, while in  extraordinary and
excAptional cireumstances normai laws of
the land arc not found to be effective a
State does take recourse to prevention
detention and I grant that—it has to take
recourse to somectimes ip exceptional
circumstances. And yet I expect a agree
of caution from a State which professes
the democratic  priaciples and which
swears by the Constitution of India Sir,
1 find that this National Security Act is
is being used against political adversaries,
belng used against trade union movement,
s being used on a very large scale against
the minorities and the weaker sections.
We do not have the data. I would Jlike
the Home Minister to take the House
into confidence and to tell ys whether it
is & fact that a large aumber of trade
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unionists have been put behind the bars
and have been deprived of their liberties
and their legitimate activines under this
NSA.

The other point that I would like to
make is the way the Ordinance was
promulgated. After all, there were just a
few weeks teft before the House was re-
convened. I would like hon. Minister to
tell us what were the compelling circums-
tances and what was the absolute necessity
that he is talking about and in how many
case has this Ordinance been invoked
from 8th June, 1988 up to 27the July, 1988
when the House was convened and when
the House was called into order.

I have trizd to place before you a analysis
of the way this Act has bsep used but I
must admit that [ find that there has
been a drop in the numb.r of detenus
between 1-4-87 and 1-4-88. The number
on 1-4-1987 was 721 and the number on
1-4.1988 was 619, Thic I welcome. But
even then one caonot be happy about thus,
600 and odd people being deprived of
their personal liberties and their cases pot
being placed before the people of India,
1 wish the law bad a provsion that in
every case of preveative detention under
the Nationa! Security Act a summary of
the case would be placed before the
Parliament, That wou}‘d bs> a way of
compeiling the executive to be very cauti-
ous in applying such a draconian law.

1 find, however that th:r: are four
States in which this law has been used to
the maximum extent. In fact, the four
States account for 90% of detention. It 1s
pot only Punjab. In Pupjab, the deten-
tions are made under various, circumst-
ances. But what about Maharashtra? What
about U.P ?What about Madhya Pradesh?
Ido oot understand whby 909% of the
detentions come from  just these four
States in the country. There must be
gpecial reasons. I would like the hoan,
Minister to take the House into confidence
and to tell us why  this has
happened.

1 would ke to say a word about the
Punjab situation. Indeed, when wa look
at the Punjab situation, it is a matter
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of shame and anguish for all of us that
the situation has showr no improvement.
Indeed, it has shown signs of deterior-
ation. In fact, this Ordinance and this
Bill are themselves confessions of failure
on the part of the Government. Why
was the deadline 8th June, 1988 introduced
in the original Act? It was introduced
because the Government was perhaps
optimistic that by 8th June, 1988, the
situation there shall come to normal and
no futher use of this Draconian law would
be necessary. Now hs comes back to us
and wants its extension, JIs that nota
confesslon of failure on the part of the
Government, I would like to know,

Every day we oren the newspapers
and we have our daily diet of violence of
blood and tears 1 know that terrorism is
like a hydrabeaded monster. 1 would
like to tell the bon. Minister that it
cannot be climinated without a politica!l
solution and I find that not a single step
has been taken towards a political solu-
tion. We have mentioned in this House
time and again, the question of
punishment cf the culpirts of
the 1984 disturbance. We have
mentioned kere time and again about the
Jodhpur detenus about whose release and
whose review, a promise was made many
a time. We nave talked here time and
again about  the rehabilitation
vicitims of disturbances. We have talked
here about the management of the Golden
Temple belpg placed op a good footing
and we have ta'ked about the progress in
the implementation of the Punjab Accord.
So far, I see no sign of it. The Govern-
ment says ‘ First we shall ensure absolate
peace. Then only we shall talk.” Our
question is < Why can’. you Jo .olu? At
the same time. simultaneously take the
people into confiderice, .L.vcke their naer
sense of peace, their desire for barmony,
their longing for peaceiul environmect
and you shall find that the people of
Pubjab w‘ilt respond to you.”” Thsre is no
doubt in my mind,

But you have created delibe'rately a
vacuum of leadership You tinkered with
thedemocratic process. You, in a sense,
climinated the political process, You say;
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With whom shall we negotiate? One-by-
one, you eliminate the Sikh leadersbip.
When:you eliminate the moderates, you
foigot that the next crop of moderates
will be more extreme than the last. There~
fore, this is an unending cycle. That is
why I take this opportunity, Mr.Deputy-
Speaker. to plead once again with the
Government with the Home Minister that-
whilst he should exercise every possible
effective measure to counter-act terrorism,
he must also. with a sense of compassion
and responsibility, try to bring about
peace in Punjab and engage himself in
the quest for a peacetul political solution.
Otherwise, the nation s in a blind alley.

The hon. Minister has presented this
Bill 1o us for effectively dealing with
terrorism. We know what the Government
has done in one year. Therefore, I am
not very hopeful about this. In fact, pere
haps he may again come back to usto
extend this time-limit. What we want is
some solid guarantees that he shall
initiate a process which hopefully, within
the ioreseeable future before our patience
gives was. should bring us to a point of
peace, to a pc'nt of understanding. 1
would, once agaijn, I'ke to suggest to you
that you should invoke the inrer patrio.
tismm of the peonle: call the represent-
atives of the S kh community, political or
otherwise: start a dialogue and take the
people of India into confidence and then
you shall ses that some way can be found.

Sir, one point has been made here
about the process of cowsultation with the
Opposition  Consuitation must be in
good faith, Consultation cannot be one-
sided endorsement of the wrong policies
of the Goveroment. Conpsultation cannot
be a mcchanism for pulling their chestnuts
out of the fire for trying to find a way out
o the difficultizs that the Government
bhave created for themselves and for the
country, The Opposition, with a sense
of responsibility before history and before
the people of India, cannot act as a
rubber-stamp for the vaemmcnt. Yes,
we are with you in the quest for peace,
We are together with you in this great
nativnal venture for creating a soclety in
which all regions, all peoples and all com-
munities share a feeling of participation,
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We are with you in this process. But we
cannot eadores your wrong policies which
finally end up with your coming back to
as to renew your mandate of draconian
measures time and again. That is why,
again, I oppose this Bill.

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : You have to be
positive, I hope you will concede. If1
understand your suggestion ‘by consul-
tation® you may not like to pull out ths
chestnuts of any party but have to be, 1n
the pational interest, positive. Is it not
80 ? Kindly if you review the stand taken
by your party, by no standard cam it be
termed as positive. It has been. unfor-
tunately, negative right from the begi-
nning.

SHRI SYED SHAHABUDDIN : As

far as my party’s polices are
concerned, our record s beiore the
world and before the people of

India... (Intcrruprions) Therefore, I
would like to have another five minutes to
reply to this point. But I am not ta king
bere on party-line. 1 am saywg that
consultations may be necessary apd where
it is pecessary copsultations are welcome
but not merely for the ourpose of rubder-
stamping or endorsing whatcv.r ;olicies
you bave first decided. Thank you. S,
for giving this opportunity.

S, BUTA SINGH : Now, your party
is going to dissoive itself. It s no use
discussing here. But your stand 1n Punjab
and bere in (Rlhi bas been guity negative.

[Translation)

SHRI K. D SULTANPURI (Simia):
Mr. Deputy Speaker, Sir, I rise to suppo-
1t the National Security (Amendment) Bill
presented by S. Buta Singh with the objec-
tive of wiping out terrorism from Punijab
aod Chandigarh.

First thing is that terrorism is maiddy
confined to Punjab and Chandigarb, and
it is the result of the traning given, by
organising camps to the students studying
in colleges there by the Sikh Commugity
and others. Initially this training pro-
gramme was started by the Pakistan. The
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training camps were organ:sed in the estire
border area and these trained personnel
caused, maximum destruction in Puajab
later on, It must have come to the notice
of the Governmen: that as a result of
terrorists  activites 1n  the holy city of
Auwmritsar people were ‘ illed and buried in
the premises of the p'ous place. Now as
the digzing operation is progressing the
skel=tons of the persons kiled are being
unearthed These acts of terrorists have
spoiled the atmosphere {o Punjab. Bag-
lier we were the res:dents of PEPSU which
was a part of Pupjab and people of all
commuaities lived there in petfect
harmony. Nowadays this thing is not
seen there and love and affection is also
siowly fading away. Every now and then
terrorism is  discussed in  this Awugast
House. big promises are made and allega-
tions ievel'ed aboutl not taking opposition
into Confidence by’ the Governmeat or
this issue the opposition is requested to
thirk seriously about the situation prevai-
liog 1n Punjab and 1o look at the aim of
the Bill which provides for raisiog the
period of preventive detention from three
months to six months. They are pot
aware of the situation prevailing in Punjab.
Nobody from the orposition has ever
visited Punjab and iz this August House
they mnduge in Loud taiks. They have
peither visited  Amritsar nor any other
piace 10 Punjab and are also not aware of
the things going on there. The leaders
hailing from Pupjab only explain the the-
oiy i this House, The biggest thing
about Punjab 1s that terrorism is to be
done way with trom there at every cost.
I want to state that Haryana, Himachal
Pradesh and Jammu and Kashmir border
Punjab and tlie people hailing from these
S:ates know of the things bappening there,
Few days back a bus going to Kinnaur
via Punjab was atiacked and some people
w.re killed by the terronists in the incident
apd m similar thing happened in Panch-
kula five where persons were killed recen-
tly. Members trom the opposition are
not awace of the conditions prevailing in
Punjab and how the terrorism is on the
rise there. 1 would like to request Shri
Buta Singhjt to bear all the expenses of
the forces posted in my state to counter
terrorism, Himachal Pradesh is not in
a position to bear full expenses of the
security forces posted for the protection
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f the Statc against terrorist attacks,
errorists mingle with the people of
unjab running industries in the industrial
‘eas of my state.

Two buses in Pathankot and in Indara
1d Chamba bound two buses bombs
:re planted in a bid to blow them up.
any persons were killed in the incident
hen 1 was coming from Chamba, 1
alised how terrorism had assumed
:fous dimension. Even thep they oppose
* BD) by saying that it is unwarranted
d it will take away the liberty of the
ople. I woud ke to ask them as to
w they propose to solve the problem
d whether they have any constructive
1gestion to offer so as to rsoive this
sblem and counter the challenge of
ns and ammupitions being received
ym outside. I think that no one ip a
sitlon to meet their chaltenge. There-
e, I support this amending Bill, because
has been brought forward in the
erest of the country .and it
uld not be fin the interest

the pation  to unnecessarlly
pose the amendment. I believe that
jotiations with the administration of
njab and Chandxg'arh are also essential
the development of Punjab Measures
»uld be taken to release only innocent
enues but not all of them for which
as have been made here that they
>uld be let off unpunished and 1o
ysecution be launched against them It
uld mean the expioitation of the poor.
sould like to urge the Central Govern-
nt fo sanction at least one piatoon
lice force comprising one thousand
n, for Himachal Pradesh and Jammu
:a in Jammu and Kasaomir and so that
least one security guard could be
yvided in each bus, At present, terror:-
sneaked into the buses and escaped
er committing crimes. They have no
y even for children and women. They
lieve in sensecless killing. They have
feclings for the country well-beings.
ey plant bombs in the buses surreptiti-
sly and so¢aked away. They have
itten a number of threatening letters to
rious leaders including S. Buta Singh
d the Hon. Prime Minister about which
pention was made in this House also
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and which were written in Gurmukhi
script. A situation is being created in the
country in which terrorism is likely to
flourish. The Bill seeks to root out this
menace and there is no other way out,
The amendment provides for extension of
detention p=riod from thrce months to six
months, But the real achievement lies in
the proper implementatior of the Act
be.ng edacted through the Bill,

Often, issue of Chandigarh is raised.
Himachal Pradesh was also oone of us
sharers. Himacha! Pradesh constructed
Paonchayat Bhawan there 1 had been the
Chairman of the District Council from
1963 to 1972, We have also coniributed n
it. Kangra area of Pupjab has been
included in Himachal Pcad:sh., But this
area did not ever witness the situation as
is prevalent in Punjab today,

I would also Hke to appcal to the
Member of oppostition. 'n whom there
are a number of good orators and wise
men who could advance good arguments
in this regard. A large number of persons
beloonging to our party as well as some
of the opposttion paruies huve been killed
in Punjab. But there are some such
poiitical parties which are totally ignorant
of the actval situation in Punjab because
not even a single worker belonging to
such parties has been killed in Punjab,
Shn Longowal was killed there. Our Hon.
Prime Minister bad made an accord with
bim. The Government stiii abide by the
accord and has made utmost cfforts to
implement it. But the Government can do
nothing when nobody is there on their
part to ensure implementation of the
accord Nobody is there who could take
a final decision of his own, $o0 much so
that the so called religious leaders comm-
anded Shri Barnala to clean the shoes in
gurudwara. He was punished and made
to sit there. Those persons who can
punish even a persoun of Chief Minister
stature cannot instill confidence in the
minds of the people of the State. The
Government allowed the democratic
process to play a free hand by holding
elections there and providing opportunity
to them to form the Goverament. Even
then they oppose us. So where 1s the
Government at fault ?
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Now seven political parties have for-
med ap upited front. Tae Members belon-
ging to these parties sitting here bave
made ©no sacrifice, whereas persons
bciouging to our Congress Party bave
made a lot of sacrifices. Our party has
brought forward a good’ legislative propo-
sal, I condemn those who oppose it, Shri
Shahabuddin has opposed the Bill 1o
strong terms. The Government dqes not
intend to detain any person unnecessarily.
With these words T support the Bill,

~ {English’

SHRI ATAUR RAHMAN Barpeta) :
Mr. Deputy-Speaker, Sir. I stand here to
cppose the Bill as I feel that Acts,
Ordinances acd more lezal powers are not
gong to solve our problem.

We have had enough of these draconi-
an laws 1n the countiy and because of the
currency of the.e laws, we are facing
criticism fro n various quarters- Even the
Amnesty Internaiional has come i1n a very
bard way agamnst vur counuy. We are
proud of cur democzracy, we are proud of
our heritage and we should not go o for
laws which are alwavs being condemned
in the past in this very House by people
of standing.

This mears tha' we are helpless.  The
law and order authosities in Punjab are
belpless and thet 1s wby they want more
and mure power  What difference would
it make if it s extepded frown three
months 10 six months 7 As the previous
speakers huave sa:d. after a year they will
probably try 10 extend it to obe year.
That 1s not the solution.

The Pupjab problem, as we can see
s & polincal proolem. Just as varnous
Insurrections we bave taced in the north
cast-for example Naga problem wh.ch
took ten years to solve, the Mizo problem
which took 20 years w0 soive and deten-
tions were there bat detentions could not
solve the prcblem. Qur leaders had to
goand talk to the people who had been
detained. That shows that Punjab pro-
blem is a political problem and §t has to
be solved politically. Again we talk of
detentions  When Congressmen {n the
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past were detained did it solve the proble;
or when the Communpists were detrine
did it solve the problem ? The Punja
problem has to be solved as a politics
problem. England fought France an
Germany. Japen fought China but afte
all the fighting they bad to come to term
with the opposite side. Can we not tak
a more practical view If we think tha
Pakistan is helping-which they are fron
the evidence available why cann’t we com
10 some sort of working arrangement wit]
them 7 1 feel bold to say this because al
our troubles zre originating from Pakis
tan. Sikh problem would not have arise:
but for the- help coming from Pakistan
So if Pakistan is helping Punjab extremist,
then what are we doing ? Are we succes
sfui in our diplomatic moves ? No, Om
High Commissioner there or the Ministry
of External Affairs have not been able té
do much in this direction. 1 suggest that
we should start some dwalogue with the
Opposite parties bave in Punjab, that is.
at the students and the popular leader:
levels. Prime Minister yesterday in hisg
speech from the Red Fort said that now
people- of Punjab are cooperating, 1§
they are cooperating then why don’(
you have a dialogue with them. Dialogue
in Purjab is not going 10 serve any pur-
pesc unless we talk to thewr conracts in
U K., Czrada ¢r.d USA. What are out
diplomatic missions dosng in this direc.
tied 71 very s'ncerery me. o that we shoulk
break the ground here as weil as outside
so that once we¢ ceme to an understanding
with these people I thisk we can certainly
act hard on Pakistan. The sources of
arms supply aie certainly there. Now
the arms which are being used m Afghani-
stan will be coming through these routes
to India, You casnot seal all the bor-!
ders. You may be able to sea! the Punjab!
border but what about Rajasthan and’
Kasho.r borders. It s pot possible to
seal all the borders. I would, therefore,
very strobgly urge that some . sort of
dialogue with the people of Punjab shouid
be started and then only we can go ahead
otherwise there is no chance of solution of
Pupjsb problem. It will 80 on. Even
Naga problem went on for ten years,
The Mizo problem went on for 20 years.
It wll go on for20to 30 vears mare,_
We can’t wait for so long. The dialogue
must be staried.
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[ Translation]

SHRI VIRDHI CHANDER JAIN
(Barwmer) : I support the Nationa! Security
Act (Amendment) Bill, 1988 which has
been introduced in the House. The texts of
the amendm-:nt in clause 2 of section read
as 14 (A) read as under [ English] for the
figures, letters and words +‘8th day of June,
1988"° the figures letters and worlds <8ith
day of June, 1989’ shall be substituted,
[Translation] The Government feit the
need to bring an amendment to the section
14 A which was passed earlier to extend
the term by one year. This has neces-
sitated because the Government has not

been able to improve the situation
to the desircd level conducive to
peace, The law and order

is not good there. The Government has
yet not been able to coatrol the terrorist
activities complete!ly. Now the problem
before usis as to how we can bring the
terrorist activities under control. The
Central Government is makesng ut most
efforts in this regard. Just recently a
rumber of Bill such as Arms Amendment
Bill and Misuse of Religious Places for
political purposes Bill have been passed
with a view to controlling the activitizs
of tertorists in Punjab and bringing
peace. Just now, am hon. Member
opined that we should attack on
training ceotres 1n Pakisran  where
terrorists are being trained. We shouid
pot make such mistake. For, it would
mean a direct war wita Paki-tan which
should be avoided at aoy cost.  But" we
shouid teil the world that the activities
carried out by Pakistan aeainst India are
not good. Indirectly she is creating a
war like situation and we have to initiate
a dialogue with Pakistan in this regard.
In fact, we have already started dia'ogue
with it but no fruitful result has come so
far. We shou'd continue our efforts t>
solve the problem Enactment of Laws
relating to preventing detention for nation-
al security has been provided under section
2 B of article 22 of the Constitution which
is quite ¢ssential, It becomes very difficult
for a democratic country to thwart the dan-
ger posed to its unity and integrity and br-
ing the law and order situation uoder con-
trol without resorting to National Security
Act. The State Governments of Mahara-
shtra, Uttar Pradesh and Madhya Pradesh
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have also resorted to this Act, as it has
been pointed out some opposition mem-
bers. Resorting to this Act for polifical
motives by the States where the sltuation
does not demand is not desirable because
it is an atiack on their liberty. No body
liberty should be curtailed or snatched
away. Government should also ensure
that this law will not be misused for politi-
cal purposes, The Government has
already given a similar assurance. So,
through you, I would like to urge the
Ministry of Home Affairs to prevent those
States which resort to these laws for thelr
own political purposes from misusing an
Important Act like National Security Act.
The Central Government has been mak-
ing efferts to solve the Punjab problem
since long. many terrorists have been
arrested. many have been shot dead in
encounters witk police, But still the
situation in Punjab cannot be considered
to be favourable to install a democratic
Government. Now problem arises as to
with whom a dialogue 1s started. The
Central Government had already tried to
itsiall a Government there in a democra-
tic manner and those efforts are still going
on, but there is not even a single leader
in Punjab who could be help for to solve
the problem through discussion. That
situation has not yet been attained when
the situation in Punjab improves ‘to that
extent...

SHRI HARISH RAWAT (Almora) :
Mr. Deputy Speaier, Sir, Shri Ramoo-
walia is not seen anywhere in the House.

SHRI VIRDHI CHANDER JAIN:
Shri Ramoowalia does not hold the com-
mand to find a solution to this problem
chrough mutual discussion.

’ Shri Ramoowalia does not himself
command that such influence in Punjab
nor his leader. They do not yield any
such power.

SHRI BALWANT SINGH RAMOO-
WALIA : Had it been in my power,
everything would have been settled by
now. ’

SHRI HARISH RAWAT : You have
completely surrepdered.
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SHRI VIRDHI CHANDER JAIN :
Under these circumstances we have no
other alternative excpt to eliminate the fer-

- rorists and apply our full force to achieve
this object. I know that our Government
has applied its full force in this task and
I am fully confident that very soon some
way to establish peace will be found out
and our Government will be able to solve
this problem through dialogue, Thereafter
a Government will be formed in a demo-
ratic manner in Punjab. Just as we have
solved the Assam problem, Mizo problem
and the Dargeeling problem, we are con-
fident that the Pupjab problem will aiso
be solved before 8 June, 1989 the date sct
for this perpose. Thereafter peace will
be restored in Punjab and Government
will be formed -through  democratic
methods

[English)

SHRI PIYUS TIRAKY (Alipurduars):
Sir, I oppose this amendment to the
National Security Act, 1988, The Govern-
ment has already failed to get iocon-
fidence the people of Punjab. A week
man or 8 weak Government is sick for
many powers. Already emergency and all
the other laws and the police power are
there. Who will implement these things?
We know already that a section of police
have raped the tribal women in Tripura.
There was a section of police, There will
be great exploitation towards the law
abiding people. The door is locked for
the friends and not for the thieves and
dacoits. So, this amendment which you
are seeking to the National Security Act,
is not for the people those who are active
in it or those who are terrorists in reality.
They are the friends of the big bosses.
They will be given shelter somewhere.
That is why so many months have passed,
80 mapy years are also golng to pass, and
though you have been adopting all sorts
of laws, still terrorism is increasing and
there is a greater exploitation. How can
we have faith in the police who are them-
selves responsible for committing so many
crimes and atroclties. Even under this
amendment, you are going to give more
powers to police. The law abiding people
will be exploited more. If somebody has
a relation In the police, he will exploit
the iamocent people. If I happen to be
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the jJawai or sala of some policeman or
officer, I will exploit the people and
exbort money, because people will be
afraid of me. That is what is happening
in Pupjab For God’s sake, do not harass
the brave people of Punjab in this way.
A person who have got some copnections
with the pohce will say: *If you do pot
pay me this much money, tomorrow you
will find youself in jail.”” Thus, the law
abiding people will fall prey to such hara-
ssment because of the fear psychosis, The
badmash people will be glven sheiter by
the police and those badmash people will
exploit the Jaw abiding people.

Please think over it. Punjab is not
a State as you think. There are brave
poople there. They are not afraid. They
must be taken into confidence and only
then this problem will get sclved, not by
any number of law. It is only the peo-
ple of Punjab, who can sclve this problem
and nobody clse, Any number of ordi-
nances, amendment and all sorts of Act
will not work at all. That - would be
useless. It is just to befool the people
that you are bringing this amendment.
Elections are coming and you want to
politicalise the whole thing. 1 tell you,
it will not work. You are resorting to
such tactics in States like Bihar also. You
want to pressurise the people to remein
in your folds If the Muslims abandon you,
they will be killed, if the tribals do that,
atrocities will be committed on them. If
the scheduled castes and scheduled tribes
abandon you tney will be barassed, If
all these pecple continue to remain in
your fold, it is O. K. everybody under-
stands that what the Coogress Government
is up to. This amending Bill will not
work in the interest of the country. But
will serve your interests alone.

[Translation |

SHRI YOGESHWAR PRASAD
YOGESH (Chatra) : Mr. Deputy Speaker,
Sir, I support the National Security
(Amendment) Bill. 1988. In the absence
of proper legal grip on the terrorists this
amendment Bill will prove very eoffective
and facilitate apprehending the terrorists
and experting pressure on them at the
appropriate lovel.



459 St Regl. re. Disapp.
of N.S. (Amdt.) Ord. &

[Stri Y ogeshwar Prasad Y ogesh]

Mr. Deputy Speaker, Sis, sot only in
Punjab, but also in other parts of tw co-
pntry the extremist get inspiration and get
encouraged by the terroriem ia Pupjab.
It is, tberefore, necessary to solve the
Punjeb problem very tactfully. The ben.
Members of opposition qppqud this Bill
expressing their utter disappointment, I
can very well say that they are spreadiog
terrorism ia the country indirectly, creating
or atmosphere of unreyt and playing a
significant role in providing strength to
secessionist elements. They are trying to
complicate the issue some how or the
other. As and when an amendment was
brought or a resolution was moved with
good intentions, the opposition oppeosed
the same in strongest terms when the
matter gets complicated then they offer
their cooperation and blame us that they
are not being taken into confidence.

Just npow Shri Basudeb Acharia was
talking high of the Bsrnala Government.
"1 this connection I would like to bring
to bis notice that 'he Barpala Government
way fully dependent on the Congress
party. 1 would like to task them asto
why did not they apprehend the assassins
of Sant Longowsl when their Government
was in' power ? Do not they mark any
differenco  betweon that time and the
present time. Since the day President’s
rule wes imposed in Punjab, many hard-
core terrorists......(Inrerruptions)

SHRI BALWANT SINGH RAMOO-
WALJA : You do net have full ipfor-
mation about it. You are a good orator.
I would like to te]l you thst they were
ascested and the day the assaults of Shri
Longowal were arrested, the Barnala
Government »as dismissed.

SHRI YOGESHWAR PRASAD
YOGESH : Did he not éncourage the
terrorists again by cleaning shoes in the
Golden Temple. The credit of providing
shelter to them goes to bhim. The bard-
core terrorsts who used to drag the
passengers from buses and massacre them
are now indulging in criminal activities
Mke thieves. Now they do not dare doing
tike that. All the hard-core terronsts bave
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been killed. The police killed them and
condemned their action publicly. The
present atmosphere in Punjab is totally in
favour of th¢ Government, The Govern-
ment received a lot of co operation from
the people in the course of its fight agaimst
terrorism. Now-a-days the Government
and the leaders are fighting the terrorists
callectively. I would like to say in this
conbection that people of the Statc aiso
killed them. There has beem a great
change in the State now, The opposition
must focus its attention on the achleve-
ments of Government.

Riots among Hindus and Muslims have
taken place thousands times in this
country. Earlier oxternal forces have been
‘engineering riots with the connivance of
Pakistan. They had expected that Hindus
and Muslims wiil crcate terror i the
country and consequently a Pakistan-like
situation will be created here. But itis a
matter of gratiude that despite clashes
among Hijndus and Muslims thousand
times, the situation did not lead to division
of the country, The Hindus and Muslims
faced this challenge firmly. They created
such an atmospbere and defeated the ugly
designs of these exterpal forces. In 1965
when Pakistan faced a defeat, General
Ayub Khap had announced that the Sikhs
did not get proper place in India and they
are being denied on bopourable position,
This incident did not occur all of a sudden,
Pakistap and capitalist power U.S A. are
behind the prevailipg situation in Punjab.
Pakistan misguided our youth and encourr-
aged them to go in for smugghng. They
were sllowed frec movement in the border
area, It provided strepgth to them. 1
want to say that common man Is in no
way involved in it.

I would like to tell the C,P.M, who
are in the habit of boasting that it is our
leader, Shri Rajiv Gandhi who got an
agreement signed in Tripura and brought
about an atmosphere of peace in the State.
Again it is our leader alone who made an
schievement In Nagaland, Despiic all
these, you opposed it and indulged in leg
pulling. Similarly the atmosphere created
by bim in Punjab and agreement signed in
Nagaland is also a welcome step. The
rele played by our Home Minister also
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deserves appreciation. Despite all these
achievements the opposition parties induige
In leg pulling of the Congress. The Cong-
ress Party has many more achievements at
its credit. Just now some of our collea-
gues complained that the opposition is
not takxen into confidence. But whenever
we propose to take the opposition into
confildence, they turn their face to some
other direction. They always leave the
ground on one pretext or the other. They
are afraid that if they will co-operate in
respect of the achievements of the Congress
and if peace and prosperity will be main-
tained in the country, they will never be
able to defeat the congress,

The achievements which we have made
so far are due to our own efforts and no
other party has contributed to them, If
you want to co-operate, we will accept
your co-operation. Our Government will
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accept your co-operation. If you will co-
operate with us, we will also co-operate
with you.

(English)
17.59% hrs.
BUSINESS ADVISORY COMMITTEE

Fifty Seventh Report
[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANS-
PORT AND DEPUTY MINISTER IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRL(SHRI P. NAMGYAL):
On behalf of Shri H.K.L. Bhagat, I beg
to present the Fifty-Seventh Report of
Business Advisory Committee.

18.00 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, August
17, 1988/Sravana 26, 1910 (Saha)
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